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 LOK  SABHA  DEBATES

 LOK  SABHA

 September  3,  974:Bhadra!
 12,  896  (Saka)

 Tuesday,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair]

 MOTION  FOR  ADJOURNMENT

 ALLEGED  STARVATION  DEATHS  IN  BIHAR

 SOME  HON.  MEMBERS  rose—

 SHRI  sAMAR  GUHA  _  (Contai):
 Sir,  I  have  given  notice  of  an  ad-
 journment  motion...  (Interruptions)

 श्री  अटल  बिहारी  वाजपेयी  (ग्वालियर):
 ग्रध्यक्ष  महोदय,  मेने  एक  काम  रोको  प्रस्ताव

 दिया  है  जो  कि  बिहार  के  बारे  में  है  1  म॑
 भी  बिहार  का  दौरा  कर  के  आया  हूं  ।

 बिहार  में  सखे  के कारण  और  बाढ़  के  कारण

 विनाश  की  स्थिति  है  ।  केन्द्र  सरकार  न  35

 हजार  टन  अनाज  प्रति  मास  वहां  पर  देने

 का  बायदा  किया  था  लेकिन  केवल  0  हजार
 टन  नाज  दिया  जा  रहा  है।  नतीजा  यह

 हो  रहा  है  कि  बिहार  में  लाखों  लोग  भूख  से

 मर  रह ेहै  |  बाप के  सामने  यह  अखबार  की

 खबर  रखरहा  हू  :  “मुजफ्फरपुर  जिले  के  ग्रन्तगंत

 कुढ़नी  प्रबंड  में  बाढ़  एवं  अगिवृष्टि  के  कारण

 70  फीसदी  तबाह  और  भुखमरी  के  कगार

 २  हैं।  गत  LS  ्र [स्त  को  छाजन  संग्र'ःम  की

 ए  हरिजन  महिला,  श्री  ढ़ोढ़ा  पासवान  की

 पत्नी  की  मृत्यु  ग्रन्न  भाव  से  हो  गई  |  इसी

 तरह  उक्त  गांव  के  ही  दरघा  टोले  के  किसुनी
 मांझी  की  मृत्यु  ग्नन्न  के  विना  गत  6  अगस्त

 को  हो  गई  ra

 ग्रध्यक्ष  महोदय  केवल  चिरोधी  दल

 वाले  ही  नहीं  बल्कि  'त्ताछ्ढ  दल  के  गदस्य  भी

 भुवमरी  के  मामलों  का  प्रकाश  में  ला  रहे  हैं

 जैसा  कि  अखबार  में  निकला  है  ;  इस  में  लिखा

 है  "बिहार  प्रदेशयुवा  कांग्रेस  के  श्री  रोगन  लाल

 भाटिया  »  अनुसार  पिछले  कई  महीनों  से

 इस  जिले  में  सुखाड  की  स्थिति  के  फलस्वरूप
 लगभग  फ्न्य्ह  व्यक्ति  भूख  से  मर  गये  हैं।  उन्हों
 ने  कल  यहां  एक  वक्तव्य  जारी  कर  जिले  में

 बड़े  पैमाने  पर  भुखमरी  को  रोकने  के  लिये

 सरकार  6  अ्रविलम्ब  राहत  की  व्यवस्या

 करने  की  श्रपोल  की  |

 इतना  ही  नहीं  बाढ  पोड़ित  भुक्खड
 अव  लूटमार  पर  उतारू  हो  गये  हैं  अपने  पापी
 पेट  को  भरने  के  लिए  t

 अध्यक्ष  महोदय  :  बाजपेयी  जी,  कल
 भी  यह  मामला  आया  था  म्रौर  इस  पर

 कवेश्च स स  भी  पूछे  जा  चूके  हैं  ार  बहस  भी

 इस  पर  हा  चुको है  ।  यह  तो  एक  कांडटिन्यूइंग
 मटर  है  और  उस  पर  एडजोनमंट  मोशन  कैसे

 एडमिट  होगा,  लेकिन  q  ने  कल  इन  से  कहा
 था  कि  यह  एक  स्टेटमेंट  दें  -  तो  जो  वे  स्टेटमेंट
 देंगे  उत्त  में  यह  बात  भो  ञ्  जाएगी  |  कल  भी

 यह  आया  था  और  इस  ऊे  बार  में  में  न ेकह
 दिया  था  कि  वे  लेटेस्ट  पोजीशन  दें  ।  26  तक

 की  तोवेबता  चुके  हैं  ग्रीरउध्  के  वाद  की  जो

 प  जीगन  है,  वह  ये  बता  देंगे  ।

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Sir,  is  it  your  ruling
 that  starvation  deaths  in  the  present
 regime  is  a  continuing  phenomenon?
 (Interruptions)

 MR,  SPEAKER:  It  is  not  8  ques-
 tion  of  ruling.  After  all,  we  have
 the  rules  about  it.  That  was  done
 yesterday.  They  will  let  us  know  the
 position  about  this  matter  also  that
 you  have  raised  today,
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 tt  wee  बिहारी  बाजपेयी  :  जितना
 प्रनाज  केन्द्र  ने  देने  का  वायदा  किया  था,
 उतना  ध्नाज  दिया  नही  है  t

 झध्यक  महोदय  :  इस  के  बारे  मे  भी  उन
 पै  पूछेंगे  कि  क्या  बात  हैं  ?

 नल  अमल  Teg  nar
 भी  अटल  बिहारी  बाजपेयी  :  विहार

 सरफार  के  जो  मंत्री  है  वे  तो  परिक्रमा  करने
 | में  लगे  हैं  कि  कुर्सो  बचाओों  झगर  कुर्सी  हटाग्रो

 फिर  भूखमरी  को  रोकने  के  लिए  कोन  प्रयत्न
 करेगा  i  ont

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  May  I  make  a  submis-
 sion  with  regard  to  the  flood  situation
 in  Bihar?  We  have  been  discussing
 the  flood  situation  for  the  country  as
 a  whole,  but  the  Bihar  situation  was
 sought  to  be  highlighted  in  a  special
 manner  by  many  hon’ble  Members  of
 this  House.  Later  also,  the  gravity
 of  the  Bihar  flood  situation  was  im-
 pressed  upon  the  House  and  upon  the
 Government.  But  Government  never
 thought  it  fit  to  come  to  the  House
 with  a  full  statement  on  the  subject.
 Now  you  say  that  you  have  asked
 the  Government  to  make  a  statement.
 It  may  well  be  that  they  would  come
 up  with  a  statement  on  the  last  day
 when  we  will  be  left  with  no  remedy.
 (Interruptions.)  We  come  from  that
 State.  The  situation  there  is  very
 grave,  The  unprecedented  floods
 have  affected  the  various  parts  of
 Bihar.  The  most  serious  aspect  of  it
 is  that  the  Bihar  Government  is  not
 functioning  at  all,  There  is  no  Gov-
 ernment  worth  the  name  to  come  to
 the  rescue  and  relief  of  the  people
 (interruptions).

 थी  हुकस  श्म्द  कखुवाय  (4737)  के
 बिहार  सरकार  के  पास  पैसा  नही  है  श्नाज
 खरीदने  के  लिये  झीर  जो  प्रनाज  देने  का
 वचन  जन्हों  ने  दिया  था,  वह  भी  उन  को  नहीं
 मिला  1  आप  खाद्य  मंत्री  जी  को  यहाँ  बुलवाइये  ।

 eo
 (स्थवधात  )  ee

 MR.  SPEAKER:  Unless  al  of  you
 sit  down,  I  would  riot  oalt  any  one,
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 ara  बैठ  जाएं  ।

 शब  तो  सह  हाल  हो  गया  है  कि  रोज
 झाते  ही  यह  चीज  शुरू  हो  जाती  है  t  मुझे  तो
 ख्वाब  में  भी  इस  तरह  ग्राप  खड़े  हुए  नजर  पाते
 है।  श्राप  को  थोड़ा  शान्ति  से  शुरू  क  रना  चा  हिए  ।
 यह  जो  (हार  के  बारे  में  सबाल  है,  इस  प*
 26  तारीख  को  बहस  हो  चुकी  है  t  इप  के  पहले

 भो  क्वेश्चन्स  में  यह  सवाल  भरा  चुका  है।
 यह  एक  आराइडेटिकल  सबजैक्ट  है  श्र/र  एक
 कटिम्पूइंग  मटर  है  श्रीर  ल्म  के  तहत  कोई
 रास्ता  नजर  नहीं  भाता  |  इसलिए  मैंने  कहा
 है  कि  इस भरसें  के  दौरान  मे  जो  कुछ  हुमा है
 उत  के  बारे  में  यह  एक  स्टेटमेट  दे।  इस  में
 शौर  क्या  करे  1

 की  इयासनन्वन  सिश्र  :  भ्रभी  तक  कोई
 नतीजा  नहीं  निकला  है  और  लोग  भूख  से
 मर  रहे  है  ।  (व्यबयान)

 श्री  झटल  जिहारी  वाजपेयी  :  चर्चा  तो

 हुई  थी  लेकिन  उस  चर्चा  के  बाद  जो  घटनाये
 घटी  है  श्र  र  जो  ५  स्थिति  विगड़ी  है,  उस
 को  बिहार  की  सरकार  संमालने  में  विफत

 रही  है  श्र  केन्रीय  सरकार  को  जितनी
 मदद  देनी  चाहिए  थी  बह  नहीं  दे  रही  है  ।

 SHRI  BHAGWAT  JHA  38८
 (Bhagalpur):  We  agree  with
 friends  that  we  have  floods  in  Bo.
 and  that  people  are  in  difficulties.
 The  point  is  that  we  want  more
 grams.  The  Bihar  Government  has
 asked  for  38,000  tonnes  per  month
 plus  Rs.  20  crores  for  immediate  re-
 lief  plug  Rs.  40  crores  for  repair  of
 roads  damaged  by  the  floods,  The
 22,000  tonnes  of  foodgrains  distribut-
 ed  by  the  Bihar  Government  are  not
 enough.  Mr.  Ghafoor  and  hig  ad-
 ministration  are  serious,  but  the  pro-
 blem  is  that  we  have  no  grains,  we
 have  no  money,  (Interruptions)  The
 question  is  ong  of  paucity  of
 funds.  They  want  to  make  political
 blackmail  of  the  situation...  (Inter-~
 ruptions)  We  want  more  fooigrains,
 more  money.  This  is  simply  political
 black  -mailing.
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 SHRI  A.  P,  SHARMA  (Buxar):
 want  to  exploit  politically  the

 difficulties  of  the  people
 SHRI  P.  M.  SAYEED  (Laccadive,

 Minicoy  and  Amindivi  Islands):  In
 Kerala  unprecedented  havoc  has  been
 caused  by  floods.

 SHRI  H.  N.  MUKEREE  (Calcutta-
 North-East):  You  have  very  gene-
 rously  permitted  me.  I  feel  I  would
 like  to  have  your  guidance  whether
 the  House  should  proceed  with  this
 matter  when  you  say  that  this  is  a
 continuing  matter  and  ha  been  dis-
 cussed  earlier.  My  difficulty  is  that
 in  Bihar  as  well  as  in  West  Bengal
 and  so  many  other  States,  a  situa-
 tion  has  been  created  where  in  addi-
 tion  to  the  natural  calamities  and
 floods  about  which  the  Government
 may  not  be  in  a  position  to  do  any
 thing  material,  there  is  shortage  of
 food  supply  and  starvation  deaths
 happening  in  West  Benga]  and  the
 West  Bengal  Government  had  the
 gumption  to  put  out  a  statement  that
 deaths  have  taken  place  not  on  ac-
 count  of  starvation  but  on  account  of
 malnutrition.  This  king  of  statement
 coming  in  the  year  of  grace,  974  5
 a  slander  on  humanity  This  kind  of
 things  goes  on  and  the  Parhament  38
 at  the  fag  end  of  the  session
 and  we  do  not  get  an  oppor-
 tunity  of  discuising  this  motion
 even  to  the  point  of  censuring
 the  Government  because  they  are
 chary  of  coming  out  with  a  state-
 ment  regarding  the  position  and  you
 are  in  a  predicament  having  to  ask
 over  and  over  again  for  a  statement
 which  they  do  not  do  on  their  own,
 that  being  so,  it  surely  becomes  in-
 cumbent  on  the  Parhament  I  came
 back  from  Calcutta  only  last  night
 and  !  do  realise  the  kind  of  feeling
 prevailing  in  that  part  of  the  coun-
 try  I  think  the  Government  should
 beware  of  this  spirit  prevailing  in
 lasge  parts  of  the  country  before  it
 takes  all  kinds  of  strategems  There-
 fore,  I  feel  that  what  Mr  Vajpayee
 has  sought  to  bring  in  is  a  real  op-
 portunity  fer  the  Parliament  to  dis-
 cusea  a  matter  of  national  importance
 involving  a  lot  of  censure  of  the
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 Government  that  is  ineidental  and
 which  is  something  which  we  cannot
 avoid,

 Therefore,  I  would  like  your  guid-
 ance.  I  came  from  Calcutta  only  last
 night  and  that  is  why  I  feel  even
 more  concerned  than  I  would  have
 been  otherwise  about  the  essentiality
 of  this  matter

 क्री  मधु  लिसये  (बाका)  अध्यक्ष

 महोदय,  मैं  प्वाइट  श्राफ  आर्डर  पर  खड़ा

 हू,  क्या  दूसरों  की  तरह  गाली-गलौज  के
 बिना  नहीं  सुनेंगे

 ?  मैं  व्यवस्था  के  सवाल  पर
 पहले  से  खड़ा  हू  ।

 अध्यक्ष  सहोदय
 तरीबा  है?

 यह  बोलने  का  क्या

 क्रो  मधु  लिमये  :  जब  कोई  सदस्य  प्वाइन्ट
 ग्राफ  प्रा  र  पर  खडा  होता  है  तो  आप  को  तत्काल

 सुनना  चाहिए  धंगर  झ्राप  की  राय  में  बोगस
 पाइन्ट  आफ  झाहर  है  तो  आप  कह  सकते  हैं
 कि  बोगस  प्वाइन्ट  श्राफ  भाई  र  है  q  लेकिन

 बह  क्या  तरीका  है  इस  तरह  आप  सदस्यों  को

 दुर्व्यवहार  करते  के  लिये  उकसा  रहे  हैं  ।

 (व्यबजान  )

 SHRI  8  K  NASCHOWDHURY
 {Cooch-Behar)-  The  situation  in
 North  Bengal  which  I  raised  yesterday
 and  day  before  yesterday  ..(Inter-
 ruptinns)

 PROF  MADHU  DANDAVATSE
 (Rajapur):  Mr.  Madhu  Limaye  has
 alieady  started  his  point  of  order.
 Always  a  point  of  order  should  have
 precedence.

 MR,  SPEAKER:  Mr,  Ramachand-
 ran  Kadannappalli,  why  are  you  get-
 ting  up  every  time?  I  am  not  able
 to  hsten  to  anybody.  Order  please.
 Tf  you  are  on  @  point  of  order  you
 ate  welcome  to  say  about  it.  But  it
 must  be  strictly  point  of  order.  If
 vou  are  on  some  Submission  I  will
 listen  to  you  later  on.

 है
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 SHRI  MADHU  LIMAYE:  I  have  a
 point  of  order.

 MR.  SPEAKER:  Why  are  you  in-
 terrupting  nve  like  this,  Mr.  Madhu
 Limaye?  ‘You  want  to  submit  some-
 thing  else.

 PROF.  MADHU  DANDAVATE:
 The  hon.  Member  over  there  wants
 to  submit  something.  He  said  that.

 MR,  SPEAKER:  I  am  _  not  only
 baund  to  this  side;  I  have  to  listen  to
 that  side  too.

 PROF,  MADHU  DANDAVATE:
 You  can,  Sir.

 MR,  SPEAKER:  How  can  I  ignore
 them?  Why  are  you  standing  up
 every  time?  Mr.  Ramachandran
 Kadannappalli,  why  don’t  you  tell  me
 what  you  want?

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI  (Kasergod):  ‘There  is
 the  serious  situation  which  has  arisen
 in  Kerala,  Sir.

 MR.  SPEAKER:
 of  order.

 SHRI  P.  M.  SAYEED;  Many  people
 are  dying  of  starvation.

 It  is  not  a  point

 MR.  SPEAKER;  All  of  you  may
 please  it  down,  Everytime  I  saw  you
 getting  up  In  spite  of  Mr.  Madhu
 Limaye’s  protest  I  called  you.  I  gave
 you  notice  that  if  3  ig  a  point  of
 order  you  are  welcome,  Please  don’t
 get  up  everytime.

 SHRI  P.  M.  SAYEED:  We  gave
 notice  under  Rule  377  It  js  a  serious
 situation  about  food  supply.

 MR,  SPEAKER:  This  iy  not  a  dis-
 cussion  under  Rule  377.  Order
 please.

 |  SHRI  PRIYA  RANJAN  DAS
 MUNBI  (Calcutta  South):  You  allow
 Jyotirmoy  Bosu  to  say  without  point
 of  order.  You  Allowed  Mr.  Hiren
 Mukerjee,  You  allow  them,  When  it
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 comes  to  our  side  you  are  not  allow-
 ing.  We  protest,  It  is  not

 esti Sir.  They  are  shouting  without  poin
 of  order.  When  it  comes  to  congress
 members,  you  say,  strictly  point  of
 order,  Why  it  is  so?  Why  it  is  so?

 SHRI  PILOO  MODY  (Godhra):
 You  go  and  cry  on  somebody's  lap,
 not  here.

 MR.  SPEAKER:  Mr.  Naik,  why
 don’t  you  sit  down?

 SHRI  B.  V.  NAIK  (Kanara):  I  will
 make  a  submiasion.

 PROF,  MADHU  DANDAVATE:  Not
 submission,  point  of  order

 MR,  SPEAKER:  I  welcOme  you  to
 make  that,  if  you  are  on  8  point  of
 order  Don't  defy  me  when  I  say
 that  I  will  allow  you  later.

 ft  we  fern  प्रध्यक्ष  महोदय,  मेशा
 व्यवस्था  का  प्रश्न  प्ररेन््जमेंट  आफ  बिजनेस
 में  सम्बन्धित  है  (भ्यवधान  )
 श्राप  मुझे  सुनेगें  तो  बोलगा,  प्रगर  नहीं

 सुनना  चाहते  तो  बैठ  जाऊंगा  ।

 MR,  SPEAKER  You  cannot  go  on
 like  this.  Order  please.  All  of  you
 may  please  sit  down.  The  question
 was  about  Adjournment  Mation.  3
 have  made  certain  observations  over
 which  Prof.  Hiren  Mukerjee  made
 some  submission.  In  between  this
 discussion  has  started.  The  hon.
 Member  here  gets  up,  the  hon.  Mem-
 ber  there  gets  up,  you  get  up.

 aft  मनु  ललिस्ये  मैं  सव  से  पहले  से  जड़ा

 हुआ हूं  ।  झाप  युनना  नहीं  चाहते  हैं  तो  मत
 सुनिये  q

 .

 प्रध्यज्ष  महोंदथ  :  ऐसा  मत  कीजिये.

 यह  शाप  को  भ्लल्छा  मालूम  नहीं  देता  ।

 झाप  का  प्याइंट  झाफ  आड़े
 र  एडजनमेंट

 मोशन  पर  है  भा  किसी  और  शाल  पर  ?
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 की  यु  लिखने  :  कार्य  सूची  के  प्रनुसार
 सब  से  पहले  एडजनेमेंट  मोशन  झाएगी  q

 झापने  कालिंग  एटेशन,  शार्ट  नोटिस  बवेश्चम

 हाफ  एन  झ्ावर  डिसकशन  सब  बन्द  कर  दिया

 है।  शब  झौर  कोई  रास्ता  नही  रह  गया  है
 अविलम्बन।य  लोगा  महत्व  के  सवालों  को  उठाने
 बी  श्राप  कहते  है  कि  कॉन्टितुड्ग  मैटर  है
 मेरी  प्रत्थ  वा  यह  है  ि  स्टारबेशन  डैथूस  का

 सवाल  क्या  केर  द्र  के  द्वारा  भ्रमाज  की  सप्लाई

 से  मम्बन्ध  नही  रखता  है  ?  यह  उस  दिन  चर्चा

 ह) द  विवय  सही  था  t  प्रटल  जं।  ने  जो  विषय
 रखा  है  बह  विल्कुल  झनग  है  1  उस,  सम्बन्ध
 साकार  ी  विफलता  से  है  ।  अनान  की
 सप्लाई  और  एडजर्नमेंट  मोशन  ्न  पर

 ाप  तत्व।ल  चर्चा  4  रवाए  |  और  कोई  रास्ता

 नही  है  t

 SHRI  ह:  M.  SAYEED:  Is  this  the
 point  of  order?  (Interruptions)

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  The  point  of
 order  I  am  making  is  that  the  Oppo-
 sition  has  come  forward  with  an  ad-
 journment  motion.  As  you  have
 rightly  pointed  out  this  is  a  continu-
 ing  matter  in  the  sense  (Interrup-
 tions)  that  earlier,  the  other  day,
 when  we  discussed  the  floods  and
 drought  situation,  we  pointed  out  to
 the  Government  about  the  series  of
 news  items  that  appeared  m_  the
 papers.  Therefore,  in  my  respectful
 submission,  it  is  a  continuing  subject
 ang  I  feel  when  thig  is  a  matter
 which  concerns  al]  of  us  deeply  let
 us  not  make  a  political  capital  out  of
 it.  My  submission  will  be  that  in
 order  to  make  your  observation  fruit-
 ful  you  should  immediately  give  an
 opportunity  of  continuing  with  the
 discussion  on  floods.  If  you  will  give
 us  the  opportunity  of  discussing  this,
 the  Minister  will  be  able  to  express
 hin  views.  After  all  a  series  of
 serious  news  item  has  appeared  in  the
 papers.  It  would  be  better  if  you
 coutd  give  us  some  time  for  discussion
 ef  this  continuing  matter.

 +  SR.  SPRAKER:  The  Central  Gov-
 einmant  provided  to  Bihar  Goverh-
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 ment  foodgrains  of  the  order  of  10,000
 tonnes  as  against  35,000  tonnes  of
 foodgrains.  With  the  acute  shortage
 of  foodgrains.  the  famine  conditions
 have  developed  in  the  State,  parti-
 cularly,  in  the  flood  affected  areas
 where  10  persons  are  reported  to
 have  died  of  starv2tion.  Everything
 was  discussed  at  that  time.

 SHRI  SHYAMANANDAN  MISHRA;
 This  shows  that  this  is  a_  failure
 exactly  of  this  Government,  T!  is
 what  we  are  seeking  io  ee,  In-
 terruptions).

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  gave  you  a
 document  about  the  starvation  deaths
 in  Bankura,  Purvlia,  Burdwan,
 Cooch-Behar  and  Bihar.  (Interrup-
 tions).

 THE  MINIST&P  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  So  far  as  it  reletes  to
 floods  there  was  imecomplete  discus-
 sion,  This  sid?  of  the  House  is
 anxious  to  continue  with  the  discus-
 sion.  As  soon  as  urgent  Government
 work  is  complete  we  will  take  it  up.

 MR.  SPEAKER:  Are  you  pressing
 for  your  adjournment  motion,  Mr.
 Vajpayee?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  pressing  for  it.

 मैं  सदन  की  अनुमति  चाहता  हु  प्रोर
 मांग  करता  हू  कि  सदन  को  स्थग्रित  कर  दिया

 जाए  ।

 यह  कहना  ठीक  नहीं  है  कि  बिहार  में  जो

 परिस्थिति  उत्पन्न  हुई  हैं  उस  पर  सर्ज  हो

 चुकी है  7  जिस  समय  चर्चा  हुई थी  उस  समय

 बिहार  में  परिस्थिति  भयंकर  नहीं  थी

 ,  (इंटरघांज)

 rower  महोदय  :  श्राप  इस  को  पुट  बरियें  |

 की  om  बिहारी  बाणपेधी  :  में  प्रस्ताव

 करता  हूं  कि  सदन  की  कौर्येगाही  स्थगित  की

 जाएं  ।

 fe



 ir  Papers  laid  on

 SHRI  K.  RAGHU  RAMAIAH,  I
 object  ta  rt.  It  amounts  to  a  censure
 motion

 MR.  SPEAKER  Those  who  are  in
 favour  of  the  adjournment  motion
 may  please  rise  in  their  seats

 I  find  the  numbe:  is  more  than  50
 The  motion  is  admitted  We  wil)  take
 at  up  at  4  O'clock.

 42  86  hrs

 PAPERS  LAID  ON  THE  TABLE
 Rerort  of  Evecrion  CoMMIssi0n  oF
 INDIA  on  Firra  Genera  ELECTIONS  IN
 1971-72  anp  Detimiration  ComMis-
 SION  ORDERS  RE  PARLIAMENTARY  AND
 ASSEMBLY  CONSTIIUENCIEs  or
 KERALA  HIMACHAL  PRADESH  AND
 KARNATAKA

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY)  I
 beg  to  lay  on  the  Table—

 69)  A  copy  of  the  Report  (Find:
 version)  of  the  Election
 Commission  ot  India  on  the
 Fifth  General  Elections  in
 India  1971-72  Narrative  and
 Revective  Part  [Placed  in
 Library  See  No  Lt-8370/74]

 (2)  A  copy  edch  of  the  following
 Ordeta  (Hindi  and  Englisn
 versions)  of  the  Delimtation
 Commiszion  under  sub-sec
 tion  (3)  of  section  30  of  the
 Delimitation  Act,  972

 4)  Order  No  8  of  the  Delim:-
 tation  Commission  in  res-
 péct  ef  the  delimitation  of
 parliamentary  and  assemb-
 ly  constituencies  in  the
 State  of  Kerala,  published
 in  Notification  No  SO
 45€(E)  in  Gamette  of  India
 dated  the  27th  Julv,  974

 (0)  Oxder  No.  9  of  the  Delimi-
 tion  on  Commusston  in

 respect  of  the  delimitation

 ”
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 of  par!  tary,  and
 assembly  constituencies  in
 State  of  Himachal  Pradesh,
 published  in  Notsfieations
 No.  SO  46  (8)  in  Gazette
 ot  India  dated  the  Bist
 July,  1974,

 Order  No,  20  of  the  Deli-
 mitation  Commuision  in
 respect  of  the  delimitation
 of  pailiamentary  and  as-
 sembly  constituencies  m  the
 State  of  Karnataka,  publi-
 shed  m  Notification  No
 SO  479(E)  in  Gazette  of
 India  dated  the  5th  August,
 974  [Placed  wm  Library
 See  No  LT-8373;74)

 (an)

 Norifications  unprR  Customs  Act,
 4982

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  R  GANESH)  I  beg  to
 lay  on  the  Table  a  copy  of  the  follow.
 ing  Notification  (Hind:  and  English
 versions)  under  section  i59  of  the
 Customs  Act,  962

 rend  G  8  R  $70(E)  published  in
 Gazette  of  India  dated  the
 28th  August,  974  together
 with  an  explanatory  memo-
 randum

 (2)  GSR  ३3808)  published  in
 Gazette  of  India  dated  the
 29th  August,  974  together
 with  an  explanatory  menio-

 randum  [Placed  m  Library
 see  No  L7-8372'74)

 Report  or  Commuasgon  or  Inquiry
 INTO  66DMRAPPERANCR  OF  NETAJI
 Susyss  Canora  Boss  anp  Repori
 ON  Pouce  FreInG  at)  Limpor  1 ह
 Sunzupna,  Nacaa,  Drerercr

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  ISIWAS
 MARDBIA):  Lbag  to  thy  om  the  Table—



 é
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 (1)  A  copy  each  of  the  follow-
 ing  documents  (Hind:  and
 Enghsh  versions)  under  sub-
 section  (4)  of  section  3  of  the
 Commission  of  Inquiry  Act,
 952

 a)  Report  (1974)  of  the  Com-
 mission  of  Inquiry  into  the
 disappearance  of  Netaji
 Subhas  Chandra  Bose

 (n)  Memorandum  of  Action
 tuken  on  the  Repoit  [Placed
 in  Labrary  See  No  LT-83}
 73  74)

 (2)  A  copy  each  of  the  following
 documents  (Hind:  version)
 unde:  subsection  (4)  of
 section  3  ot  the  Commission
 of  Inquiry  Act,  952  rcad
 with  clause  (c)  (in)  of  the
 Proclamation  dated  the  9th
 Februaly  3974  issued  by
 the  President  in  relation  to
 the  State  of  Gujarat  ~

 (:)  Report  on  the  imexients  and
 pole  firing  at  Lambdi  =m
 Surendrinagar  District  =  on
 the  27th  Apni  973

 Gt)  Memorandum  of  Action
 taken  on  the  Report
 {Placed  ा  Library  See  No
 IT  8374  74}

 SHRI  SAMAR  GUHA  (Conta)  Su
 Government  has  delbeiately  delayed
 the  placing  of  the  Neta}:  Enquiry
 Commussion  Report

 MR  SPEAKER  It  is  already  laid

 SHRI  SAMAR  GUHA  I  am  draw-

 ing  your  attention  to  Item  No  3

 about  the  Netaji  Enquiry  Commussion
 Report  which  has  been  placed  before

 this  House  This  report  has  been  pu-

 posely  delayed,  the  news  has  been

 leaked  out  to  certain  newspapers  and
 the  decision  of  the  Cabinet  has  also

 been  leaked  out  to  the  Press  I  am

 this——T  said  thas  on  an  eariyer

 पर
 I  believe  that  Netas:

 a seal ig  etlif  alive  Sir,  today  है ए  swear  in  the
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 name  of  God  to  declare  in  this  House
 that  I  have  come  to  know  that  Netaji
 ig  stil  alive  I  assure  my  country  men,
 from  Peshwar  to  Chitagong  that  their
 beloved  leader  will  be  with  them
 again  Sun,  for  tmg  treachery  which
 hag  been  committed  by  this  Govern-
 ment,  for  this  conspiracy  which  has
 been  committed  by  this  Government,
 he  or  she  will  have  to  pay  for  it.  I
 assure  my  countrymen  that  Netay  is
 still  alive  I  say  again  Long  hive
 Netaji  and  Netaji  is  ahve’  A  great
 treachery  has  been  committed  by  this
 Government,  a  great  conspiracy  has
 Leen  committed  by  this  Government,
 against  the  greatest  Saint  patriot  of
 India  the  greatest  revolutionary  of
 India  I  again  declare  in  the  name  of
 God  that  I  have  come  to  know  that
 Netan  i  stil]  alive  Long  hve  Netaji

 Rrvigw  anp  ANNUAL  Report  OF  THF
 Trapinc  CORPORATION  OF  Iypra  LTD

 CALCTTA  FOR  PERIOD  ENDFD  THE  3]sT
 Marcy  973

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub  section  (ly  of  section  6I94
 of  the  Companies  Act  4990

 a)  Review  by  the  Government
 on  the  working  of  the  Tea
 Trading  Corporation  of
 India  Limited  Caleutta  for
 the  period  ended  on  the  3ist
 March  4973

 (2)  Annual  Report  of  the  Tea
 Trading  Corporation  of  India
 Lamited,  Calcutta  for  the
 period  eded  on  the  3ist
 March,  973  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptrol-
 ler  and  Auditor  General
 thereon  [Placed  m  Library
 See  No  LT-8375|74]
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 Staramamnr  cornecrina  answrr  १७  USQ
 No.  2523  pate  148-73  ye,  WIRING  BY
 CRP  ano  BSF  puaine  Srupenrs  acrra-

 tron  in  Briar.

 SHRI  RAM  NIWAS  MIRDHA:  Sir,
 का  behalf  of  SHRI  F,  H,  MOHSIN:  I
 beg  to  lay  on  the  Tiible  a  statement
 correcting  the  reply  given  on  the
 l4th  August,  974  to  Unstarred  Ques-
 tion  No,  2523  by  Shri  G.  क्  Yadav
 regarding  firing  by  C.R.P.  and  BSF
 in  Bihar  during  students  agitation,

 STATEMENT

 Sir,  while  furnishing  a  reply  to
 the  Unstarred  Question  No.  2528  m
 the  House  regarding  the  rounds  fired
 by  CRP  and  BSF  in  Bihar  during
 students  agitation,  I  inter  alia  fur.
 nished  the  following  information  for
 para  (a)  of  the  Question:—

 “The  CRP  units  fired  ३  round  at
 Paina  on  ‘183,74,  4l  rounds  at  Patna
 on  19-3-74  and  2  rounds  at  Gaya  on
 12-4274."

 2.  It  has  come  to  my  notice  that
 CRP  units  actually  fired  42  rounds  at
 Patna  on  18-3-74,  I  round  at  Patna  on
 19.38.74  and  2  rounds  at  Gaya  on
 12.4.%4.,  As  soon  as  this  mistake
 came  to  my  note,  I  sought  Chair's
 permission  to  make  a  necessary  cor-
 rection  to  the  answer  given  earlier  to
 the  Lok  Sabha  Unstarred  Question
 No.  2523,  I,  therefore,  request  that
 in  para  (a)  of  the  answer  the  follow-
 ing  amendment  may  please  be  made:

 For  the  words  and  figures  :—

 “The  CRP  units  fired  $  round  at
 Patna  on  18-3-74,  4l  round  at  Patna
 on  9.8.74  and  2  rounds  at  Gaya  on
 12-4-74",

 The  following  may  be  substituted:—

 “The  CRP  units  fred  4l  rounds
 at  Patna  on  ‘18-3-74,  ]  roung  at
 Petna  on  1968-74,  and  2  rounds  at
 Gaya  on  12-4.74,"

 34  1

 SEPTEMBER  as  294  Quaition  of  76
 Privilege

 QUESTION  OF  PRIVILEGE

 Certain  Nes  Rewport  in  Pratipaksh,
 a  Hindi  Weekly

 SHRI  PILOO  MODY  (Godhra):
 Sir,  it  has  been  brought  to  my  notice
 this  morning  that  in  a  report  publish-
 ed  in  a  paper  called  ‘Prati  Paksh’  a
 most  scurrilous  attack  has  been  made
 on  the  Members  of  Parliament.  Sir,
 J  think  it  is  a  matter  which  goes  even
 beyond  the  pale  of  privilege  because
 it  says,  apart  from  other  things,

 AN  HON,  MEMBER:  Who  is  the
 editor  of  this  paper?

 SHRI  PILOO  MODY:  I  think  it  ia
 Mr.  George  Fernandes,  who  has  been
 here  some  time  ago.

 It  says:

 *ससद्  या  बोरों  दलालों  का  झट्ढा ?”

 (व्यपधान  )

 |,  अटल  बिहारी  बाजपेधी  (ग्वालियर)  :

 मैं  श्री  पीलू  मोदी  की  मदद  करना  चाहता

 हूं  -  मैं  इस  को  पढ़कर  सुनाये  देता  हूं  ।

 यह  नप्रतिपज्"  है  इस  का  शोगंक  है

 “ससद्  या  चोरो  दलालों  का  भ्हा
 ?

 “हुन्दिरा  नगर  गिरोह  की  जालसाजी”

 MR,  SPEAKER:  You  are  just  read-
 ing  a  paper.  What  is  there  in  it?  What
 do  you  want  to  make  out  of  this
 paper?  There  are  so  many  papers  in
 this  country.  They  write  so  many
 things  everyday.  You  start  reading  a
 paper,  What  do  you  aim  at?

 those  who  have  come  and  sworn
 over  here  are  all  Liars,  their  signa-
 tures  are  forgeries,  it  is  not  &  mater  of



 fave  opened  brothels  and  things
 like  thas,  and  you  do  not  think  that
 this  is  a  matter  of  privilege?  You

 think  this  is  normal  day-to-day
 journalism?  Hither  you  give  credence
 to  the  fact  that  what  the  man  _  has
 written  is  true,  in  which  case  I
 would  have  no  argument  with  you,  or
 it  has  to  be  gone  into  and  thoroughly
 investigated  that  whatever  charges  he
 has  made  in  this  paper  are  appli-
 cable  to  members,  that  such  members
 can  be  identified,  that  the  charges
 against  them  can  be  proved,  and  if
 proved  that  they  lose  their  seat  in  the
 Lok  Sabha.  Unless  these  things  are
 gone  into  and  done  deliberately  in  a
 calculated  and  business  like  fashion,  I
 am  afraid  you  will  have  made  a  moc
 kery  of  parliament  and  a  mockery  of
 privilege.  Anybody  can  go  and  there-
 after  say  anything  he  likes  and  you
 will  not  have  a  leg  to  stand  on.  And
 the  next  time  you  summon  some  poor
 officer  over  here  and  ask  him  to  apolo-
 gise  because  he  said  ‘boo’  to  a  Mem-
 ber  of  Parliament....

 MR.  SPEAKER:  Privilege  against
 whom?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Against  the  editor.

 SHR]  PILOO  MODY:  The  trouble
 is  that  you  do  not  read  what  is  sent  to
 you.  I  sent  it  to  you  this  morning.  It
 was  no  mean  effort  to  get  it  here  before
 9.30.  I  sent  it  to  you  so  that  you  can
 read  it  and  come  prepared,  80  that
 you  know  what  I  am  talking  about—
 this  coming  particularly  from  a  fellow
 ‘who  has  been  a  member  of  this  House.

 MR.  SPEAKER:  You  did  not  send
 it  to  me.

 SBR  PILOO  MODY:  I  sent  a  copy
 of  the  letter  with  this  paper  which
 ‘Waa  a  clipping.

 “QR.  SPEAKER:  It  has  not  reached.

 gaiey  0  +  7२  |  =  MAHIAJAN
 aan!  ‘Then  tt  is  inefficiency  of
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 अध्यक्ष  महोदय  :  मुझे  नहीं  दी  है  1  भौर
 झाप  कह  रहे  हैं  कि  यह  है  ,  वह  है,  भोर  पढ़
 कर  भी  सुना  रहे  हैं  ।

 SHRI  P.  K.  DEO  (Kalahandi):  It
 ig  very  serious  matter.

 SHRI  PILOO  MODY:  |  am  handing
 over  the  copy  of  the  paper  to  you,
 Sir,  just  now

 MR.  SPEAKER:  Not  at  this  time.
 SHRI  PILOO  MODY:  I  have  no

 doubt  that  it  has  been  lost  in  some
 transit.  Thig  is  not  the  issue  on  which
 privilege  will  be  decided.

 MR.  SPEAKER:  But  I  must  have
 known  about  it  earlier,  because  he  is
 asking  for  my  opinion.  ]  am  asking

 shim  what  he  is  reading  from,  because
 that  is  not  before  me.

 SHRI  PILOO  MODY:  I  accept  what
 you  ‘say  that  it  did  not  reach  you  and
 I  expect  you  to  accept  what  I  say,
 namely  that  I  sent  it.  If  in  transit.  it
 has  been  lost,  and  this  will  not  be  the
 first  time  in  the  history  of  India  when
 mail  posts  get  lost  during  delivery,
 nevertheless,  this  loss  of  delivery....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Dig  he  send  it  by  post?

 SHRI  PILOO  MODY:  This  loss
 through  delivery  cannot  be  the  decid~
 ing  issue  of  a  privilege  motion.  If  you
 would  just  read  three  lines  of  it,  you
 would  know  it

 MR.  SPEAKER:  When  he  sent  that
 letter,  he  should  have  sent  along  with
 it  the  relevant  material  also.  {have
 not  got  it.

 SHRI  SHYAMNANDAN  MISHRA
 The  case  is  so  obvious  that  it  should
 be  remitteg  immediately  to  the  Com-
 mittee  of  Privileges.  What  is  the
 difficulty  about  sending  it  to  the
 Committee  of.  Privileges?

 SHRI  P.  K.  DEO:  >There  is  uneit  |
 mity  in  the  House.  This  is  a  matter.



 79  Question  of

 {Shri  P,  K.  Deo]  +.
 where  we  can  cut  across  party  lines
 and  we  want  that  it  should  be  refer~
 red  to  the  Privileges  Committee.

 SHRI  PILOO  MODY:  When  both
 sides  are  agreed,  I  do  not  see  why  it
 should  not  go  to  the  Privileges  Com-
 mittee.  It  is  absolutely  scurrilous,

 SHRI  PRIYA  RANJAN  DAS
 MUNSHI  (Calcutta  South):  I  support
 him.

 SHRI  SHYAMNANDAN  MISHRA‘
 Never  has  Parhament  and  Members
 of  Parliament  been  abused  in  such
 terms.  This  is  scurrilous  enough.

 MR.  SPEAKER.  He  has  brought  it
 to  me  only  here.

 SHRI  VIKRAM  MAHAJAN:  It
 should  be  decideq  by  the  House.  be-
 cause  it  is  so  obvious.  The  editor
 should  be  called  to  the  House  and  he
 should  be  made  to  apologise.  There
 are  no  two  opinions  on  this.

 PRQF.  MADHU  BDANDAVATE
 (Rajapur);  He  must  either  substan-
 tiate  the  charges  or  withdraw  them.

 MR.  SPEAKER:  It  is  very  charact-
 ing;  |  seldom  come  across  such  situa-
 tions,  when  Members  suddenly  start
 readmng  out  from  a  paper  without  my
 having  any  knowledge  about  it
 I  would  go  through  it  when  I  am

 SHRI  P.  K  DEO:  Privileges  Com-
 mittee  ts  the  proper  forum  for  this.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 As  regards  what  has  come  out  in  this
 newspaper,  it  hag  been  circulated  to

 sali  of  us.  I  do  not  hold  any  brief  for
 the  editor  of  the  newspaper,  and  she
 or  he  may  be  hanged.  But  the  whole
 question  is,  if  whatever  is  said  in  this
 House  ig  correctly  recorded  in  the
 newspapers  it  is  just  a  reflection  of

 that,  Suppose  ge  call  them  &  bunch
 thieves  if,  samebody  writes  it  in  the
 newspaper,  it  becomes  a  privilege
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 Issue.  What  is  said  in  the  House  can
 be  quoted  in  the  newspaper.  So,  let
 us  be  very  careful  in  our  utterances
 in  the  House  also,  (Interruptions).

 SHRI  H.  N.  MUKHERJEE  (Calcutta
 —North-East):  I  woulg  like  you  to
 proceed  in  the  way  which  you  have
 indicated,  namely  that  you  take  your
 time  over  it,  even  though  quite  ob-
 viously,  very  scurrilous  things  have
 been  said  about  Parliament.  But  my
 submission,  however,  would  be  that  if
 this  matter  is  referred  to  the  Com-
 mittee  of  Privileges,  which  I  feel  you
 would  be  inclined  to  do,  we  should
 at  the  same  time  take  some  tangible
 steps  in  regard  to  the  other  matter
 regarding  our  own  investigations  of
 the  alleged  conduct  of  our  Members.
 We  cannot  with  any  conscience  agpear
 before  the  people  as  not  heing  dis-
 honest  unless  we  ourselves  do  some-
 thing  to  show  that  we  are  cleaning
 vur  place  of  all  the  filth  and  dross
 which  allegedly  have  accumulated.
 ]  should,  therefore,  say  that  we  shail
 make  mud  of  our  names  before  our
 people  if  we  refer  this  kind  of  thing  to
 the  Committee  of  Privileges  and  threa-
 ten  the  press  or  individuals  but  do
 not  at  the  same  time  take  investigat-
 ing  steps  in  regard  to  our  own  Mem-
 bers,  These  two  things  should  be
 simultaneous.  If  they  are  not  simul-
 taneous  I  am  not  prepared  to  be  a
 party  to  sending  newspaper  or  an  in-
 dividual  to  the  Committee  of  Privi-
 leges,  A  Member  of  the  House  of
 Commons  once  described  that  he  was
 not  paid  by  the  country  to  become  a
 Member  of  an  idiotic  circus,  and  he
 got  away  with  the  Committee  of  Pri-
 vileges,  because  the  House  was  behav-
 ing  like  an  idiotic  circus  in  Englend.
 if  we  in  this  country  are  also  going
 to  behave  in  that  fashion,  which  aille-
 gedly  we  do,  we  have  no  business  to
 refer  it  ६०  the  Committee  of  Privileges.
 Let  us  refer  it  to  the  Committee.  of
 Privileges,  Let  ue  have  &

 male
 mentary  investigation  of  the  m
 which  came  up  the  other  day  about  at
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 or  22  signatories  and  that  sort  of  thing.
 If  we  do  not  do  it  simultaneously  we
 shall  be  inviting  the  wrath  of  the
 people  and  we  may  deserve  it  also

 SHRI  SHYAMNANDAN  MISHRA
 Why  go  these  things  keep  on  coming
 in  the  press  that  we  are  a  bunch  of
 liars  and  80  on?  It  i5  because  a  pal-
 hamentary  probe  into  this  matte:  is
 being  demed  or  delayed  by  this  Gov-
 ernment  If  it  is  not  delayed  by  the
 Government  these  things  could  not
 have  come  in  80  many  forms  in  80
 many  newspapers.  So,  it  is  the  Gov-
 ernment  which  is  bringing  the  whole
 House  as  well  as  the  hon.  members
 of  thi,  House  into  disrepute  There-
 fore,  simultaneously  a  parliamentary
 probe  is  called  fur  Otherwise,  we
 would  not  be  able  to  dy  justice  to  this
 matter.  Even  the  Privileges  Com-
 mittee  will  have  to  act  as  an  invest!-
 gating  committee  into  the  entire  aspect
 of  the  matter.  It  cannot  deal  only
 with  the  scurrilous  remarks  against
 MPs  by  the  editor  of  that  paper,  i
 will  have  to  go  into  the  entire
 matter  to  test  the  veracity  or  otherwise
 of  the  allegations

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  There  are  two  things
 If  your  ask  me  personally,  we  should
 congratulate  the  editor  of  this  paper
 on  having  takeh  a  bold  step  and  being
 so  outspoken  mm  describing  this  House
 to  be  a  House  of  chors  because  Shri
 L.  N  Mishra  had  misappropriated
 Bharat  Sewak  Sama}  money  and  no
 discussion  can  take  place.  Then,  out
 of  the  2I  signatures,  it  has  come  out
 that  7  are  genuine

 MR  SPEAKER  What  is
 motion?

 SHRI  JYOTIRMOY  8050,  The  affi-

 culty  38  you  do  not  read  my  letters
 What  is  the  unfortunate  thing  You  are
 the  hon.  Speaker  If  somebody  asks,
 “Ig  your  Speaker  loudspeaker?”,  I  say,
 “No;  he  is  Speaker  only”.

 Py
 SPEAKER:  Will  you  withdraw

 those  words  of  not?

 your
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 SHRI  JYOTIRMOY  BOSU:  If  it
 offends  you,  I  certainly  withdraw
 them  But  having  called  me  to  speak,
 you  should  not  interrupt  like  this

 MR  SPEAKER  If  something  irre-
 levant  is  said,  9  have  to  stop  it  I  can-
 not  sit  quietly  whatever  you  may  say

 SHR!]  JYOTIRMOY  BOSU:  I  am
 confining  myself  to  the  bold  step  taken
 by  the  editor  in  calling  this  House  a
 congregation  of  thieves  and  dalals.  I
 lust  congratulate  him  This  House
 may  contain  a  number  of  thieves  At
 Ieast  one  thief  I  have  mentioned  in
 my  motion,  Shr:  L  N  Mishra  The
 other  thing  i»  dalals.  It  has  come  out
 that  7  out  of  the  2b  signatures  are
 genuine  That  is  why  it  is  necessary
 to  go  into  the  entire  matter  and  that
 is  possible  by  the  privileges  com-
 mittee  Therefore,  I  recommend  that
 the  entire  matter  should  be  looked  me
 to.  I  congratulate  the  editor  on  giv-
 ing  the  truth  about  this  House.

 SHRI  B  K  DASCHOWDHURY
 (Cooch-Behar)  On  a  point  of  order
 Su  The  hon  member.  instead  of
 quoting  from  the  newspaper—J  am  not
 sure  whether  he  has  gone  through  it—
 made  certain  other  observations  He
 said,  this  House  may  contain  some
 dalals,  chors  or  something  hke  that.
 It  ig  a  serious  matter  [I  have  not
 Zone  through  the  newspaper  report
 that  has  been  referred  to  But  the
 hon,  Member  himself—he  58  an  honou-
 rable  Member  of  this  august  House—
 Says,  it  may  contain  some  persons  like
 that.  He  goes  a  longer  way.  My  point
 of  order  38,  whether  tn  the  circum-
 tances,  Sir,  you  are  going  to  allow  this
 remark  to  be  recorded  here  or  that
 will  be  expunged,  (Interruptions).

 SHRI  P  G.  MAVALANKAR
 (Ahmedabad):  Sir,  I  want  to  make  a
 submussiort  and  have  your  guidance.

 The  Editor  in  question  who  has
 published  thig  report  ४8  not  any  Tom,
 Dick  and  Harry.  He  is  an  honourable
 citizen  and  «oan  ex-Member  df  this
 honourable  House  He  hag  published
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 something  which  ig  a  very  grave  and
 serious  reflection  on  the  character  and
 honour  of  the  entire  House.  So,  my
 submission  js  that  this  matter  must
 certainly  go  to  the  Privileges  Com-
 mittee  and  the  Editor  must  be  compel-
 led  to  give  evidence  as  to  why  he  has
 written  the  way  he  has  written.

 Simultaneously,  I  want  to  make  an-
 other  submission,  From  last  week,  we
 have  been  requesting  you  again  and
 again  that  this  whole  matter  needs  to
 be  probed  into  thoroughly  by  an  all-
 party  parliamentary  Committee  under
 your  guidance  and  control.  Now,  the
 Government  have  been  trying  to  find
 some  excuse  or  the  other  and  trying
 to  side-track  the  whole  issue.  Let  us
 take  for  arguments  sake  that  the  sig-
 natures  of  24  MPs.  who  are  alleged  to
 have  been  involved  in  this  are  genu-
 ine.  Even  if  they  are  genuine,  |  still
 consider  that  it  is  a  matter  for  a  par-
 liamentary  probe.  Can  anybody  in
 the  Government  of  India,  any  Depart-
 ment,  any  Ministry,  issue  a  licence  or
 do  anything  under  letters  written  by
 Members  of  Parliament?

 There  are  two  separate  issues  involv-
 ed.  One  issue  is  whether  21  alleged
 aignatures  are  genuine  or  forged.  20
 ef  them  have  said  that  they  are  forged.
 One  has  not  come  here  and  said  it.  J
 do  not  know  where  he  is.  He  has  not
 made  any  statement.  If  this  is  going
 to  be  decided  by  a  CBE  Inquiry,  is
 CBI  Inquiry  going  to  be  restricted
 only  to  the  verification  of  signatures?
 We  are  not  interested  only  in  the  sig-
 natures  part  of  it.  We  are  interested
 in  a  much  larger  issue  with  all  the
 implications  involved.  Therefore,  let
 it  not  be  left  to  the  CBI.

 Let  me  be  frank  about  it.  My  sus-
 picion  is  that  by  leaving  Wf  to  the  CBI
 alone,  perhaps,  what  the  Government
 are  trying  to  do  is  that  they  will  leave
 it  to  the  CBI  to  give  an  inteffim  report
 and  start  legal,  proceedings  against
 one  Member  who  has  not  sald  that  his
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 signature  is  forged.  Then,  they  will
 come  and  say  it  is  a  sub  judice  matter
 before  a  court  of  Jaw  and,  therefore.
 nothing  can  be  done.

 Sir,  before  that  eventuality  comes,  I
 would  like  you  to  take  imtnediate
 steps  right  now  to  institute  a  parlia-
 mentary  probe  so  that  the  honour  of
 this  House  is  establisheq  and  vindicat-
 ed.

 wit  wa  लिमये  बांका)  :  प्रष्यक्ष

 महोदय,  मेरा  जो  प्रिविलेज  मोशम  है,  वह

 बुलेटिन fo  2  में  निकलता  है।  मैं  प्राप  क्  ध्यान
 झाज  की  बुलेटिन  की  पोर  दिलाना  चाहता  हूं  ।
 उस  में  यह  लिखा  है

 “Withdrawal  of  Name  from  Ad-
 mitted  Motion,  “On  2-0-1974  Shri
 Krishna  Chandra  Pandey  has  with-
 drawn  his  name  from  the  motion
 regarding  appointment  of  Parlia-
 mentary  Committee  to  go  into  ques-
 tions  arising  out  of  replies  to  Rajya
 Sabha  S.Q.  No.  730  of  2T-B-1974.,  ..”

 झष्यका  सरहोश्थ  ' यह  तो  कल  फंससा

 कर  दिया  ।

 ्यौ  मच  लिसथे  मैं  दूसरी  बात  कह  रहा
 हूं।  मुझे  दो  मिनट ही  भाप  दीजिये  1  लेकिन

 बीच  में  मत  टोकिये  ।  झध्यका  महोदय,  मेरा

 यह  कहता हैं  कि  प्रधान  मंत्री  भौर  संसद  कार्य

 मंत्री  का  दबाव,  प्रेशर  झव  रिलेंटलेस  हो

 गया है  पौर  कोई  कांग्रेस  सदस्य  ।  उस  के

 सामने  टिकने  बाला  नहीं  है  क्योंकि कुछ  लोग

 पहले  झुक  गये  मैं  थे भौर  ह; ल  यह  हमारे  मित्र,

 जिन्होंने  जोरों  से,  लाउडली  यह  कहा  था  कि

 मैं  सदन  का  संरक्षण चाहता  हूं,  प्रौटैक्शर  चाहता

 हूँ  वे  भी  श्  भाग  रहे  हैं।  भ्रध्यक्ष  महोदय,
 झाप  सशकमटेंशियल  एंथिडेंस  देखिये  ।  व

 कहते  हैं  कि  कोई  बबान  जज्वर  नहीं  है  लेकिन
 अगर  प्राप  सरकमटेंशियल लिल्स  देखें  तो
 पता  चलेगा  कि  दबाव है  भौर  एक  के  बाद  एक

 सदस्य  चिवड़ा  करते  चले  जा  रह ेहैं  -  इसलिए
 मेरा  यह  जिधिलेस  का  सवाल  है  प्रधान  भेंली
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 और  श्री  रशुरमगा  के  खिलाफ  शोर  उस  को
 शाप  तत्काल  मंजूर  कीजिये  ।

 खाघ  महूँश्य  इस  पर  तो  कल  फँंसला
 दे  चुके  है  ।  इस  को  झाय  बार  वार  क्यों  उठाते

 हैं।

 शी  जगन्नाथ  राब  जोशी  (शाजापुर)
 भ्रध्यक्ष  महोदय,  यह  जो  अ्रखबार  में  निदाला
 है  ,  (व्यवधात)

 भ्रध्यक्ष  गहोदव :  झाप  तो  बोल  चुके  हैं  t
 बार  बार  क्यों  बोलते  है।

 SHR]  P.  M.  SAYEED  (Laccadive,
 Minicoy  and  Amindiv;  Islands):  Shri
 Piloo  Mody  has  brought  this  matter
 before  you  just  now.  For  the  first
 time  you  are  seeing  th’s  paper;  you
 have  not  had  the  opportunity  to  go
 through  it  The  editor  of  this  paper
 happens  to  be  an  ex-member  of  this
 august  body.  The  March  of  the
 Nation  is  supplied  to  us  free  and  even
 then  we  do  not  read.  (Interruptions)
 I  have  not  gone  through  it  because  it
 hy  in  Hindi  and  |  cannot  read  it  pro-
 perly  My  submission  Mr  Speaker.
 is  that  you  may  go  through  the  paper,
 whatever  is  contained  in  it,  and  if  you
 think  that  it  is  a  fit  case  for  referring
 to  the  Privileges  Committee,  you  may
 do  so.  This  is  my  humble  submis-
 sion.

 ही  सगसलाथ  राव  सोदी :  यह  निवेदन
 करना  चहता  हूं  कि  यह  जो  प्रखबार  में
 निकला  है,  यह  मामला  बहुत  गभीर  है
 क्योंकि  इस  में  उन्होंने  शारे  सशस  के  सदस्यों  पर

 झारोप  लगाया  है  11 उ  यह  सदन  चोर  झौर

 दसालों  का  झदेडा  है  शौर  इस  का  कारण  बह

 है  कि  जिन  सदस्यों  के  बारे  में  सदेह  पैदा  हुआ
 था,  उमस  को  हम  ने  धोने  की  कोशिश  नही  की
 हैं  |  इस  को  यह  सती जा  निकला  है  “संगतिसंग

 दोषा  1  हे
 A  man  is  known  by  the  company  he
 keeps,  and  this  is  the  company  we
 have’  beén  keeping.
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 वे  अपनी  सफाई  नहीं  देते  है,  तो झारोप  सब  पर
 होने  लगा  शौर  यदि  ह. ह  हम  ने  कोई
 दखल  नहीं  दिया  तो  होगा  “मौनम
 सम्मति  लक्ष्मम'  ।  वह  तो  चोर  है  लेकिन  जो

 चुपचाप  सुमने  वाला  है,  वह  भी  चोर  होगा
 यह  हम  नही  चाहते  ।  इसलिए  यह  सारा  मामला
 गभीर  होगा  चला  जा  रहा  है  1  इसलिये
 इस  के  सारे  कागजात  को  ले  कर  इस  मामले
 को  देखा  जाए,  यह  मेरा  कहना  है  |

 SHRI  K.  LAKKAPPA  (Tumkur):
 Si.  for  the  last  three  or  four  days  I
 have  been  hearing  very  patiently  and
 very  calmly  the  points  raiseq  by  our
 friends,  and  I  can  come  to  this  defi-
 nite  conclusion  that  they  want  to
 make  political  capital  out  of  it.  though
 under  the  guise  of  showing  sympathy
 to  the  members  who  are  involved  in
 the  case  We  have  made  it  very  clear
 that  the  matter  is  under  investiga-
 tion  bv  the  CBI.  In  the  meanwhile
 even  Mr.  Mody  has  brought  out  a
 case  without  your  permission  He  has
 brought  certain  allegations  made  out
 In  8  newspaper

 I2  hrs.

 SHRI  PILOO  MODY:  I  expect  you
 to  correct  that.

 SHRI  K  LAKKAPPA:  But  it  should
 be  brought  within  the  four  corners  of
 the  Rule,  of  Procedure  Therefore,
 I  feel  that  they  have  taken  the  issue
 as  politics  and  there  is  a  political
 motivation.  The  entire  matter  is
 under  investigation  by  the  CBI  Let
 the  CBI  come  out  with  its  findings.
 Ta  then  no  action  is  called  for.

 SHRI  PILOO  MODY:  I  except  you
 io  correct  him  when  he  says  that  I
 have  brought  this  up  without  your
 permission,

 MR  SPEAKER:  You  mention,  many
 fiings  of  which  I  have  no  knowledge.

 SHRI  SEZHIYAN  [Kumbakonam):
 In  this  case,  I  want  to  submit
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 {Shri  Sezhiyan]
 that  the  charges  that  have  been  raised
 in  this  weekly  are  very  serious  and
 therefore  deserve  the  most  serious
 concern  of  the  House.  I  am  slot  coh-
 cerned  here  whether  the  editor  is  an
 ex-Member  of  Parliament  or  not,  I
 feel  a  person  who  has  made  such
 cnarges  should  be  hauled  up  before
 the  Committee  of  Privileges  and  sub-
 jected  to  thorough  inquiry.

 The  previous  speaker,  Shr:  Lakkappa,
 said  that  the  entire  matter  has  been
 entrusted  to  CBI  for  investigation.  In
 the  reply  given  to  the  other  House  by
 Prof.  Chattopadhyaya  he  has  simply
 said  that  it  has  been  given  to  CBI  for
 a  “secret  verificafion”  Mr.  A.  C.
 George  speaking  here  in  thig  House  on
 the  28th  August  also  said  that  the
 matter  hag  bee,  entrusted  to  CBI  for
 “a  discreet  verification”.  So,  no  in-
 vestigation  upto  28th  August  has  been
 ordered  hy  the  Government  as  per  the
 answers  given  both  in  the  Rajya  Sabha
 and  here  Only  “a  discreet  verifica-
 tion”  has  been  askeg  for.  But  that  is
 not  an  inquirv  That  is  not  an  inves-
 tigation.  That  is  only  a  discreet  veri-
 fication  This  discrect  verification  has
 take,  more  than  5  «nonths.  The  ques-
 tion  came  up  on  30th  March  and  more
 than  5  months  have  been  consumed
 for  discreet  verification.  We  are  not
 concerned  with  t  The  CBI  3s  after
 2  a  creature  of  the  executive.  This
 House  does  not  want  it.

 To-day’s  Hindustan  Times,  Says:

 “It  is  learnt  from  informed  sources
 that  the  Government  is  not  likely
 to  agree  to  a  parliamentary  probe
 inte  the  licence  scandal.

 Nor  38  the  Government  willing
 for  a  discussion  og  any  of  the
 motions  pending  before  the  Lok
 Sabha  demanding  a  parliamentary
 probe,

 The  Govermnent  is  said  to  be
 sticking  to  the  position  that  the  facts
 of  the  case  must  first  be  ascertained
 through  the  CBI.”
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 This  has  come  in  the  Press.  [  woul
 like  to  know  from  you  or  from.  the
 Minister  whether  they  have  informed
 you  that  no  Parliamentary  probe  will
 be  undertaken.  This  House  ig  very
 much  concerned.  We  do  not  know
 what  38  happening.  Only  the  other
 day,  the  same  daily  of  Delhi  has  cate-
 gorically  said  that  as  many  as  seven
 Members’  signatures  are  genuine.  The
 papers  are  writing  day  in  and  day
 out,  but  like  three  wise  monkeys  we
 refuse  to  see,  we  refuse  to  hear  and
 we  refuse  to  speak,  but  the  whole
 world  outside  is  making  a  mockery  of
 us  So,  unless  there  ig  a  parltamen-
 tary  probe,  the  confidence  of  the  pub-
 fic  in  the  Parhament  itself  will  gu
 down  Therefore,  I  agree  with  Prof.
 Mukherjee  that  this  issue  be  sent  to
 the  Privileges  Committee  and  simulta-
 neously  a  parliamentary  probe  should
 be  ordered.

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta—South).  For  the  last  one
 week  I  have  been  witnessing  this  dis-
 cussion  about  the  licence  issue  and
 related  with  this  issue,  to-day  Mi:
 Mody  has  submitteq  to  you  in  the
 morning  a  Motion  of  privilege  का  con-
 nection  with  the  magzine.  Prat:paksh.
 When  a  Member  feels  that  his  perso-
 nal  reputation  i8  at  stake,  when  he  78
 facing  this  sort  of  situation,  when
 people  outside  the  House  have  been
 demanding  some  sort  of  discussion
 here  and  now,  I  do  consider,  it  is  only
 you  who  can  protect  him  from  every
 nook  and  corner  For  the  last  one
 week  tiis  matter  has  been  before  us
 CBI  is  going  into  the  matter.  This
 snatter  igs  before  you.  Members  gave
 their  own  explanations.  I  have  heard.
 What  I  appeal  to  vou  is  this.  You
 please  dispose  of  this  case  immediate-
 ly.  Please  give  your  final  judgment.
 Unless  vou  protect  the  Members,  un-
 less  vou  finalise  thig  matter,  Parlis-
 ment  would  be  at  stake  today  or  to-
 morrow.  This  is  number  one.  And,
 number  two  is  that  we  should  not
 equate  ag  Prof.  Mukerjee  has  done,
 the  views  of  the  Magazine's  editor,
 Mr.  George  Fernandes  with  the  other
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 larger  licensing  issue  This  has  been
 discussed  in  the  House  For  the  last
 One  week  we  have  been  discussing
 this  Whether  it  38  High  Court  or
 Supreme  Court  or  Parhament,  any
 matter  mav  come  up  against  any  Mem
 ber  or  party  for  any  issue  It  may  be

 a  question  of  victimisation  blackmai!
 or  something  else  or  genuine  things
 This  issue  is  yet  to  be  decided  ang  you
 are  the  authority  Till  the  final  thing
 cnerges  nobody  as  any  authority  to
 mahgn  the  whole  Parliament,  and
 the  Members  of  Parliament,  we  can-
 Mot  run  Pailiamentary  democracy  in
 thig  manner  Mi  George  Fernandez
 has  no  authority  to  malign  Pail.
 ment  from  whatever  angle  he  may
 hike  Thi,  3६  mv  submission  I  request
 that  vou  mav  Kindly  give  vour  own
 opimon  about  the  whole  matter  we
 have  been  disevssing  for  the  Jast  yne
 week

 My  last  appeal  is  this  There  are
 80  many  Members  of  Oppusition  and
 leaders  ike  Mr  Shyamnandan  Misia
 Shri  Vajpavee  and  others  I  have
 seen  ther  come  with  arguments
 against  thc  Government  I  have  secn
 this  from  my  experience  and  }  also
 sometimes  leary  from  their  arguments
 und  so  on  But  I  am  sorry  to  state
 that  Mr  Jyotumoy  Bosu,  fo:  the  last
 oh  vyeais—he  may  fight  with  the  Gov
 ernment  I  dont  mind—has  been  by
 ‘ug  utterances  mode  of  speaking  and
 his,  behaviour  deliberately  day  bs
 dav  changmg  the  very  atmosphere
 here  Four  day.  earher  or  so  he
 showed  his  fist  to  the  Minister  Mr
 Mohsin  I  request  vou  to  please  give
 you;  guidance  on  how  a  Menber  of
 Parhament  should  behave  in  the
 House  I  have  no  abjection  against
 any  member  of  Opposition  bringing
 arguments  for  failure  of  the  Govern-
 ment  But  what  I  submit  is  this
 Utterances  should  be  polite  Are  we
 protecting  not  a  Member  but  s.mply
 gangsterism?  th  2s  mot  good  bc-
 haviou  It  is  not  expected  of  any
 responsible  hon  Mcmbex  the  wav  he
 does  it  He  calleg  Members  of  the
 Cengress  party  as  bunch  of  thieves
 dalale  Why  does  he  say  al!  these
 things?  I  have  not  spoken  for  23
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 years  I  request  vou  to  make  an
 appeal  to  him  to  change  his  behaviour
 and  revise  hig  mode  of  speaking  On
 the  larger  question  of  this  issue,  I  re
 quest  you  to  be  good  enough  to  give
 your  judg  nent

 SHRI  JYOTIRMOY  BOSU  I  want  to
 clarify  something  My  name  has  been
 dragged  What  I  have  done  3५  under
 the  ruling  and  ]  have  given  proper
 motion  regarding  removal  of  Mr  L  N
 Mishra  and  I  have  taken  full  respon-
 sitihty  and  I  cannot  fully  establish
 mv  allegation  |  face  privileges  but
 the  Government  has  not  dared  to  find
 time  for  this  debate

 My  second  point  is  this  Had  this
 {  ng  happened  in  any  country  where
 there  i5  somne  sort  of  democratic  func-
 tioning  of  the  Government  it  would
 have  resigned  And  the  Piime  Mini-
 ster  and  all  the  Mimsters  would  have
 been  compelled  to  resign  (Interrup
 trons)

 MR  SPEAKFR  This  ig  not  a  reply
 at  ail  to  Shri  Munsi

 SHRI  JYOTIRMOY  BOSU  Why
 shou  g  Shri  Raghu  Ramaiah  run  to
 the  gatlerv  fo,  the  Prime  Muimasters
 anstructions?  (Interruptions)  why  no
 time  is  found  for  a  discussion’?  (In-
 termuption  )

 MR  SFEAKER  Let  me  hear  wha,
 Shi:  Gokhale  wants  to  sav

 ‘Hk  MINISTER  OF  LAW,  JUS-
 ICE  AND  COMPANY  AFFAIRS
 (SHRI  H  छ  GOKHALE)  I  am  not  ca
 the  question  of  the  motion  by  Shri
 P  joo  Mody  with  regard  to  a  news-
 paper  repart  3  have  not  seen  the  news-
 paper  report  and  my  colleague  has
 also  not  seen  it  We  keep  our  minds
 open  with  regard  to  this  question

 श्री  ऋदल  बिहारी  बाजपेयी  भरध्यक्ष

 महोदय,  मेरा  'वाइट  झाफ  श्राइर  है  ।  वह

 कह  रहे  है  कि  के  प्रिवलेज  मोशन  पर  नहीं
 बोल  रहे  हैं  ।
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 MR.  SPEAKER‘:  Let  me  first  listen
 to  the  Minister.

 SHRI  H.  R.  GOKHALE:  There  are
 certain  issues  which  are  agitating  the
 minds  of  toe  hon.  Members  in  this
 House  for  the  last  two  days.  That  is
 quite  understandable.  They  were
 wanting  to  have  a  Parliamentary  probe
 on  the  allegedly  forged  signatures  of
 certain  Members  of  the  House.  We
 appreciate  their  anxiety.  The  Gov-
 ernment  is  equally  anxious  about  this
 matter.  I  want  to  assure  you  and  this
 House  that  we,  in  this  side,  are  cer-
 tainly  not  less  concerned  with  the
 seriousness  of  the  situation.  And  we
 are  aware  that  this  qg  matter  which
 has  got  to  be  looked  into  carefully.

 SHRI  SHYAMNANDAN  MISHRA:
 We  want  action  and  not  words.

 SHRI  H.  R.  GOKHALE:  When  Gov-
 ernment  is  criticised,  it  is  my  duty  to
 place  the  Government’s  position  be-
 fore  the  House.  As  you  know,  Sir,
 sometime  back  your  attention  was
 drawn  to  what  appeared  in  a  weekly
 newspaper  in  Bombay.  That  was  sent
 to  the  Commerce  Minister  who,  in
 turn,  sent  it  to  the  C.B.I.  for  a  pre-
 liminary  verification.

 SHRI  SHYAMNANDAN  MISHRA:
 When?

 MR.  SPEAKER:  Have  patience  to
 listen  to  him.

 SHRI  H.  R.  GOKHALE:  That  verifi-
 cation  has  been  completed.  The  C.B.I.
 has  come  to  the  conclusion—prima
 facie  conclusion—that  some  offences
 seem  to  have  been  committed.  There-

 |  0)  y=

 SHRI  SHYAMNANDAN  MISHRA:
 By  whom?

 MR.  SPEAKER:  You  are  not  allow-
 ing  him  to  proceed.

 SHRI  H.  R.  GOKHALE;:  The  per-
 sons  who  may  have  committed  the
 offences  may  not  be  all  Members  of
 Parliament  of  this  House.
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 A  case  has
 (Interrup-

 ter  is  under  investigation.
 already  been  registered.
 tions).

 MR.  SPEAKER:  I  am  not  able  to
 listen  to  what  he  says.  Let  me  know
 what  he  says.

 SHRI  H.  R.  GOKHALE:  Sir,  we  are
 of  opinion—we  submit  it  for  the  con-
 sideration  of  this  House—that  in  a
 matter  where  prima  facie  criminal
 offences  are  involved,  that  requires  in-
 vestigation  and  proper  action  and,  if
 necessary,  prosecution  in  gq  court  of
 law,  (Interruptions).

 MR.  SPEAKER:  Let  him  complete.
 After  all,  I  have  to  listen  to  all  sides.
 Why  do  you  interrupt  him?

 SHRI  H.  R.  GOKHALE:  Sir,  this  is
 our  view  that  these  matters  can  be
 looked  into  only  by  a  court  of  law.
 The  proper  agency,  statutory  agency,
 that  can  investigate  into  the  matter
 is  the  court.  Perhaps,  that  stage  may
 come  later  on  after  the  investigation
 is  completed.  And  then  this,  House
 can  decide  about  this.  I  know  the
 anxiety  of  the  hon.  Members.  It  is
 my  duty  also  to  place  before  the  House
 how  the  Government  looks  at  this
 matter.  I  want  to  make  it  clear  that
 there  is  no  intention  or  attempt  what-
 soever  or  even  the  remotest  attempt
 whatsoever  for  shielding  anybody  or
 protecting  anybody.  In  fact,  when
 proper  investigation  is  completed  and
 it  ig  ascertained  who  are  the  offen-
 ders  against  whom  action  should  be
 taken,  Government  will  not  hesitate  to
 take  the  action.

 SHRI  SEZHIYAN:  I  want  to  know
 when  the  preliminary  investigation  by
 the  CBI  was  ordereg  and  when  it  was
 completed;  when  the  full-fledged  en-
 quiry  or  investigation  by  CBI  was
 ordered.  The  Minister  says  a  case  has
 been  registered  because  of  the  crimi-
 nality  involved  in  this  case.  I  want
 to  know  when  exactly  the  case  was
 registered.

 SHRI  H.  R.  GOKHALE:  The  case
 was  registered  in  the  last  couple  of
 days.
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 th  wen  जिहारी  बाणपेधी  प्रध्यक्

 महोदय  मेरा  व्यवस्था  का  प्रश्त  है  7  जब  इस
 सदत  मे  इस  मामले  पर  श्या  हो  रही  थी
 तब  ही  हम  को  आशका  थी  कि  सरकार  कोई
 ऐसा  बाम  करेगी  जिस  से  इस  सदन  में  चर्चा
 का  कोई  अर्थ  भी  न  रहे  भौर  सारे  मामले  पर
 पर्दा  पड़  जाए,  भ्रदालत  को  बीच  में  लाया  जाय
 शरीर  जो  ससद्  सदस्य  इस  मामले  से  जुड़े
 हुए  बताये  जाते  हैं  उन  को  किसी  तरह  का
 सरक्षण  दे  दिया  जाम  ।

 ग्रथ्पक्ष  महोदय,  यह  सदन  बा  अपमान

 है  कि  सदन  मे  जब  प्रस्ताव  पेश  है  कि.  सारे  मामले
 की  पालियामेटरी  कमेटी  जाज  करे,  इस  तरह
 के  प्रस्ताव  बपग्रेसी  सदस्य  भी  लाये  थे  भले  ही
 ब  एक  एक  कर  के  झपने  नाम  वापस  ले  रहे  हैं
 हो,  लेकिन  जब  उस  दिन  यह  मामला  उठाया
 तो  बाप्रेस  सदस्य  बड-  चढ़  १२२  यह  माग  कर  रहे
 थे  कि  पालियामेटरी  कमेटी  हार्न  चाहिए  |
 मेरे  सामने  यह  श्री  इन्द्रजीत  मल्होत्रा  ह. 5
 कबन  है  जिसे  में  उद्धुत  बरना  चाहता  हु--

 “I  would  also  hike  to  place  my
 demand  before  the  House  that  a
 Special  Parliamentary  Committee  be
 constituted  to  go  into  the  entire
 episode  and  then  ctme  out  with  a
 report  before  this  House  so  that  the
 names  of  those  members  whose  ‘Sig-
 natures  have  been  forged  and  who
 are  being  mahgned  without  any
 reason  or  for  any  mistake  or  act
 done  by  them,  are  absolutely  cleared
 and  placed  before  this  House  and
 the  country  ”

 पह  उस  दिन  का  रवंया  था,  लेकिन
 ब  वह  वेया  भ्रवामक  बदल  गया  |

 झब  सरकार  विधि  मती  के  द्वारा  सदन

 के  सामने  मह  अक्तब्य  ले  कर  भाई  है  कि  हम  ने
 मामला  रजिस्टर  करा  दिया  है  भव  हम  उस

 जांच  की  प्रतीक्षा  करेगे  ।  उन  का  यह
 भी  कहना  है  कि  भोडे  ही  दिल  पहले  यह  मामला
 रजिस्टर  करोबा  गया  है,  हार्लाकि  तारील

 पहीं  बतला  रहे  हैं।  भुंसे  |...  है  मिः  जब  इस
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 सदत  मे  चर्चा  हो  रही  भी  भौर इस  मामले को
 लम्बा  लटकाया  जा  रहा  था,  उसी  बीच  में

 यह  मामला  रजिस्टर  करा  दिया  गया,  जिस से
 कि  यह  चर्चा  न  हो  सके  ।  |

 में  जानना  चाहता  हू  कि  एक  सेम्बर  श्री
 तुलमोहन  राम,  जिन्होंने  अभी  तक  खण्डन
 नही  किया  है  कि  इस  पर  उन  के  दस्तखत
 नहीं  थे,  उन  के  मामले  का  क्या  हुभा ?  क्या
 यह  मामला  भ्रदालत  में  जायगा,  क्या  ससद्
 सदस्यो  के  आचरण  का  प्रश्न  एक  सरकारी
 एजेंसी  देखेंगी,  भ्रदालत  देखेगी,  मगर  पालि-
 मेदेरी  कमेटी  नही  देख  सकती  ?

 अध्यक्ष  महोदय,  झ्ापकों  याद  होगा
 95  में  इसी  तरह  का  एक  सामला  उठा

 था  प्राविज्नल  पालमंट  में  शौर  जवाहरलाल
 जी  ने  6  जून,  i952  को  कहा  था

 “The  dignity  of  the  House  and  the
 proper  behaviour  of  every  indivi-
 dual  Member  is  dear  to  the  House.
 I  sand,  any  action  taken  by  a  Mem-
 ber  which  may  not  be  In  consonance
 with  propriety  ang  good  behaviour
 and  what  is  expected  of  him,  should
 be  enquired  into  That  woulg  be
 fair  both  to  the  House  and  to  the
 Member  concerned  ”

 उस  समय  के  प्रधान  म्न्बी  ने  यह  कहा कि
 मामझ्ा  सी०  बी०  झाई०  को  सापा  जा  रहा
 है,  यह  नहीं  कहा  कि  पालेमेंट  की  पीठ  के
 पीछे  केस  रजिस्टर  किया जा  रहा है  ।  एक
 सच्चे  लोकतस्तवादी  के  गाते,  ससद  की
 गरिमा  मे  विश्वास  रखने  वाले  व्यक्तित  के
 नाते  उन्होंने  सारा  मामला  पालें  प्रेडरी  कमेटी
 को  सोपा।  झाज  इस  सरकार  के  मुल्य  बदल

 गए  Et  प्ाज  संसद  के  सदस्यों  के  ग्राचरण

 को  कसौटी  पर  कसने की  कसौटी  से  परियतेम

 हो  गया है।  यह  बात  पर  पर्दा  डालने  की

 कोशिश क्यो  हो  रही  है”  सारा  सदन  इस

 समय  जनता  की  नजरों  से  प्रभादर  का  पाल
 बना  ड््धा  है।
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 [ate  भ्रदल'  बिहारी  बाजपेय।]

 यह  भंनादर  तबतक  नही  हटेगा  जबतक  कि
 पॉलॉमिंटरी  कमेटी  इसकी  तह  में  जाकर
 सच्चाई  को  प्रकट  नहीं  करेगी।

 शौ  मधु  लिखये:  में  प्रापका  ध्यात
 झापने  नियभ  की'  ब्ोर  दिलाना  चाहता  हू
 ग्रौर  वहु  नियम  है  i860)  जो  भी  प्रस्ताव

 होते  हैं  उनकी  एडमिसिविलिटी  के  बारे  में

 हू  नियम  है।  कानूस  मन्त्री  का  जो  द्रभी
 बक्तव्य  सदन  के  सामसे  झाया  उसके  पोछे
 सदन  के  अ्रधिकारों  का  हनन  करने  का  भौर
 सदन  की  प्रक्रिया  उलट  देने  का,  को  सबवर्ट
 करने  का  कैसा  प्रयास  छिपा  हुआ  है  इसके
 लिए  में  यह  दे  रहा  हु  a एडमिसिबिलिटी  का
 नियम  यह  है

 “In  order  that  a  motion  may  be
 admissible  it  shal)  satssfy  the  fol-
 lowing  conditions  namely

 (vi)  it  Soall  not  relate  to  any  mat-
 ter  which  is  under  adjudica-
 tion  by  a  court  of  law  having
 jurisdiction  in  any  part  of
 India”

 कल  आ्रापकों  हमन  चतावनी  दी  थी  कि
 सरकार  एफ  आई०  श्रार०  फाइल  करेगी
 केस  इस्टोट्यूट  करेगी  भौर  कोई  भी  प्थरा-
 इंस्ड  मैजिस्ट्रे!  भ्रोब्लाईजिग  कारिस्क्षेन्स
 भीसेगा।  यह  यूचना  शोर  चैलोविनी  हम  लोगो
 ने  दी  थी  शोर  श्ाज  उस  चेतावनी  के  भौ जित्य
 का  सबत  हम  लोगो  को  मिल  रहा  है  उसी  के

 अनुसार  यह  चल  रहे  हैं  t

 /  इसलिये  मेरा  मुद्रा  यह  है  कि  कपूल  झाफ
 रेख़  का  मनलब  होता  है  श्राज  3  तारीख

 है  हो  सकता  oi  तारीख  को  इन्होंने  किया

 हीगां।  यह  मामला  राज्य  सभा  में  27
 तारीख  को  उठा  शाजौर  27  तारीक्ष  की  शाम

 को  में  ने  म्हं  गर  उठाया।  28  तारीक्ष को
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 वाकायदा  प्रविलिेय  मौकन  धोया  और
 लगातार  यह  मामला  चल  रहा  है।  इसलिए
 यह  जान  ब्झ  कर  सदन'  की  मर्यादा  को  तोड़
 रहें  है।  भापकी  प्ांखों  के  सामने  सेदन  के
 प्रोसीजर  को  यह  सत्रवर्ट  कर  रहे  है।  इसलिए
 झ्रापकी  अनुमति  से  कानून  भन्ती  के  खिलाफ
 में  तत्काल  प्रिविलिेग  मोशन  देना  चाहता
 ह  श्राप  मुझे  सदन  की  अनुमति  मागने  के
 लिए  झाज्ञा  दीजिए  ।  प्रापकी  झांों  के  सामने
 यह  हुमा  है।(व्यवधा+)

 MR  SPEAKER  When  a  Minister
 makes  a  statement  in  the  House,  how
 as  it  that  question  of  privilege  comes
 in  here?  You  can  discuss  the  meits
 of  the  case  Does  st  constitute  a  pri-
 vulege  issue  because  he  has  given  the
 facts?  You  asked  him  a  question
 and  he  has  replied

 SHRI  JAGANNATHRAO  JOSHI
 The  question  is,  whether  the  case  ha
 been  registered  after  the  motion  was
 admitted  (Interruptions)

 MR  SPEAKER  Every  Member
 has  a  right  to  speak  He  has  given
 the  information

 SHRI  प्र  N  MUKERJEE  Sir,  ‘tiie
 crucial  point  is,  the  date  the  point
 o°  time  at  which  the  alleged  fling
 of  the  prosecution  was  made  by  the
 Government  If  thet  followed  the
 agitation  of  the  matter  in  the  Houses
 of  Parliament,  then  that  ws  surely  a
 violation  of  the  privilege  and  con-
 tempt  of  Parhament  After  knowing
 fully  well  that  Parhament  hag  teke
 possession  of  the  issue  and  we  were
 awaiting  your  decision—you  had  kept
 the  matter  hanging  fire  because  you
 had  not  made  up  your  mind,  he  knew
 It  very  well  88  2  Member  of  the
 Government  and  ag  a  Member  of  the
 House—if  after  that  date,  Govern-
 ment  had  taken  thig  step,  it  is  wrong
 If  he  had  done  this  long  time  ago,
 he  can  tell  us  He  ig  not  telling  us
 anything.  !  fell  that  if  the

 ag  ३ the  prosecution  was  done  after
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 matter  came  before  Parliament,  it  is
 a  clear  violation  of  Parliamentary
 privilege  and  all  sorts  of  Parliamen-
 tary  propriety.  It  is  bad  conduct.  It
 jis  political  blackguardry  of  a  sort
 that  no  country  can  tolerate.

 SHRI  VASANT  SATHE  (Akola):  I
 am  rising  on  a  point  of  order  under
 rule  224.  May  I  invite  your  atten-
 tion  to  the  rules  regarding  privilege?

 Rule  222  says:

 “A  Member  may,  with  the  con-
 sent  of  the  Speaker,  raise  a  ques-
 tion  involving  a  breach  of  privi-
 lege...  Pa

 Rule  223  says:

 “A  Member  wishing  to  raise  a
 question  of  privilege  shall  give
 notice  in  writing  to  the  Secretary
 before  the  ccmmencement  of  the
 sitting,  on  the  day  the  question  is
 proposed  to  be  raised.  If  the
 question  raised  as  based  on  a  docu-
 ment,  the  notice  shall  be  accom-
 panied  by  the  document.”.

 This  as  what  has  been  done  by  Shn
 Piloo  Mody.  Now,  rule  224  is  very
 pertinent.  It  says:

 “The  right  to  raise  a  question  of
 privilege  shall  be  governed  by  the
 following  conditions,  namely:—

 (i)  net  more  than  one  question
 shall  be  raised  at  the  same  sit-
 ting:  yea’?

 A  question  of  privilege  has  already
 been  raised  by  Shri  Piloo  Mody  and
 it  is  under  consideration.  The  hon.
 Member  is  raising  another  question
 now  in  the  same  sitting...

 AN  HON.  MEMBER:  We  shal]  con-
 sider  it  tomorrow,

 SHRI  VASANT  SATHE:  So,  far
 as  Shri  Madhu  Limaye’s  mction  is
 concerned,  it  is  out  of  order  a es

 PROF.  MADHU  DANDAVATE:  It
 is  not  out  of  order.
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 SHRI  VASANT  SATHE:  Today,  it
 is  out  of  order.

 So,  let  us  restrict  ourselves  only  to
 Shri  Piloo  Mody’s  motion.  There
 also,  there  is  no  question  of  side-
 tracing  the  issue  and  confusing  the
 issue.  The  plain  issue  was  the  allega-
 tion  in  the  newspaper  condemning  and
 putting  into  disrepute  the  entire  Par-
 liament.  It  was  not  a  question  of  one
 Person,  He  has  called  the  entire  Par-
 liament  a  brothel.  This  is  a  prima
 facie  case  for  being  referred  to  the
 Committee  of  Privileges.  The  words
 were:

 “हैकिन  श्र्ब  संसद  में  पेशेवर  दलालों  की

 पूरी  जमात  जमा  हो  गई  है  जो  पेशवर
 फरेबी  हैं।  इन्दिरा  गांधी  की  निजी

 देख-रेख  में  चुने  गए  दलालों  को  वेश्यालय
 जैसा  बना  दिया  है।”

 ~
 अब  आप  वैश्यालय  के  सगदस्थ  हों  तो  मझ BC)
 एतराज्ञ  नहीं  है।  में  तो  नहों  मानता  4

 So  ,this  is  a  prima  facie  and  clear-
 cut  case  to  be  referred  to  the  privile-
 ges  Committee.  There  should  be  no
 controversy  over  this.  Let  us  not  try
 to  sidetrack  the  issue  by  bringing  in
 the  question  to  whether  a  parliamen-
 tary  probe  or  otherwise  is  required
 in  some  other  matter.  That  is  a  sepa-
 rate  issue  that  can  be  dealt  with  sepa-
 rately,  Otherwise,  this  privilege  motion
 wil]  get  delayed  and  sidetracked.

 If  we  want  this  matter  to  be
 referred  to  the  Privileges  Committee,
 let  us  unanimously  refer  it  to  the
 Privileges  Committee.  That  is  the
 straight  way  to  do  it.  unless  Members
 have  an  ulterior  motive  of  not  refer-
 ring  this  to  the  Privileges  Commit-
 tee  by  delaying  it  for  some  other
 matter.

 SHRI  JYOTIRMOY  BOSU:
 Mr.  Gokhale  has  said  that  the  pro-
 secution  had  been  launched  during
 the  last  couple  days;  couple  of  days
 means  Monday  and  Sunday,  So.  I
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 [Shri  Jyotirmoy  Bosu]

 take  it  that  the  prosecution  was  laun-
 ched  on  Monday,  because  I  do  not
 think  that  for  this  purpose,  the
 courts  will  remain  open  on  Sunday.
 On  Saturday,  the  Chair,  no  less  a
 person  than  the  person  presiding  had
 clearly  said:

 «|  6  are  concerned  which  cer-
 tain  Members  of  Parliament  having
 exercised  or  alleged  to  have  exer-
 cised  certain  things  and  done  cer-
 tain  things  as  Members  of  Parlia-
 ment  and  that  is  the  whole  ques-
 tion.  When  Members  of  Parlia-
 ment  in  the  discharge  of  their
 duties  as  Members  of  Parliament  are
 involved,  whether  we  shoulg  abdi-
 cate  our  authority  and  hand  over
 everything  to  some  other  machi-
 nery  outside  the  House—this  is  the
 question.”.

 The  hon.  Deputy-Speaker  who  was
 in  the  Chair  at  that  time  made  it  clear
 that  this  matter  had  to  be  dealt  with
 by  the  House.  In  the  meantime,  in
 the  face  of  the  observations  and  rul-
 ings  given  by  the  Chair,  they  had
 decided  during  the  weekend  to  go  to
 a  court  of  law  and  bring  an  artificial
 restraint  on  the  House  when  the
 House  ig  seizeq  of  the  matter  and
 make  it  sub  judice.  The  whole  thing
 is  derogatory  to  the  House.  It  is  a
 clear  expression  of  contempt  of  the
 House.  This  shows  how  mean  and
 low  they  could  be,  how  they  could
 undermine  the  whole  parliamentary
 democracy.  I  am  shocked  and  sur-
 prised  to  see  that  a  man  like  Shri
 Gokhale  who  was  a  luminary  in  the
 legal  world  has  stooped  so  low  as  to
 go  for  this  thing.

 SHRI  H.  R.  GOKHALE:  There  is
 a  misunderstanding.  I  did  not  say
 that  the  case  has  gone  to  the  court.  I
 have  said  that  a  case  has  been  regis-
 tered  and  investigation  started.  I  did
 not  take  the  plea  that  because  it  is
 sub-judice  the  matter  cannot  be  dis-
 cussed  in  the  House.  I  only  gave
 the  view  of  Government  that  in  view
 of  the  fact  that  a  proper  investigating
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 agency  is  looking  into  the  matter,  a
 parliamentary  probe  may  not  be  ap-
 propriate  at  this  stage.  That  was  all
 I.  said.

 SHRI  JYOTIRMOY  BOSU:  Let  me
 say  this....

 MR.  SPEAKER:
 ready  mentioned  it.

 You  have  al-

 SHRI  JYOTIRMOY  BOSU:  No,
 Sir.  We  cannot  abdicate  our  autho-
 rity  or  hand  it  over  to  an  _  outside
 agency.  I  am  surprised,  Mr.  Gokhale,
 that  you  have  become  a  tool  in  the
 hands  of  those  people.

 श्री  एस०  एम०  बनर्जी  (कानपुर):
 अध्यक्ष  महोदय  मेरा  पौइंट  आफ  आडडर

 है।  मेरे  दो  मुद्दे हैं  सब  से  पहले  तो  यह
 मामला  शुरू  हुआ  प्रिविलेज  मोशन  से  और
 उस  के  बाद  प्रो०  होरेन  मुखर्जी  और  दूसरे
 माननीय  सदस्यों  ने  कहा  कि  आखिर  असली
 मामला  क्या  है  ?  उस  के  बारे  में  हल  होना
 चाहिये  ताकि  पालियामेंट  में  जो  भी  सदस्थ  हैं
 जिन के  बारे  में,  गलत  या  सही  हो,  जो  चार्जेज
 लगाये  गये  उस  मामले  को  ले  कर  सारा

 हाउस  उन  को  एग्जानरेट  करे  शौर  उसी
 की  वजह  से  पालियामेंटरी  कमेटी  की  मांग
 की  गई  थी  कल  भी  हम  ने  कहा  था  कि  5
 आ्रादसियों  की  एक  कमेटी  बनाई  जाय।
 आज  माननीय  गोखले  जी  ने  कहा  कि  केस
 दज  कर  दिया  गया  है।  लेकिन  में  आप  से
 रूलिग  चाहता  हुं  कि  क्या  ऐसे  मामले  इस
 सदन  में  नहीं  हुए  हैं  जिन  के  बारे  में  मैटर

 सब-जुडिस  हो  और  डिस्कशन  न  हुआ  हो  ?

 (व्यवधान)  इसलिये  में  आप  से  कहना
 चाहता  हूं  कि  एक  तो  प्रिविलेज  मोशन  के
 बारे  में  आलरंडी  मोशन  मूव  किया  है।.

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Registration  of  a  case
 does  not  make  it  sub  judice,
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 SHRI  S.  M.  BANERJEE:
 ruling  from  you.

 MR.  SPEAKER:  What  should  be
 the  speed  of  my  ruling  per  minute?

 SHRI  8.  M,  BANERJEE:  I  want
 a  clear  ruling  from  you  that  the  mo-
 tion  can  be  discusged.

 SHRI  DINESH  SINGH  (Pratap-
 garh):  I  was  trying  to  catch  your
 eye  only  to  try  to  simplify  the  mat-
 ter.  So  far  as  I  could  follow  the  pro-
 ceedings  of  the  House,  the  hon,  mem-
 ber,  Shri  Piloo  Mody,  has  raised  a
 motion  of  privilege  against  a  news-
 paper  in  which  he  _  has  said  that  de-
 rogatory  things  have  been  said  about
 the  House  and  about  individual  mem-
 bers  With  that  has  been  brought  in
 a  question  of  an  earher  motion  pen-
 ding  before  you,  I  beg  to  suggest
 that  the  two  matters  are  not  the
 same.  They  are  two  separate  issu-
 es.  May  be  some  hon.  members  see
 an  interconnection  between  the  two.
 That  38  an  entirely  separate  matter.
 So  far  as  the  matter  that  35  pending
 before  the  House  just  now  383  con-
 cerned,  i¢  35  the  privilege  motion  by
 Shri  Piloo  Mody  and  that  is  what  we
 have  to  apply  our  minds  to.  The
 other  pomt  made  by  hon  members
 that  it  should  lead  to  a  wider  probe
 etc,  ig  really  ६  matter  for  the  Privi-
 lege,  Committee  to  consider  It  is  a
 Committee  in  which  al]  parties  or  at
 least  most  of  them  are  represented.
 It  has  its  own  procedure  ang  this
 matter  should  be  raised  by  them  m
 the  privileges  Committee  itself.

 IT  want

 In  the  course  of  the  discussion,  a
 privilege  motion  has  been  moved
 against  the  Lew  Minister  by  Shri
 Madhu  Limaye.  I  think  there  is
 some  serious  misunderstanding  about
 it.  The  Law  Minister  has  not  said
 that  there  has  been  a  case  registered
 in  a  court  of  law.  All  he  said  was
 that  a  case  has  been  registered,  which
 is  with  the  police.  It  is  an  investiga-
 tion  case.  It  does  not  preclude  a  dis-
 cussion  in  this  House.  The  issue
 atput  the  conduct  of  Members  of
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 Parliament  is  the  responsibility  of
 this  House  and  yours.  It  is  not  g  mat-
 ter  to  be  discussed  in  a  court  of  law.
 The  Law  Minister  has  not  mentioned
 that  the  conduct  of  MPs  has  been  re-
 ferred  to  a  court  of  law.  In  fact,  no
 case  has  been  registered  in  a  court  of
 law.  It  is  only  an  investigation  and
 investigation  can  go  on,  irrespective
 of  the  decision  you  may  come  regard-
 ing  that  matter.  Therefore,  there  is
 no  breach  of  privilege,  so  far  as  the
 Law  Minister  is  concerned.  There  is
 also  no  other  complication.  The  sim-
 ple  issue  before  the  House  is  the
 motion  of  privilege  raised  by  Mr.
 Piloo  Mody  and  that  should  be  de-
 cided  by  you.

 SHRI  SHYAMNANDAN  MISHRA:
 So  far  as  referring  the  motion  moved
 by  the  hon’ble  Member  Shri  Piloo
 Mody  to  the  Privileges  Committee  is
 concerned,  there  seems  to  be  complete
 unanimity,  Every  one  thinks  that  this
 is  a  fit  subject  to  be  referred  to  the
 Committee  of  Privileges.  But  some
 complication  has  arisen  because  of
 the  attempt  on  the  part  of  the  hon’ble
 Law  Manister  to  introduce  an  extrane-
 ous  matter.  Thereby  he  has  tried  to
 vitiate  the  whole  subject  that  was
 before  the  House.  The  subject  be-
 fore  the  House  was  whether  this
 motion  of  privilege  by  the  hon'’ble
 Member  Shri  Mody  should  be  refer-
 red  to  the  Privileges  Committee  or
 not.  When  the  hon’ble  Law  Minister
 sought  your  permission  to  intervene,
 we  did  nct  have  the  least  idea  that  he
 was  going  to  introduce  a  completely
 foreign  matter  and  thereby  prejudice
 the  issue  before  the  House.  Now  the
 question  is  whether  the  Law  Minister
 was  in  order  to  have  intervened  and
 brought  in  an  issue  which  hag  no  bear-
 mg  on  this  question,  or,  if  it  has  a
 bearing,  I  must  say  that  he  wanted
 to  prejudice  the  case  by  certain
 things  which  are  not  akin  to  the  eub-
 ject.  Therefore  the  hon’ble  Mem-
 ber  Shri  Limaye  is  quite  in  order  in
 bringing  a  privilege  motion  against
 him.  The  intention  of  the  Govern-
 ment  0083  not  seem  te  be  above  sus-
 picion  even  now.  Tul  now  the



 43  Question  of

 {Shri  Shyamnandan  Mishra}
 hdn'ble  Law  Minister  is  refusing  to
 reveal  the  date  when  this  registry  has
 taken  place.  What  is  this  registry
 about?  We,  having  a  modicum  of
 knowledge  of  these  things,  must  insist
 on  knowing  what  is  the  registry
 about?

 Then,  a  point  was  raised  by  the
 hon,  Member,  Prof.  H.  N.  Mukerjee,
 that  simultaneously  an  investigation
 by  a  Parliamentary  Committee  has
 to  be  made  into  this  matter.  There-
 fore,  the  intervention  of  the  hon’ble
 Law  Minister,  because  a  suggestion
 had  been  made  by  the  Hon’ble  Mem-
 ber  Prof.  H.  N,  Mukerjee  and  our
 motions  are  pending  before  you  for
 consideration,  could  also  be  interpreted
 to  mean  that  he  wanted  to  prejudice
 our  motions  that  are  here  for  your
 consideration

 May  |  submit  for  your  considera-
 tion  that  the  whole  thing  which  re-
 sulted  in  the  exit  of  Mr.  Nixon  was
 first  processed  in  other  forums  and.
 now,  the  investigation  is  being  tho-
 ught  of  in  a  court  of  law?  So,  when
 the  matter  relates  to  the  hon.  Mem-
 berg  of  this  House,  :t  has  to  be  proces-
 sed  first  in  the  forum  of  this  House,
 not  in  other  places  Therefore,  simul-
 taneously,  you  have  to  agree  to  the
 consideration  of  this  motion  The
 motion  of  breach  of  privilege  should
 be  referred  to  the  Privileges  Commit-
 tee  an;  the  parliamentary  probe  १50
 has  to  be  considered  because  unless
 the  two  things  are  done  simultane-
 ously,  we  cannot  come  to  any  clear
 conclutions  about  it.

 SHRI  H.  R.  GOKHALE:  First  of
 all,  I  never  said  that  the  matter  wis
 sub  judice  and,  therefore,  this  matter
 cannot  be  discussed  in  the  House.  I
 did  not  say  that.  (Interruptions).

 MR,  SPEAKER:  Order,  please.
 You  don’t  have  the  patience  to  listen
 to  him.  They  listen  to  you  with  pati-
 ence.  Why  don't  you  listen  with  the
 same  patience?

 SHRI  प्र,  R.  GOKHALE:
 introduce  any  ¢xtraneoils

 I  did  not
 matter.
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 Actually,  what  was  extraneous  was
 introduced  by  them  while  discussing
 the  privilege  motion.  Although  the
 privilege  matter  was  different,  the
 other  matter  was  brought  in.  The
 Government  was  criticised.  I  only
 wanted  to  make  the  position  of  the
 Government  clear.  What  has  happen-
 ed  I  wanted  to  tell  the  House.  I  said,
 according  to  the  Government,  the  pro-
 per  stage  at  which  these  things  can  be
 discussed  77  the  House  is  when  all  the
 facts  are  inquired  into.  I  did  not  say
 that  if  cannot  be  discussed  in  the
 House.

 sit  जनववर  मि  (इलाहाबाद)  मेरा
 व्यवस्था  का  प्रश्न  है।

 इध्यक्ष  महीदयथ  आ्राप  के  लीडर  तो
 बोल  चुके  है  शोर  इस  मामले  में  श्रौरों  को
 भी  सुन  लिया  है।  इतनी  ज्यादा  इस  पर  बहस

 हो  रही  है  ब्ौर  दो  घटे  का  समय  लिया  जा

 चुका  है।

 को  जन  इबर  fay  में  थाशा  समय  हा

 लगा।

 श्री  पीलू  मोदी  का  जो  प्रिविलिज  मोशन
 ब्रपक्षय  प्रखबार  के  खिलाफ  है  उसकी
 आपा  को  लेकर  के  झौर  लो  को  ले  कर
 सलासूठ  दल  के  लोगो  ने  बहुत  प्रापत्ति  की
 है  और  कहा  है  कि  तत्काल  इस  भ्खबार  के
 सम्पादक  के  खिलाफ  कार्यवाही  होनी  चाहिये
 लेकिन  अध्यक्ष  महोदय  क्या  पिछले  एक  हफ्ते
 में  इस  सदन  की  छवि  इतनी  नहीं  बिगड़ी  है
 कि  प्रतिपक्ष  भ्रखवार  तो  क्या  देश  की

 ाम  जनता  में  इसी  तरह  की  कीचड़  हम
 लोगो  पर  उछाली  जा  रही  है  कि  यह  मौका

 क्यों  दिया  गया।  तो  पहली  गत्यी  तो  यह
 है।

 दूसरी  गुत्थी  मे  हम  तब  कसे  जब  प्न्नाने

 मन्वी  जी  शीर  संसद  कामे  मस्त्री  ने  कांग्रेस
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 पालियामेटरी  पार्टी  की  बैठक  मे  यह  कहा  कि

 संसद  समिति  द्वारा  इस  की  जाच  नही  होगी
 बल्कि  सी०्वी०भ्राई०  द्वारा  इस  की  जाच

 होगी  ब्रोर  यहा  पर  बहुत  से  सदस्यों  ने  जिन
 लोगो  ने  कहा  था  कि  थे  जाली  दस्तखत
 थे  या  उन  से  जबरदस्ती  ले  लिये  थे  और
 समिति  द्वारा  इस  की  जाच  होनी  चाहिए
 उन  लोगो  ने  भी  प्रश्धबारों  में  देना  शुरू  कर
 दिया  है  कि  समद्  समिति  द्वारा  जाच  न  हो  t

 इस  से  साफ  मालूम  होता  है  कि  इस  से  प्रधान
 मन्त्री  जी  और  श्री  रघुरामैया  का  हाथ  है
 और  उस  में  ताकत  ज्यादा  है।  इसलिए
 यह  समिति  द्वारा  जाच  की  बात  से  अ्रत्र  पीछे
 हट  रहे  है।

 तीसरी  गुत्थी  तब  हुई  जब  हमारे  जो
 बिधि  मन्त्री  है  डन्हाने  श्रा  कर  वह  दिया  कि
 यह  जा  मामला  चल  रहा  है  इसका  हम

 मजिस्ट्रेट  की  अदालत  में  मुकदमा  दर्ज  करायेगे
 यानी  इस  सदन  को  इस  पर  बहस  नहीं
 करने  देगे।  ऐसी  हालत  में  श्रध्यक्ष  महोदय
 प्रतिपक्ष  अखबार  से  ले  कर  प्रधान  मन्ती
 श्री  रघुरामैया  श्रौर  विधि  मन्त्री  तक  इन
 चारा  के  खिलाफ  काई  जबरदस्त  कार्यवाही
 होमी  चाहिए  क्योंकि  इन  तीनों  लोगो
 में  जानबुझ  कर  इस  सदन  की  छवि  को  खराब
 किया  है  शोर  जब  छबि  खराब  हो  गई  तो
 देश  के  लोगो  ने  हम  पर  क।चड़  उछालना

 शुरू  किया।  में  इस  राय  का  हु  कि  संसद
 समिति  द्वारा  जाच  हांनी  चाहिये।  जनता
 को  प्रदालत  मे  तो  झखनार  वाले  भी  सुनेंगे
 कि  जनता  के  प्रतिनिधि  ने  इस  तरह  की

 हरकते  की  है  (व्यवधाल)  जिन  के
 नाम  थे  उन  में  से  कई  लांगो  ने  जपते  बायें

 हाथ  से  दस्तखत  किये  हैं  महज  इसलिये
 कि  उने  के  सही  दस्तक्षतों  को  पकड़ा  न
 ा  सके।  इसलिए  में  चाहता  हु  कि  इस  की

 पूरी  जाच  होनी  चाहिए

 SHRI  P  G  MAVALANKAR  You
 ailawed  the  Law  Minister  to  inter-
 view.  I  cannot  question  your  autho-
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 iity  to  permit  him  to  do  so  But  he
 does  not  say  on  what  point  of  the
 motion  he  was  intervening  He  says
 he  has  nothing  to  do  with  the  privi-
 lege  motion  He  has  also  said  that  the
 matter  33  not  sub  gudice  As  l  was
 telling  you  a  httle  while  ago,  Govern-
 ment  are  going  ahead,  cleverly  and
 step  by  step  in  order  to  see  that  a
 Parhamentary  probe  does  not  take
 place,  and  the  Law  Mnunister's  inter-
 vention  has  only  confirmed  my  doubt,
 my  suspicacn  that  they  arg  taking
 steps  to  see  that  the  matter  27  wrest-
 ed  f:om  your  jurisdiction  and  kept  in
 Government  jurisdiction  only  That
 3  why  we  want  you  to  take  up  this
 mattc:  promptly,  and  simultaneously
 with  Mr  Piloo  Modys  motion  also,
 so  that  there  is  a  complete  Parha-
 mentary  probe  into  the  whole  matter

 SHRI  A  K  M  ISHAQUE  (Basir-
 hat)  The  CBI  is  under  fire  from
 the  Opposition  for  the  last  couple  of
 days  The  CBI  is  a  legally  constitut-
 ed  organisation,  a  statutory  organisa-
 tion,  enti  usted  with  the  job  of  investa-
 gation  crimes,  and  allegations

 SHRI  PILOO  MODY  Whuitewash-
 ing  them

 SHRI  A  K  M  ISHAQUE  Cases  ate
 not  wanting  when  the  hon  mem-
 bers  from  the  Opposition  themselves
 demanded  probe  by  the  CBI  This  is
 the  only  instance  when  they  are  op-
 posing  it  (Interruptions)  It  is  the
 prerogative  of  the  Opposition  tg  de-
 mand  whatever  they  lke  In  exer-
 cise  of  that  prerogative,  on  many  oc-
 casions,  they  demanded  probe  by
 the  CBI,  but  now,  as  it  seems  when
 it  does  not  suit  their  purpose,  they  do
 not  want  investigation  by  the  CBI
 Now  what  I  want  to  say  38  that  the
 CBI  is  an  orgamsation  entrusted  with
 the  task  of  mvestigation,  and  if  there
 i»  a  parallel)  Parhamentary  probe  also,
 then  there  will  be  two  parallel  imsti-
 tutians  and  there  i5  8  likelihood  of
 conflict  of  decisions  You  are  an  emi-
 nent  lawyer,  Sir.  No  court  permuts
 the  same  issue  to  be  tried  by  another
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 court  when  the  issue  is  under  inves-
 tigation  by  one  court.  There  may  be
 a  clash  between  the  findings  of  the
 two  courts.  Therefore,  when  the
 matter  is  already  under  investigation
 by  a  legally  constituted  organisation,
 let  the  matter  be  thrashed  out  first
 by  that  organisation,  and  then  what-
 ever  has  to  be  done  will  be  done  by
 this  august  body.

 SHRI  PILOO  MODY:  Under  rule
 225,  I  beg  leave  to  move  the  following
 motion:

 “That  the  question  of  privilege
 arising  out  of  the  Prathipaksh  story
 in  its  latest  issue  be  referred  to
 the  Committee  of  Privileges  for
 investigation  and  report;  the  House
 further  resolves  that  all  the  docu-
 ments  and  files  connected  with  the
 case  be  seized  and  kept  in  the
 custody  of  Parliament.”

 SHRI  MADHU  LIMAYE:  Make  it
 unanimous.

 SHRI  PILOO  MODY:  Unless  the
 House  accepts  it,  the  debate  must
 start  now.

 MR.  SPEAKER:  I  have  seen  your
 Previous  one  and  this  is  something
 new  which  you  have  moved.

 SHR]  PILOO  MODY:  May  I  trans-
 late  what  I  wrote  to  you  this  morning.
 I  wrote  to  you  this  morning:

 “May  I  draw  your  attention  to
 the  report  edited  in  the  latest  issue
 of  ‘Pratipaksh’  published  by  a  for-
 mer  Member  of  Parliament.

 The  report  says  that  some  of  the
 20  MPs  who  denied  the  genuine-
 डदिकड  of  their  signatures  to  the  Lice-
 nce  Memorandum  were  telling  a
 le.  The  report  also  says  that  these
 signatures  were  manipulated  by  the
 Minister  for  Railways,  Shri  L,  N.
 Mishra.  The,  front  page  report
 @enounces  jhe  Prime  Minister  as

 the  main  source  of  corruption.  This
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 is  a  gross  contempt  of  the  hon.
 Members  and  of  the  whole  House.”

 I  am  grateful  to  you  to  have  allow-
 ed  me  to  raise  the  matter  in  the  House
 today  ang  having  raised  the  mat-
 fer,  I  am  now  moving  my  motion...

 MR.  SPEAKER:  This  has  never
 been  the  procedure  in  the  past.  You
 proceed  under  Rule  222  and  send  it
 to  me  and  then  bring  something  else.

 SHRI  PILOO  MODY:  Nothing.  As
 a  matter  of  fact  you  have  allowed  a
 debate  on  al]  matters  of  an  extraneous
 nature.

 MR,  SPEAKER:  You  have  _  sent
 me  your  privilege  motion.  4  will
 have  to  see  and  consider  it.

 SHRI  PILOO  MODY:  When  _  the
 whole  House  is  unanimous,  still  you
 want  to  consider  it.  Now,  I  suspect
 mala  fides,

 MR.  SPEAKER:  This  motion  you
 have  brought  just  now  is  not  before
 me.  You  gave  me  something  else
 and  you  read  something  else.

 SHRI  S.  M.  BANERJEE:
 happened  to  my  motion?  I  gave  a
 notice  under  Rule  222,  I  have  sent
 a  motion  just  now  that  the  matter  be
 sent  to  the  Privileges  Committee.

 SHRI  JAGANNATH  JOSHI:  You
 consider  anybody’s  motion.  We  are
 agreed.

 SHRI  PILOO  MODY:  I  do  not
 understand  your  difficulty.  My  motion
 and  my  notice  are  very  simple.  I  am
 not  concerned  about  other  issues  that
 you  have  deliberately  permitted  to  be
 raised,

 SHRI  MADHU  LIMAYE:  Mr.  Piloo
 Mody  is  perfectly  in  order,

 MR.  SPEAKER:  What  is  in  writing
 before  me  jg  something  different  from
 what  he  has  read.

 SHRI  KARTIK  ORAON  (Lohar-
 daga):  I  have  been  standing  for  a
 long  time  on  a  point  of  order,

 What
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 MR.  SPEAKER:
 Please  wait.

 aft  सब  लिमये  प्रिविलेज  के  बारे  मे  क्या

 प्रतिक्रिया  होती  है  ?  पहले  होता  है  नोटिस  |

 बह  इन्होंने  बाकायदा  दिया  है  ।  उसके  बाद

 च्ल  225  झाता  है  और  इसको  आप  देखिये  |

 I  will  call  you.

 The  Speaker  af  he  gives  consent
 under  Rule  222  and  holds  that  the
 matter  proposed  to  be  discussed  is  in
 order,  shal],  after  the  question  and
 before  the  list  of  business  is  entered
 upon,  call  the  member  concerned,  who
 shall  rise  in  his  place  and,  while  ask-
 ing  for  leave  to  raise  the  question  of
 privilege,  make  a  short  statement  re-
 levant  thereto.

 भ्रभी  लीव  मागी  है।  उन्होंने  विरोध  नही  है  ।
 जब  विरोध  नही  किया  तो  226  ऑप्ट  करता

 है  i  विरोध  करते  तो  25  मेम्बरों  को  खडा  होने
 के  लिए  ाप  कहते  चूकि  युनैनिमस  है,  इसलिए
 झाप  झब  226  देखिए

 If  leave  under  rule  225  is  granted,
 the  House  may  consider  the  question
 and  come  to  a  decision  or  refer  it  to
 a  Committee  of  Privileges  on  a
 motion  made  either  by  the  member
 who  has  raised  the  question  of  privi-
 lege  or  by  any  other  member

 इन्होने  प्रस्ताव  किया  है।  प्रस्ताव  मे  क्या  क्या

 चीज  प्रातो  है  ?  पुराना  प्रस्ताव  भी  मै  देख  चुका
 हु  ।  प्रस्ताव  यह  होता  है  कि  प्रिविलेज  कमेटी  के
 सामने  मामला  जाए  या  यह  सदन  तय  करे  और
 अगर  प्रिवलेज  कमेटी  के  सामने  जाता  है  तो  यह
 यह  करे  शौर  फला  तारीख  तक  रिपोर्ट  दे  t

 उन्होंने  क्या  वहा  है  ?  यही  कहा  है  कि  मामला
 प्रिवलेज  कमेटी  के  सामने  जाए  शौर  वह  पूरी
 जाब  करके  रिपोर्ट  दै  और  प्रिविज्लेज  कमेटी

 की  जानकारी  के  लिए  सारे  जो  दस्तावेज  कनैबिटड

 हैं  वह  पालिमेट  सीज  करे  भोर  भ्रापकी  कस्टडी  में
 ये  रहे।  इस  में  कोनसी  भनियमित  बात  है,  यह
 कसे  इरेगूलर  सौशन  है-----  (इंटरप्शज)  ।

 He  is  entitled  to  demand  seizure
 under  orders  of  Parliament  and  their
 custady  with  Parliament,  (Interrup-
 fon),  I  don't  trust  the  Government;  I
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 don’t  trust  the  Prime  Minister.  (In-
 terruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 What  is  the  issue  was  which  we  are
 grappling?  The  pomt  is  this.  You
 were  pleased  to  say  that  the  motion
 read  out  by  the  hon’ble  Member  Shri
 Piloo  Mody  ig  different  from  the  one
 he  had  given  to  you.  The  hon’ble
 Member,  Shri  Piloo  Mody  has  already
 read  out  the  communication  which  he
 had  sent  to  you.  That  communica-
 tion  75  based  on  Rule  222  That  is,
 he  has  raised  a  question  of  privilege.
 There  are  three  concepts  in  the  ques-
 tion  of  privilege.  Number  one,  the
 question  has  to  be  raised.  A  Question
 cannot  be  equated  with  motion.  This
 is  the  first  part  The  second  part  is
 that  Under  Rule  225,  the  matter,  that
 is,  the  substance  of  the  question  has
 to  be  considered  by  the  Speaker,  And
 then  ultimately  comes  the  formulation
 of  the  question  in  the  form  of  a  mo-
 tion,  that  is,  rule  226.  He  has  come
 to  the  third  stage—of  the  rule  226.
 He  85  formulating  a  motion  and  this
 is  the  last  stage  of  it.  This  motion
 is  in  order  as  he  has  passed  through
 all  the  earher  stages.  J  am  sure  the
 House  has  agreed  completely  on  that
 point  So,  Sir,  there  can  be  no  ques-
 tion  of  having  any  second-thoughts  on
 it.  ~e

 3  hrs

 MR.  SPEAKER:  I  am  hstening  to
 him.  4  shall  call  you.  Why  are  you
 interrupting  him?

 SHRI  PILOO  MODY:  Sir,  I  am
 even  prepared  to  amend  the  last  par-
 tion  of  my  motion.  (Interruptions)

 MR  SPEAKER:  Order,  please.
 After  all,  it  is  not  my  property  or
 anybody  else's  property.  These  are
 the  rules.  And,  after  all,  these  are
 what  we  have  been  doing  in  the  past.

 SHR]  DINESH  SINGH:  Sir,  the
 motion  sent  to  you  earlier  was  not  a
 Totion  at  all.  It  wag  only  a  notice
 that  was  sent  to  you.  That  is  slight-
 ly  different  from  what  the  motion  of
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 the  hon.  Member  is.  You  are  right
 when  you  say  that  the  two  are  not  the
 same.  A  notice  had  been  =  given
 against  the  newspapers.  We  have  to
 find  out  what  the  paper  has  publish-
 ed.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  K,  RA-
 GHU  RAMAIAH):  So  far  as  the
 notice  is  concerned,  only  a  few  minu-
 tes  ago,  something  was  said.  But,  only
 now  this  newspaper  has  been  shown.
 The  notice  has  been  seen  by  me  cer-
 tainly  and  im  a  matter  like  this,  we
 would  certainly  lke  to  have  a  little
 time  to  consider  and  ponder  over  it.
 You  cannot  just  fling  a  puper  at  us
 like  this.  Please  listen  to  me.  We
 would  like  to  have  time  til]  tomoi-
 row  to  consider  the  matter  arising
 out  of  the  notice  given  by  Shri  Mody

 SHRI  PILOO  MODY:  Mr.  Speaker,
 Sir,  the  Munister  for  Parliamentary
 Affairs  has  asked  for  t:me  on  an  issue
 that  has  been  published  in  a  news-
 paper.  9  do  not  understand  why  the
 Minister  of  Parliamentary  Affairs
 wants  some  time  when  this  has
 nothing  to  do  with  what  appeared  in
 the  newspapers.  Government  _  has
 nothing  to  do  with  what  was  pub-
 lished  in  the  newspaper.  On  the  other
 hand,  a  notice  has  been  given  and  a
 motion  moved  in  Parliament  abaut
 what  has  been  said  ॥  that  newspaper.
 This  should  be  investigated  by  a  Com-
 mittee  of  Parliament.  What  has  the
 Government  got  to  do  with  it?  And
 what  is  the  Government  going  to  con-
 sider  in  the  next  twenty-four  hours?
 This  cannot  understand.  |  want  to
 know:  “whether  the  Government  at  all
 is  involved  on  this  issue,  What  i8  it
 tfig€  Government  is  going  to  do?  Is
 ह:  going  to  change  what  has  already
 Seen  printed?  Or  is  3  going  to  know
 ahead  what  the  Privileges  Committee
 is  going  to  say?  I  do  not  understand
 as  to  what  the  Government  is  can-
 cerned  about.  “Why  does  he  want
 twenty-four  hours’  time  at  all?  The
 notice  given  jseon  a  matter  whieh  is
 published  ina

 newspaper,  It  is  only
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 violating  the  privileges  of  Parliament
 if  this  matter  does  not  going  to  the
 Privileges  Committee  of  Parliament,

 I  would  rather  say  that  if  this
 twenty-four  hours’  time  is  to  be  given
 to  the  Minister  for  Parliamentary
 Affairs,  the  purpose  of  Parliament  is
 not  served  which  it  is  supposed  to  do
 or  the  purpose  which  it  is  supposed
 to  achieve.  This  procedure  has  been
 grossly  violated  in  contravention  of
 all  norms,  all  decency,  justice  and
 fair  play.

 SHRI  KARTIK  ORAON  (Loharda-
 ga):  I  would  like  to  put  a  very  big
 question  mark  to  the  question  of  pri-
 vilege.  I  would  like  to  draw  your
 kind  attention  to  Rule  224  about  the
 conditions  of  admissibility  of  the  ques-
 tion  of  privilege.  It  says  the  right  to
 raise  the  question  or  privilege  will  be
 governed  by  the  following  conditions:

 (i)  not  more  than  one  question
 shall  be  raised  at  the  same  sitting.

 (ii)  the  question  shalj  be  restrict-
 ed  to  a  specific  matter  of  —  rerent
 occurrence;

 (iil)  the  matter  requires  the  in-
 tervention  of  the  House,

 Sir,  I  am  more  concerned  with  the
 third  condition  In  this  connection  I
 would  like  tu  say  the  Parliament  is
 supreme  and  anything  under  the
 Sun  can  be  said  and  spoken  in  the
 House  and  people  have  said  something
 which  could  have  been  the  subject
 matter  of  the  court  of  law.  Members
 of  Parliament  have  got  the  protection
 under  the  privileges  from  the  House.

 Si:,  I  would  like  to  remind  you  of
 one  case  of  the  British  House  of  Com-
 mong  where  the  Speaker  was  slapped
 right  in  his  face  by  a  Member  of  the
 House  of  Commons  ang  this  was  a  wb-
 yect  for  action  by  the  House  as  it  amo-
 unted  to  the  dignity,  position  and  sup-
 remacy  of  the  Parliament,  That  case

 had  कि  be  taken  by  the  House  and
 the  House  rightly  togk  action  against
 the  Member.  Therefore,  this  कफासदा
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 which  has  brought  Parliament  into
 ridicule  and  hatred  has,  in  fact,
 affected  the  dignity,  position  and
 supermacy  of  the  Parliament.  There-
 fore,  it  is  not  the  contents  of  the
 pauper  that  has  to  be  sent  to  the  Pri-
 vileges  Committee  but  the  fact  that
 the  publishers  has  pulled  down  the
 prestige  and  digmty  of  the  House
 should  be  a  subject-matter  of  the
 Privileges  Committee.

 Secondly,  I  would  submit  that
 anything  done  outside  Parhament
 cannot  be  a  gubject-matter  of  dis-
 cussion  here  because  they  may  do
 outside  anything  which  may  attract
 criminal  responsibility  but  should  not
 be  dragged  to  this  House  This  Par-
 lament  is  not  to  be  reduced  to  a  court
 cf  law.  Sir,  if  you  allow  anything
 done  outside  the  House  to  be  brought
 us  a  privilege  issue,  then  it  will  be
 difficult  tor  you  to  control  the  House
 I  would  request  you  to  keep  in  mind
 that  anything  done  outside  will  not  be
 a  subject-matter  of  this  House.  But

 «the  editor  of  that  paper  must  be  haul-
 ast  up

 SHRI  S.  M  BANERJEE  Sir,  what
 about  my  privilege  motion

 MR  SPEAKER:  ft  was  only  Mr.
 Mody  who  moved  ;t  I  cannot  take
 up  so  many  privilege  motions  simu-
 itaneously.

 I  want  to  consider  how  ts  it  possi-
 ble  that  he  first  sends  one  notice  and
 then  send  another  motion  for  con-
 sideration.  This  will  not  be  laying
 healthy  convention  I  must  examine
 it.  Then  he  says  it  is  a  question  and
 not  a  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 Please  tell  us  what  is  the  motion  of
 which  he  gave  notice  to  you!  you  may
 put  that  motion.

 (interruptions)

 MR.  SPEAKER:  It  is  a  serious
 thing,  Mr,  Mody  first  gave  one
 tagtion  and  =  then  reads  another
 motion.
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 SHRI  PILOO  MODY:  You  frame
 the  motion  which  is  acceptable  to
 you.

 PROF.  MADHU  DANDAVATE:
 We  request  you  to  please  place  be-
 fore  the  House  whichever  motion  he
 gave  earlier  and  we  will  accept  it.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Sir,  I  rise  on  a  point  of
 order  Mr  Madhu  Limaye  spoke
 about  the  procedure,  namely,  firstly,
 a  notice  will  be  given  to  you  and  if
 you  give  consent  to  the  notice  then
 a  motion  will  be  moved  Sir,  I  want
 to  draw  your  attention  to  Rules  224
 and  225.  Suir,  if  you  look  at  these
 you  will  find  the  word  ‘motion’  is
 not  there.  The  words  used  are  ‘ques-
 tion  of  privilege’.  The  same  _  words
 are  used  in  224  and  225.  Therefore.
 while  giving  permission  under  Rule
 224  the  Member  will  be  asking  for
 ‘question’  and  he  shal]  have  to  confine
 himself  to  the  same  ‘question’  under
 Rule  225  Very  advisedly  the  word
 ‘motion’  has  been  avoided.

 SHRI  S  M.  BANERJEE:  Sir,
 when  you  allowed  the  discussion  and
 when  hon  Members  were  making  a
 case  against  the  Editor,  I  thought  that
 after  the  discussion  is  over—unless
 there  was  Motion  under  22—you  may
 not  allow  it  to  be  sent  to  the  Pri-
 vileges  Committee.  At  that  time  I
 was  under  a  wrong  impression.
 Having  realised  the  gravity  of  the
 case  and  the  magnitude  of  slandering
 the  whole  Parliament,  rightly  or
 wrongly,  |  think  this  is  the  Teast
 controversial  motion,  that  this  ques-
 tion  may  be  referred  to  the  Privileges
 Committee.  The  motion  that  has
 been  sent  to  you,  I  think,  is  in  order.
 If  that  is  not  in  order,  kindly  accept
 that  Rut,  this  should  be  sent  to  the
 Privileges  Committee,  Even  ordinary
 things  are  being  sent  to  the  Privileges
 Committee.

 MR  SPEAKER:  There  is  no  ques-
 tion  of  non-reslisation  of  the  gravity
 of  the  situation,  It  is  not  that  My
 question  was  purely  technical,  be-
 cause,  there  are  two  motions.
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 SHRI  SHYAMNANDAN  MISHRA:
 We  believe  you  that  he  has  sent  you a@  different  motion.  Please  give  us
 that  motion.

 MR,  SPEAKER:  That  is  what  I
 have  been  asking  him.

 PROF  MADHU  DANDAVATE:
 Even  when  we  agree  with  you,  you
 disagree.  Our  suggestion  to  you  is
 this.  You  said  that  the  motion  which
 Mr.  Piloo  Mody  has  given  is  diffe-
 rent  from  the  earlier  one.  We  ac-
 cept  the  earlier  one  Please  read  it
 out.

 MR.  SPEAKER:  That  is  what  I
 have  said  to  which  you  have  agreed.

 You  read  the  earlier  one—I  hold
 the  first  one  in  order—and  not  the
 other  one  which  you  introduced  in
 between.  You  can  give  this  in  a
 regular  manner  tomorrow  morning.
 You  read  out  which  you  originally
 sent,

 SHRI  PILOO  MODY:

 “May  I  draw  your  attention  to
 the  report  edited  in  the  latest  issue
 of  ‘Prati  Paksh’  (copy  enclosed)
 published  by  a  former  Member  of
 Parliament.

 The  report  says  that  some  of  the
 20  MPs  who  denied  the  genuine-
 ness  of  their  signatures  to  the  Li-
 cence  Mamorandum  were  telling  3
 lie.  The  report  also  says  that  these
 signatures  were  manipulated  by
 the  Minister  for  Railways,  Shri  L.

 N.  Mishra.  The  front  page  report
 denounces  the  Prime  Minister  as
 the  main  source  of  corruption,  This
 is  a  gross  contempt  of  the  han.
 Members  and  of  the  whole  House.”

 हु  shall  be  gratefu)  if  you  will  allow
 Me  now  to  move  the  motion  for  send-
 ing  it  to  the  Privileges  Committee.

 MR,  SPEAKER:  You  can  move  for
 wave  of  the  House.

 SHRI  PILOO'MODY:  Mr.  Speaker,
 Sir,  |  beg  for  leave  to  move.
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 MR.  Speaker:  Those  hon.  Mem-
 bers  who  are  in  favour  of  leave  being
 granted  may  rise  in  their  seats,

 SHRI  SEZHIYAN:  You  can  ash
 the  Members  to  rise  only  if  Govern-
 ment  objects  to  it.  Are  they  objec-
 ing?

 SHRI  K.  RAGHU  RAMAIAH:  We
 oppose  this  motion,

 MR.  SPEAKER:  Those  hon,  Mem-
 bers  who  are  in  favour  of  leave  being
 granted  may  rise  in  their  seats.

 The  number  of  Members  who  have
 risen  is  more  than  the  required  num-
 ber.  So,  leave  is  granted.

 We  have  the  adjournment  motion
 also  for  discussion,  and  we  have  this
 privilege  motion  also.  We  have  so
 many  otber  things  also.  How  can
 we  do  everything  on  one  and  the
 same  day?

 PROF.  MADHU  DANDAVATE:  I
 just  want  one’  information.  Please
 ask  Mr.  Raghu  Ramaiah  what  he
 had  opposed.

 MR.  SPEAKER:  It  was  not  a
 question  of  opposing.

 Now,  let  us  decide  the  time  at
 which  we  have  to  take  it  up.  We
 have  the  other  motion  also.  jy  have
 to  fix  the  time  for  this,  because  at
 four  o'clock,  we  are  taking  up  the
 adjournment  motion.  Now,  it  is
 going,  to  be  nearly  3.80  P.M,

 SHRI  SHYAMNANDAN  MISHRA:
 And  we  are  feeling  hungry.

 MR.  SPEAKER;  We  had  decided
 earlier  that  there  should  be  no  lunch
 hour.

 SHRI  SHYAMNANDAN  MISHRA:
 No,  we  require  lunch  hour,

 SHRI  PILOO  MODY:  ३  want  to
 speak  before  lunch,  and  then  you  cen
 have  the  lunch  hour.
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 MR.  SPEAKER:  Why  should  he
 have  this  special  privilege  of  speak-
 ing  before  lunch  while  others  should
 be  kept  waiting  for  lunch?

 SHRI  PILOO  MODY:  I  think  they
 will  digest  my  speech  better  on  a
 hungry  stomach.

 MR.  SPEAKER:  He  does  not  have
 any  lunch  and  therefore,  he  is  saying
 this.

 SHRI  PILOO  MODY:
 who  do  not  have  appetite,  it
 even  create  an  appetite.

 For  those
 may

 MR,  SPEAKER:  It  is  a  secret  how
 he  has  such  a  body  without  eating.

 SHRI  S.  M  BANERJEE:  How  much
 time  are  you  allotting  for  this  pri-
 vilege  motion,  Sir,  I  think  you  may
 allot  three  hours  for  it.

 MR.  SPEAKER:  We  shal}  finish  it
 by  4  P.M.  when  we  shall  take  up  the
 other  motion,

 SHRI  S.  M.  BANERJEE:  In  that
 case,  let  us  carry  ‘on  up  to  four
 o’  clock  and  let  be  no  lunch  hour,  be-
 cause  We  want  to  speak.

 MR.  SPEAKER:  I  think  those
 Members  who  want  to  speak  may
 keep  on  while  the  others  may  quie-
 tly  slip  away  and  have  their  lunch.

 SHRI  PILOO  MODY:  Is  it  that
 you  want  to  eat  away  the  privilege
 motion  or  the  adjournment  motion?

 MR.  CHAIRMAN:  I  think  we  can
 adjourn  for  about  half  an  hour  and
 re-assemble  at  two-o'clock.  Let  us
 have  some  lunch  hurriedly,  reason-
 able  at  two  o'clock,  and  finish  this
 before  we  take  up  the  other  motion
 at  four  o'clock.

 43.24  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 til?  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  five  minutes  past  Fourteen  of
 the  Clock.

 [Mr.  Deputy-Speakgr  in  the  Chair]
 RE,  CALCUTTA  HIGH  COURT
 JUDGMENT  IN  RAILWAY  EM-

 PLOYEES  CASE

 MR  DEPUTY.  SPEAKER:
 Piloo  Mody.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Before  that,  Sir,  I  want  to
 raise  a  very  important  matter.  The
 Calcutta  High  Court  has  set  aside  the
 order  of  removal  from  service  of  se-
 vera)  railway  personnel  passed  under
 Rule  4(i!)  of  the  Railway  Servants
 (Discipline  and  Appeal)  Rules  968
 read  with  proviso  (B)  to  Article
 32i(2)  of  the  Constitution.  This  is
 what  has  been  reported  in  today’s
 papers.  The  Judgment  has  far-reach-
 ing  consequences  in  ending  the  victi-
 misation  of  thousands  of  railway  em-
 ployees.  I  seek  your  permission  to
 raise  this  issue  in  the,  House  today
 to  secure  a  clear  assurance  from
 the  Government  that  they  will
 respect  the  High  Court’s  judg-
 ment  and  not  challenge  it  in  the
 Supreme  Court.  Since  we  are  at  the
 fag  end  of  the  session,  I  would  re.
 quest  the  Government  to  make  a
 statement,  Without  losing  their  face,
 taking  advantage  of  the  Caucutta
 High  Court's  judgment,  they  can  see

 Shri

 to  it  that  the  victimisation  is  ended
 and  the  workers  are  protected.

 SHRI  JYOTIRMOY  BOSU  =  (Dia-
 mond  Harbour):  They  have  said  that
 the  dismissals  were  illegal.

 Tt  is  a  very  serious  matter.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  have  also  given
 notice  under  rule  377  to  raise  this
 matter.  As  Mr,  Dandavate  pointed
 out,  the  Calcutta  High  Court  has  set
 aside  the  order  of  removal  from
 service  of  several]  railway  personnel.
 I  support  Mr.  Dandavate’s  demand  that
 the  minister  should  make  a  statement.
 I  want  immediate  reinstatement  of
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 {Shri  Krishan  Chander  Haldar]
 the  dismissed  railway  employees  {00k
 part  in  the  recent  railway  strike

 SHRI  8  mM  BANERJEE  (Ramput)
 Sir,  the  Caleutta  High  Court  has  set
 aside  the  dismisel  of  the  railway  em-
 ployees  The  Supplementary  Demands
 tor  Railways  are  going  to  be  discus.
 sed  tomorrow  most  probably  Before
 that  discussion  starts,  the  munister
 should  make  a  statement  that  they
 will  not  go  to  the  Supren.e  Court  and
 they  will  reinstate  all  the  workers
 whose  services  have  been  terminated
 or  who  have  been  dismissed  =  If
 that  statement  is  not  made,  what
 will  happen?  I  have  gone  through  the
 Supplementary  Demands

 I  have  gone  throu,
 gh

 the  supple-
 mentary  Demands  for  Grants  for
 Railways  and  there  t,  no  provision
 made  for  the  amount  by  way  of
 payments  to  be  made  to  such  emplo-
 yees  whose  services;  have  been  ter-
 minated,

 I  would  only  iequest  you  to  direct
 the  Railway  Minister  to  make  a  pro-
 vision  there  Otherwise,  it  will  be
 difficult  to  have  a  discussion  on  ‘he
 Demands

 SHRIMAT!]  PARVATI  KKISHNAN
 (Coimbatore).  Sir,  I  want  to  add
 only  one  word  to  what  has  already
 been  said  by  Shi  Banerjee  In  taking
 thig  action,  the  Government,  the
 Railway  Minster  and  the  Railway
 Board  should  also  see  that  all  those
 employees  whose  appeals  have  been
 rejected  ang  whose  dismissals,  re-
 movals  from  service  have  been  con-
 firmed  should  also  be  taken  back  It
 should  not  be  said  that  their  dismis-
 salg,  removals,  have  been  confirmed
 because  these  dismissals,  removals,
 from  service,  as  per  the  judgement
 of  the  Calcutta  Hagh  Court,  have
 been  shown  to  be  totally  illegal.

 MR  DEPUTY-SPEAKER:  —  Shri
 Piloo  Mody

 BHRI  8.  M.  “BANBRJEE:  Sir,  you
 kindly  direct  the  Minster...
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 MR.  DEPUTY-SPEAKER:  The
 Supplementary  Demands  for  Rail-
 ways  are  coming  for  discussion

 SHRI  8,  M.  BANERJEE  I  would
 request  you  and  appeal  to  you  to
 kindly  direct  the  Minister  (Inter-
 ruptions)  Now  that  we  have  made
 our  submissions,  we  would  request
 you  to  make  certain  observation

 MR  DEPUTY-SPEAKER:  All
 right--I  will  make  some  observa-
 tion  The  only  observation  is  that  the
 Government  will  take  note  of  the
 submissions  made  by  the  hon  Mem-
 bers.  Now.  Shri  Piloo  Mody

 SHRI  DHAMANKAR  (Bhiwandi)
 Sir  I  have  given  a  notice  under  Rule
 377

 MR  DEPUTY-SPEAKER  This  3९
 not  the  time  for  notices  undet  Rule
 377,

 SHRI  DHAMANKAR
 only  a  minute

 J  with  take

 MR  DEPUTY-SPEAKER,  What  do
 you  want  to  say?

 SHRI  DHAMANKAR  Sn,  there
 are  repotts  in  a  section  of  the  prese
 that  about  Rs,  2  crores  of  insurance
 premia  deducted  from  the  salaries
 of  policy  holders  under  the  Salary
 Savings  Scheme  and  paid  to  the
 LLC  are  is  laying  un-adjusted  for

 years  in  the  Nagpur  Division  of  LIC.
 Similar  unadjustment  of  fund  i5

 also  reported  in  other  divisions  of
 LIC  It  ७  likely  that  the  policy
 holders  may  suffer  because  those

 amounts  have  not  been  adjusted.  I
 would  request  the  Government  to  80
 into  this  and  make  the  necessary
 arrangements

 44.3  hrs

 QUESTION  OF  PRIVILEGE—contd.

 Certain  News  Report  है।. द  PRATIPAK~
 sna,  A  Hom  WEEKLY
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 SHRI  PILOO  MODY  (Godhra):
 Mr.  Deputy-Speaker.  Sir,  I  must
 admit,  to  begin  with,  that  I  did  not
 realise  when  I  sent  this  notice  this
 morning  that  I  would  be  disturbing a  hornet’s  nest  because,  I  thought,
 the  matter  was  rather  innocent,  that
 some  Editor  of  some  paper  had  made
 comments  of  a  nature  so  derogatory io  Parliament  and  parhamentary  pro- cedure  that  I  should  have  imagined that  every  single  Member  of  this
 House  would  have  automatically, without  debate  without  question,  have
 submitted  the  issue  to  the  Privileges Committee  of  Parliament  ang  tet  them
 decide  it

 Unfortunately,  7  found  that  when  we
 started  sending  this  issue  to  the  Pri-
 villeges  Committee—many  Members  of the  Congress  Party  also  supported  the
 idea  wholeheartedly—and  ali  of  us
 were  certain,  but  the  Speaker  in  his
 wisdom  allowed  the  matter  to  proh-
 terate,  allowed  all  manner  of  extra-
 neous  matter  to  be  brought  into  this
 simple  motion,  jn  fact,  to  the  point
 were  even  the  Law  Munjster,  Mr
 Gokhale,  was  allowed  to  intervene.
 even  after  he  had  prefaced  his  remarks
 by  saying  that  he  did  not  wish  to
 speak  on  the  motion  tabled  by  Mr.
 Prlog  Mody  but  that  he  wanted  to
 speak  on  some  issue  othe:  than  that
 and  wanted  the  House  to  know  what
 the  Government's  attitude  on  a  sub-
 Ject  outside  the  scope  of  this  debate
 or  this  mation  was  I  do  not  under-
 stand  why  this  was  allowed  to  be  done
 Nor  do  |  ynderstand  why  the  Mins-
 ter  of  Parliamentary  Affairs  opposed  it
 when  the  matter  was  finally  reduced
 to  itg  simple  minimum.  that  it  was
 merely  a  motion  of  privilege  against
 whet  had  appeareg  in  the  newspapers.
 The  conclusion  is  only  too  obvious.
 May  I  ask  this  of  the  Minister  for
 Parliamentary  Affairs?  Does  he  agrer
 with  what  has  been  written  im  this
 paper?  Does  he  think  that  what  has
 ‘been  written  in  this  paper  ig  true  and.
 therefore,  the  matter  should  not  be
 referred  to  the  Privileges  Committee?
 Because,  other  than  that,  Mr.  Deputy-

 »  I  canndt  understand  why  the
 Minister  for  Parliamentary  Affairs
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 did  not  allow  this  simple  matter  to
 ge  to  the  Privileges  Committee,  And
 if  he  thinks  that  what  has  appeared  in
 this  paper  is  true,  then  7  suggest  that
 the  question  of  privilege  should  also
 be  brought  against  the  Minister  for
 Parliamentary  Affairs  because  after  all
 Mr,  George  Fernandes  has  written  this
 and  he  is  outside  and  should  not  be
 subjected  to  privilege  but  the  Minis- ter  sitting  inside  the  House  happens
 to  corroborate  and  agree  with  what
 has  been  written  in  this  article,

 The  second  thing  I  want  to  know—
 and  this  also  perplexes  me—is  why
 Mr.  Raghu  Ramaiah  has  asked  for
 time  He  says  that  they  want  to  think
 about  it  What  is  there  to  think
 about?  Whether  a  simple  matter  hke
 this  should  be  referred  to  the  Privi-
 leges  Committee  or  not,  is  that  some-
 thing  that  should  be  thought  about?
 I,  any  mind  to  be  applied  to  this  sub-
 yeet?  As  I  said  earher  this  morning
 is  he  going  to  change  the  language  cf
 i”  Ts  he  going  to  change  the  photo-
 Riaph’  Is  he  going  to  change  the  con-
 tents  of  ths?  What  does  he  want
 the  time  for?  Does  he  want  time  to
 decide  whether  reference  of  this  to
 the  Privileges  Committee  i,  a  politi-
 cal  manipulation  that  js  acceptable
 fo  him  or  not?

 T  am  aiso  rather  perplexed  about
 the  manner  m  which  matters  are  fast
 deteriorating  in  this  House  We  have
 seen  what  hes  happened  in  the  mor-
 ning,  We  wasted  about  23  hours
 on  something  hke  this  which  should
 have  taken  precisely  five  minutes-  the
 matier  should  have  been  raised,
 people  should  have  been  made  aware
 of  what  the  matter  was,  and  within
 a  few  minutes  everybody  should  have
 agreed  that  the  matter  should  be  re-
 ferred  to  the  Privileges  Committee
 But  that  was  not  done.  And  why
 was  that  not  done?  The  reason  for
 that  js,  there  is  evil  design,  there  are
 mala  fides.  behind  the  action  of  the
 Government.  I  do  not  very  often
 make  statements  like  this.  Whatever
 हद  say  I  say  with  full  responsibility,
 and  ]  nave  come  to  the”  conclusion
 that  this  entire  House  is  being  mani-
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 pulated  like  a  puppet  show  from  the
 Prime  Minister's  Secretariat.  The
 Minister  for  Parliamentary  Affairs  is
 merely  the  instrument  through  which
 this  manipulation  goes  on  and  we
 charge  the  Government  with  beng  a
 puppet  in  the  hands  of  the  Prime  Min-
 ister’s  Secretariat.  I  have  definitely
 observed  in  this  very  House  that  the
 Prime  Minister’s  Secretariat  in  the  per-
 son  of  somebody  whom  I  do  not  wish
 to  name,  is  virtually  hanging  out  into
 this  House  gving  instructions  every
 minute  to  the  Minister  of  Parlia-
 mentary  Affairs  88  to  what  should  be
 done.  (Interruptions).

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  He  should  contradict
 if  it  is  not  so.  He  has  no  guts,  no
 character.

 SHRI  K.  RAGHU  RAMAIAH:  I  will
 show  my  guts  when  I  reply.  (Inter-
 ruptions).

 SHRI  SHYAMNANADAN  MISHRA
 (Begusarai):  A  regular  report  is  made
 to  the  Prime  Minister  by  his  Secre-
 tary  on  the  performance  of  the  mem-
 bers  on  the  other  side  of  the  House,
 including  that  of  the  Ministers.

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  What  js  wrong  about

 it?

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  the  honour  and  respect  given
 to  the  hon.  Members  of  this  House.
 Some  petty  official  reporting  on  the
 conduct  of  the  Minister  and  the  Mem-
 bers?...  (Interruptions).

 SHRI  A.  P.  SHARMA  (Buxar):  I
 seriously  object  to  the  remark  of  the
 hon.  Member.  That  should  not  be
 allowed  to  go  on  record.  This  is  de-
 finitely  objectionable.

 SHRI  SHYAMNANDAN  MISHRA:
 And  the  Minister  is  nodding  his  head
 in  approval  ang  appreciation.
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 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  May  I  make  a  submis-

 sion.  I  am  concerned  with  the  pro-
 cedure  of  the  House.

 SHRI  SHYAMNANDAN  MISHRA:
 Keeping  a  watch  on  their  behaviour.
 We  see  it  everyday.

 MR,  DEPUTY-SPEAKER:  Some
 hon  Members  tried  to  draw  my
 attention  and  say  that  they  wanted  to
 make  some  submission

 AN  HON.  MEMBER.  Consultation
 going  on.

 MR.  DEPUTY-SPEAKER:  I  would
 like  to  point  out  the  procedure  and
 practice  of  the  House.  When  a
 member  has  been  identified  and  call-
 ed,  he  is  in  possession  of  the  floor.
 If  he  yields,  otherg  can  intervene  and
 make  their  submission

 SHRI  K  P,  UNNIKRISHNAN:  You
 should  also  stop  others  from  inter-
 rupting  ys.

 MR.  DEPUTY-SPEAKER:  It  ig  not
 for  me  to  tell  members  to  sit  down.

 SHRI  A  P.  SHARMA:  How  does
 Mr.  Mishra  come  in  the  picture  when
 Mr.  Piloo  Mody  is  speaking.  This  is
 uncalled  for.

 SHRI  PILOO  MODY:  nmr.  A.  P.
 Sharma  ang  Shri  Shashj  Bhushan—!
 am  not  yielding  to  you.  Mr,  Unnikri-
 shnan—I  am  yielding  to  you.

 SHRI  K.  P.  UNNIKRISHNAN:  What
 I  want  to  point  out  is  that  unfortuna-
 tely  there  has  been  a  kind  of  mani-
 pulation  going  on  the  other  side...
 (Interruptions)  |  will  come  to  that
 later  on...

 SHRI  SHYAMNANDAN  MISHRA:
 You  are  under  the  surveillance  of  8
 petty  official,

 SHRI  K.  ह.  UNNIKRISHNAN:
 Thelr  target  of  attack  ig  the  Leeder
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 of  the  House  herself.  If  you  permit
 such  unwarranted  references  to  made,
 this  House  cannot  go  on,  I  want  to  make
 and  clarify  that  they  cannot  held  this
 House  to  ransom.  We  will  not  permit
 this  to  go  on,  It  is  upto  you  and  may
 I  respectfully  submit  tHat  it  is  to
 your  goodself  that  we  look  forward
 for  pulling  up  the  members  when
 they  interrupt  when  an  important
 matter  is  being  discussed.

 MR.  DEPUTY-SPEAKER:
 who  is  interuppting  whom.

 Now.

 SHRI  K.  P.  UNNIKRISHNAN:  This
 is  very  uncharitable.  Now,  I  request
 you  once  again  that  if  you  want  to
 have  the  proceedings  of  the  House
 go  on  smoothly,  you  have  to  stop  this
 nonsense

 SHRI  PILOO  MODY:  You  must
 understand  that  I  allowed  Mr,  K.P.
 Unmikrishnan  to  intervence  and
 yielded  to  him  because  I  expected
 him  to  provide  me  with  the  sort  of
 material  that  I  wanted  to  carry  on

 my  attack,  He  was  very  concerned
 about  the  conspiracy  as  he  calls  it
 of  our  wanting  to  attack  the  Leader
 of  the  House,  I  want  to  know—which
 is  his  idea  of  Parliament  and  parlia-
 mentary  democracy?  What  does  he

 presume  is  the  role  of  the  Oppusition?
 Because,  I  know,  his  mentors  do  not
 believe  in  a  parliamentary  democracy
 where  there  is  an  opposition  It  is  the
 opposition’s  role,  at  all  times  to
 attack  the  ruling  party.  If  we  attack
 the  ruling  party,  we  are  quilty  of
 committing  a  crime  according  to  their
 accounts,  but  we  afe  definitely  doing
 our  duty  by  the  people,  by  the  coun-

 try.  Now  it  comes  as  to  who  is  attack-
 ing  whom,  ‘There  is  no  question  of

 attacking  a  ruling  party,  which  in

 every  political  sense  of  the  word,

 does  not  function  like  a  political  par-

 ty.  There  is  no  point  attacking  a

 bunch  of  people  who  are  mere  pup-

 pets,  in  the  hands  of  the  leader,  an

 ‘hon,  Member  whose  presence  almost
 is  never  in  this  House

 except  through  agents  of  one  sort  or

 the  other.  And,  therefore,  I  can

 aunderstand  his  grievance  at  the  fact
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 that  I  am  not  attacking  him,  but  that
 व  am  attacking  his  leader.  But  J  am
 afraid  they  will  have  to  put  up  wif:
 some  sort  of  non-entity  status  till
 what  time  they  themselves  decide
 that  they  will  be  man  enough  and  ex-
 ert  all  right  as  Members  of  Parlia-
 ment  and  the  privileges  that  this
 country  has  given  to  them,  till  what
 time  they  decide  to  behave  like  a
 gataparcha,  which  can  be  mouled  to
 take  any  form,  they  will  nave  to  put
 up  with  this.

 SHR]  SAT  PAL  KAPUR  (Patiala):
 He  is  abusing  us

 SHRI  PILOO  MODY:  It  is  like  plas-
 ticine,  which  you  hight  have  handled.
 in  your  Kindergarten.  Therefore,  Sit,
 unless  these  gentlemen  themselves
 msist  and  they  want  to  turn  into  men,
 it  is  no  point  attacking  them,  it  is

 only  worth  attacking  those  who
 mampulate  tacm,  and  that  is  why
 the  attack  is  directed  against  the
 Leader  of  the  House,  because  all  of

 you  are  mere  heads  to  be  counted
 irrespective  of  what  is  inside  those
 heads.  And  therefore  on  this  particular
 issue  you  have  seen  a  very  strange
 thing  indeed.  You  have  seen  8  letter

 being  put  in  the  notices  signed  by  2

 Members  of  Parliament—2l  Members
 of  Parliament  who  have  signed  a  let-

 ter  either  to  pressurise  or  change  the

 policy  of  the  Government  of  India,
 ag  3tated  These  27  Members  of  Par-

 liament,  hag  by  this  action,  altered
 and  changed  the  policy  of  the  Govern-
 ment  of  India  and  this  is  the  main

 complaint.  The  Minister  is  pleading
 behind  the  fact  that  it  was  the  pres-
 sure  exerted  by  these  2]  members
 that  made  them  change  their  mind

 and  give  licences  to  people  who  had

 been  refused  the  licence  in  the  past.

 The  second  point  of  the  act  is  this,

 namely,  some  of  the  signatures  were

 acquired  under  pressure,  others  under

 ignorance  and  yet  another  category
 of  false  signatures  wére  added  to  the

 names  of  Membera,  May  this  letter
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 live  long  and  lie  in  peace.!  I  don’t
 think  any  other  eyes  will  ever  see
 this  letter  again.  By  this  time  7  might
 have  been  substituted  six  times  over
 286  the  congress  party  has  changed  its
 stories  one  after  the  other,  only  to
 suit  a  particular  circumstance  or  con-
 tingency.  But  the  point  35  that  pupo-
 teers  were  not  only  being  turned  into
 forgorers,  but  they  are  turned  nto
 perjurers,  Those  who  had  the  auda-
 city  to  ask  to  be  Judged  by  their  own
 poors,  through  a  parliamentary  investi-
 gating  committee,  were  wraped  on  the
 knucklog  punished,  ang  made  to  gro-
 vel  in  the  ground,  because  they  were
 made  to  say,  “Please  let  us  withdraw
 this  letter  that  we  have  written,  please
 let  us  be  exempted,  as  has  been  stated
 in  the  Bulletin  of  Parliament.  Let  it
 be  ever  recordegq  in  the  history  of
 India—that  the  puppeteer  has  made
 two  honourable  Members  of  Parlia-
 ment  come  here.

 They  demand  something  and  then
 retract  from  their  demand  hecause
 this  does  not  sult  the  Leader.  The
 over  all  plan  of  the  conspiracy  is
 being  hatched  just  to  cover  up  scandals
 like  Nagarwala,  Marut)  and  the  fly-
 over.  Every  conceivable  scandal]  के
 being  covered  up.

 SHRI  JYOTIRMOY  BOSU:  (Dia-
 mong  Harbour):  What  about  Jagota
 Brothers?

 SHRI  PILOO  MODY:  Mr.  Bcsu  has
 been  able  to  give  me  one  more  ins-
 tance.

 You  know  I  participate  on  all  occa-
 sions  like  this  and  even  in  a  matter
 like  the  Maruti  Scanda]  or  Nagarwala
 Scandal,  what  are  we  doing?  Then
 why  have  Parliament  at  all?  Why
 have  al]  these  institutions?  It  is  the
 very  institutions  of  democracy  in  this
 country  that  have  been  eroded  and
 which  have  gone  beyond  recognition.

 Take  the  case  of  the  Presidency.  I
 do  not  want  to  say  anything  more
 than  this,

 What  have  you  done  to  the  Presi-
 dency?  Take  the  Cabinet  system.
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 Would  anybody  know  that  there  is  a
 Cabinet  in  India  that  takes  a  decision?

 Who  accepts  responsibility?  This  is
 merely  an  enlarge  rubber  stamp.
 Most  of  the  Cabinet  Ministers  do  not
 often  know  when  decisions  regarding
 their  own  Ministries  are  being  taken.
 Shri  Swaran  Singh  did  not  know
 about  the  Indo-Soviet  Treaty,  Shri
 Chavan  did  not  know  about  all  these
 recent  Ordinances.  What  more  proof
 do  you  want?  Ang  that  is  how  the
 Cabinet  system  has  been  working.
 Look  at  the  condition  of  the  Opposi-
 tion—I  plead  guilty  to  this,  Look  at
 the  law  courts—commitment  and
 corruption  have  overtaken  the  law
 courts.  Look  at  the  newspapers.
 There  are  only  some  people  who  dare
 write  up  this  sort  of  thing.  Look  at
 the  daily  newspapers  that  you  get
 What  do  you  read  in  the  newspapers
 except  what  Shri  Raghu  Ramaiah
 wants  you  to  read  It  is  not  merely
 what  Mr.  Raghu  Ramaiah's  thinking
 25  hut  it  38  his  thinkmg  of  somebody
 else’s  head,  that  38  what  the  news-
 papers  print  We  have  never  allowed
 public  opimions  to  grow  in  this  coun-
 try  We  deliberately  keep  the  peo-
 ple  ignorant  and  illiterate  so  that  we
 FO  07  manipulating  as  we  like.  Fifteen
 years  880  there  were  only  2l  crores
 of  people  who  cannot  read  and  write.
 But,  to-day,  there  are  35  crores  of
 people  who  cannot  read  and  write.
 This  is  the  achievement  of  this  Gov-
 ernment.

 This  is  the  only  government  that
 we  can  have  in  this  country?  ‘You  can
 have  your  Government;  you  can  have
 your  stability;  you  can  have  your  own
 seats;  you  can  have  your  own  corrup-
 tion  and  you  can  have  your  plunder
 and  you  can  have  your  puppeteers.
 But  this  kind  of  thing  cannot  go  on
 endlessly.  The  anger  of  the  people  is
 beginning  to  show  itself.  It  ig  chowing
 itself  in  any  number  of  ways.  There
 is  an  increase  in  crime,  increase  In
 violence  and,  ultimately,  what  Shri
 Jayaprakash  Narain  is  doing  to-day
 in  Bihar  had  happened  six  months
 ago  in  Gujerat  is  the  only  answer.
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 This  ig  really  the  answer  to  the  de-
 bate  that  we  had  this  morning  in  which
 they  tried  to  confuse  the  issues  and
 stopped  even  a  simple  matter  like  this
 to  come  up  before  Parliament.

 The  conclusion  is  inevitable  that  the
 Congress  Party  leq  by  Shrimati  Indira
 Gandhi,  the  Prime  Minister’s  Secreta-
 Tiat,  the  Minister  for  Parliamentary
 Affairs,  the  Council  of  Ministers  and
 the  Congress  Party  have  turned  this
 Parliament  into  what  has  been  des-
 cribed  in  this  paper.  Therefore,  |  can
 understand  the  reticence,  in  sending
 this  matter  up  to  the  Privileges  Com-
 mittee.

 MR.  DEPUTY-SPEAKER:  Now  we
 are  discussing  this  under  Rule  226,
 thot  we  are  at  that  stage  is  very
 clear.  We  shall  proceed  <ccording  to
 certain  rules  and  according  to  certain
 procedures.

 There  is  a  little  amcunt  cf  confu-
 sion  and  I  must  say  that  |  have  not
 been  able  to  get  enough  licht  myself
 in  order  to  guide  the  piroceedings  of
 the  House.  Rule  226  says:

 “If  leave  under  Rule  225  is
 granted........

 which  has  been  granted.

 the  House  may  consider  the  ques-
 tion  and  come  to  a  decision...

 Now,  coming  to  a  decision  has  to  be
 by  way  of  a  motion.

 or  refer  it  to  a  Committee  of
 Privileges  on  a  motion  made  either
 by  the  member  who  has  raised  the
 question  of  privilege  or  by  any
 other  member.”

 That  is  what  the  rules  says.  Now,  I
 take  it  that  Mr.  Piloo  Mody  who  has
 given  notice  of  this  today  in  time
 has  been  allowed  by  the  Speaker  to
 seek  the  leave  of  the  House  which
 the  House  has  granted.  I  take  it  that
 Shri  Piloo  Mody  has  now  formally
 moved  motion.

 But  here  I  am  fumbling  with  the
 papers  right  since  I  came  to  this

 aoa
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 Chair.  I  wanted  also  the  officers  at
 the  Table  to  enlighten  me  as  to  what
 the  Motion  is  and  it  ig  not  clear  what
 the  Motion  is.

 There  are  only  three  kinds  of
 Papers  before  me.  The  first  one  is  the
 original  of  the  letter  which  Mr.  Piloo
 Mody  sent  to  the  Speaker  today  be-
 fore  the  Session  began  which  is  in  the
 form  of  a  notice.  Now,  a  notice  is
 not  a  motion,  Subsequently.  I  have  a
 piece  of  another  paper  scribbled  and
 signed  by  Mr.  Piloo  Mody  which  is  in
 the  form  of  some  kind  of  a  motion.

 SHRi  SHYAMNANDAN  MISHRA:
 Kindly  read  that.

 MR.  DEPUTY-SPEAKER;:  It  reads:

 “That  the  question  of  privilege
 arising  out  of  Pratipaksh  story  in
 its  latest  issue  be  referred  to  the
 Committee  of  Privileges  for  full
 investigation  and  report.  That  the
 House  further  resolves  that  all  the
 documents  and  files  connected  with
 the  case  be  seized  and  kept.

 SHRI  PILOO  MODY:  There  is
 something  on  the  back-side  of  the
 pape:  also.

 कप  DEPUTY-SPEAKER:  There
 ls  nothing  at  the  back.

 Subsequently,  I  have  a  notice  of
 an  amendment  to  this  motion  by  Mr.
 Madhu  Limaye  and  Shri  Jyotirmoy
 Bosu.  This  has  been  submitted  to  me
 by  the  office  in  a  regular  manner  and
 not  ad  hoc  directly.  The  notice  of  an
 amendment  by  Shri  Madhu  Limaye
 and  Shri  Jyotirmoy  Bosu  has  been
 routed  to  me  through  the  Office.  It
 reads  as  follows:

 “That  in  the  motion,—

 add  at  the  end:—

 “That  this  House  further  re.
 solves  that  all  the  documents  in
 connection  with  the  Licence  Case
 be  seized  and  Rept  under  the
 custody  of  the  Speaker  and
 that  the  Committee  submit  its

 s
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 (MR.  DEPUTY-SPEAKER)
 preliminary  report  before  the
 end  of  the  Winter  Session  of
 Parliament.”

 Since,  we  are  now  at  the  stage  of
 discussion,  I  will  take  it  that  we  are
 discussing  this  Motion  of  Mr.  Piloo
 Mody.  These  are  all  the  papers  I
 have  with  me.  Mr.  Piloo  Mody  has
 to  move  the  Motion.  As  far  as  Mr.
 Piloo  Mody  is  concerned  there  are  two
 papers—one  is  the  notice  given  in  the
 morning.  As  now  we  have  come  to
 the  stage  of  Motion  the  only  paper  I
 have  of  Mr.  Mody  is  the  one  which  I
 have  read  just  now.

 SHRI  SHYAMNANDAN  MISHRA:
 That  is  precisely  the  submission  which
 we  were  making  to  the  hon.  Speaker.
 The  stage  for  moving  the  motion
 would  come  when  Rule  226  would
 apply.  But  the  hon.  Speaker  was
 pleased  to  remark  that  he  found  some
 difference  between  the  original
 motion  which  was  sent  out  by  Mr.
 Piloo  Mody  and  the  subsequent  motion
 which  he  was  trying  to  read  out.  Then
 the  House  asked  the  hon.  Speaker
 would  kindly  read  the  original  motion
 of  Mr.  Piloo  Mody.  Then  ultimately  it
 happened  that  the  Speaker—the  sup-
 reme  and  the  infallible  authority—and
 to  the  hon.  Member,  Shri  Piloo  Mody
 that  his  notice  itself  was  the  Motion
 Then  he  read  it  out  while  taking  the
 leave  of  the  House.  We  are  concerned
 with  that  motion,  Whether  that  strange
 animal  could  be  called  motion  there
 could  be  two  opinions.  But  it  is  the
 pleasure  of  the  supreme  authority
 to  characterise  it  as  the  appropriate
 and  it  ig  for  that  motion  that  took
 the  leave  of  the  house  and  the  House
 granted  leave  for  it.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  Sir,  there  is  a
 procedural  point  involved  which
 might  be  useful  not  only  for  this  dis-
 cussion  but  for  future  discussions  also.
 I  feel  we  should  ponder  over  this
 question  seriously.  It  appears  we  have
 got  confused  as  to  whether  for  a  pri-
 vilege  issue  there  should  be  a  motion.

 2
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 Sir,  if  you  look  at  Rules  222,  223  224
 and  225  you  will  find  the  words  used
 are  “raise  a  question  of  privilege”
 and  nowhere  the  word  ‘motion’  has
 been  used.  In  Rule  225  it  says:

 “The  Speaker,  if  he  gives  consent
 under  rule  222  and  hold  that  the
 matter  proposed  to  be  discussed  is  in
 order,  shall,  after  the  questions
 and  before  the  list  of  business  ४3
 entered  upon,  call  the  member  con-
 cerned,  who  shall  rise  in  his  place,
 and,  while  asking  for  leave  to  raise
 the  question  of  privilege,  make  a
 short  statement...”

 MR.  DEPUTY  SPEAKER:  I  would
 appeal  to  the  hon.  Members.  Nothing
 is  lost  by  listening  because  that  way
 we  gain  time.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Sir,  kindly  see  Rule  226
 also.  It  also  does  not  speak  ofa
 motion.  Rules  222  to  227  do  not  speak
 of  a  motion,  Purposely  the  Rules  of
 Procedure  have  used  the  word  ques-
 tion’  and  have  avoided  the  word
 ‘motion’.  That  means,  it  is  not
 necessary  to  raise  aformal  motion.
 You  can  raise  a  question  of  privilege
 pointing  to  attention  of  the  Speaker
 that  breach  of  privilege  has  been  com-
 mitted.  It  is  up  to  you  to  take  proper
 steps.  Therefore,  Sir,  my  submission
 will  be  this

 (Interruptions)

 Mr.  Madhu  Limaye  has  given  cer-
 tain  amendments.  My  submission  is,
 the  amendments  are  out  of  order.
 Kindly  see  Rule  225.  When  a  Member
 has  asked  for  leave  and  leave  is
 granted....

 MR.  DEPUTY-SPEAKER:
 you  here  before  the  lunch  hour?

 Were

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  Sir,  you  gre  not  trying  to
 appreciate  my  point.  Once  the  leave
 is  sought  for  in  this  House  and  the
 leave  is  granted,  unless  you  seek  8
 fresh  eave,  you  cannot  extend  the
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 acope  of  debate.  The  debate  should  be
 confined  to  the  question  regarding
 which  leave  has  been  granted.  If  by
 amendment,  we  want  to  extend  the
 scope  of  the  debate  a  fresh  leave
 would  have  to  be  granted.  Otherwise,
 My  respectful  submission  is,  there  will
 be  really  no  purpose  for  asking  leave
 of  the  House.  My  submission  is,  the
 amendments  are  out  of  order.  Mr.
 Madhu  Limaye’s  first  question,  to
 extend  the  scope  of  the  debate  is  also
 out  of  order.

 (Interruptions)

 MR  DEPUTY-SPEAKER:  Kindly
 sit  down  I  will  here  all  of  you,  so
 that  we  may  not  lose  further  time.
 Let  me  give  my  ruling  at  this  stage.  I
 thought,  before  coming  to  the  Chair
 this  afternoon,  that  I  had  some  intelli-
 gence  in  my  skull  although  Mr.  Piloo
 Mody  may  not  agree  with  me.  But,
 after  hearing  my  good  friend  Shri
 Dimesh  Chandra  Goswami,  I  have  star-
 scope  of  debate  The  debate  should  be
 some  intelligence.  What  did  we  do
 the  whole  morning  today?  What  did
 we  do?

 SHRI  MADHU  LIMAYE  (Banka):
 Let  me  help  you.

 MR.  DEPUTY-SPEAKER:  I  do  not
 want  your  help  at  this  stage.

 Well,  it  is  all  on  record  I  am  sure.
 First,  the  quesiton  was  raised  by  Mr.
 Piloo  Mody  and  the  Speaker  allowed
 him  to  raise  this  question,  and  there
 was  a  lot  of  discussion.  Then,  Mr.
 Piloo  Mody  was  allowed  to  seek  the
 leave  of  the  House.  At  one  stage,  as
 I  understood,  there  seemed  to  be  no
 opposition  to  this  motion  at  all.

 (Interruptions)

 Well,  the  record  will  correct  it.

 SHRI  K.  RAGHU  RAMAIAH:  I
 asked  for  permission  to  speak.

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  I  am
 meeapitulating.  You  can  correct  me.
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 At  one  stage,  there  seemed  to  be  no
 opposition.  Then  the  hon.  Speaker
 allowed  Mr.  Piloo  Mody  to  seek  the
 leave  of  the  House  and  the  question
 was  put  whether  there  is  any
 opposition  to  it.  JI  think  the  hon.
 Minister  of  Parliamentary  Affairs  get
 up  and  opposed  it,  and  because  there
 was  opposition,  the  hon.  members
 who  wanted  leave  were  asked  to
 stand.  And  they  all  stood  up.  I  do
 not  know  what  the  number  was.

 PROF.  MADHU  DANDAVATE:
 Forty-six.

 SHRI  PILOO  MODY:  Hundreds  of
 us.

 MR.  DEPUTY-SPEAKER:  I  do  not
 know  what  the  number  was,  but  I
 think  it  was  decided  that  the  requisite
 number  was  there,  which  is  more
 than  25.

 Now  if  all  that  has  taken  place  in
 the  morning—leave  was  granted,  leave
 has  been  given—we  have,  therefore,
 come  to  the  third  stage  of  rule  226.
 That  is  where  specifically  I  am  con-
 fused  about  what  is  the  motion.  I
 will  read  226  again.

 SHRI  H.N,MUKERJEE  (Calcutta—
 North-East):  Did  you  remain  quiet
 for  half  an  hour  and  hear  his  epeech
 without  a  motion?  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Now
 More  people  have  ‘loose’  motions
 You  have  the  rule  book,  Mr.  Goswami.
 You  are  a  lawer.  Iam  not.  I  will
 read  it.

 ‘If  leave  under  rule  235  is
 granted”—

 and  you  aré  not  disputing  that  leave
 has  been  granted—

 SHRI  DINESH  CHANDRA  GOQOS-
 WAMI:  No.

 MR.  DEPUTY-SPEAKER:  “Tf  leave
 under  rule  225  is  granted,  the  House
 May  consider  the  question”—
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 {SHRI  DINESH  CHANDRA
 GOSWAMI].

 What  question?  The  question  raised
 by  Shri  Piloo  Mody—“and  come  to
 a  decision”.

 Now  I  want  to  ask  you,  in  parlia-
 mentary  practice  how  a  decision  of
 the  House  is  arrived  at.  It  is  only  on
 a  motion  (Interruption).  I  do  not
 accept  it.  I  rule  it  now  and  for  all
 future  that  a  decision  of  the  House
 can  be  arrived  at  only  on  a  motion
 put  to  it.  The  question  has  to  be  put
 to  the  House.  Otherwise,  it  cannot
 come  to  a  decision.

 Here  the  difference  comes  exactly
 at  this  stage  whether  the  House  should
 now  discuss  this  matter  fully  and
 come  to  a  decision  or  the  House  should
 decide  to  refer  it  to  a  Committee  of
 Privileges.  This  is  the  limited  ques-
 tion.  Therefore,  let  there  be  no  more
 confusion  about  this.

 थी  मधु  लिसये  :  उपाध्यक्ष  महोदय,  मेरी
 श्राधी  बात  को  तो  झापने  पहले  ही  पकड  लिया
 जैसा  कि  झाप  प्रक्मर  करते  है  1  चू  कि  यह  कन्ट्र-
 वसभझाग  न  बड॒  इसलिए  में  ग्रापका  ध्यान  नियम
 364  की  ओर  दिलाया  चाहना  हूं

 “A  matter  requiring  the  decision
 of  the  House  shall  be  decided  by
 means  of  a  question  put  by  the
 Speaker  on  a  motion  made...”

 झब  मोशन  क्या  है,  यह  सावल  है। जहां  तक

 मुझ  याद  है,  झभी  जो  प्रस्ताल  ्ापने  पढ़कर

 सुनाया  श्री  पीलू  मोदी  का  उसके  उपर  स्पीकर

 साहब  ने  एतराज  किया  था  कि  जो
 नोटिस  था  शौर  जो  प्रस्ताव  शमी  पीलू  मोदी
 ने  पढ़कर  सुताया  ,  दोनों  में  फक  है।  इसलिए

 उन्होंने  कहा  उसमे  जो  नई  बात  जोड़  दी  गई

 है,  भादिटी  पेराग्राफ  में,  वह  काट  दी  जाए।
 यही  उनका  कहना  था।  जो  डाकूमेंस्टस  थे  उतको

 सीज  करने  के  बारे  मे  और  पालिमेंट  के  स्पीकर
 की  कस्टडी  में  रखने  की  बात  थी।  उसको
 काट  विया  जाए  ।  तो  पहला  जो  भनु  छेद  है  वही
 रह  गया ।  अगर  बहु  नहीं  रहता  झौर  पूरा
 मोशन  रहता  ठो  मैं  झममें  कमेंट  किस  लिए  देता।
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 प्रिविलेज  मोशन  के  दो  जो  फर्म  सहोते  है  वह
 मैं  लाया  हू।  यह  मैंने  एत०  सी०  मुखर्जी  के
 ख़िलाफ़  मोशन  दिया  था।  आप  फार्म  सुन
 लीजिय  ।

 “That  the  question  of  privilege
 against  Shri  N.  N.  Wanchoo,  Former
 Secretary,  Department  of  Steel
 and.....

 MR.  DEPUTY-SPEAKER:  What  are
 you  bringing  in  now

 ों मघुमै  लिम  :  म॑  फा्मे  बता  रहा  हू।

 MR  DEPUTY-SPEAKER:  Let  him
 formalse  the  motion  only.

 SHRI  A  P.  SHARMA:  This  is  ir-
 relevant.

 श्री  मधु  लिमये  मैं  मोशन  के  स्ट्रक्चर  के
 बारे  मे  बोल  रहा  हू  t

 MR.  DEPUTY-SPEAKER:  I  will
 take  whatever  the  House  decides  now

 श्री  मधु  लिमये  :  श्राप  मुझे  सुनना  नहीं

 चाहते  है।

 MR,  DEPUTY-SPEAKER:  I  want
 to  listen  to  you.  Mr.  Limaye  knows
 very  well  that  I  am  very  receptive  and
 I  would  always  listen  to  Madhu
 Limaye  because  I  know  that  he  knows
 the  rules  and  he  knows  the  Constitu-
 tion  very  well.  I  benefit  from  that.
 But  here  I  am  engaged  on  this  limited
 question.  What  is  the  form  of  motion
 that  we  should  have.  If  I  understand
 Mr.  Shyamnandan  Mishra  just  now,  he
 said  that  the  Speaker  had  remarked
 that  the  notice  gien  by  Mr.  Piloo  Mody
 should  be  treated  as  a  motion.  If  that
 is  what  the  House  understand  and
 decides  then  with  the  little  bit  of
 edition  in  the  form  of  the  motion,  we
 shall  accept  that  as  a  motion.

 SHRI  PILOO  MODY:  Addition  was
 made  by  me  verbally.

 MR.  DEPUTY-SPEAKER:  This  ne-
 tice  given  by  Mr.  Pfloo  Mody  in  the
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 morning  with  the  little  edition  should
 ibe  made  into  a  form  of  motion;  by  the
 consent  of  the  House  we  treat  this
 as  &  motion.

 SHRI  K.  RAGHU  RAMAIAH:  You
 thave  explained  the  circumstances  in
 which  the  notice  given  by  Mr.  Piloo
 “Mody  had  been  treated  as  a  motion.

 MR.  DEPUTY-SPEAKER:  I  am  say-
 ing  what  the  Speaker  said.

 SHRI  K.  RAGHU  RAMAIAH:  What-
 ever  it  is  The  hon,  Speaker  having
 treated  that  as  a  motion,  where  is  the
 need  for  adding  something  now.  The
 debate  must  be  on  the  basis  of  the
 ‘motion  as  accepted  by  the  Chair  al-
 ready.  Where  i,  the  question  of  ad-
 ding  something?

 PROF,  MADHU  DANDAVATE:  For
 any  motion  amendment  can  be  moved

 SHRI  K.  RAGHU  RAMAIAH:  Any
 amendment  that  is  moved  to  this
 motion  is  a  different  thing  altogether.
 But  there  cannot  be  any  addition  to
 the  motion  this  way.

 MR,  DEPUTY-SPEAKER:  Here  we
 come  to  the  rules.  When  a  motion
 has  been  admitted,  amendments  can
 be  moved  to  the  motion.  It  is  for  the
 House  to  accept  or  reject  the  amend-
 ment.  Therefore,  I  will  call  upon  Shri
 Madhu  Limaye  to  formally  move  his
 amendment.

 SHRI  MADHU  LIMAYE:  I  beg  to
 move:

 That  in  the  motion,-add  at  the
 end:-

 “That  this  House  further  resolves
 that  all  the  documents  in  con-
 nection  with  the  Licence  Case
 be  seized  and  kept  under  the
 custody  of  the  Speaker;  and
 that  the  Committee  submit
 ite  preliminary  report  before
 the  end  of  the  Winter  Session
 of  Parliament”.
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 MR.  DEPUTY-SPEAKER:  It  has
 been  moved.  You  can  speak  on  it
 later  on.

 SHRI  A.  P.  SHARMA:  Do  you  want
 the  motion  to  be  debated?

 MR.  DEPUTY-SPEAKER:  Yes.

 SHRI  A.  P.  SHARMA:  Just  now  you
 Said  that  you  wanted  a  decision  of  the
 House.

 MR.  DEPUTY-SPEAKER:  How  will
 the  House  come  to  a  decision  on  this
 motion’?  After  a  discussion...  (Inter-
 ruphions)  Shri  B.  ्य  Naik

 SHRI  B.  V.  NAIK:  (Kanara):  We
 have  been  able  to  see  this  paper  for
 the  first  time  today.

 45  brs.

 SHRI  SEZHIYAN:  (Kumbakonam):
 You  have  said  that  we  have  come  to
 a  stage  where  the  House  may  consi-
 der  the  question  and  come  to  a  deci-
 sion  or  refer  it  to  the  privileges
 committee.  Before  the  members  are
 asked  to  participate  in  the  discussion,
 they  should  be  given  all  the  material,
 namely,  the  original  memorandum
 given  by  2]  members,  the  endorse-
 ments  made  by  the  Minister,  when
 the  question  was  referred  to  the  CBI,
 what  was  the  report  of  the  CBI,  etc.
 Ail  these  matters  are  interlinked  with
 this  question.  Unless  we  get  these
 original  documents,  we  will  not  be
 able  to  come  to  a  decision,  or  even
 have  a  meaningful  discussion  on  the
 subject.

 SHRI  MADHU  LIMAYE:  On  a
 point  of  order,  Sir.  |  want  to  know
 the  final  text  of  the  motion,  together
 with  my  amendment.

 MR.  DEPUTY-SPEAKER:  All  right;
 I  will  do  some  verbal  editing  from
 here.

 SHRI  K,  RAGHU  RAMAIAH:  Where
 ig  the  question  of  editing?  Whatever
 the  Speaker  hag  allowed,  that  is  the
 motion.
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 MR.  DEPUTY-SPEAKER:  We  are
 not  really  differing.  I  will  take  the
 substance  of  Mr.  Piloo  Mody’s  notice.

 PROF.  MADHU  DANDAVATE:
 Don’t  take  the  notice  as  it  is  because
 jt  beings  with  the  words  “Mr.
 Speaker”.  That  cannot  be  part  of  the
 motion!

 MR.  DEPUTY-SPEAKER:  The  mo-
 tion  will  be  like  this:

 “The  report  in  the  latest  issue  of
 Prati  Paksha  says  that  some  of  the
 20  MPs  who  denied  the  genuineness
 of  their  signatures  to  the  Licence
 Memorandum  were  telling  a  lie.  The
 report  also  says  that  these  signa-
 tures  were  manipulated  by  the
 Minister  for  Railways,  Shri  Lalit
 Narain  Mishra.  The  front  page  re-
 port  denounces  the  Prime  Minister
 as  the  main  source  of  corruption.
 That  this  is  gross  contempt  of  the
 hon,  Members  and  of  the  whole
 House.”

 Then  the  amendment  says:
 «  hat  in  the  motion,  add  at  the

 end:

 ‘That  this  House  further  resolves
 that  all  the  documents  in  con-
 nection  with  the  Licence  Case
 be  seized  and  kept  under  the
 custody  of  the  Speaker;  and
 that  the  Committee  submit
 itg  preluminary  report  before
 the  end  of  the  Winter  Ses-
 sion  of  Parliament’.”.

 SHRI  MADHU  LIMAYE:  Now  allows
 us  to  amend  it.

 MR.  DEPUTY  SPEAKER:  It  cannot
 be  amended.

 SHRI  B.  ्  NAIK:  The  paper  is
 dated  8th  September  974  but  today
 is  only  3rd  September!

 MR.  DEPUTY-SPEAKER:  This  is
 ail  confusion.  Hon.  Members  had
 made  their  submissions  when  the
 Spenker  hag  said  that  he  would  treat
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 the  notice  of  Shri  Piloo  Mody  as  the
 motion,

 SHRI,MADHU  LIMAYE:  You  forget
 it.  Let  us  have  a  proper  motion?

 MR,  DEPUTY  SPEAKER:  How  can
 I  do  that?  That  is  why  I  said  I  was
 confuse  when  I  came  to  this  House
 because  there  is  no  motion  in  a  formal
 form.  It  was  agreed,  in  accordance
 with  the  direction  of  the  Speaker,  to
 treat  the  notice  of  Shri  Piloo  Mody  as
 a  motion.  It  will  mean  a  little  edition
 to  bring  to  form.  Otherwise,  there  is
 no  motion.

 SHRI  MADHU  LIMAYE;  What  are
 we  discussing?  Let  us  know  what  the
 motion  is.

 SHRI  PILOO  MODY:  When  the
 Speaker  msisted  that  my  first  notice
 to  him  was  the  motion  and  insisted
 that  he  would  not  accept  the  second
 motion,  I  converted  the  first  one  into
 a  motion.  Yoy  will  find  from  the
 records  what  I  have  said  early  in  the
 mornmg.  It  reads  like  this:

 “May  I  draw  your  attention  to
 the  report  edited  in  the  latest
 issue  of  ‘Prat,  Paksh'  (copy
 enclosed)  published  by  a  for-
 mer  Member  of  Parliament.

 The  report  says  that  some  of  the
 20  MPs  who  denied  the  genuineness
 of  their  signatures  to  the  Licence
 Memorandum  were  telling  a  he.  The
 report  also  says  that  these  signatures
 were  manipulated  by  the  Minister
 for  Railways,  Shri  Lalit  Narayan
 Mishra  The  front  page  report
 denounces  the  Prime  Minister  ag  the
 main  source  of  corruption.  This  is  a
 87088  contempt  of  the  hon.  Members
 and  of  the  whole  House,  I  should
 be  grateful,  therefore,  if  you  will
 refer  this  matter  to  the  Privileges
 Committee.”

 SHRI  हू.  RAGHU  RAMAIAH:  I
 would  like  to  knew  from  the  records
 whether  the  last  sehtence  is  there  in
 the  motion  accepted  by  the  Speaker,
 on  which  the  discussion  is  going  on.
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 SHRI  PILOO  MODY:  If  it  is  there,
 will  you  eat  crow,  Mr.  Minister?

 SHRI  K.  RAGHU  RAMAIAH:  He
 thinks  of  eating  all  the  time.  That  is
 why  he  talks  like  that.

 MR.  DEPUTY-SPEAKER:  If  you
 are  not  so  very  discriminating,  there
 is  not  much  difference  between  a  cock
 and  a  crow.  It  is  as  tasteful.

 SHRI  SHYAMNANDAN  MISHRA:
 The  last  line  of  the  letter  ig  the
 operative  line.

 SHRI  K.  RAGHU  RAMAIAH:  Please
 find  out  from  the  record  whether  it
 3६  there.

 SHRI  PILOO  MODY:  I  am  abso-
 lutely  definite  and  positive  that  I  read
 the  last  line  when  I  moved  the  motion.
 If  7  is  not  on  the  record,  the  puppe-
 teer  has  been  at  it  again.

 SHRI  K.  RAGHU  RAMAIAH:  Whe-
 ther  Shri  Mody  has  read  it  or  not,  the
 question  ig  whether  the  Speaker  has
 treated  the  last  portion  as  the  motion
 which  we  are  to  discuss.

 SHRI  PILOO  MODY:  Naturally
 What  did  we  get  up  on?  We  did  not
 get  up  on  “Yours  faithfully”.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  this  that  impelled  me  to  make
 the  remark  that  now  a_  privilege
 motion  will  be  accompamed  by  a
 statement  of  objects  and  reasons.  In
 the  earlier  portion  there  are  prelismi-
 nary  remarks,  and  they  are  on  record.
 The  operative  part  is  in  the  last  line,
 that  it  should  be  referred  to  the  Com-
 mittee  of  Privileges.  That  is  clear
 enough.

 SHRI  H.  N.  MUKERJEE:  I  should
 have  thought  that  when  the  Members
 were  asked  to  rise  in  their  places  to
 indicate,  if  they  wish  to,  their  desire
 to  accede  to  the  proposal  for  the  ad-
 mission  of  a  reference  to  the  Commit-
 tee  of  Privileges,  then  that  is  the
 motign  for  reference  to  the  Commit-
 tee  0०  Privileges.  I  am  astonished
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 that  you  heard  40  minutes’  speech
 without  insisting  on  the  motion  being
 read  out  once  at  least  by  the  great
 mover  of  the  motion.  3  should  have
 thought  that  when  we  were  asked  to
 get  up  in  our  seats,  the  motion  should
 have  been  read  out  because  the  usual
 practice  is  that  when  the  motion  of
 No-Confidence  or  Adjournment  is
 moved,  that  738  read  out.  So,  I  took
 it  that  this  should  have  been  assumed
 a  long  time  ago  and  all  this  waste  of
 trme  could  have  been  prevented.  I
 am  very  constrained  to  say,  I  do  not
 know  what  led  you  not  to  interrupt
 the  mover  of  the  motion  even  for
 half  a  second  to  read  out  the  motion
 with  the  result  that  we  have  been
 treated  to  this  particular  thing.

 SHRI  S.  M  BANERJEE:  Sir,  my
 submission  is  only  this.  When  the
 question  came  up  for  discussion  and
 when  the  Speaker  said  in  his  wisdom,
 pointing  to  Mr.  Piloo  Mody,  to  spell
 out  what  was  the  motion,  he  did  so.
 Taking  of  that,  advantage  I  thought
 unless  there  was  a  specific
 motion  under  Rule  222,  he
 would  not  admit  it.  So,  I  imme-
 diately  sent  a  motion  under  Rule  222.
 The  wording  is  very  clear  that  the
 matter  be  referred  to  the  Privileges
 Committee.  The  motion  is  there;  the
 discussion  has  stared.  Now,  it  is  for
 you  to  consider  whether  you  will  allow
 this  to  go  to  the  Privileges  Committee
 after  discussion  or,  suo  motu,  after
 hearing  Mr.  Piloo  Mody,  you  will  refer
 it  to  the  Privileges  Committee.

 MR.  DEPUTY-SPEAKER:  Let  us
 put  an  end  to  this.

 Now,  the  whole  thing  since  morn-
 ing  revolves  round  the  question  of
 privilege,  The  Members  were  asked
 to  stand  up  for  the  leave  to  be  granted
 On  the  question  of  privilege.  That  is
 how  the  leave  has  been  granted.

 I  am  putting  this  because  there  was
 a  lot  of  confusion  in  the  morning.  I
 am  repeating  it.  Everybody  has  ac-
 cepted  that  the  Speaker  said  that  the
 notice  given  by  Mr.  PiJoo  Mody  would”
 be  treated  as  a  motion.  Is  there  any”
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 (MR.  DEPUTY-SPEAKER]
 difference  of  opinion  about  this?  This
 ig  exactly  what  the  Speaker  said  in
 the  morning.  It  is  a  question  of  fact,
 whether  the  Speaker  said  this.  I
 think,  everybody  has  agreed  that  he
 said  this.

 Therefore,  to  me,  once  the  thing  is
 treated  as  a  motion,  it  is  a  mere  ques-
 tion  of  edition,  putting  it  in  the  form
 of  a  motion.  That  follows.  It  is  a
 mere  question  of  edition.  The  decision
 hhas  been  taken  by  the  Speaker.  It  is
 8  formal  matter  how  to  put  it  in  the
 form  of  a  motion.  I  take  it  that  way.

 SHRI  MADHU  LIMAYE:  Let  the
 motion  be  under  Rule  222.

 MR.  DEPUTY-SPEAKER:  Now,  I
 will  ask  Mr.  Limaye  this  question,
 since  he  has  been  raising  so  many
 questions.  When  you  sent  this  notice
 of  an  amendment  to  your  name,  which
 you  have  moved,  can  I  ask  you:  With
 reference  to  which  motion  did  you
 send  this  amendment?  You  just  now
 Tead  out  that.

 श्री  मधु  लिमये:  उपाध्यक्ष  महोदयइ
 में  सोचता था  यह  मीशन  है  .

 CUnterruptions)  Don't  threaten  me;
 Don't  bully  me.  (Interruptions)

 MR.  DEPUTY-SPEAKER:  To  which
 motion  goes  this  amendment  of  yours
 relate?

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,
 मै ंयह  मान  कर  चल  रहा  था  कि  मोशन

 यह  है  कि  :

 “That  the  notice  given  by  Shri
 Piloo  Modi  against  Pratipaksh  be
 referred  to  the  Privileges  Commi-
 ttee.”

 Unterruptions)  You  have  asked  me
 a@  question.  Why  are  they  inter-

 rupting?
 .
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 MR.  DEPUTY-SPEAKER:  Order,
 please.  Why  don’t  you  allow  me  to
 geek  a  clarification  from  Mr.  Madhu
 Lumaye?

 Whenever  we  send  notices  of
 amendments,  they  are  always  in  re-
 jation  to  a  motion  which  has  been
 given  notice  of.  Because  Mr.  Madhu
 Limaye  hag  been  getting  up  again
 and  again  protesting  against  this
 which  I  do  not  understand,  I  am  put-
 ting  to  him  this  direct  question.  When
 you  sent  the  notice  of  amendment,  it
 was  in  relation  to  which  motion?
 ‘What  was  the  motion  that  you  had  in
 mind?

 श्री  मधे  लिमये  उपाध्यक्ष  महोदय,  मेरी

 बात  जब  तक  पूरी  नहीं  होती  मुझे  डिस्टर्ब  ने

 किया  जाए  ।

 SHRI  A.  P  SHARMA  (Buxar):
 There  is  no  question  of  listening  to
 his  talk.  He  should  straightway  reply
 as  to  which  motion  it  related  to.

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  जैसा

 आप  ने  सुना  कि  श्री  पीलू  मोदी  का  जो  नोटिस

 है  वही  मोशन  कर  के  ट्रीट  किया  जाएगा।
 श्र्ब  मुझे  अमेंडमेंट  दना  था  तो  उसी  को  मैं  ने  इस

 तरह  मोशन  के  रुप  में  माना  है,  शौर  भाप  व्यवस्था

 दें  कि  क्या  मेरा  कहना  गतल  है,  प्रगर  गलत  हो
 तो  भाप  मुझे  रोक  दीजिए  ?  जब  तक  मोशन  को

 फोरपुलेट  अपने  शब्दों  में  वहीं  करते  तद  तक

 स्पीकर  की  रूलिंग  का  मान  कर  बीलिए।  मेने

 इस  पर  अमेंडमेंट  दिया  है।

 “That  the  notice  given  by  Shri
 Piloo  Mody  against  Pratipaksh  he

 referred  to  the  Privileges  Commi-
 ttee.”

 झौर  इसलिए  मैं  ने  बहू  प्रार्मेडमेंट  दिया  है  भगर

 कमेटी  का  उल्लेख  नही  होता  ती  में  प्रमेंडमेंट  नही
 देता  ।

 “That  the  notice  given  by  Shri
 Piloo  Mody  against  Pratipeksh  be
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 referred  to  the  Privileges  Commi-
 ttee;  and  that  thig  House  further
 vesolves  that  all  the  documents  in
 connection  with  the  licence  case  be
 seized  and  kept  under  the  custody
 of  the  Speaker  and  that  the  Com-
 mittee  submit  its  preliminary  report
 before  the  end  of  the  Winter  Session
 of  Parliament.”

 eet  इसका  को  ई  मतलब  होगा।  अगर  यह
 अस्थाव  नही  होता  तो  नरभीम  और  बहस
 का  कोई  मतलब  नहीं  है।

 SHRI  Ss.  M.  BANERJEE:  On  a  point
 of  order.  May  I  invite  your  kind
 attention  to  rule  226?  We  have  cover-
 ed  upto  rule  225.  Rule  225  says:

 “The  Speaker,  if  he  gives  consent
 under  rule  222  and  holds  that  the
 matter  proposed  to  be  discussed  is
 in  order,  shall,  after  the  questions
 and  before  the  list  of  business  is
 entered  upon,  call  the  member  con-
 cerned,  who  shal)  rise  in  his  place
 and,  while  asking  for  leave  to  raise
 the  question  of  privilege  make  a
 short  statement  relevant  thereto:

 “Provided  that  where  the  Speaker
 has  refused  his  consent  under  rule
 (222...."  ete.  ete.

 “If  objection  to  leave  being  grant-
 ed  is  taken,  the  Speaker  shall  re-
 quest......  "

 ete,  ete.

 So,  Sir,  all  the  formalities  upto  rule
 225  have  been  completed.  Now  we
 have  come  to  rule  226.  Rule  226  says:

 “Tf  leave  under  rule  225  4g  grant-
 ed,  the  House  may  consider  the
 question  and  come  to  a  decision  or
 refer  it  to  a  Committee  of  Privileges
 on  a  motion  made  either  by  the
 member  who  hes  raised  the  ques-
 tion  of  privilege  or  by  any  other
 member.”

 After  hearing  Shri  Piloo  Mady,  I
 have  moved  a  motion  just  now....

 MR,  DEPUTY-SPEAKER:  How
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 have  you  moved?  J  have  not  permit-
 ted  you.

 SHRI  S.  M.  BANERJEE:  You  may
 not  permit  but  under  the  rule  either
 the  Member  who  moves  the  privilege
 motion  or  any  other  member,  after
 hearing,  may  move  a  motion  that  the
 issue  be  referred.

 MR.  DEPUTY-SPEAKER:  Let  us
 be  clear  about  the  rules  so  that  there
 Is  no  confusion.

 The  only  person  who  can  move  a
 motion  35  Mr.  Piloo  Mody....

 SHRI  S.  M.  BANERJEE:  Or  any
 other  Member.

 MR.  DEPUTY-SPEAKER:  Here  I
 have  accepted  Mr.  Piloo  Mody’s  mo-
 tion.  So,  there  is  no  question  of  any
 other  Member  moving.

 SHRI  PILOO  MODY:  How  many
 times  should  I  move  :t?

 MR.  DEPUTY-SPEAKER:  They  are
 confused  among  themselves  Ag  far
 as  I  am  concerned,  only  the  motion
 moved  by  Shri  Pilog  Mody  is  before
 us.  He  has  read  it  out  just  now.  That
 has  gone  on  record.  I  take  that  as
 the  motion  and  also  the  amendment
 to  the  motion  given  by  Shri  Madhu
 Limaye  and  Shri  Jyotirmoy  Bosu
 which  also  they  have  moved.  These
 are  the  things  under  discussion.  Noth-
 ing  else.

 SHRI  A  P,  SHARMA:  Shri  Madhu
 Limaye’s  amendment  does  not  refer
 to  Shri  Piloo  Mody’s  motion.

 MR.  DEPUTY-SPEAKER:  I  have
 allowed  them  to  move  and  they  are
 moved,

 SHRI  KARTIK  OREAN:  |  want  to
 raise  one  point  of  order  as  to  whether
 the  conditions  of  admigsibility  for  a
 question  of  privilege  are  satisfied
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 Shri  Kartik  Oraon—Contd.
 under  Rule  224(3)  and  whether  the
 matter  is  such  that  it  requires  the
 intervention  of  the  House.

 IT  would  like  to  say  that  this  has
 arisen  out  of  a  publication  in  Prati-
 paksh.  There  are  two  aspects  of  this
 publication:

 reo)  The  contents  of  the  paper  as
 a  whole;

 (2)  The  publishing  anq  uattering
 of  derogatory  and  defamatory  words
 against  the  Parliament.

 So  far  as  the  first  part  is  concerned,
 it  is  not  and  cannot  be  the  subject
 matter  of  privilege...

 MR.  DEPUTY-SPEAKER:  What  is
 the  point  of  order?

 SHRI  KARTIK  ORAON:  Please
 hear  me....  (Interrupttons).

 MR.  DEPUTY-SPEAKER:  Your
 voice  is  so  strong  that  I  find  some
 difficulty  in  following  you.

 SHRI  KARTIK  ORAON:  I  have
 already  said  in  the  morning  in  this
 House  that  anything  can  be  said  under
 the  sun  in  this  House  and  even  those
 that  are  subject-matter  of  the  courts
 of  law.  The  privileges  and  the
 supremacy  of  Parliament  have  given
 this  protection  to  the  Members  of
 Parliament.  But  if  the  acts  done  und
 words  uttered  outside  this  Parliament
 even  by  Members  of  Parliament,  are
 of  criminal  nature,  they  can  attract
 criminal  responsibility.

 Regarding  the  second  part,  the  pub-
 lication  has  denounced  this  House  as
 a  den  of  thieves  and  corrupt  men,
 ete.  It  is  here  that  the  question  of
 privilege  against  the  publisher  of  the
 paper,  arises  for  his  ‘action  in  bring-
 ing  down  the  Parliament  to  ridicule,
 hatred  and  disrepute  and  only  this
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 part  is  a  subject  matter  of  the  ques-
 tion  of  privilege.

 SHRI  B.  V.  NAIK:  From  the  mover
 of  this  nation,  Shri  Piloo  Mody,  I  re-
 ceived  a  copy  of  the  Pratipaksh.  If
 the  Chair  is  good  and  kind  enough,
 I  have  go  to  go  through  that
 publication.

 It  is  supposed  to  be  a  weekly  pub-
 lished  every  Sunday...

 AN  HON.  MEMBER:  How  do  you
 know  it?

 SHRI  B.  V.  NAIK:  I  am  saying  it
 On  the  basis  of  the  publication  here.
 Here  is  a  publication  dated  25th
 August.  Here  is  the  second  publica-
 tion  Revivar.  New  Delhi.  ist  Sep-
 tember,  1974,  We  are  on  the  3rd  Sep-
 tember,  34974  and  the  good  editor  of
 thise  paper  has  already  published  his
 entire  weekly  publication  due  on  8th
 September.  To-day  in  the  morning
 the  hon.  Member  has  stated  that  he
 procured  it  to-day.  What  does  all  this
 lead  to?

 PROF  MADHU  DANDAVATE:  One
 more  privilege.

 SHRI  8  V  NAIK:  This  leads  to  the
 fact  that  there  seems  to  be  a  distinct
 amount  of  conspiracy  in  collusion
 with  an  ex-parliamentarian.  Sir,  it  is
 a  very  important  problem  for  the
 country.  I  am  quoting  for  example,
 Patriot  It  has  defined  Mr.  George
 Fernandes  as  a  politician  in  search  of
 an  identity.  These  ere  the  sort  of
 unscrupulous  gentlemen,  that  he  has
 been  described  to  be  trying  to  find
 out  his  identity,  to  see  to  it,  that  this
 privilege  motion  is  brought  on  the
 floor  of  this  House.  Therefore,  it  is
 in  the  fitness  of  things,  so  long  as  the
 Government  has  been  doing  what  all
 is  necesseary,  so  long  as  Government
 is  seized  of  the  matter  and  they  have
 initiated  suo  motu  discussion  under
 these  circumstances  it  is  in  the  fitness
 of  things  that  any  grand  design  of
 this  conspirator  at  all,  is  defeated,  I
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 am  trying  to  take  aside  only  one
 point.  I  am  trying  to  oppose  yellow
 journalism  in  this  country,  which  has
 been  flourishing  in  recent  years.  Sir,
 you  will  distintely  remember  the  case
 of  my  home  State,  in  the  case  of  a
 poor  Harijan  Backward-clause  Min-
 ister  called  as  Mr.  Kittur,  who,  only
 on  the  basis  of  paper  reports,  was  put
 out  of  his  office  and  after  six  months
 of  the  notorious  All  India  scandal
 that  was  calleq  as  Sumitra  Desai  case,
 eropped  up,  and  when  it  was  ulti-
 mately  found  out  that  there  was  abso-
 lutely  no  substance  in  the  allegation
 and  that  the  Minister  was  absolutely
 innocent...

 SHRI  JAGANNATHRAO  JOSHI:
 Still  nothing  is  found  out,  it  is  still
 a  mystery.

 SHRI  8,  V.  NAIK:  I  had  the  good
 fortune  to  speak  about  it  even  at  the
 time  of  the  Press  Council  Bill.  My
 ‘point  is,  the  time  of  the  House  should
 not  be  wasted.  Otherwise  :t  would  be
 only  8  futile  exercise  in  Parliamen-
 tary  democracy  and  nothing  else,  My

 hon.  friend  Mr.  Piloo  Mody  has  been
 trying  to  give  us  certain  kindergartan
 lessons  in  parliaraentary  conduct  and
 so  on.  I  would  urge  upon  the  hon.
 Members  of  the  opposition  that  on  the
 basis  of  the  advice  given  by  Mr.  ्  ्
 Giri.  ex-President  of  India,  it  is  time
 that  Members  of  the  opposition,  collec-
 tively  follow  certain  ground-rules  in
 regard  to  their  conduct  in  parliamen-
 tary  proceedings,  and  not  holding  up
 the  proceedings  of  the  House  from
 time  to  time.

 Under  these  circumstances  I  oppose
 the  motion.  Investigation  after  all  is
 being  done  by  the  Central  Bureau  of
 Investigation.  It  is  ultimately
 accountable  to  Parliament.  I  am  not
 going  further  than  that.  It  is  an
 organ  of  an  executive  wing  of  the
 Goverment  of  India.  This  motion  is
 ‘brought  to  smear  the  fair.name  of  the
 Leader  of  the  Congress  ang  her  image.
 The  mere  fact  that  we  are  not  as  vocal
 except  when  we  have  been  called  upon
 ‘by  the  chair  to  participate,  does  not
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 mean  that  we  are  pupets.  We  know
 how  to  defend  democracy  in  this
 country.  We  know  how  to  defend  the
 character  as  well  as  integrity  of  the
 Government  and  the  parliamentary
 democracy.  We  do  not  need  any
 kindergarten  lessons.  The  law  will
 take  its  own  course.  Here  is  a  case
 of  alleged  forgery  ang  it  becomes  a
 cognisable  offence  and  action  can  be
 taken.  There  is  nothing  wrong  about
 it.

 MR,  DEPUTY-SPEAKER:  Can  I  put
 a  very  simple  question?  What  shall
 we  do  with  that  paper  and  the  editor
 who  is  alleged  to  have  vilified  this
 House  and  the  Members  of  this  House?
 What  shall  we  do?

 SHRI  B.  V.  NAIK:  I  rarely  ask  you
 to  repeat  your  question.

 at  सतपाल  प्र  (पटियाला)  :  यह
 एक  पालीटीकल  स्टट  है  शरीर  यह  गार्ल।  देकर
 हाऊस  म  प्राना  चाहने  हैं  -  इसलिये  मे  सम-
 झता  हूं  कि  इसके  नोटिस  लेने  की  कोई  जरुरत

 नहीं  है  t

 MR.  DEPUTY-SPEAKER:  I  am
 asking,  what  shall  we  do  with  that
 paper  and  the  editor  of  that  paper
 who  was  alleged  to  have  vilified  all
 of  us?

 SHRI  B.  V.  NAIK;  Sir,  I  think  the
 leader  of  the  House  as  well  as  the
 Congress  Government  here  at  the
 Centre  which  alone  is  the  most
 appropriate  body  to  deal  with  this.
 (interruptions).  As  the  Minister  of
 Parliamentary  Affairs  said  today  that
 they  would  come  out  at  the  appro-
 priate  time....  (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  have
 asked  a  very  simple  question.  4  did
 not  get  any  light.  If  it  is  your  pro-
 posal  that  what  affects  this  House
 will  be  decided  by  some  other  body,
 then  it  is  a  new  proposal  altogether,
 I  do  not  know  that.  If  somebody
 vilifies  the  Members.  I  think,  the
 House  must  decide  what  to  do  with
 that  fellow  who  vilified  us.
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 SHR]  SHYAMNANDAN  MISHRA:
 Sir,  my  first  submission  would  be
 this.  In  matters  like  this,  the  House
 must  take  them  as  issues  which  ex-
 tends  beyond  the  party  barriers  and
 which  cannot  be  decided  by  a
 majority.  It  woulq  indeed  be  a  bad
 day  for  all  of  us,  7  a  murder  js
 decided  by  majozity  even  an  offence
 which  may  be  committed  in  this
 House  itself  will  also  be  decaded
 by  8  majority.  We  do  decide
 certain  offences  in  this  very  House,
 When  an  offence  was  committed
 recently  m  the  gallery,  the  hon,
 Minister  of  Parhamentary  Affairs
 come  to  us  and  told  us  that
 since  it  had  happened  m  the  presence
 of  all  of  us,  let  us  not  go  mto  hair-
 sphtting  of  it  Otherwise,  the  sugges-
 tion  might  well  be  that  if  the  issue  35
 to  be  decided  by  a  majority,  then,
 even  if  an  offence  hag  been  committed
 in  the  House  it  should  be  decided  by
 a  majority  Do  you  realise  the  con-
 sequence  of  it?  If  you  do  not,  then  I
 should  say  that  you  are  lacking  in
 foresight  and  a  situation  might  con-
 front  you  sooner  than  later  when
 everybody  will  say,  “there  had  never
 been  a  more  desociable  regime  than
 this??  What  could  be  a  greater  cala-
 mity  than  the  Government  which
 governs  us"

 Therefore,  an  issue  hike  this  must
 not  be  decided  by  a  majority.  How-
 ever,  if  the  suggestion  of  the  hon
 Minister  of  Parliamentary  Affairs  8
 that  this  issue  shoulg  be  decided  by
 a  majority,  I  sha]l  first  formulate  the
 issue  in  general  terms  ang  then  come
 to  the  specific  aspects  of  it.  The  issue
 38  luke  this  The  Journal  hae  made  a
 most  scurrilous  ‘and  derogatory  re-
 mark  against  the  House  as  a  whole.
 Can  there  be  any  denial  about  it?  Does
 anybody  challenge  it  that  this  paper
 has  made  the  most  scurrilous  and  de-
 rogatory  remarks  against  the  entire
 House?  Let  any  person  come
 forward  and  challenge  it,  Thig  is  a
 most  scurrilous  yemer,  that  has  ever
 been  msde.  What  does  the  paper  say.
 Tt  says:—
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 “There  3s  a  set  of  thieves.  brokers
 ang  forgerers  in  thig  House.”

 Then  the  paper  says:  “with  q  certain
 amount  of  approval  and  rightly
 because  such  elements  in  the
 country  must  have  their  representa-
 tives  in  the  House”

 In  other  words  the  paper  says:

 ‘Such  elements  are  in  large  in
 this  country  and  must  have  repre-
 sentation  im  the  House.  Naturally,
 this  House  has  got  a  fair  share  of
 them  "

 Then  the  paper  ‘has  hkened  the
 House  to  a  brothel  Can  anybody
 challenge  this  Mr  Deputy  Speaker,
 the  pape:  says  Is  it  Parhament  or  the
 den  of  thieves  brokers  and  contact
 men  That  is  the  blazing  headhne  of
 this  Paper

 (Interruptions)
 MR  DEPUTY-SPEAKER  I  am  re-

 minded  of  the  other  day  when  the
 Speaker  asked  an  hun  Member

 क्या  ब्ाज  श्राप  ठोक्-ठाक  हैं  ।

 I  think,  I  should  ask  the  same  ques-
 tion  now

 SHR]  P  G  MAVALANKAR:  Sir,  I
 am  rising  on  a  point  of  order  My
 point  of  order  3s  this’  ]  should  have
 thought  that  the  motion  which  is
 being  discussed  right  now  3s  one  of  the
 most  serious  motions  before  this
 House  and  whatever  we  may  say  here
 is  not  only  goimg  to  be  recorded  in
 the  debates  but  the  entire  country
 through  the  Press  gallery  and  the
 Visitors  gallery  also  is  watching  our
 behaviour  and  our  talk.  We  may  have
 very  acute  and  sharp  difference  of
 opinion  and  we  are  here  tq  express
 them  in  as  sharp  and  as  pointed  a
 manner  as  possible,  but  do  you  con-
 sider  within  order  for  any  hon.  Mem-
 ber  of  this  House  to  get  up  and  shout
 and  say  whatever  he  likes  and  sit  down
 and  begin  to  laugh?  I  would  submit
 to  the  bon.  Minister  of  Parliamen-
 tary  Affairs  to  perauade  his  colleagues
 to  behave  in  such  a  way  that  even
 while  they  oppose  us  they  do  not  db-
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 something  which  only  further  add  rea-
 son  to  moving  our  motion.  Sir,  I  want
 your  ruling  on  this.

 MR.  DEPUTY-SPEAKER:  Mr.
 Mavalanker  asked  for  my  ruling,  I
 am  afraid  he  is  going  to  compound
 the  whole  thing  by  asking  for  a  ruling.
 There  are  ways  and  ways  of  dealing.
 We  are  all  human  beings.  Although
 we  are  now  about  4  billion  strong  in
 the  world  yet  God  has  not  made  two
 of  us  alike  and  we  have  different  ways
 ot  reacting  to  a  situation.  I  think
 Mr  Mavalankar  feels  the  seriousness
 of  the  situation  and  my  8००0  friend,
 Shri  Kartik  Oraon,  also  feels  the
 serlousness  of  the  situation.  Some
 people  are  exhibitionists,  When
 something  serious  happens  they  go
 into  a  little  corner  and  contemplate
 while  some  others  are  extroverts
 When  they  are  seized  with  1  trouble
 they  go  out  and  accuse  the  whole
 world  Let  us  take  the  world  as  it
 38  and  stop  the  matter  here

 SHRI  SHYAMNANDAN  MISHRA
 Sir,  your  gracious  remark  has  _re-
 minded  me  of  a  saying  of  a  great
 writer:

 “When  you  quarrel  with  others
 you  produce  rhetoric:  when  you
 quarrel  with  yourself  you  produce
 poetry.”

 Now,  Sir.  after  the  broad  characteri-
 sation  of  the  House  m  the  most  scurri-
 Joug  fashion  the  paper  has  come  to
 some  specific  charges  against  some  of
 the  elements  of  the  House  The  first
 element  is  a  chunk  of  this  House—2]
 Members  of  the  House—and  the  Paper
 Says  that  these  Members  were  really
 associated  with  the  letter  of  recom-
 mendation  that  had  been  written  and
 these  Members  were  lying  before  the
 House  when  they  dis-owned  their  sig-
 natures.  Are  we  going  to  put  up  with
 a  gituation  like  this  when  some  papers
 80  on  calling  us  as  a  bunch  of  liars?
 Does  the  other  side  of  the  House  sug-
 gest  to  us  that  we  should  excuse  it  or
 aliow  it  to  Pass  without  any  punish-
 ment  from  this  House?

 The  Paper  has  also  made  a  specific
 change  aginst  an  hon.  Minister.  It
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 hag  said  that  all  these  2l  Members
 had  signed  that  letter  at  the  instance
 of  tae  hon.  Minister,  that  is,  Shri  Lalit
 Narain  Mishra.  Thus  it  has  made  a
 specific  charge  against  Shri  L.  N.
 Mishra  that  the  letter  was  produced
 at  his  instance  and  probably  the  sug-
 gestion  also  is  that  the  forgery  was
 committeg  at  his  instance.  The  Paper
 has  proceeded  further.  It  has  not  only
 referred  to  one  hon’ble  Minister  but
 has  referred  to  the  head  ot  the  Minis-
 ters,  that  is,  the  hon’ble  Prrme  Minis-
 ter  My  hon.  friend,  Shri  Natk,  was
 telling  us  that  it  wat  a  smear  cam-
 paign  against  the  leader  of  his  party.
 Sir,  the  leader  of  the  ruling  party  is
 the  Prime  Minister  of  the  country  and
 the  honour  4nd  dignity  of  the  Prime
 Minister  is  not  the  exclusive,  demestic
 concern  of  his  party  Mr.  Deputy-
 Speaker,  Sir,  the  leader  of  the  ruling
 party  also  happens  to  be  the  leader
 of  the  House.  Is  she  not  the  leader
 of  the  Hous~?  Is  she  the  leader  of  the
 House.  meat.ng  only  this  bunch  of
 370  on  the  otherside  or  is  she  the  lea-
 der  of  the  entire  House?  If  the  lea-
 der  happens  to  be  the  leader  of  the
 entire  House  and  the  entire  House
 takes  at  as  matter  of  privilege,  as  a
 matter  of  contempt,  do  you  find  fault
 with  it?  I  hope  you  must  find  fault
 with  your  brains.  What  is  happening,
 Mr.  Deputy-Speaker,  Sir?

 Now,  in  view  of  aJl  this,  there  was
 found  to  be  such  a_  blatant  and  an
 aggressive  case  of  the  breach  of  privi-
 lege  that  the  other  side  of  the  House
 also  heartily  agreed  with  us,  till  the
 hon  Minister  of  Parliamentary  Affairs
 made  his  appearance  on  the  scene.
 They  were  so  exuberant  in  their  en-
 thusiasm  tc  welcome  this  measure
 that  they  were  competing,  vying  with
 one  another.  Did  we  not  witness  that
 wonderful  spectacle  i,  this  House,
 and  may  I  name  some  of  the  hon.
 Members,  who  had  been  popping  up
 and  down  at  that  time  to  accord  sup-
 port  to  this  measure?  I  will  mention
 some  of  the  names.  I  do  not  find  my
 hon.  friend.  Mr.  Bhagwat  Jha  Azad
 who  stood  up  to  accord  a  full  throated
 support  to  us  and  then  the  han’bie
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 [SHRI  SHYAMNANDAN
 MISHRA).

 Member  Mr,  Sathe  also  gave  his  sup-
 port,  My  hon.  frieng  Mr,  Priya  Ranjan
 Das  Munsi,  in  his  characteristic  rheto-
 tical  tashion—he  also  did  not  want  to
 lag  behind—agreed  to  support  this  pro-
 posal,  Now,  I  come  to  the  crown  and
 consummation  ot  this  farce  which  was
 provided  by  no  less  a  person  than  the
 ex.  Minister  of  Externa]  Affairs,  Raja
 Dinesh  Singh.  With  all  the  authority of  his  backgroung  and  with  all  the
 weight  of  the  support  of  his  party  he
 accorded  support  to  this  proposal.
 And  what  did  he  say?  He  said  that
 Since  the  Privileges  Committee  hap-
 pens  to  be  a  Committee  representa-
 tive  of  all  sections  of  the  House,  it  will
 do  justice  to  the  matter.  Now,  all
 these  things  are  on  record.  Then,
 Mr.  Deputy-Speaker,  Sir,  tae  circus
 master  appears  on  the  scene,  the  hon.
 Minister  of  Parliamentary  Affairs,
 Mr.  Raghu  Ramaiah  appears  on  the
 scene,  The  situation  changes  radi-
 cally,  ang  all  of  them  were  hanging
 their  heads  in  shame.  I  saw  this,  this
 ‘was  visible  on  their  faces,

 Now,  Sir,  ultimately,  after  having
 seen  tais  spectacle  of  great  enthusiasm
 and  exuberance  on  the  other  side  of
 the  House,  I  was  yvmpelled  to  make  a
 remark  which  has  gone  on  record.  I
 said  ‘Mr  Speaker,  Sir.  now  the  issue
 is  clinched  ang  the  matter  is  going  to
 be  referred  to  the  Committee  of  Pri-
 vileges’.  That  is  also  on  record.  After
 all  that,  there  is  a  complete  change,  a
 somersault  and  a  volte  face  on  the
 part  of  the  Members  of  the  other  side
 That  is  what  we  have  seen.

 Whose  face  are  you  tarnishing?  You
 are  tarnishing  your  own  face.

 Now,  the  issues  involved  in  this  are
 whether  remarks  like  these  which  I
 have  quoted  earlier  constitute  a  breach
 of  privilege  or  not,  whether  they
 constitute  a,  injury  to  the  reputation
 of  the  House  as  a  whole  or  not?
 This  is  not  a  question  which  should
 ‘be  decided  by  majority  on  the  other
 side.  This  is  *  question  of  merit.
 These  remarks  are  so  offensive,  s¢
 scurrilous,  to  derogatory  that  they  do
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 palpably  constitute  an  injury  to  the
 reputation  of  the  House  as  a  whole.
 Does  anybody  disagree  with  tnis  pro-
 Position?

 Then,  the  question  is  whether  these
 members  who  have  disowned  it  should
 be  calleg  liars.  These  members  have
 been  called  liars  and  all  of  them  hap-
 pen  to  be  members  of  the  ruling
 party?  What  has  the  non.  Minister  of
 Law  said  this  morning?  He  has  defi-
 nitely  thrown  8  suggestion  that  some
 of  them—some  of  those  2il—muight
 probably  be  rmplicated  in  prosecu-
 tion  later  on  That  is  the  suggestion
 which  I  could  read

 SHRI  K  RAGHU  RAMAIAH  He
 made  no  such  suggestion

 SHRI  PILOO  MODY  He  sang  they
 will  al)  be  prosecuteg  according  to  the
 law.  Waat  he  diq  not  say  was  that
 he  would  keep  on  changing  the  law.

 SHRI  SHYAMNANDAN  MISHRA:
 Why  do  I  mention  this  point  Be-
 cause  the  hon.  Mover  of  the  Matron,
 Shri  Piloo  Mody,  was  right  in  asking
 whether  it  was  because  of  the  fact  that
 there  is  substance  in  the  allegation
 made  by  the  journal  toat  you  do  not
 think  it  fit  to  be  referred  to  the  Pri-
 vileges  Committee.  He  made  that
 point  very  clearly  ang  squarely.  I
 coulg  read  a  suggestion  of  that  kind
 in  the  statement  of  the  hon’ble  Law
 Minister.  Although  I  would  go  by  the
 statements,  made  by  the  hon.  mem-
 bers  from  amongst  the  2l  who  chose
 to  make  statements  on  the  floor  of  tne
 House:  I  will  go  by  their  own  state-
 ments:  I  will  not  go  even  by  the  state-
 ment  of  the  Minister  of  Law  if  he  im-
 plied  any  suggestion  about  their  being
 implicated  in  the  offence  of  forgery.

 Finally,  if  the  House  has  been  cal-
 led  a  brothel,  could  we  allow  that
 person  who  has  called  it  so  to  go  un-
 punished?  I  would  ask  whether  as
 a  matter  of  course  in  the  past,  if  any
 journal  hag  made  such  scurrilous  or

 derogatory  remarks,  the  matter,  was
 not  been  sent  to  the  Committee  of
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 Privileges.  You  are  going  to  make  a
 gross  departure  from  the  past.  In  all
 such  cases,  in  the  past,  the  matter
 had  always  been  referred  to  the  Com-
 mittee  of  Privileges.  Now  if  you
 make  g  departure  from  the  past,  you
 are  answerable  to  the  country,  to  the
 House  and  to  each  member  thereof
 And  Mr.  Deputy  Speaker,  Sir,  if  these
 people  are  tmpervious  and  insansitive
 to  such  scurrilous  remarks  and  do  not
 care  for  them,  there  would  be  some
 persons  at  least  who  have  still  shame
 left  iy  them  and  who  have  a  reputa-
 tion  to  defend.  You  may  not  have  a
 reputation  to  defend,  but  we  do  have
 a  reputation  to  defend.  And  as  mem-
 bers  individually  and  as  a  House  col-
 lectively,  we  would  definitely  consi-
 der  it  to  be  an  injury  to  the  reputa-
 tion  of  the  House  collectively  and  to
 the  reputation  of  members  indivi-
 dually.

 SUR]  DINESH  CHANDRA  GOS-
 WAMI-  At  the  outsct,  4  condemn  in
 no  uncertain  manner  George  Fernan-
 des,  the  editor  of  this  paper  and  the
 printer  and  the  publisher.  They  have
 done  not  only  a  disservice  to  this
 House  but  to  the  parliamentary  sys-
 tem  as  such.  You  rightly  observed  in
 the  last  dav  that  so  long  as  people
 have  confidence  in  the  parlismentary
 system  of  this  country,  the  unity  of
 this  country  will  stand  and  those  who
 try  to  drive  a  cleavage  in  this  confi-
 dence  deserve  the  highest  condemna-
 tion.

 I  expected  from  the  members  of  the
 Opposition,  particularly  from  the
 Mover,  Shri  Mody,  or  from  Shri
 Shyamnandan  Mishra  that  they  would
 also  speak  something  against  George
 Fernandes,  but  if  you  go  through
 their  speeches,  you  will  find  that  they
 have  not  uttered  a  worg  of  condem-
 nation  against  the  editor,  printer  or
 the  publisher,  Tnev  have  not  utter-
 ed  a  single  word  against  George  Fer-
 nandes.  Members  of  this  Mouse  have
 been  described  in  the  most  unchari-
 table  manner,  thugs  and  so  on.  But
 kindly  have  a  look  at  the  motion  mov-
 @q  by  Mr,  Piloo  Mody.  It  does  not  at
 all  snake  mention  of  these  facts.  They
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 repeat  it  times  without  number  that
 this  House  had  bee,  describeq  as
 brothel,  Members  of  this  House  had
 been  described  as  thugs.  Unfortu-
 nately  Mr.  Piloo  Mody’s  motion  does
 not  feel  it  necessary  to  mention  these
 facts.  For  the  first  time  today  we  find
 Mr.  Piloo  Mody  and  Mr.  Shyamnan-
 dan  Mishra  have  become  the  greatest
 admirers  of  our  Prime  Minister.  I
 hope  what  Mr.  Shyamnandan  Mishra
 just  now  said  wil]  be  followed  by  him
 till  the  end  of  this  session  ang  also  in
 the  sessions  to  follow.

 In  a  motion  like  this  where  the
 House  could  unanimously  support,
 what  is  happening  There  was  a  time
 when  Members  of  this  House  from  this
 side  also  expresseq  severe  discontent
 against  the  criticising  of  Mr.  Fernandes
 in  the  paper  in  controversy.  But  we
 find  that  the  Members  of  the  Opposi
 tion  did  not  bring  in  this  motion  with
 the  intention  of  punishing  the  printer
 ang  publisher  or  George  Fernandes
 or  preserving  the  dignity  of  the  House
 and  its  eribers,  but  only  in  order  to
 carry  on  their  political  ends.  We  can-
 not  permit  a  malicious  motion  like
 this  be  carried  by  which  the  Opposi-
 tion  wants  to  gai,  their  political  ends.
 The  dignity  and  decorum  of  this
 House—is  not  the  sole  preserve  of
 theirs;  the  Members  of  the  ruling
 party  are  equally  concerned  with  it.
 They  should  search  their  hearts  whe-
 ther  thev  are  discharging  their  duties
 correctly.  I  never  expected  that  in  a
 matter  of  this  nature  Members  of  the
 Opposition  would  try  to  play  politics.
 But  it  is  apparent  from  the  speeches
 of  Mr.  Mody  and  Mr.  Mishra  because
 they  did  not  make  a  single  reference
 to  Mr.  Fernandes  or  to  the  printer.
 The  motion  does  not  even  mention  the
 allegations  that  have  been  brought
 against  the  Members  of  this  House
 ang  that  was  whv  I  raiseq  a  point  of
 arder  at  the  beginning  The  question
 of  privilege  should  be  sent  to  the  Pri-
 vileges  Committee  without  being  con-
 fined  to  a  particular  motion.  because
 if  vou  send  it  in  the  form  of  a  motion
 the  Committee  is  prevented  from
 making  g  full  investigation  into  the
 entire  issue.
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 MR.  DEPUTY-SPEAKER:  We  shall
 continue  this  debate  tomorrow.

 SHRI  K.  RAGHU  RAMAIAH:  To-
 morrow  we  have  got  the  Constitution
 (Amendment)  Bill.  Later  on  a  date
 might  be  fixed.

 MR.  DEPUTY-SPEAKER:  Yes
 Tomorrow  we  have  fixed  for  the  Cons-
 titution  (Amendment)  Bill  and  there-
 fore  this  will  be  takey  up  later.

 SHRI  MADHU  LIMAYE:  This  has
 priority  over  everything  else.  I  shall
 move  a  motio,  for  suspension  of  that
 item.

 MR.  DEPUTY-SPEAKER:  You
 may.  The  Constitution  (Amendment)
 Bill  has  to  be  passed  by  a_  special
 majority;  therefore  notice  has  to  be
 given  to  Members.  That  has  been
 done.  Now  before  we  take  up  the  ad-
 journment  motio,  by  Shrj  Vajpayee,
 T  will  allow  the  Secretary  General  to
 Pass  on  a  message  from  the  Rajya
 Sabha.

 45.59  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  to  report  the  following  messages
 received  from  the  Secretary-General
 of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am  di-
 rected  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  gitting
 held  on  the  3lst  August,  1974,  agre-
 ed  without  any  amendment  to  the
 Additional  Emoluments  (Compul-
 sory  Deposit)  Bill,  1974,  which  was
 passeg  by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  27th  August,  1974."

 (ii)  “In  accordance  with  the  pro-
 visions  of  Rule  27  of  the  Rules
 of  Procedure  and  Conduct  of  Busi-
 ness  iy  the  Rajya  Sabha,  I  am  di-
 rected  to  inforn?  the  Lok  Sabha  that
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 the  Rajya  Sabha,  at  its  sitting  held
 on  the  3ist  August,  1974,  agreed
 without  any  amendment  to  the
 Compulsory  Deposit  Scheme  (In-
 come-Tax  Payers)  Bill,  1074,  which
 was  passeg  by  the  Lok  Sabha  at  its
 sitting  held  on  the  27th  August,
 1974."

 (iii)  (  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  2ngq  Septem-
 ber,  1974,  has  passed  the  enclosed
 motion  referring  the  Prevention  of
 Food  Adulteration  (Amendment)
 Bill,  ‘1974,  to  a  Joint  Committee  of
 the  Houses  ang  to  request  that  the
 concurrence  of  the  Lok  Sabhg  in  the
 said  motion  and  the  names  of  the
 Members  of  the  Lok  Sabha  to  be
 appointed  to  the  saig  Joint  Com-
 amittce  may  be  communicated  to  this
 House,’

 MOTION

 “That  the  Bil  further  to  amend  the
 Preventio,  of  Food  Adulteration  Act,
 1954,  be  referred  to  a  Joint  Committee
 of  the  Houses  consisting  of  60  mem-
 bers,  20  members  fron  this  House,
 namely  :—

 Shri  Triloki  Singh
 Shri  Kamalanath  Jha
 Shri  फर.  0.  Jagtap  Avergaonkar
 Smt  Ruthnahai  Sreenivasa  Poa
 Sori  Tirath  Ram  Amla
 Shri  B  C  Mahant)
 Smt.  Kumudben  Manishanker ्

 oe

 whe

 Joshi
 8.  Shri  Piarelal  Kurce]  urf  Piare-

 lal  Talih
 9.  Shri  Krishan  Kant

 i0.  Shri  Khursheg  Alam  Khan
 l},  Shri  Lalbuaia
 12.  Shri  K.  B.  Chettri
 13.  Shri  M.  Kadarshah
 14.  Shri  Sanat  Kumar  Raha
 “Be  Shri  Bhairon  Singh  Shekhawat
 16.  Dr.  K.  Nagappa  Alva
 1%.  Shri  Rabi  Ray
 18,  Shri  S.  A.  Khajg  Mohbideen
 9  Shri  Showaless  K,  Shilla
 20.  Shri  P.  K.  Kunjachen

 ang  40  members  from  the  Lok  Sabha:
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 that  in  order  to  constitute  a  meet-
 ing  of  the  Joint  Committee  the
 quorum  shall  be  ene  third  of  the
 total  number  of  members  of  the
 Joint  Conrnittee,

 that  m  other  respects,  the  Rules
 of  Procedure  ot  this  House  relating
 to  Select  Committees  shall  apply
 with  such  vafiations  and  modifica-
 tions  as  the  Chairman  may  make,

 that  the  Ccimmittee  shal]  make  a
 report  to  this  House  hy  the  first  day
 of  the  Ninetieth  Session  of  the  Rajya
 Sabha  and

 that  this  House  :ecommends  0
 the  Loh  Sabha  that  the  Lok  Sabha
 do  join  in  the  said  Joint  Committee
 ang  communicate  to  this  House  the
 names  of  inembers  to  be  appdinted
 by  the  Lok  Sabha  to  the  Jomt  Com-
 mittee”

 46  hrs

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTINGS

 OF  THE  HOUSE

 SixTsENTH  REepout

 wt  खनका  प्ररद  (बलिया)
 उपाध्यक्ष  महोदय  में  आपक।  प्रतेमति  से

 सभा  की,  बैठक।  से  सरस्यो  ध औ  सत  र्थिति
 सबंध  समिति  बप 1641  प्रमिवेदर  प्रस्तद
 करता  है  ।

 16,0)  hrs,

 MOTION  FOR  ADJOURNMENT—
 Contd

 ALLecEeD  STARVATION  DeATus  IN  BIHAR

 अं  अर  व  बिहृर।  वाजपेयी  (स्वालियर )
 उपाध्यक्ष  जी,  मैं  प्रस्ताव  करता  हू  कि
 सदन  की  बैठक  अब  स्थागत  की  जाए

 मैं  यह  कार्य  स्थगय  प्रस्ताव  देश  के  विभिन्न
 भागों  में,  विशेषकर  विहार  मे  भयकर  बाढ़
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 के  कारण  जो  भयावह  स्थिसि  पैदा  हुई  है  उसके
 सन्दर्भ  में  उठाना  चाहता  हू  ।  कुछ  ही  दिन  पहले
 इस  सदन  ने  बाढ़  और  सूखे  &  उत्पन्न  स्थिति  पर
 चर्चा  की  थी  लेपन  यह  खेद  बा  विषय  है  कि
 बाढ  पीडित  क्षेत्रों  की  जनता  को  राहत  देने  के

 लिए  जो  प्रभावी  उपायों  की  योजना  की  जानी

 चाहिए  थी  वह  नही  का  गई  1  अमेव  भागो  से
 ब्यापक  पैमाने  पर  भुखमरी  फैलने  के  समाचार
 शा  रहे  है।  झ्ाज  प्रात  वाल  मैं  न  कुछ  समाचार

 उत  वि  थे  जिनमे  व्यक्तियों  के  नाम  लेबर
 उनके  मरने  का  सप्रमाण  उल्लेख  क्या  गया  है|

 पसे  समाचार  केवस  बिहार  में  नहीं  श्रा  रहे  है
 पश्चिम  बंगाल  से,  ग्रसम  से  और  उडीसा  से  भी
 प्रर्त  हो  रहे  है  ।  बिहार  मे  स्थिति  कितनी  बिगड

 गई  है  उसका  छोटा  सा  सकेत  इस  समाचार  से
 मिलत्रा  है  जो  मै  यहा  उद्धव  बार  रहा  हू  t
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 “विधायक  श्री  चुल्हाई  राम  ने  एक  लिखित
 बकाव्य  में  वहा  है  कि  समस्तीपुर  जिलो  के

 वारिसिनगर  प्रखण्डान्गंत  कृष्णपुर  बेकुण्ठ  पचा-
 यत  के  मादोबाट  में  पिछले  दिन  दो  व्यक्ति
 भख  से  मर  गाए ।  श्री  राम  गत  26  श्रगस्त
 को  उक्स  क्षत्र  मे  बाढग्र-त  स्थाना  का  दौरा

 बरने  गए  थे  7  बहुतेरे  परिवार  बाई  दिन  से

 भख है ।  और  सरवबार  में  कुछ  भी  सहायता
 नहीं  मिल  रही  है  ।

 इसी  तरह  भख  में  पीक्तित  सराय  रजन

 प्रखण्ड  के  तिसवारा  ग्रान  का  रामजागों  तामक

 मजदूर  को  गत  30  प्रगस्त  का  स्थानीय

 माइवाडी  बाजार  में  बलदेव  दास  राम  प्रसाद

 जैन  की  दुकना  के  सामने  स्थित  नल  के  पानी
 में  बोरा  भिगो+र  पानी  पीत  देखा  गया  ny

 वह  दो  दिनों  से  भूखा  था  और  अपने  गाव

 में  कोई  काम  नही  मिलने  पर  इधर  भटक  गया

 वह  बोरा  गुड  का  था  जो  वह  उठा  लाया  था  t

 शक्तिहीन  होने  के  क्रारण  वह  ठीक  से  बोल

 नहीं  पाता  था  1

 36.08  hrs.

 [Sarr  JacaynaTurao  Josar  in  the
 Charr].
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 1. [ह  अ्रटल  बिहारी  वाजपयी]
 रावेरे  मैंने  यह  भी  उद्धुत  किया  था  कि

 युवक  कांग्रेस  क ेनेता  न  5  लोगों  के  भूख  से
 मरने  की  बात  झंपने  वक्तव्य  में  कही  है।
 स्पष्टल  इस  तरह  के  भौर  भी  उदाहरण  दिए
 जा  सकते  हैं।  मानना  होगा  कि  परिस्थिति
 गम्भीर  है  ।  हम  प्रतिपक्ष  में  बैठे  हुए
 लोग  इस  परिस्थिति  का  राजनीतिक  लाभ
 उठाने  के  लिए  उत्सुक  नही  है।  लेकिन  सत्र
 का  कार्यकाल  बढाया  गया  है  श्रब  ध्याना-
 कर्षण  सूचना  ली  नहीं  जाती।  ग्रल्पकालिक
 प्रश्न  स्वीकार  नहीं  किए  जाते  तो  बाढ़-  ग्रस्त
 क्षेत्र  जिस  विनाशलीला  से  निपट  रहे  है  उसकी
 झोर  सदन  का  भौर  सरकार  का  ध्यान  खीचने
 का  कामरोको  प्रस्ताव  के  प्रतिरिक्त  हमारे
 पास  ओर  कोई  साधन  नहीं  है।  बिहार  के
 सबंध  में  नो  तथ्य  सामने  आय  है  वह  बड़े

 लोमहबंत  है।  70-80  लोग  बाढ़  की  चपेट
 में  झा  गए  है।  5,351  विलोमीटर  क्षेत्र
 जलमग्न  है।  21,90 लाख  एक  ह  मे  फसल

 डूब  गई  है  जिसका  अनुमान  एक  अरब  स्पया
 लगाया  जाता  है।  इंढ  लाख  मकान  जलमग्न

 हो  यए  हूँ  ।  उन  में  रहने  वले  बेघरबार  हैं।
 लाखों  जानवर  चारे  के  अभाव  में  मुसीबत
 में  पड़  गत  |

 टाइम्स  श्राफ  इंडिया  के  एक  सवाददात।

 माढ़पीडित  क्षेत्र  में  गए  थे,  उन्होंने  जो  अपनी
 झालों  से  देखा  शोर  झनुभव  किया  उसका  एक
 अंश  मैं  सदन  के  भामने  रखना  चहुता  हू

 “Hungry  children,  the  faces  of
 many  pitied  with  small-pox,  the  old
 and  the  infirm,  women  in  tatters,
 swarmed  this  reporter  and  begged
 for  food.  A  meagre  quantity  of
 foodgrains  was  supplied  to  them
 once  in  the  past  four  days.  Small
 families  were  cooking  some  kind
 of  gruel  and  consuming  it  sparingly
 to  make  it  last  ag  long  as  possible”

 SEPTEMBER  3,  7974  Deaths  in  704
 Bihar  (Adj,  M)

 बाढ़  हमा रे  देश  में  एक  बाधषिक  घटना  बन
 गई  है।  इसमें  सन्देहु  नहीं  कि  बाढ़  की  रोक-
 धाम  के  लिए  कुछ  उपाय  किए  गए  हैं
 लेकिन  वह  अपर्याप्स  हैं।  यह  भ्रतूमान  लगाया
 गया  है  कि  बाढ़  से  जितने  क्षेत्र  प्रभावित  होते

 है ंउनका  केवल  एक  तिहाई  भाग  हम  भभीतक
 सरक्षित  कर  सके  हैं  -  प्रमर  पूरा  क्षेत्र  हमें
 बाढ  से  अश्रभावित  बताना  होगा  तो  हम  इस
 शताब्दि  के  श्रन्त  तक  जायेंगे  t  प्रति  वर्ष
 बाढ़  से  होने  वाली  क्षति  का  प्रतुमान
 यहू  है  कि  67  लाख  हेक्टर  क्षेत्रफल  बाढ़
 की  चपेट  में  आता  है।  इसमें  से  26  लाख

 हेक्टर  ऐसा  है  जिसमें  खेती  होती  है भोर  प्रति
 वर्ष  26  करोड़  की  फसले,  मकान  श्रौर  सर-

 कारी  सुविधायें  नष्ट  हो  जाती  है।  हर  साल
 93  लाख  लोग  बाढ़  से  प्रभावित  होते  हैं।

 वित्त  श्रायोग  ने  इस  बाम  पर  प्रकाश  डाला  है
 कि  बाढ़े  झ्राने  पर  लोगों  को  तत्काल  राहुत  दे  ने
 में  हुम  जितना  रुपया  खर्च  करते  है  वहू  रुपया
 अगर  बाढ़  को  रोकने  के  लिए  स्थायी  योजना
 पर  खर्च  करे  योजनाबद्ध  रूप  से  तो  थोई
 समय  में  बडे  क्षेत्र  को बाढ  की  विभाषका  से
 बचाया  जा  सकता  है।  लेकिन  राज्य  सरकारे

 एडहाक  फँसने  करती  है  और  केन्द्र  में  कोई

 राष्ट्रीय  बाइ  निवत्रण  का प्रबंध  नहीं  है।
 मैंने  कही  पढ़ा  है  कि  कोई  कमीशन  बताया
 जाने  वाला  है  लेकिन  उसके  सबंध  में  कोई

 ठोस  रूप-रेखा  अभी  तक  प्रकाश  में  नही  शाई

 है

 राज्य  सरकारों  को  इस  ब।त  की  शितृतयत

 है  ,  उसमें  बिहार  सरकार  भी  है  कि  पहले
 बाढ़  या  सुख  से  उत्पन्न  परिस्तिधथि  का  स।मना
 करने  के  लिए  केन्द्र  मे  जितनी  सहायता  मिलती
 थी  अब  उस  सहायता  का  सूत्र  बदम  दिय।  गया

 है  ।  केन्द्रीय  सरकार  धपने  समर्थन  में  वित्त

 आयोग  की  रिपोर्ट  का  उदाहरण  दे  सकती  है  tv

 लेकिन  इस  से  राज्यों  कौ  समस्या  हल  नहीं

 होती  ।  उदाहरण  के  लिए  बिहार  सरक/र
 का  कहना  &  कि  सूखा  या  बाढ़  को  स्थिति  में
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 हुम  डेढ़  करोड़  सक  भरने  बजट  में  से  ह , |
 करते  थे,  झौर इस  के  ऊपर तो  शपय।  श्रावश्यक #
 होता  था  बहू  केन्द्रीय  सराकार  देती  थी  1
 उस  में  75  फीसरी  प्रतुदान  के  रूप  में  देती  थी
 शरीर  25  फीसदी  ऋण के  रूप  में  देती  थी  ।
 ह. द  बिहार  मे  कहा  गया  है  कि दूना  बार  करोड
 रुपए  को  इस  प्रकार  का  आपत्तियों  के  लिए
 रखें  -  लेकिन  इतना  रुपया  पर्याप्त  नही  है  ।

 बिहार  को  यह  भी  शिकायत;है  कि  पहले  इस
 तरह  की  विपत्ति  भ्राती  थी  तो  केन्द्र  से  कोई
 झब्ययन  दल  जातो  था,  अपनी  प्रारस्मिक
 रिपोर्ट  भे  जत।  था  और  केन्द्र  म ं7कार  उस  रिपोर्ट
 के  शभ्राघ्ार  पर  बड़े  पैमाने  पर  सहायता  देने
 के  लिए  बागे  आती  थी।  मैंने  पढ़ा  है  कि  कोई
 दल  कृषि  मत़्ालय  ने  भेजा  है।  लेकिन
 सियाई  मतालय  की  झोर  से  इस  संबंध  में
 कोई  रुचि  नहीं  ली  गई  tv

 tt  एस  ०एम  ०  बनर्जी  (क/नपुर)  सभापति
 जी,  मैं  ग्राप  की  व्यवस्था  चाहुत।  है  -  आपन
 देखा  होग।  कि  ज्यादातर  बाढ़  और  सुथा
 की  इस  प्रस्ताव  में  बात  है  ।  लेकिन  आज
 सिवाई  मत्री  यहा  नदी  है,  जबकि  उन्हें
 होना  चाहिए  था।  वह  झ्ाते  और  नेशनल
 बिग्रेड़  वगैरह  के  बारे  में  बाताते।  एक  तो
 खाद्यान्न  भेजा  गया  बहु  काफी  नही  है  भौर  दूस री
 चीज  यह  है  कि  बाढ़  को  रोकने  के  लिए  सिवाई
 मंत्रालय  का  कया  योजना  है  उस  ब।  रे  में  सिबाई
 मंत्री  सश्न  को  कुछ  बताते  |

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  AND  AGRI-
 CULTURE  (SHRI  C,  SUBRAMA-
 NIAM):  He  has  raised  a  specific  issue
 in  his  adjournment  motion  about  the
 failure  of  the  Government  to  cupply
 foodgraing  to  Bihar,  Naturally,  other
 things  also  have  to  be  touched.  You
 cannot  just  confine  to  that  But  you
 cannot  charge  that  the  Irrigation  Mi-
 mister  is  not  minding  about  the  cala-
 mity  there  I  do  not  think  such  8
 charge  is  called  for.

 SHRI  58,  M.  BANERJEE:  It  is  not
 a  question  of  charge.

 BHADRA  12,  7896  (SAKA)  Deaths  in
 Bihar  (Adj.  M)

 शनापति  महोदय  :  खायान्न  की  भापृत्ति
 में  जो  कमी  थी  सरकार  की  शोर  से  उस  की
 झोर  ध्यान  खीचने  के  लिए  यह  कार्य  स्थगन'
 प्रस्ताव  आया  है।  किन्तु  अच्छा  था  यदि
 सिंचाई  मत्री  भी  यहा  होते  ।

 ी  झल  बिहारी  वाजपेबी  :  सभापति
 जी,  बिहार  सरकार  ने  केन्द्र  &  यह  मांग  की
 थी  कि  शझ्रागामी  तीन  महीनों  के  लिए  प्रति
 मास  35,000  24  मे  मिलना  चाहिए  |
 लेकिन  बिहार  सरकार  का  कहना  है  कि  केवल
 10,000  टन  अनाज  उसे  उपलब्ध  हो  रहा

 है

 SHRI  C  SUBRAMANIAM:  For
 which  months?  Will  you  be  specific?

 706

 SHRI  ATAL  BIHARI  VAJPAYEE
 It  ig  for  the  Food  Minister  to  enligh-
 ten  us  on  the  subject

 SHRI  C  SUBRAMANIAM:  You  are
 speaking  on  the  basis  of  information.
 I  suppose,  you  mean,  September,  Oc-
 tober  and  November.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 ह ६ ल  it  a  fact  that  you  are  supplying
 only  10,000,  tonnes?  Let  him  say.  yes
 or  no

 SHRI  0.  SUBRAMANIAM:  I  will
 certainly  reply  to  your  points.  Let  us
 not  have  a  dialogue  I  only  wanted  to
 know  your  points  so  that  I  can  reply
 to  them.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 He  put  a  question  and  I  replied.  But
 when  I  put  a  question,  he  keeps  mum,

 सभायति  जी,  ब  इस  स्थिति  मे

 जबकि  बाढ  ग्रस्त  क्षेत्र  चावल  का  क्षेत्र

 है.  बहा  मकका  पैदा  होती  है,  बह  क्षेत्र

 शाज  खेती  लायक  नहीं  है।  लोग

 अपनी  गुजर  बमर  कंसे  करेंगे  ?  तत्काल

 अ्रगर  उन्हें  भ्रनाज  नहीं  पहुचाया  गया  तो

 उस  के  जीबन  की  रक्षा  कैसे  होगी?

 हजारों  लोग
 बेघरबार  हो  कर

 और  राहुत  की
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 [ate  भटल  बिहारी  वाजपेयी]

 खोज  मे  मारे  मारे  फिर  रहे  है।  उन  के  पास

 झ्माज  खरीदने  के  लिए  भी  पैसा  नहीं  है.
 सरकार  को  न  केवल  श्रनाज  उपलब्ध  कराना

 होगा  मगर  लोगों  की  क्रय  शक्ति  देख  कर

 झधिकाश  लोगो  को  सश्ता  और  बहुत  से  लोगो

 को  मुफ्त  मे  थोडे  दिनों  के  लिए  खाने  को

 झनाज  देना  पड़ेगा.  ।

 इस  के  साथ  ही  बीजो  का  प्रश्न  पैदा  होगा।
 इस  क्षेत्र  मे किसान  बीज  के  लिए  भी  भ्रताज

 रखने  मे  समर्थ  नही  होगे  ।  बीज  के  ग्रभाव  में

 जागे  भी  फसल  पैदा  करना  व्यावहारिक  नहीं

 होगा  ।  भ्रब  केन्द्रीय  सरवार  इस  सबंध  में

 क्या  प्रबंध  कर  रही  है  बिहार  की  बाढ़  योडित
 जनता  जानना  चाहती  है

 दूमरी  बात  यह  है  ि  जानवरों  के  लिए

 लारे  वा  इतजाम  ।  चारे  के  अभाव  में  जानवर

 बड़े  पैमाने  पर  मरेगे  इस  वात  की  श्राणका  है  1

 चारा  बहुत  से  प्रदेशों  स ेलाना  पढेंगा  और  उस
 के  वितरण  की  समुचित  व्यवस्था  करना  पडगी  ।
 इस  बात  के  भी  खतरा  है  कि  बाढ़  पीडित

 क्षेत्रो  मे  बढ  पैमाने  पर  महामारी  फैले  पहल  ही
 चेचन  के  प्रकोप  से  50  000  में  अधिक  व्यक्ति
 काल  कवलित  हो  चुके  है।  ह: (: ह  बीमारियां
 का  फैलना  शुरू  हो  गया  है।  इलाज  का  कोई

 प्रबंध  नहीं  है।  क्या  बाढ़  पीडित  लागो  को
 इलनी  भी  राहत  नहीं  पहुचायी  जा  सकेगी  ?

 कुछ प्रश्न  ऐसे  हैं  जो  विहार  सरकार  से
 संबध  रखते  है  -  उदाहरण  के  लिए  किसानो
 द ४६  लगाने  माफ  करने  का  सवाल  है  ।  उन्हें
 बड़े  वैमान  पर  तबवी  देने  ह. ५६  सवाल  है  t
 मान  बनाने  के  लिए  धास  फ्स  मुफ्त  में  उप-
 लब्ध  करने  का  सवाल  है।  और  फिर  यह
 भी  सवाल  है  कि  केस्द्र  से  जो  सहायता  जायेगी

 बहू  ठीक  वरह  से  बटेगी  या  नहीं  बटेगी  ?

 सभापति  जी,  मैंने  कहा था  कि  इस  प्रश्न
 में  राजनीति  नहीं  लाना  चाहता  1

 SEPTEMBER  a  974  Deaths  én  708
 Bihar  (Ad),  M)

 लेकिन  बिहार  की.  राजनीतिक  परिस्थिति
 से  हम  शाखे  नही  मद  सकते  उत्तर  बिहार
 डूब  रहा  है  ,  प्रलथ  द दल  दुश्य  उपस्थित  है,
 लाखों  लोग  भुखमरी  की  कगार  पर  खडे
 है,  और  जिन  के  हाथ  में  शासन  की  बागडोर

 है  वह  दिल्ली  के  दरबार  मे  कपार  लगा  रहे
 है  ।  लोगो  को  बचाने  के  बजाय  कुर्सी  बचाने
 में  लीन  है  ।  लोगो  को  बाढ़  से  सुरक्षित  रखने
 के  बजाय  अपने  पद  की  सुरक्षा  के सघर्ष  से
 लिप्त  है।  भ्रव्छा  हो  कि  बिहार  की  बतेमान
 सरकार  त्याग-पत्र  दे  दे।  इस  विभीषिका
 पर  पार  पाना  उस  के  बूते  की  बात  नहीं  है
 कल  मै  बिहढ़ार  के  पुराने  कांग्रेसी  मत्री  का
 बयान  पढ़  कहा  था,  जब  वहा  सविद  सरकार
 बनी  ता  सूखा  था  ।  मगर  सर्िद  सरकार
 अपनी  सारी  शक्ति  गैरसरव7री  सस्थाश्रो  ा
 मसहयो  ग  श्रोर  जनता  बे  सहयोग  प्राप्त  करके
 बडी  मात्रा  में  सुखे  पर  विजय  प्राण  बरन  में
 सफल  हुई  प्रौर  यह  कहने  वाले  काग्रेस  के
 नेता  तब  तक  बिहार  कांग्रेस  के  ग्रध्यक्ष  रह

 चके  है।  उन््होंन  कहा  कि  अगर  वर्मा
 सरकार  इस  सकट  ६. ४6  सामना  नहीं  कर  सकती
 तो  उस  को  सर्वदलीय  सरकार  के  लिए  स्थान
 छोड  देना  चाहिए।  मेरा  निवेदन  है  कि  बड़
 बरमान  पर  जो  संकट  उपस्थित  हो  गया  है
 उस  पर  विजय  पाने  के  लिए  केन्द्र  को  प्रधिका-
 घिक  जिम्मेदारी  निभानी  पड़ेगी  ।  लेकिन
 यह  देखना  जरुरी  है  कि  श्राप  भ्रधिक  भ्रनाज  दे

 रहे  हैं  तो उसका  वितरण  ठीक  वर्ह  से  होता
 है  ा  नहीं  होता  है  I  इस  समय  केन्द्र  का
 विषय  और  राज्य  बा  विषय  ऐसी  कोई
 विभाजक  रेखा  नहीं  है  1  देश  में  सकट  का
 काल  है  /  जिस  दल  की  सरबार  वहां  हैं
 उसी  दल  की  सरकार  केन्द्र  में  भी  है।  बड़े
 पैमाने  पर  राहुत  का  सासान  वहा  पहुचता  है
 तो  उसको  जनता  को  उपलब्ध  कराने  का  प्रबंध
 करना  भी  भ्राववश्क  है।  मैं  प्राज़  ही  तीव
 दिन  तक  बिहार  का  दौरा  करके  झाया  हू  ।
 जो  दुष्य  मैंने  वहा  देखा  है,  ब्या  की  कणा  मैंने
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 सुनी  है  वह  हृदय  विदारक  है।  भ्रगर  प्रकृति
 के  प्रकोप  पर  हम  दीर्थकालीन  दृष्टि  से  तुरन्त
 विजय  प्राप्त  नहीं  कर  सकते  तो  बाढ़  झौर

 सूखे  की  चपेट  में  श्राने  वाले  लोगों  को  तुरन्त
 राहत  पहुंचाने  के  काम  में  किसी  तरह  की
 कोताही  नहीं  होनी  चाहिए  ।  यह  कोताही
 श्राज  हो  रही  है।  मुझ  माफ  करें  अगर  मैं

 बहू  माहू  कि  जिले  के  स्तर  पर,  प्रखंड  के  स्तर
 पर  बिहार  का  प्रणासन॑  ठप्प  है।  स्वय

 मत्तारुढ़  दल  के  सदस्य  इस  बात  की  शिकायत
 कर  रहे  है  t  प्रगर  के्द्वीय  सरवगर  इस  ओर

 पुरा  ध्याल  नहीं  देगी  तो  बिहार  के  लाखों  लोगो
 को  काल  के  गाल  मे  भमाने  से  बचाने  वाला
 कोई  नही  है  मेरा  निवेदन  है  कि  केन्द्र  इस
 संकट  के  समय  में  अपने  दायित्व  का  पालन
 करे  1

 प्रश्न  मुख्य  रूप  से ध्राज  सदन  के  सामने

 कृषि  श्रौर  खाद्य  मत्तालथ  से  संबंधित  है  ।

 कुषि  मंत्री  सत्तारूद  दल  के  एक  वरिष्ठ  नेता
 भी  है  बहू  केवल  यह  उत्तर  देकर  संतोष
 नहीं  कर  सबते  है  कि  हमने  अधिक  अनाज
 देने  वा  प्रबंध  ार  दिया  है  फिर  वह  शभ्रनाज
 भले  ही  भूख  से  मरने  वाली  जनता  तक  पहुचता
 है  या  मही,  उस  श्रनाज  का  वितरण  ठीक  प्रकार

 से  होता  है  या  नहीं,  राहत  पहुचाने  का  वर्त  मान

 शासल  प्रबंध  कर  सकता  है  या  नही,  इन  सारे
 प्रश्नों  पर  गहराई  से  विचार  करना  होगा  ।

 मैं  तो  यहा तक  कहने के  लिए  तैयार हु  कि  अगर

 बर्तमान  सरकार  इस  समय  इस्तीफा  दें  दे

 और  विधान  सभा  तोड़  दी  जाए  नो  हम  जय-

 प्रकाश  बाबू  से  प्रपील  केरने  के  लिए  तैयार

 है  कि  भाप  झपने  ग्रान्दोलन  को  रोक  दे  शोर

 हम  लोग  सब  मिल  कर  बाढ़  पीड़ितों  की  सहा-
 यता के रि  कथघे मे  कधा  मिला  कर  काम  करे  t

 ore  आप  बिहारकी  सरकार  को  नही  तोडेगे

 तो  वहू  आपस  के  झ्षगढ़ों  के  ऋारण  टूट  जाएगी।
 वो  सो  झौर  भी  दुर्भाग्य  की  बात  होगी  ।  भ्राप

 कहेंग ेकि.  मैं  फिर  राजनीति  ला  रहा हूं  |

 लेकित  मेरे  सामने  राजनीति  का  प्रश्न  नहीं
 है।  डिहार  की  बर्तमान  स्थिति  पर  प्रभर

 ‘
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 विजय  चाप्त'  करनी  है  तो  लाच्नगलिक  और
 दीर्धकालीन  दोनो  प्रकार  के  उपाय  करना
 आवश्यक  है।  इस  काम  में  केन्द्र  अपना  दायित्व
 नहीं  निभा  पाया  है  और  इस  में  बह  विफल
 रहा  है।  इसलिए  मैने  यह  काम  रोको  प्रस्ताव
 पेश  किया  है  ।

 MR  CHAIRMAN:  Motion  moved:

 “That  the  House  do  now  adjourn”

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta—South),  Though  I
 do  not  support  the  adjournment  mo-
 tion,  the  sentiment  expressed  by  the
 hon,  Member  from  the  Opposition,
 Shr  Atal  Bihari:  Vajpayee  and  the
 actual  situation  prevailing  at  the  mo-
 ment  im  Bihar  and  many  other  places
 in  view  of  the  recent  floods  and  other
 calamities,  is  a  fact.  People  are  in
 great  distress  and  there  is  no  denying
 the  fact  that  the  pourer  sections  of  the
 People,  thuse  who  are  residing  in  the
 slums,  and  in  the  agricultural  areas,
 ure  facing  the  cTisis  and  they  are  the
 main  victmms  of  the  present  situation.
 Av  far  as  I  remember.  in  Bihar,  the
 moment  the  agitation  started  against
 the  Government,  even  at  that  time,
 the  communication  system,  the  move-
 ment  of  foodgrams  and  the  common
 feeling  of  the  people  to  take  the  situa-
 tion  at  ease  wag  not  prevailing  there,
 as  a  result  of  which,  a  peculiar  psy-
 chology  among  the  messes,  those  who
 are  engaged  in  the  factories,  the  pea-
 sants  in  the  field;,  the  students  in  the
 institutions  and  the  teachers  in  theit
 own  profession  was  there  that  some~
 thing  wag  going  to  happen  which  was
 not  very  peaceful  ang  hopeful,
 As  a  yesult  of  this,  there  may  be  some
 sort  of  lacuna  in  the  administrative
 pait  of  the  machinery  of  the  Bihar
 Government.  It  may  be  that  in  such
 situation  such  a  thing  happens  also
 in  various  other  parts  of  the  country.
 But  there  is  one  thing  I  would  like
 {o  submit  to  the  hon.  Minister  in  the
 case  of  the  recent  floods.  Ig  it  not  a
 fact  that  ‘before  the  flood  started  the
 Chief  Ministers  from  various  States
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 repeatedly  submitteq  their  demands
 for  foodgraing  both  for  the  statutory
 rationing  areas  and  for  the  modified
 Tationing  area?  How  far  the  hon.
 Minister  of  Agriculture  able  to  meet
 the  demands  of  the  Chief  Ministers?  I
 would  like  to  know  about  this  from
 the  hon.  Minister.  So  far  as  I  know
 not  even  50  percent  of  the  demand  of
 the  Chief  Ministers  was  met  by  the
 Minister  here,  for  not  having  suffi-
 cient  grains  in  stock.  The  reason  is
 very  simple.  Procurement  this  year
 in  proportion  to  last  year  is  not  satis-
 factory  I  say  it,  because  you  have
 to  help  the  flood  victims  and  you  have
 to  give  more  foodgrains  to  the  States.
 It  is  entirely  dependent  upon  the  Cen-
 tral  stock  position.  The  position  of  the
 Central  stock  is  like  this.  In  view
 of  the  recent  procurement  drive,  this
 also  is  not  satisfactory.  I  would  like  to
 know  whether  the  Ministry  is  now
 convinced  about  the  policy  thoroughly
 that  due  to  change  of  the  policy  from
 the  last  year  88  we  are  not  going  to
 take  over  the  wholesale  trade—  re-
 cently  a  decline  is  shown  in  the  pro-
 curement  drive  in  thig  year.  So,  this  is
 my  question.  And,  if  this  is  I
 would  also  hke  to  know  from  the
 Minister  what  alternative  the  Minis-
 try  can  think  of  at  the  moment  to
 intensify  procurement  drive  and  to
 meet  the  target  as  envisaged.  He  has
 to  supply  foodgraing  to  various  States
 This  is  my  first  point.

 iit

 My  second  point  is  this  I  do  not
 want  to  go  into  the  various  argu-
 mentg  for  or  against  the  newspaper
 reports  published  in  various  news-
 papers  to  the  effect  that  there  have
 been  starvation  deaths  and  s0  on  and
 Go  forth,  may  be,  they  are  politically
 motivated  or  genuine  I  am  not  going
 into  that  just  now.  What  I  like  to
 submit  is  this.  It  is  fact  that  due  to
 malnutrition,  the  children,  the  mid-
 dle  aged  persons,  000  persons,  etc.  have
 been  dying  here  and  there  and  this
 was  there  in  the  country  even  before
 independence  and  after  independence
 also.  Thig  categorically  shows  a  sort
 of  failure  on  the  part  of  health  de-

 ;  के  के  o  a
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 partment,  the  State  Health  agencies,
 becauge  they  have  not  taken  sufficient
 care  from  the  very  beginning.  Whe-
 ther  they  are  dying  of  malnutrition  or
 of  starvation,  in  a  few  of  the  places,
 Or  of  lack  of  food,  it  is  certainly  a
 matter  of  investigation  and  matter
 of  argument.  But  what  I  like  to  sub-
 mit  is  this,  The  Minister  said  there  is
 no  stock  now,  The  village  people  are
 not  getting  sufficient  food,  On  the  last
 occasion  I  remember  I  made  several
 suggestions  while  I  pafticipated  in  the
 Agricultural  Ministry’s  Debate  I  ask-
 ed  then:  When  the  Government  is  80
 keen  to  ensure  supply  of  foodgrains
 to  urban  population,  why  ig  it  that
 Government  is  not  so  keen  to  supply
 foodgrains  0  the  rural  population?
 Rural  population  is  not  getting
 required  supply  of  foodgrains,
 There  are  three  categories  of
 ‘ural  population.  namely,  1)  06
 Land  lords;  (2)  the  middle  peasantry
 and  (3)  the  landless  labour  and  the
 part-time  casual  labour  who  are  the
 vast  majority.  Category  A  ration-card
 is  for  the  landlords  in  the  area.  Cate-
 gory  B  ration  card  is  for  the  middle
 peasantry  in  the  rural  area.  And,
 category  C  is  for  the  marginal  farmers
 in  the  rural  areas.  Category  D  is  for
 the  whole  population  like  landless
 labour  and  otherg  who  never  get  rice
 or  wheat  excepting  milo  for  most  of
 the  occasions  from  the  fair  price  shops
 at  reasonable  rates.  This  is  the  clear
 picture  which  has  emerged.  I  do  not
 know  what  the  AgTiculture  Minister
 is  thinking  now.  But  the  fact  remains
 that  apart  from  the  urban  population
 only  the  A,  B  and  C  category  of  card-
 holders  are  getting  their  ration  and
 the  vast  majority,  the  vast  population
 among  the  poorer  sections  are  not  get-
 ting  any  advantage  out  of  the  situa-
 tion.

 I  would  like  to  know  from  the  hon.
 Minister  as  to  the  supply  of  foodgrains
 to  the  various  States.  Whatever  may
 be  the  quota  that  it  ensures  to  the
 urban  areas  ang  the  statutory  ration-
 ing  areas,  is  it  not  also  a  fect  that  the
 State  Governments  have  to  ensure
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 this  out  of  their  own  procurements?
 Should  they  not  take  up  the  responsi-
 bility  to  ensure  that  the  foodgrains  are
 supplied  also  to  the  A,  B  and  C  ration
 cardholders?  Why  should  the  rest  of
 the  people  be  left  to  the  mercy  of  the
 course-grains  to  be  supplied  by  the
 Centre?  If  that  is  the  situation,  then
 automatically  malnutrition  comes.  If
 it  comeg  about,  the  people  may  die.
 Who  is  responsible  for  this?  I  think
 the  scientific  approach  would  be  the
 provision  and  distribution  of  foodgrains
 beginning  with  the  uTban  areas  and
 ending  with  the  agricultural  remote
 villages  that  will  all  have  to  be  fed
 immediately  so  that  whatever  little
 we  have  as  our  stocks  should  be  dis-
 tributed  rationally  ang  the  poor  peo-
 ple  should  get  some  quantity  out  of
 it  at  a  reasonable  price,

 BHADRA  i2,

 So  far  as  the  fivod  situation  ts  con-
 cerned,  I  do  feel  that  the  Central  Gov-
 ernment  ig  not  in  a  position  to  give
 sufficient  aid  to  all  the  State  Gov-
 ernments.  The  only  thing  that  they
 can  do  is  this  that  whatever  quantity
 you  have  in  your  stocks  either  with
 the  Centre  or  with  the  State  Govern-
 ments,  should  be  distributed  with  the
 cooperation  of  the  political  parties,

 In  my  State,  there  are  two  districts
 which  were  affected  by  floods  this  time
 adversely.  There,  along  with  the
 State  Governments’  organisations  other
 Organisations  also  joined  hands  for  the
 food  relief  campaign  to  give  relief
 to  the  people  affected  by  floods,  But.

 mir
 too  are  not  getting  the  adequate

 relief  for  giving  those  affected  by
 floods.  I  do  not  blame  the  Ministry
 of  Agriculture  for  it  because  it  is  a
 matter  of  fortune  or  misfortune.  In
 this  country.  every  year,  whenever  we
 face  a  flood  situation,  we  make  some
 ad  hoc  grant,  We  never  take  a  prag-
 matic  approach.  As  Mr,  Goswamy  said,
 in  Assam,  there  was  a  proposal  to  con-
 trol  the  floods  in  Brahmaputra,  I  was
 heering  it  since  I  was  a  student  in
 Class  VI.  Since  then  I  had  been  hear-
 ing  that  Brahamputra  will  be  connect-
 श्च  with  Ganges  or  with  the  Padma  ३0
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 that  the  flood  situation  there  in  Assam
 would  be  avoided.  Now  it  is  ‘1974.  I
 do  not  know  whether  even  in  the  next
 plan  it  will  materialise  at  all.

 lg

 Thig  is  the  situation  which  we  are
 facing  in  this  part  of  the  country  and
 I  hope  all  these  things  will  be  taken
 into  account  so  as  to  see  that  you  do
 something  in  this  regard.  I  think  one
 point  was  raised  by  Shri  Vaj-~
 payee  That  was  regarding  the  agita-
 tion  by  Shri  Jayaprakash  Narayan  for
 the  dissolution  of  the  Bihar  Assem-
 bly.  I  would  appeal  to  him  to  with-
 draw  this  movement  and  let  him  fight
 the  floog  situation  which  wil}  give  re-
 lief  to  the  poor  people  If  Shri  Jaya-
 prakash  Narain  and  Shri  Ata]  Bihari
 Vajpayee  and  his  party  are  interested,
 Jet  them  come  forward  to  help  the
 State  Government’s  administration
 and  other  social  organisations  to  see
 to  it  that  the  immediate  needs  and
 immediate  help  are  rushed  to  the  poor
 people  affected  by  the  floods.  That  is
 all,  I  would  like  to  submit  to  you,

 Let  the  Minister  answer  my  question
 whether  he  78  really  thinking  of  any
 change  in  the  overall  food  policy  at
 the  moment  if  the  procurement  result
 ig  Not  satisfactory  Lastly  my  appeal
 28  this  The  police  official;  are  only
 protecting  the  hoardefs,  Those  who  are
 indulging  in  hoarding  are  protected
 but  those  who  are  doing  the  dehoard~
 ing  campaign  are  put  in  the  jail  by
 making  al]  kinds  of  charges  against
 them,  This  has  happened  in  Delhi
 two  days  before  when  food  stocks
 were  not  available.  So,  the  people
 had  to  resort  to  dehoarding,  Still,
 the  police  did  not  put  the  hoarders
 in  the  jails  I  do  not  know  how  this
 situation  can  be  saved.  Instructions
 are  given  by  the  Minister  to  the  Chief
 Ministers  of  the  State  Governments
 for  starting  dehoarding  operations  to
 unearth  the  hoarded  stocks,  But,
 what  is  the  role  of  the  police  in
 respect  of  the  dehoarding  movement?

 *SHRI  KRISHNA  CHANDER  HAL-
 DER  (Ausgram):  Mir.  Chairman,  Sir,
 I  rise  to  support  this  adjournment

 "The  original  gpeech  was  delivered  in  Bengal.
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 motion  of  Shri  Atal  Bihari  Vajpayee.
 We  feel  that  the  Government  has  failed
 to  take  adequate  and  proper  measures
 for  bringing  relief  to  the  thousands  of
 flood  affected  people  in  fifteen  districts
 of  Bihar  badly  affected  by  devastating
 floods.  From  the  available  figures  we
 find  that  in  38  blocks  in  the  5  flood
 affected  districts  of  Bihar  over  fifty
 people  have  died  and  the  loss  is  esti-
 mated  at  50  crores  of  rupees  accord-
 ing  to  Government  sources.  Over  80
 lakhs  of  people  are  affected  by  floods
 and  in  this  difficult  situation  the  Gov-
 ernment  shoulg  have  made  united  and
 properly  coordinated  efforts  to  face
 the  misery  of  the  people.  But  the
 Government  hag  not  done  that.  To-
 wards  the  eng  of  last  month  ie.
 August  ‘1974,  the  Chief  Minister  of
 Bihar  Shri  Ghafoor  had  said  that  the
 main  reason  for  the  mult:farious  pro-
 blems  of  Bihar  is  that  since  indepen-
 dence  power  struggle  is  pervading  the
 Bihar  scene.  The  Congrés  is  having
 feuds  and  frictions  in  its  own  ranks
 and  there  are  interparty  frictions  also
 Since  every  body  is  busy  with  strug-
 gle  for  power,  there  is  very  little  time
 ang  energy  an  be  spared  for  solving
 the  d  ficulties  end  miserv  of  the  peu-
 ple,  for  solving  the  food  problem  or
 for  paying  adequate  attention  to  time-
 ly  flood  control  measures.  The  flood
 devastation  is  an  annual  feature  but
 precious  little  has  been  done  to  control
 the  fluods  thereby  saving  the  people
 from  this  perpetual  suffering.  Sir,  I
 would  like  to  quote  here  a  few  lines
 from  the  editorial  appearing  in  the
 ‘Times  of  India’  dated  29th  August,
 ‘1974,  I  quote,  “The  latest  floog  havoc
 has  added  a  new  urgency  to  the  pro-
 blem  in  Bihar  where  the  administra-
 tion  ig  half  paralysed  for  want  of  a
 firm  leadership.  In  this  situation  it
 iz  all  the  more  necessar;  for  the  Cen-
 tral  leaders  to  reach  some  decision  in
 their  discussions  with  the  Chief  Mini-
 ster  and  his  opponents  regarding  the
 set  up  in  the  State  and  make  it  stick.
 In  theory  the  Congress  leadership  has
 three  choices  etc.”*  Sir,  it  is  seen  that
 even  at  the  present  moment  when
 Bihar  is  in  the  grip  of  devastating
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 floods,  power  struggle  is  going  on
 there.  Severe  power  politics  is  going
 on  to  remove  Mr.  Ghafoor  from  power
 and  to  replace  him  by  some  candidate
 approved  by  Shri  L.  N.  Mishra.  Sir,
 I  will  urge  upon  the  Government  to
 forget  their  internal  politics  and  jnter-
 party  frictions  at  the  present  critical
 times  and  devote  their  entire  energy
 to  ameliorate  the  sufferings  of  the  flood
 affected  people.  They  shoulg  sincerely
 seck  the  cooperation  of  all.  I  will
 further  suggest  that  an  all-parly  Com-
 mittee  should  be  formed  to  fight  the
 menace  of  the  floods.  Thts  is  not  the
 time  to  indulge  in  power  politics.  Sir,
 floods  will  surely  be  followeg  by  epide-
 mics.  Therefore.  the  flood  victim
 should  be  smmediately  supphed  with
 food.  Shelter  should  be  provided  for
 them  and  prompt  medica]  relief
 should  made  available  to  them  to  save
 them  from  the  epidemics.  At  present
 even  500  grams  of  foodgruins  are  not
 being  provided  to  an  adult  in  these
 areas,  as  measure  of  relief.
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 Therefore  these  people  are  suffer-
 ing  from  malnutrition  and  undernour-
 ishment  and  are  sure  to  fall  a  prey  to
 the  epidemics  that  will  break  out  in
 the  wake  of  these  floods.  Unless
 prompt  and  speddy  medical  relief  ts
 arranged,  there  will  be  many  more
 unfortunate  deaths  Sir,  the  other
 day  a  Congress  member  stated  in  the
 Rajya  Sabha  that  in  Assam  over  400
 deaths  have  taken  place  as  a  result
 of  the  floods.  In  the  Coodh-Bihar  dis-
 trict  of  West  Bengal  over  6500  people
 are  in  the  grip  of  floods  and  adequate
 relief  has  not  been  arranged  for  them.
 The  Government  does  not  appear  to
 be  really  serious  about  meeting  the
 challenge  of  the  floods.  The  country
 is  today  in  the  stage  of  the  5th  5-
 years  Plan.  But  in  all  these  years
 adequate  flood  control  measures  have
 not  been  taken  by  the  Government.
 The  few  schemes  of  floods  contre]  have
 also  not  been  properly  implemented.
 What  was  needed  was  wide  spread
 and  comprehensive  preventive  men-
 sures  like  afforestation,  check  on  fel-
 ling  of  trees,  control  of  soil  erosion,
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 desilting  of  rivers  etc.,  to  prevent  the
 recurrence  of  floods.  Suitable  drain-
 age  should  have  been  arrangeg  so  that
 flood  waters  could  be  drained  out
 speedily  from  the  affected  areas.  I
 am  sorry  to  say  that  the  Government
 has  paid  scant  attention  in  this  re-
 gard.  Thourgh  drainage  channels  ex-
 cess  floog  water  in  one  area  can  be
 earried  to  the  drought  affecteq  areas,
 and  to  the  areas  not  having  any  irri-
 gation  facilities,  thereby  causing  .m-
 mense  relief  to  people  of  gall  the  places
 Dams  should  be  constructed  in  the
 catchment  areas  to  control  the  floods.
 Sir,  in  this  House  during  an  earlier
 discussion  oy  floods,  several  members
 hag  suggested  that  we  should  hold
 talks  with  China  for  construction  of
 dams  and  reservoirs  in  the  catcament
 area  of  the  Bralymaputra  on  the  Tsang
 po  in  Tibet  so  that  this  turbulent  river
 may  be  controlled  This  idea  should
 be  pursued.  All  such  steps  should  be
 takey  to  control  the  rivets  of  Buhar
 particularly  of  the  Norther,  area
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 We  find  that  not  only  Bihar  but
 large  areas  of  West  Bengal  and  Uttai
 Pradesh  also  are  in  the  grip  of  floods
 The  Ganges  and  other  rivers  are  on
 flood.  Urgent  steps  should  he  taken
 to  combat  them.  In  Asam  a  large
 number  of  people  are  affected  by
 fluods.  Ip  Orissa  also  about  one  third
 of  the  population  is  in  miserable  con-
 dition  due  to  floods  and  drought,  Sir,
 Orissa  used  to  be  a  surplus  State  so
 far  88  food  production  was  concerned,
 but  today  rice  is  selling  there  at  Rs
 3.60  per  Kg.  and  manv  =  starvation
 deaths  have  been  reported  from  there
 About  half  the  people  in  Gujarat  are
 affected  by  floods  and  famine  condi-
 tion  ig  prevailing  there.  Speedy  re-
 lief  should  be  provided  to  them
 Maharashtra  is  also  facing  food  short-
 age.  Therefore.  I  urge  that  preven-
 tive  measures  for  floog  control  should
 be  urgently  taken  in  hand.  Speedy
 relief  should  be  provided  to  all  the
 flood  affected  people.  The  Centre  and
 the  States  should  jointly  work  in  this
 direction.  They  shoulg  take  speedy
 and  effective  steps  to  bring  relief  to
 the  suffering  people.  Since  there  is
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 a  food  scarcity  in  the  country,  arrange-
 ment  must  be  made  for  massive  mm-
 port  of  foodgrains  from  other  coun-
 tries  and  their  quick  distribution.
 Otherwise  the  people  will  not  forgive
 them.
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 Sir,  27  years  have  passed  since  in-
 dependence  It  is  unfortunate  that  the
 Government  have  not  been  able  to
 take  adequate  flood  control  measures
 in  this  long  period.  In  Bihar,  Assam,
 West  Bengal,  Orissa,  UP.  etc,  people
 are  dying  of  starvation.  In  West
 Bengal  35  lakhs  of  people  are  facing
 food  scaicity,  In  Bankura  and  Purulia
 districts  of  West  Bengal  people  are
 living  in.  starvation  conditions  In
 Midnapore  there  are  floods  in  some
 parts  and  drought  i,  others.  There
 also  people  are  in  semi-famine  condi-
 tion  Starvation  deaths  have  taken
 place  at  all  these  places  Sur,  this  is
 not  the  issue  of  any  particular  party.
 Tarough  this  motion  we  want  to  im
 press  that  all  parties  should  cooperate
 in  this  insmense  task  of  providing  re-
 lief  to  the  lakhs  of  our  countrymen
 all  over  the  country  affecteq  by  the
 flonds.  Rehef  operations  should  be
 undertaken  on  a  war  footing.  People
 should  forget  their  petty  party  differ-
 ences  at  this  critica]  time  and  join  to-
 gether  for  saving  these  unfortunate
 masses  The  Government  shoulg  seek
 the  cooperation  of  all  parties  in  this
 colossal  humanitarian  task.  I,  on  be-
 half  of  my  party  assure  all  coopera-
 tion  But  before  that  the  Government
 should  prove  its  sincerity  and  rise
 ahove  its  nner  party  feuds  ang  inter-
 party  frictions  in  all  the  States  and
 come  forward  with  a  genuine  desire  to
 save  these  mullions  of  our  afflicted
 countrymen  from  the  grip  of  misery
 and  suffcring.

 थ्रो  हंकर  दयाल  सिह  (चतरा)  :  सभा-

 पति  जी,  जिस  विषय  पर  सदन  में  हम  चर्चा

 बःश  है  है,  वह  एक  महत्वपूर्ण  विजय  है  झौर

 मैं  पिछले  एक  सप्ताह  से  यह  कहता  झा  रहा  हूं
 कि  बाढ़  शौर  सू्ख  पर  सदन  में  जो  अधूरी
 चर्चा  हुई  थी,  वह  पूरी  होनी  चाहिए  थी।
 मैं  यह  नहीं  समझता  था  कि  छसक  लिए  किसी

 एडजानेमेट  की  पझ्रावश्यव्न ता  थी,  बल्कि  इस
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 [at  शकर  दयाल  सिंह]
 के  लिए  उस  पअ्रधूरी  चर्चा  को  समय  देकर

 हम  पूरा  कर  लेते,  तो  भी  पर्याप्त  होता  -  फिर
 भी  मैं  किप्ती  न  किसी  बहाने  शुक्रगजार  ह-
 वाजपेयी  जी  का  े  इस  विषय  को  सदन  के

 सामने  लाये  जिस  से  हम  लोगों  जो  भी  कुछ
 कहने  का  मौका  मिला  शौर  बिहार  की  चिन्ता

 इनको  भी  हुई,  इसके  लिए  में  इनको  धन्यवाद

 देता  हु।  लेकित  एक  बात  जरूर  कहना  चाहता

 हू-सूखे  भोर  बाढ  की  झाढ  में  राजनीति  का  न

 लाया  जाए  ?

 सभापति  जी,  दस  में  दो  मत  नहीं  है

 कि  देश  के  कई  हिस्सों  मे  बाढ़  श्र  कई  हिस्सो
 में  सूखा  है  अमाव  मलय  बद्धि  शोर  कई  तरह
 के  सवाल  देश  के  सामने  है।  लेविन  बिहार
 मे  इस  समय  जो  बाढ़  की  स्थिति  है  वह  एक

 ऐसी  स्थिति  है  जो  पिछले  बहुत  वर्षों  में  नहीं

 हुई।  सरकारी  झाकड़ो  के  अनुसार  80  लाख

 व्यक्ति  बाइ  की  चपेट  में  शाये  हैँ  एक  अरब  से
 झधिक  कययों  का  नुकसान  हुआ  है  1  ऐसी  स्थिति
 पैदा  हो  गई  है  कि  काई  भो  ढयक्ति  पत्थर  दिल

 लेकर  भी  जाए  तो  उस  का  दिल  पिधल  जाएगा  1

 इस  लिए  में  मान्यवर  यह  कहना  चाहता  हू
 किः  यह  विपदा  की  घड़ी  आई  है  इस  में  हम
 सब  को  एक  हो  कर  मानवता  की  जिस  तरह

 में  रक्षा  हो  सकती  है-यह  सो  वना  चाहिए  राज-

 नीति  का  विषय  इस  को  नहीं  बनाना  चाहिए  i

 मान्यवर  बिहार  में  ऐसी  स्थिति  क्या

 है?  बिहार  एक  ऐसा  प्राम  है  जहाँ  हर  तरह
 के  मितरल्ज़  है  हर  तरह  की  वस्तुएऐे  उपलब्ध

 है,  लेकिन  उस  के  बाबजूद  भी  बेचारा  बिहार
 सब  में  गरीब  प्रान्त  है।  क्यों  है?  मैं  मानता

 हू  कि  बहा  भ्रष्टाचार  भी  है  लेकिन  वही  इस  का

 मूल  कारण  नहीं  है।  श्राप  लोगो  को  भी  समय

 मिला  था,  विरोधी  दलो  की  भी  सरकार  वहा
 बनी  थी,  उन्होंने  भी  बिहार  को  नीचे  गिराया

 >यह  ब्राकड़े  बतलाते  है।.  (व्यववान)
 मैं  गलत  नही  कह  रहा  है  “इसीलिए  मैंने  शुरू  में

 कहा  है  कि  राजनीति  से  ऊपर  उठ  कर  मानवता

 की  रक्षा  के  लिए  सो  से  t  में  इसी  सब  दर्भ  मे  समवीय
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 प्रंाली  तथा  व्यवहार  नामक  पुस्तक  से,  जिसे
 श्री  कौल  तथा  श्री  शंकर  ने  लिया  है,  श्री  जवाहर
 लाल  नेहरू  के  भाषण  का  एक  उद्धरण  पढ़कर
 सुनाना  चाहता  हु---

 जवाहरलाल  जी  ने  कहा  था  किस  सर्दाय  प्रणाली
 में  न  केवल  सशक्त  विरोध  पक्ष  की  आवश्यकता
 होती  है,  न  केवल  प्रभाजोत्पादक  शग  से  अपने
 विचार  व्यक्त  करना  प्रवेक्षित  हीता  है,  बल्यि'
 सरकार  जौर  विरोध  पक्ष  के  बीव  सहयोग
 का  शभ्राधार  भी  प्रत्थावश्यक  होता  है  t

 मैं  निवेदल  करना  चाहता  हु  कि  श्राज
 की  इस  विषम  परिस्थिति  मे  जब  बिहार  के  छटे

 हिस्से  की  मानवता  सकट  में  है  उस  समय  हम
 सब  मिलकर  सोचे  कि  मानवता  का  कंसे  त्राण
 दिलाये  जा  सकते  है।  त्रिहार  की  जब  में  चर्चा
 कर  रहा  था  तो  मैने  प्रापस  बहा  वि!  बिहार
 इस  समय  सब  से  पिछड़ा  हुआ  हे  आपके  सामने
 मैं  कुछ  उदाहरण  रखना  चाहता  हु  ।  968-69
 के  प्रावडो  के  प्रनुसार  देश  मे  2700  व्यक्तियों
 पर  एक  श्रम्पताल  या  बैड  था  लेकिन  बिहार
 में  4200  व्यक्तियों  पर  एक  बेड  था।  97!
 के  अकड़ी  के  प्रतुसार  देश  की  साक्षरता  30
 प्रतिशत  थी  जबकि  विहार  की  साक्षरता  केवल
 20  प्रतिशत  रही।  972  मे  देश  में  23

 प्रतिशत  गायों  में  बिजली  दी  गई  लेकिन  बिहार
 में  केवल  3  गांवों  मे  बिजली  दी  गई  975
 के  भ्राकर्डा  के  अनुसार  जहा  देश  में  एक  लाख
 पर  तीन  बकम  है  वहा  बिहार  में  एक  लाख  पर

 एक  बैग  है।  973  के  ही  दावों  के  भ्रनुसार
 जहाँ  देश  के  भ्रस्प  हिस्सों  में  प्रति  लाख  लोगो
 पर  21  पोस्ट  भ्ाफिस  श्ौर  3  टेलीग्राफ
 श्राफिस  है  यहा  बिहार  में  प्रति  लाख  पर
 5  पोस्ट  आफिस  ौर  दो  टेलिग्राफ

 आफिस  हैं  )972%  झाकड़ों  के  अनुसार
 देश  के  भ्रन्य  हिस्सों  में  प्रति  व्यक्ति  98  रुपया
 बैक  लोत  है  वहा  बिहार  में  प्रति  व्यक्ति  केवल
 L4  रुपया  है।  इस  प्रकार  बिहार  को  पर-कैपिटा

 इमकम  जहाँ  402  रुपया  है  बहा  पजाब  की  995
 रुपया  है  t  मैं  यह  बषाना  चाहता हू  कि  बिहार

 की  कैसी  म्थिति  श्ली  शा  रही  है  -  इसलिए  राज्य
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 के  6  करोड  लोगों  के  ऊपर  मानवता  के

 दृष्टिकोण  से  सोचने  वी  भ्रावश्यकता  है।

 समापति  महोदय  बालने  वाले  बहुत
 है  श्राप  जल्द  समाप्त  की जुए,  |

 शी  कंकर  बयाल  सिंह  शोरगुल  के  लिए
 424  42  का  समय  है  लेकिन  और  समय  ता

 जरा  गम्भीरता  से  सोच  विचार  के  लिए

 होना  चाहिए।

 जैसा  कि  पहले  कहा  गया  है  कि  बिहार
 सरकार  ने  बाढ़  की  स्थिति  से  जूझने  के  लिए
 35  हुजार  टन  गल्ले  की  माग  को  थी  जिसम
 केवल  .0  हजार  टन  झ्रगस्त  मे  बिहार  को  दिया
 गया।  में  सरकार  से  कहना  चाहता  हु  कि  शिदे

 साहब  यहा  मौजूद  हैँ  कि  केन्द्रीय  सरकार  बिहार
 की  स्थिति  को  कितनी  गम्भीरता  सा  ले  रही  हैं
 बह  इसी  बात  से  स्पष्ट  हैं  कि  यहा
 पर  एक  राज्य  मब्ी  का  छाड  कर  दूसरा
 कोई  भी  मत्री  में  यहा  नहीं  देख  रहा  हु  और

 इसके  लिए  मुझे  तकलीफ  है।  इस  तकलीफ
 क  साथ  में  कह  रहा  हु  कि  बिहार  की  सरकार
 ने  अभी  35  हजार  टन  अनाज  की  मांग  को
 थी  और  वह  35  हजार  टन  गल्ला  बिहार
 का  जाना  चाहिए  |  इसी  तरह  से  बिहार  को
 आर  से  20  कराड  रुपय  की  माय  हुई  है।
 शाप  जानते  है  ववमान  समय  मं  बिहार  सरकार
 के  ऊपर  3  अगस्त  तक  56  कराड  का  झआावर

 ड्राफ्ट  था  इसलिए  बिहार  सरकार  की  क्या

 हालत  है  बह  आ्राप  भ्रच्छो  तरह  से  समझ  सकत

 है  |  एक  आर  तो  वहा  पर  राजन।  तक  सबर हैं

 और दूसरी  भौर  यह  श्राकृतिक  सकट  हैं
 प्रकति  का  जो  सकट  होता  है.  उसका
 तो  लोग  सह  लेते  है  लेकिन  पुरुष  के  द्वारा  जा
 भ्रत्याचार  होता  है  उसे  कभी  नहीं  सहत।

 इसलिए  मे  चाहता  ह  केन्द्रीय  सरकार  इस  घडी
 में  जबकि  बिहार  के  ऊपर  राजनीतिक  शीर

 शाई  तिक  सकट  है  उस  समय  दिल  खोलव र  उसके
 मदद  करे  और  मानवता  के  नाम  पर  बहा  से  जन
 कोजों  की  माग  को  गई  है  उतकी  पूति  होनी
 भाहिए  1

 बधिक  समय  मे  लेकर  एक  मिनट  केवल

 BHADRA  12,  896  (SAKA)  Deaths  m  22
 Bthar  (Adj;  M)

 और  लेना  चाहता  हु  |  बिहार  की  बहुत  सारी

 योजनायं  केन्द्रीय  सरकार  के  पास  पेडिंग  है
 उनको  तुरन्त  स्वीव्रति ति  दी  जानी  चाहिए  क्योंति

 बहा  पर  केवल  बाढ़  की  ही  बात  नही  है,  बिहार
 वा  एक  हिस्सा  सुखाड़  से  भी  प्रभावित  है।
 उत्तर  बिहार  में  बाढ़  है  श्र  दक्षिण  बिहार,
 छोटा  नागपुर  मेरे  स्वय  के  क्षेत्र  सुखाद  I

 इसलिए  ऐसा  ने  हां  कि  सारी  रिलीफ  बाढ़
 के  लिए  ही  चली  जाय  शौर  सुखाड  के  लिए

 कुछ  न  पहुचे  ।  मं  चाहता  ह  कि  जिस  प्रकार  से
 श्राप  बाढ  के  ऊपर  ध्यान  दे  रहे  है  सुखाड  के  ऊपर
 भी  ध्यान  दे  ।  साथ  ही  केन्द्र  मे  जा  बिहार  की
 योजनाये  पं  डिग  है  उनका  स्वीकृति  मिलनी
 चाहिए।

 कन्द्रीय  सराकर  की  ओर  से  अधिकारियों
 का  एक  दल  वहा  गया  था  लेकिन  मे  आपब  द्वारा
 सरकार  से  अनुरोध  करना  चाहता  हू  कि  केन्ाय
 सरकार  के  सिंचाई  मत्री  का  स्वय  वहा  जाकर
 अपनी  झाखो  से  वहा  की  विभीषीका  देखनी  चाहिए
 क्याकि  इसके  जाने  के  बाद  में  जानता  हू  कि
 अधिकारी  की  तत्परता  के  साथ  राहत  स  काम
 म  जूटेगे।  जैसा  कि  वाजपेयी  जी  और  दूसरे
 लोगो  ने  कहा  कि  बिहार  सरवार  राजनीतिक
 दाव  पेच  में  लगी  हुई  है  तो  हमारी  जा  अपनी
 बात  है  उसम  झाप  क्या  दखल  द  रहे  है,
 (व्यक्षात)  राजनोतिव  दल  के  नाते  आपने
 क्या  कया  है?  (व्यक्धान)

 श्री  भटल  बिहारो  वाजपेयी.  आपकी

 इन  बाता  की  वजह  से  जनता  मर  रही  हु।
 श्री  शकरदयाल  सिह  में  खास  तौर  से

 वाजपयी  जी  से  वहना  चाहता  हु  कि  वे  अपने
 इल  के  लोगा  भौर  स्वयसेवका  से  कहें  कि  ये

 राहत  के  कार्य  मे  लगे  बाढ  झौर  सुखाड  से

 बिहार  का  जा  जनता  परेशान  है  उसको  राहत

 पहुचाने  से  लगे  भ्रौर  तोड  फोड  में झपने  समय  न

 बिताये  क्यों  कि  उससे  जनता  का  दुख  भौर

 परेशानी  झौर  दूनी  हो  जाती  है  ।

 शी  रामावतार  शास्त्री  (पटना)
 सभापति  महोदय,  में  ईस  स्थगन  प्रस्ताव  का
 समर्थन  करता  हु  1  24  अगस्त  को  हम  लोगों
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 [ti  रामअबतार  शास्त्र]
 ने  इस  सदन  मे  पूरे  देश  मे  बाढ़  प्रौर  सुखाड
 की  स्थिति  पर  एक  अघूरी  बहस  की  थी।  में
 झ्रभी  भी  चाहता  हु  कि  वह  अधूरी  बहस  किसी
 दिन  पूरी  कर  ली  जाए  ताकि  पूरे  देश  की
 स्थिति  का  हम  जायजा  भी  ले  ले  भौर
 साथ-साथ  सरकार  क्या  कर  रही  है,
 क्या  नहीं  कर  रही  हे  और  क्या  करता

 चाहिये,  इस  बात  की  भी  हमे  जानकारी

 हो  जाए।  द्रभी  हम  यहा  बिहार  में  बाढ़
 शोर  सुखाड  की  स्थिति  से  जो  भयकर
 परिस्थिति  उत्पन्न  हुई  है  उस  पर  चर्चा  कर  रहे

 है  1  सम्पूर्ण  उत्तरी  बिहार  प्राय  बाढ  की  चपेट
 में  है  और  एक  बार  ही  नही  दोबारा  तिथारा

 वहा  बाढ  आई  है।  अ्रभी  जो  बाढ  आई  8
 अगस्त  के  बाद  उमने  दक्षिण  बिहार  के;  भी  तीन
 जिलों  को  ग्रसित  कर  लिया  है--पहला  पटना

 दूसरा  भागलपुर  शोर  तीसरा  भोजपुर  |  पटना
 की  बात  में  जानता  हु  क्योंकि  मेरे  क्षेत्र  के  दो
 ग्रसेम्बली  के  निर्वाचन  क्षेत्र-दानापुर  और
 मेर  पूरी  तरह  से  बाढ  से  पोड़ित  है।

 बाढ़  थ्राने  के पहल  अतिवृष्टि  की  वजह  से  वहाँ
 50  फीसदी  मी  की  फल  मारी  गई  थी  और

 इप  बार  जय  बाढ़  आगई  ता  उनने  क्षेत्र  से  प्राय.

 तराम  फल  नट  हां  गई  और  उस  इलाके  मे

 लोगो  के  सामने  भूखमरी  की  स्थिति  पैदा  है
 जिबकी  तरफ  झभी  तक  वहाँ  सरकार
 ने  ध्यान  नहीं  दिया  है  7  जिसकी
 चर्चा  उस  इलाके  के  एम०  एल०  To
 श्री  राम  नर्ग।ना  सिंह  ने  एक  बयान  मे  की  है
 श्रौर  सरकार  का  ध्यान  उस  ओर  खीचने  की
 कोशिश  की  है।  तो  हमारे  सूख  में  9  जिल।
 में  बाढ़  है  भर  6  जिलों  मे  सू  ब्रा  है-  राची

 सिहभूमि,  पनाम,  हजारीबाग,  रोहतास,
 संथाल  परगना  |  इस  तरह  से  बाढ़  और  सूखे
 की  चपेट  मे  वहा  की  लगभग  एक  करोड़  25
 लाख  जनता  है  जो  परेशान  है।  सरकार  का

 कहना  है  कि  लगभग  80  लाख  लोग वस्त  |
 लेकिन  भागलरुर,  पटना  झोर  भोजपुर  जिले
 सरकार  की  रिपोर्ट  म ेशामिल  नही  है  ।  इन  तीनो
 जिफों  को  शामिल  करके  एक  करोड़  25  लाख
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 लोग  त्स्त  हैं।  प्रौर  उनमे  ही  रूपये  धन
 की  बरबादी  हुई  है।  सरकार  के  मूताबिक
 27  आदमी  बाढ़  मे  मारे  गए,  लोग  भूख  से
 मरे  है  जिन  की  चर्चा  ब,जपेपी  जीमे  की

 खुद  हमारी  पार्टी  के  नेता  श्री  जगन्नाथ  सरकार
 अ्रभी  हाल  में  दरभगा  जिले  में  दौरे  पर  गये
 थे  ।  उन  हा  कहता  है  कि  लोग  भूख  से  मरे  है।।
 राची  के  इलाके  में  सूख  की  वजह  से  एक
 दजेत  से  भ्रधिक  लोग  मर  है  1  प्राइम  भी
 मर  रहे  है,  जानव?  भी  मर  रहें  है  ।  तो  यह
 स्थिति  हमारे  सूख  क॑  हैं  -  इस  हालत  में
 सरकार  क्या  कर  है  1

 W  hrs
 आपने  सु  कि  बिदार  के  बजट  में  सहायता

 काये  के  लिए  साढ़े  चार  बारोड  रु०  की  व्यवस्था
 है।  लेकिन  कया  उपने  से  बाम  चल  जाएगा  ?

 बह  तो  ऊठ  के  मह  में  जीरे  के  समान  है|  जब
 भी  इस  तरह  की  विपत्ति  आई  है  तो  केन्द्रीय
 सरबवार  ने  मदद  करने  की  कोशिश  की  है।
 उनने  £966-67  में  9  बारोड  81
 लाख  र०  दिया  था,  967-68  में  जब
 सविद  सरकार  थी  शोर  भयकर  सूखा  पढ़ा
 था  उस  समय  1 बारोड  25  लाख  दिया  था,
 I97I-72  में  14 करोड  56  लाख  Bo  दिया

 था  और  972-73  में  7  करोड  80  लाख
 कण  दिया  था  लेबित  उस  बार  की  बाढ़  जैसा
 कि  कहा  जाता  है  कि  उत्तर  बिहार  में  20  वर्षो
 में  बभी  नही  आई  अधि  सहायता  केख्धको  करनी

 चाहिए  थी,  पौर  कम  से  कम  50  करोड  ह्
 केन्द्र  को  देना  चाहिए  था  ।  बिहार  सरकार  20
 करोड  रुपये  माग  रही  है।  हम  समझते  हैं  कि
 उसमे  काम  नही  चलेगा  |  कम  से  कम  50  करोड़
 कठ  झाप  की  देगा  होगा।  बिहार  सरकार
 35  000  टन  गया  मागती  रही  है  29  जुलाई
 को  झाघे  घटे  की  चर्चा  में  मैंने  कहा  था  कि  एक
 लाख  टन  गरल।  देना  चाहिये,  श्रौर  उस  बहस
 का  जबाब  देते  हुए  श्री  शिर्द  ने  कहा  या

 “I  may  say  that  the  actual  inflow
 of  foodgrains  to  Bihar  is  very  close
 to  lakh  tonnes.  It  ig  about
 75-80,000  tonnes.  70~80,000  tonnes



 as  Alleyed
 Starnation

 per  month,  including  Government
 allotment  from  the  Centra]  pool  are
 moving  to  Bihar.  Therefore,  it
 should  not  be  very  difficult  for  Bihar
 to  tide  over  the  situation  ”

 अगर  इतना  गल्ल  श्राप  भेज  रहे  है  तो
 लोग  भूखे  क्यों  मर  रहे  है  ।  लोग  परेशान  क्यों

 है?  श्राप  के  दल  के  लोग  बयान  क्यों  दे  रहे

 है  कि  बाढ़  झोर  सूखे  की  वजह  से  भूखमरी
 हुं  रही  है  ?  या  तो  श्राप  की  बात  गलत  है  झोर
 अगर  नही  तो  श्राप  द्वारा  भेजा  हुआ  गल्ला
 ब्लैबः  मार्केट  में  जा  रहा  है,  या  पट  प्रधिकारियां
 आर  मंत्रियों  की  जेब  में  जा  रहा  है।  या  तो

 बिहार  सरकार  गलत  कह  ही  है  या आप  गलत

 कह  रहे  है।  उत्तर  और  दक्षिण  विहार  की

 स्थिति  बहुत  ही  दयनीथ  है।  भ्राप  जानते  है
 कि  बिहार  की  0  करोड़  आावाद।  है  और

 बह  राज्य  मसब  स  पिछड़ा  झा  राज्य  है

 बहा  प्रति  व्यक्ति  प्र  द  आय  सब  स  कम  है
 मधघालथ  के  बाद  |  श्राप  ने  यह  भी  सना  वहा
 की  भूमि  उ4ंरा  है  कल  कारखाने  है  खान  है

 उद्योग  धथर  है  खनिज  पदार्थ  है  फिर  भी  वहा  के

 लोग  भूखो  मर  रहे  है  ।  इस  व।  कें।रण  यह  हे  कि
 सरकार  की  नीति  बाढ़  अर  सूख  को  रोकन
 के  बारे  में  सही  नहीं  है  आर  जब  लोन  प्रा  लिक
 विर्षात्त  से  परेशान  हो  जाते  है  ता  फिर  उन  के
 सामने  कठिनाई  भरा  जातो  है  जिसका  श्राप

 हल  नहीं  कर  पाते  दं।र  जोन  मर  जाते  है

 स्थिति  भयकर  है  टस  मौके  पर  सरकार  का
 क्या  करता  चाहिये  ।  उस  रे  में  में  कुछ  सुझ,व
 देना  चाहता  हू  7  पहले  मंने  माग  की  कि  50
 करोड  कुठ  बिहार  सरद।र  को  दीजिए  तभी
 रिलीफ  शौर  लोगो  के  पुनर्वास  का  काम  हो
 सकेगा।  नया  बीज  खेत  में  डाल  सकंगे  खेत
 कर  सकेंगे  ।  इस  के  प्रल।वा  हर  महीने  प्रापको  एक
 लाख  टन  गल्ला  जरूर  देना  चाहिए।  शझाप  ने
 कहा  था  कि  अगले  तीन  महान  श्रगन्त

 सितम्बर,  अ्रकतूबर  मे  देग।  इसलिए  ज्यादा
 से  ज्यादा  ई।  जिये  |  भी  स्थिति  बय  है  ?  जा
 भी  झ्राप  गल्ला  भेजते है  तो  वह  पूरा  नही  पडता

 पटना  शहर  मैं  जहा  350  ग्राम  लोगो  को  मिलता
 था  शाज  कंबन  900  ग्राम  ही  मिलता  है  जोर

 BHADRA  12,  3890  (SAKA)  Deaths  in  326
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 ae  भी  नियमित  रूप  से  नहीं  मिलता

 हैं।  पटना  में  50  फीसदी  श्राबादी  को  दो
 बकते  खाना  नहीं  मिलता  1  देहात  में
 लोगों  को  गल्ला  नहीं  मिलता  है।  इसलिए
 राशन  की  पूरी  व्यवस्था  कीजिए,  देहात
 श्रोर  शहर  में।

 बाढ़  के  बाद  बड़े  पैमाने  पर  महामारी
 होवी  इसलिए  दवा  और  डाक्टरों  की  व्यवस्था

 कीजिए।  श्राजवल  हमार  यहा  के  छात्र  वैसे
 ही  परेगान  है,  उनकी  पढ़ाई  एवं  वरह  से  ठप्प

 है,  और  जो  छात्र  पढ़  रहे  है  उद  की  फीस  माफ
 कर  दीजिए  और  उनका  मदद  दीजिए  ताकि
 अपनी  पढाई  चालू  रख  सके  1  माल  गुजारी  की

 वसूली  स्थगित  बर  दीजिए  तथा  और  जो

 दूसरी  बसलिया  हो  उस  को  भी  स्थगित  कर

 दीजिए  1  लोगे  को  चरावी  दी  जिए  ।  सर्व  दलीय
 बाढ़  समिति  बनाये  ने  वे  से  लेकर  ऊपर  तबो
 आर  सब  लोच  मिल  कर  बाढ़  और  सूखे  से
 पीडित  जनता की  मदद  करे  1

 हमारे  सूत्र  से  हर  जिले  मे  लोध  बादाव
 से  पीडिय  है  ai  ar  क्षत्र  मनेर  में  दो  दर्जन
 से  ज्यादा  गाव  कट  च्च्के  प्र,र  नये  ग्राभ  बट

 बहे है  उनकी  पुनवास  की  व्यवस्था  आज  त  ा

 नही  हुई  है।  20  वर्ष  हो  गए  है  आप  ने  सुना
 ि  मानमी  स्टजन  कटने  बाला  है  उसको

 बचाइये  लोगों  के  लिए  काडा  छावनी  छप्पर
 की  व्यवस्था  हीजिए।  चारे  की  व्यवस्था  करनी

 होगी  तर्गत  जानवर  भखे  ठहीं  मरे  वरना  खेती
 में  नुकसान  होगा  आप  को  बीज,  खाद  ओर  करे

 की  व्यवस्था  करनी  हार्ग  |  इस  मौके  पर
 सब  को  मिल  कर  काम  करना  चाहिए।  में  भी
 वाजपेयी  ज॑|  की  इस  बात  से  सहमत  नहीं  हु
 कि  अ्मसेम्बली  को  तौड  दा  झोर  बाइ  समाप्त

 हो  जाएगी  y  यह  बात  ठीक  है  कि  जब  तक  इस

 चरह  की  सरकार  रहेगी  जो  गलत  नीति  पर
 चलती  है,  जमीन  का  बटवारा  नहीं  करती,
 डी  होर्डिग  नहीं  करती,  बेकारी  दूर  करने
 के  लिए  ठोस  प्रोग्रान  नहीं  बनाती,  शिक्षा

 व्यवस्था  में  सुधार  नहीं  करती,  सब  तक  बिहार
 को  नये  सिरे  से  नव-निर्माण  क  रास्ते  पर  नही
 ले  जा  सकेंगे  ।  इन  का  मो  को  करने  वाली  सरकार



 I27  Alleged
 Starvation

 [aft  रामावतार  शास्त्री]

 की  जरूरत  है  और  इस  किस्म की  सरकार  बनती

 चाहिए  t  इरा  लिए  हम  सब  को  मिल  कर  बिहार
 के  सूखा-पीडितों  की  मदद  के  लिए  काम  करना

 चाहिए  तभी  हम  सफलता  के  साथ  जागे  बढ़
 सकंगे।

 सभापति  महोदय,  अभी  हम  केवल  बिहार
 के  बार  में  बहस  कर  रहे  हैं  लेकिन  उत्तर  प्रदेश
 के  पुर्वी  जिले,  पश्चिम  बंगाले  और  असम  में

 लोग  बाढ़  और  सूखे  से  पीड़ित  है  -  इसी  सदन  के

 एक  सदस्य  ने  पश्चिम  बंगाल  के  बारे  में  बार-बार
 वक्तव्य  निकाला  है  कि  बांकुड़ा  और  पुरूलिया
 जिलों  में  भुख  से  ढाई  लोगों  की  मृत्यु  हुई  है।
 श्री  मेहता  कांग्रेस  दल  के  हैं  और  उसी  इलाके
 से  जीते  हैं।  तो इस  तरह  की  स्थिति  उधर  भी

 है  -  तो  तमाम,  जगहों  पर  आप  को  ध्यान  देना

 चाहिए।  लेकिन  में  भ्रभी  बिहार  की  बात  कर

 रहा  हूं  और  आप  को  इस  क्षेत्र  की  तरफ  ध्याद
 देना  चाहिए  तभी  सही  माइने  में  आप  बिहार
 की  जतना  क॑  हिफाजत  कर  सर्कंगे  -  इसलिए
 मैं  समझता  हूं  विः  श्री  वाजपेयी  जी  ने  जो  स्थगन
 प्रस्ताव  रखः  है,उसको  आपको  मान  लेना  चाहिए
 क्योंकि  बिहार  सरकार  जनता  की  मदद  नहीं
 कर  रही  है  कि  और  उसके  मंत्री  इधर  उधर
 पैरवी  में  दौड़  धूप  कर  रहे  हैं  (व्यवघान)
 वहां  क ेएम०  ए०  एल०  भी  इसी  में  लगे  हुए
 है।  इस  तरह  की  बात  नहीं  होनी  चाहिये,
 और  यह  गलत  बात  है।  इस  बात  तो  अपने
 मज़भंदों  को  भूला  कर  उनको  थोड़े  दिनों  स्थगित

 कार  और  सव  को  मिलकर  जनता  की  सहायता
 करनीं  चाहिये

 इन्ही  शब्दों  के  साथ  में  इस  प्रस्ताव
 का  समर्थन  करता  हूं  ।

 श्री  हरि  किज्ोर  सिह  (पुपरी)  :  सभः-

 पति  जी,  बाजपेयी  जी  ने  जो  प्रस्ताव  रखः  है,
 उसको  कार्य-स्थगन  के  रूप  में  नहीं  आना

 चाहिए,  पर  इस  के  साथ  ही  कोई  ऐसी  व्यवस्था

 होनी  चाहिए थी  कि  बिहार  में  जो  गम्भीर

 स्थि(तपेंदा  हो  गई  है,  उस  पर  विचार  किया

 SEPTEMBER  3,  974  Deaths  in  r28
 Bihar  (Adj.  M)

 जाता  अन्य  परिस्थिति  में  लेकिन  यह  एक
 मौका  है  जब  हम  बिहार  की  गम्भीर  परिस्थिति
 के  सम्बन्ध  में  यहां  विचार  कर  सकते  हैं।

 सभापति  जी,  बिहार  के  वाई  इलाके

 ऐसे  हैं  जहां  हर साल  बाढ़  आती  है  और  बाढ़
 गाने  से  उत्तर  बिहार  के  काफी  हिस्सों  में

 बहुत  न्  क््सान  होता  है।  मैं  एक  ऐसे  इलाके
 से  आता  हूं  जहां  पर  बाढ़  वा  प्रकोष  सालाना

 होता  है  और  इस  बार  भी  एक  दफा  नहीं
 बल्कि  तीन-तीन  दफा  उस  इलाके  में  बाढ़
 आई  है।  मेरा  ख्याल  है  कि  i954  7%

 बिहार  के  काफी  बड़े  इलाके  में  भयंकर

 बाढ़  आई  थी  |  उसके  बाद  इस  साल  भयंवबर

 बाढ़  आई  है।  इतना  ही  नहीं  उत्तर  बिहार
 में  4954  में  जितनी  बर्बादी  हुईं  थी,  जितना

 नुक्सान  हुआ  था,  उतना  बाढ़  का  प्रकोप

 इस  साल  हुआ  है।  इसलिए  वहां  पर  इतनी
 गम्भीर  परिस्थिति  है  कि  मैं  क्या  कहूं !
 मैं  उस  इलाके  से  आता  हूं  और  मेरा  क्षेत्र

 उस  इलाके  में  है  शौर  दस  दिन  से  मैं  वहां
 पर  घूम  रहा  हुं  और  बिहार  सरकार  के
 पास  इतनी  क्षमता  नहीं  है  और  न  उस  के

 पास  इतने  साधन  हैं  कि  वह  लोगों  को  राहत
 दे।  इसलिए  आज  मैं  इस  सदन  में  मांग

 करता  हूं  जो  इतनी  भयंकर  स्थिति  पैदा

 हो  गईं  है,  उस  की  सारी  जिम्मेदारी  केन्द्रीय

 सरकार  अपने  ऊपर  ले।  अगर  केन्द्रीय

 सरकार  इस  जिम्मेदारी  को  नहीं  लेती  है,
 तो  बिहार  में  और  भयंकर  स्थिति  पैदा

 होगी  |  भूखमरी  की  स्थिति  अभी  पैदा  हो
 गई  है,  इतना  मैं  जरूर  कहुंगा  और  उस  भुख-
 मरी  की  स्थिति  से  बिहार  को  बचाने  के  लिए,
 मैं  समझता  हूं,  केन्द्रीय  सरकार  को  हिम्मत
 के  साथ  आगे  आना  चाहिए  और  उस  की  पूरी
 जिम्मेदारी  लेन!  जाहिए  और  इस  सन्दर्भ

 में  शास्त्री  जी  ने  जो  50  करोड़  रुपये  की

 मांग  की  है  और  एक  लाख  टन  अनाज

 सितम्बर  और  अक्तूबर  के  महीमों  के  लिए
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 मांगा  है,  उस  का  मैं  तहे  दिल  से  समर्थन

 करता  हुं।
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 साथ  ही  मैं  इस  अवसर  पर  देश  की  अन्य

 समाज  सेवी  संस्थाग्रों  से  भी  अपील  करता

 हूं  कि  वे  इस  भयंकर  स्थिति  में  विहार  में  जा

 कर  लोगों  की  सहायता  करें।  वर्तमान

 परिस्थिति  को  विचार  में  रखते  हुए,  एक  तो
 «  तात्कालिक  सहायता  की  मांग  जो  शास्त्री

 जी  ने  की  है  और  ग्रन्य  सदस्यों  ने  भी  कहा  है,
 उस  पर  मैं  ज्यादा  कहना  नहीं  चाहता  हूं
 मैं  यह  कहना  चाहता  हुं  कि  अन्न  की  जो

 समस्या  है,  उस  को  देखते  हुए  जितना  अनाज

 केन्द्रीय  सरकार  विहार  को  दे  रही  है,

 वह  अपर्याप्त  ह ैऔर  एक  लाख  टन  सितम्बर
 में  और  एक  लाख  टन  अक्टूबर  में  अगर

 विहार  को  अनाज  वहीं  दिया  जाता  है,
 तो  बिहार  में  जो  लोग  हैं,  खास  तौर  पर

 खतिहार  मजदूर  और  छोटे  बिसान,  उन  को

 भूखमरी  से  नहों  वचाया  जा  सकता  है।

 दूसरी  चीज  यह  है  कि  बाढ़  के  हटने  के

 बाद  हैजा  या  चेचक  का  और  खास  तौर

 पर  हैज॑  और  दूसरी  बीमारियों  का  प्रकोप

 हो  जाया  करता  है।  इसलिए  उन  के  लिए
 पर्याप्त  दवा  दारू  की  व्यवस्था  भी  होनी

 चाहिए  |

 एक  श्रौर  बात  जो  वाजपेयी  जी  ने

 बहुत  जोरदार  शब्दों  में  कही  है  वह  यह  है
 कि  जानवरं  के  लिए  चारे  की  व्यवस्था

 होनी  चाहिए।  मैं  जिस  इलाके  से  आता  हुं,
 वहां  पर  चारे  की  भयंकर  प्रभाव  है  और

 जानवरों  के  खाने  के  लिए  और  उन  की  दवा-

 दारू  की  पर्याप्त  व्यवस्था  नहीं  है।  इसलिए

 इस  और  भी  हमारा  ध्यान  जाना  चाहिए
 और  साथ  ही  इस  सन्दर्भ  में  मैं  यह  कहूंगा  कि

 छोटे  किसानों  और  मध्य  परिवार  के  जो  लोग

 हैं,  छोट  परिवारों  के  जो  विद्यार्थी  हैं,  उन  की

 फीस  भी  माफ  होनी  चाहिए।  उस  का  भार

 चाहे  केन्द्रीय  सरकार  वहन  करे  या  बिहार
 सरकार  वहन  करे,  लेकिन  उन  की  फीस  की

 BHADRA  12,  896  (SAKA)  Deaths  in
 Bihar  (Adj.  M)

 व्यवस्था  होनी  चाहिए  और  साथ  साथ  आने

 वाले  वर्ष  के  लिए  उन  को  किताबें  देने  की

 व्यवस्था  भी  की  जानी  चाहिए।
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 एक  दूसरा  पहल  है  खेती  का।  श्रीमन,
 इस  साल  तो  बाढ़  में  खेती  का  नुकसान  ह
 गया  लेकिन  जो  खरीफ  की  फ़सल  का  न् क्सान
 हुआ  है,  उस  का  असर  अगले  साल  पड़ेगा।

 इसलिये  रबी  के  अभियान  के  लिए  आज  से

 व्यवस्था  होनी  चाहिए  और  इस  सम्बन्ध  में

 मैं  वह  कहुंगा  कि  गेहूं  और  मक्का  के  वीजों  की

 व्यवस्था  पर्याप्त  मात्रा  में  होनी  चाहिए  नहीं
 तो  अगले  साल  जो  अभाव  आएगा  बिना

 सूखे  के,  विना  बाढ़  के  जो  अवस्था  आ  जाएगी,
 उस  का  म्काबला  करता  सरकार  के  लिए
 सम्भव  नहीं  होगा।  इसलिए  किसानों  के

 लिए  कृषि  ऋणों  की  व्यवस्था  होनी  चाहिए
 श्रौर  50  करोड  रुपए  की  जो  मांग  शास्त्री

 जी  ने  की  है,  उस  का  मैं  समर्थन  करता  हू  ।

 उस  को  सरकार  तकावी  लोन  के  रूप  में,
 सरकारी  बैंकों  द्वारा,  भूमि  वन्धक  बैंकों  के

 द्वारा  या  अन्य  साधनों  के  द्वारा  दें,  लेकिन

 वह  मिलनी  आ्रावश्यक  है  और  जब  तक

 वह  पैसा  नहीं  मिलिगा  और  साथ  ही  साथ

 फटिलाइजस  और  डीजल  की  व्यवस्था

 नहीं  होगी  बड़े  पैमाने  पर,  तब  तक  रबी  का

 अभियान  सफल  नहीं  हों  सकता  है  और  अगर

 रबी  का  अभियान  सफल  नहीं  होगा  तो  अगले

 साल  सरकार  उस  का  मुकाबला  नहीं
 कर  सकेगी  |

 अन्त  में  एक  वात  और  मैं  रखना  चाहुंगा  |

 बिहार  में  बड़ी  बड़ी  नंदी  घाटियों  की  योजना

 बनी  है।  उन  का  क्या  ह्थ्र  हुआ  है,  हम  भी

 जानते  हैं  ।  हम  चाहेंगे  कि  सरकार  इस  अवसर

 का  लाभ  उठा  कर  उन  बड़ी  बड़ी  योजनाग्रों

 का  मल्यांकन  कराव  और  यह  देखे  कि  वे

 कितनी  उपयुक्त  हुई  हैं।  गर  वे  ग्नुपयुक्त
 हैं ब्रौर  स्रगर  उन  से  सिंचाई  के  दूसरे  कामों  में

 कठिनाइयां  पैदा  हो  रही  हैं,  तो  मैं  चाहूंगा
 कि  सरकार  हिम्मत  के,  साथ  उन  योजनाओं
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 [aft  हरि  किशोर  सिंह]
 को  बन्द  कर  दे  श्रौंर  सरकार  सारा  ध्यान

 लघ्  सिंचाई  योजनाओं  पर  दे  और  इस  सम्बन्ध

 में  यह  कहना  चाहता  हूं  कि  सरकार  का  लक्ष्य

 1974-75  में  यह  होना  चाहिए  कि  दो

 हजार  नये  राजकीय  नलकूप  वह  बढ़ाए

 बिहार  में  और  इस  के  लिए  सरकार  20

 करोड़  या  25  करोड़  रुपये  की  ऋण  की

 व्यवस्था  करे।  अगर  ये  नलकूप  वहां  पर

 लग  जाएंगे  तो  बिहार  में  नई  कपि  क्रांति

 होगी  |  देश  में  बाढ़  वगैरह  की  समस्या  तो

 आती  रहेगी  लेकिन  इस  से  बहुत  बड़ा  कल्याण

 बिहार  का  होगा  ।  हमारे  इलाके  में  वागमती

 है  और  उस  से  बहुत  न्कसान  हर  साल

 होता  है।  कोशी  योजना,  सभापत्ति  जी,

 6,  7  साल॑  से  खटाई  में  पड़ी  है  और  धीरे

 घीरे  चलती  है।  वह  22  करोड़  रुपये  की

 योजना  है  लेकिन  कभी  एक  करोड़  रुपया

 दिया  जाता  है  और  कभी  20  लाख  रुपया

 दे  दिया  जाता  है।  पता  वहीं  कब  तक  वह
 योजना  चलतो  रहेगी।  इसलिए  इस  योजना

 को  शीघ्रदापूवंक  पूरा  किया  जाना  चाहिए
 जिस  से  सीतामढ़ी  और  मुजफ्फरपुर  के  जिलों
 के  बहुत  बड़े  इलाके  में  सिंचाई  की  सुविधा

 हो  सके  और  बाढ़  के  प्रकोप  से  बचा  जा

 सके  ।
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 श्रन्त  में  यह  कहना  चाहूंगा  वि  कृषि
 मन्त्री  जी  एक  वार  स्वयं  जा  कर  देखे  कि

 पुरी  योजना  जो  छपी  हुई  है,  उस  की  क्या

 प्रगति  है।  उस  का  उन  को  मूल्यांकन  करना

 चाहिए  और  सरकार  को  निर्देश  देना  चाहिए
 कि  क्या  क्या  हम  कर  सकते  हैं  और  975—

 76  में  हम  क्या  कर  सके गे  बिहार  में  अन्नो-

 उत्पादन  की  दृष्टि  से  t

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का

 विरोध  करता  हूं।
 *SHRI  J.  MATHA  GOWDER  (Nil-

 giris):  Mr.  Chairman,  Sir,  I  rise  to

 *The  original  speech  was  delivered
 in  Tamil,
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 say  a  few  words  on  the  Adjournment
 Motion  of  Shri  Atal  Bihari  Vajpayee
 about  starvation  deaths  in  the  State
 of  Bihar.  I  extend  my  full  support  to
 this  Adjournment  Motion  because  it
 reflects  the  true  state  of  affairs  in
 Bihar  on  account  of  the  failure  of  both
 the  Central  and  the  State  Governmentg
 in  meeting  the  needs  of  the  people  of
 Bihar.

 Sir,  it  is  most  unfortunate  that  we
 shoulg  discuss  about  starvation  deaths
 in  Bihar  27  years  after  Independence.
 Such  starvation  deaths  either  in  the
 State  of  Bihar  or,  for  that  matter,  in
 other  parts  of  the  country  are  not
 exceptional  occurrences  of  this  year
 only;  they  have  become  a  recurring
 feature  year  after  year  on  account  of
 either  floods  or  drought.

 The  recurring  floods  in  Bihar  are
 mainly  due  to  the  gushing  waters  of
 river  Ganges.  When  the  Britishers
 ruled  the  country,  one  Sir  Artur  Cot-
 ton  formulated  a  plan  for  linking  up
 Ganges  with  the  river  Cauvery  in  the
 South,  with  a  view  to  averting  the  re-
 curring  floods  in  the  Gangetic  Plain
 including  the  State  of  Bihar.  After
 many  decades,  Dr.  K.  L.  Rao,  the  for-
 mer  Minister  of  Irrigation  and  Power,
 took  interest  in  reviving  this  plan  for
 the  purpose  of  giving  protection  to
 the  people  in  the  Gangetic  Plain  from
 the  fury  of  floods.  He  also  invited  a
 U.N.  Team  to  visit  India  and  assess
 the  practicability  of  this  scheme.  The
 U.N.  Team,  after  making  a  thorough
 investigation,  expressed  the  view  that
 it  would  be  practicable  to  implement
 this  scheme.  I  would  like  to  know
 from  the  hon.  Minister  what  concrete
 steps  have  been  taken  by  the  Govern-
 ment  in  the  matter  of  formulating  and
 implementing  this  scheme  of  linking
 Ganges  with  the  river  Cauvery.  This
 scheme,  when  implemented,  would  end
 the  problem  of  floods  in  the  Gangetic
 Plain  and  in  consequence  avert  the
 calamity  of  starvation  deaths  in  our
 country.

 Sir,  29  districts  of  Bihar  have  been
 afflicted  by  swirling  waters  of  flood
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 and  6  districts  of  Bihar  have,  at  the
 same  time,  been  affected  by  serious
 drought.  I  woulg  like  to  charge  both
 the  Central  Government  and  the  State
 Government  that  they  have  not  taken
 adequate  flood  control  measures  in
 time,  though  they  are  aware  of  the  fact
 that  floods  come,  with  a  monotous
 routine  year  after  year,  in  a  particular
 period  of  the  year.  Even  after  roaring
 floods  have  ravageg  vast  areas  in  the
 State,  the  Government  have  not  come
 forth  with  adequate  flood  relief  mea-
 sures.  It  is  common  knowledge  that
 only  poor  people  are  unavoidably  the
 victims  of  floods.  None  in  this  House
 would  have  heard  of  a  rich  man  affect-
 ed  bv  the  floods.  I  woulg  like  to  know
 what  kind  of  relief  is  being  given  to
 the  flood  victims  in  the  State  of  Bihar.
 When  an  air-passenger  dies  in  an
 air-crash,  his  family  members  get  a
 compensation  of  a  lakh  of  rupees.
 When  a  train  traveller  dies  in  a  train
 accident,  his  family  members  get  ६
 compensation  of  Rs.  50,000.  Let  us
 see  what  is  the  position  obtaining  in
 the  case  of  flood  victims.  The  flood
 victims  get  as  compensation  a  paltry
 sum  of  Rs.  30/-  or  at  the  maximum
 Rs.  100'-.  Is  this  relief  adequate
 enough  to  survive  for  g  family  in  dis-
 tress?  After  this  nominal  assistance,
 the  flood  victims  are  to  fend  for  them-
 selves.  In  taese  circumstances,  what
 can  you  expect  except  starvation
 deaths  in  the  flood  affected  areas?
 From  1974-75,  the  Central  Govern-
 ment  have  also  stoppeg  the  drought-
 relief  assistance  to  the  States.  Na-
 turally,  starvation  deaths  will  be  on
 the  increase.
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 Sir,  I  have  no  hesitation  in  saying
 that  the  blame  for  starvation  deaths
 in  the  country  squarely  rests  on  the
 shoulders  of  the  ruling  party.  They
 are  primarily  due  to  the  absence  of
 concrete  plans  and  constructive  pro-
 grammes  for  controlling  the  floods.
 Even  the  programmes  that  are  there
 are  not  being  implemented  properly
 and  effectively  by  the  Government.
 Besides  this,  the  power-hlinger  of  the
 ruling  party  has  also  positively  ¢on-
 tributed  to  the  increase  in  starvation
 deaths  in  the  country.  I  would  like
 to  substantiate  my  contention  by  re-
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 ferring  to  the  political  atmosphere  pre-
 valent  in  the  State  of  Bihar  at  the
 time  when  the  entire  State  is  engulfed
 in  floods.  The  Congress  Party  Chief
 Minister  of  Bihar,  Shri  Ghaffoor,
 shuttles  between  Patna  and  Delhi  in
 the  interest  of  retaining  his  seat  of
 power.  He  has  no  time  to‘care  for
 the  floods  affected  people  in  his
 State.  Likewise,  the  Central  Gov-
 ernment  are  more  concerned  with
 how  to  stop  the  moment  of  Shri
 Jayaprakash  Narayan  than  to  protect
 the  people  of  Bihar  from  starvation.
 Similarly,  the  members  of  the  ruling
 Congress  Party  in  Bihar  are  more
 interested  in  gathering  signatures  for
 and  against  the  Chief  Minister  than  in
 extending  succour  and  solace  to  the
 floog  victims  in  the  State.  Just  like
 one  part  of  Bihar  is  afflicted  by  floods
 and  the  other  part  by  drought,  one
 section  of  the  ruling  Congress  Party
 in  Bihar  is  7gainst  the  Chief  Minister
 and  keen  to  oust  him,  the  other  sec-
 tion  is  working  in  favour  of  the  Chief
 Minister.  It  is  clear  from  the  above
 that  the  entire  ruling  Co-:5  oss  Party
 is  engaged  in  the  power  ro  aggle  and
 naturally  it  has  no  time  ta  work  for
 ameliorating  the  sufferings  of  the  peo-
 Ple  of  Bihar.  Instead  of  playing  poli-
 tics  with  the  life  of  the  people  of
 Bihar,  if  the  ruling  Congress  Party
 takes  interest  in  implementing  the  re-
 ‘lief  measures  for  the  benefit  of  the
 suffering  people,  they  will  be  doing  a
 significant  service  to  the  nation  in  pre-
 venting  starvation  deaths.
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 Before  I  conc  ude,  I  would  like  to
 ‘urge  upon  the  Government  that  they
 ;must  do  everything  in  their  power  to
 -avert  starvation  deaths  in  our  country.
 *The  Government  must  formulate  a
 ,time-bound  plan  for  controlling  the
 recurring  floods.  In  fact,  the  Gov-
 ernment  must  formulate  a  National
 Water  Policy  which  alone  can  reduce

 “the  impact  of  floods  in  our  country.
 Ihe  Government  of  India  must  rush
 foodgrains  to  the  State  of  Bihar  and

 |
 avoig  further  starvation  deaths  in  the
 State.

 i  श्री  एम०  रामगोपाल  रेड्डी  (निजामा- '
 बाद)  :  सभापति  जी,
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 श्री  अटल  बिहारी  वाजपेयी  :  इनका

 बिहार  से  क्या  मतलब  है  ?

 श्री  एम०  रामगोपाल  रेड:  जितना

 मतलब  वाजपेयी  जी  का  है.  उतना  ही  मेरा  है  ।

 सभाथत्ति  महोदय  :  अटल  बिहारी  जी  तो

 नाम  से  ही  विहारी  है

 श्री  अटल  बिहारी  वाजपेयी  :  मं  तो

 जन्मजात  विहारी  हू

 श्री  एम०  रायगोपाम  रे  डी:  में  वाजपेयी

 जी  को  बधाई  देता  हु--इस  वास्ते  नहीं  कि  वे
 काम  रोको  प्रस्तातब  लाये  हैं,  वल्कि  इस  लिये

 बधाई  देता  हूं  कि  वे  पुरे  विरोधी  -ल'  के  नेता
 बन  गये  हैं।  हम  इस  सेशन  में  देख  रहे  हैं  कि
 जो  भी  वाजपेयी  जी  कहते  हैं,  चाहे  लेफ्ट

 कम्यूनिस्ट  हों  या  राइट  कम्यू  निस्ट  हों,  स्वतंत्र

 पार्टी,  सभी  पार्टियां  उनको  फौलो  करती  हैं
 जनसंध  के  प्रस्ताव  को  कि  ig  वर्ष  के  वालकों
 को  वोट  का  हक़  होना  चाहिए,  पूरे  ग्रापोजीशन
 ने  स्वीकार  क्रिया।  इस  लिये  में  उनको

 अपोजीशन  का  नेता  मानता  हूं,  वैसे  जितने

 दूसरे  नेता  हैं  सत्र  उनके  फौलोग्रस  हैं।

 सभापति  जी,  विहार  की  परिस्थिति

 बहुत  गम्भीर  परिस्थिति  है।  मगर  इसमें

 हम  को  एक  वात  का  ख्याल  रखना  चाहिए
 कि  बात  का  वतंगड़  नहीं  वनाना  चाहिए,
 राई  को  पर्वत  नहीं  वनाना  चाहिए,  छोटी  छोटी

 चीज़ों  को  बहुत  बड़ा  बना  कर  नहों  दिखाना

 चाहिए  1  क्योंकि  जब  हम  सदन  में  उहस  करते

 हैं  ती इसका  मतलत्र  यह  नहीं  है  क्रि  हम  आपत

 में  बातें  कर  रहे  हैं,  बल्कि  सारी  दुनिया  के

 सामने  हमारी  वातें  जातो  हैं।  अगर  यहां  यह

 कहा  जायगा  कि  लोग  भूखे  मर  रहे  हैं,  जो

 असल  में  सही  नहीं  है,  लेकिन  दुनिया  के  अखबारों

 में  छपेगा  कि  भारतवर्ष  में  सत  लोग  भूखे  मर

 रहे  हैं।  इस  किस्म  की  पिक्चर  पूरी  दुनिया
 को  देना  अच्छी  वात  नहों  है  ।

 [Surr  Divese
 in  the  chair.]~
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 में  उनसे  विनती  करता  हूं  कि  वे  इस  प्रस्ताव  को

 वापस  ले  लें,  क्योंकि  भारत  देश  को  दूसरे  देशों
 की  नजर  में  गिरा  देना  अच्छा  काम  नहीं  है,
 यह  देशभक्ति  का  काम  नहीं  है।  कम  से  कम

 हमारे  वाजपेयी  जी  को  यह  काम  हरगिज  नहीं
 करना  चाहिए,  क्योंकि  वह  कहते  है  कि  जनसंघ
 देशभक्ति  की  निशानी  है।  इस  तरह  की  बातें

 कह  कर  वे  देश  के  इमेज  को  मिट्टी  में  मिलाने
 की  कोशिश  कर  रहे  है  ।  इसलिये  मेहरबानी
 करके  इस  किस्म  का  भाषण  इस  सदन  में  न  दे  ।

 यह  ठीक  है  कि  बाढ़  आती  है,  खूखा  ञ्राता  है।
 में  पुछता  हुं--इतना  बड़ा  मुल्क  है,  किस

 राज्य  में  बाढ़  या  खूखा  नहीं  अ्राता  कांग्रेस

 राज्य  इस  वाढ़  या  सूखे  को  नहीं  लाया  है।

 एिछले  27  सालों  से  कांग्रस  इस  देश  में  राज्य

 कर  रही  है,  लेकिन  हमारे  दरिया  तो  इस  देश  में

 हजारों  सालों  से  मौजूद  हैं।  हजारों  साल

 पुरानी  इन  नदियों  को  25  सालों  में  एक  साथ

 कन्ट्रोल  करना  मुमकिन  नहों  है।  लेकिन

 मुश्किल  उस  वक्त  और  ज्यादा  बढ़  जातो  है
 जव  हमारे  विरोधी  दल  के  नेता  लोगों  के  दुःख
 को  और  ज्यादा  बढ़ाने  की  कोशिश  करते  हैं  t

 वहां  गफ्फूर  साहव  को  मिनिस्ट्री  है--
 अच्छी  भी  हो  सकती  है  श्रौर  खराब  भी  हो
 सकती  है।  उत्त  मिनिस्ट्री  को  तिकाल  देते  का

 सबसे  आसान  तरीका  यही  है  कि  वहां  उनके

 खिलाफ़  नो-कान्फीडेन्स  मोशन  मृत  कर

 दीजिये  |  अगर  ज्यादा  संख्या  उनके  खिलाफ

 जायगी  तो  नफ्फूर  साहब  अपने  आप  गाय

 हो  जायेंगे।  ऐसा  न  करके  राजन!  पहां

 ढ्खों  को  बढ़ा  कर  कहने  का  क्रोशिश

 करना  ठीक  नहीं  है

 एक  वात  में  कहता  चाहता  हु-अ्ह  बहुत

 बड़ी  मुसीबत  आई  है  श्राप  उनको  तकावी  या

 कर्जा  मत  दीजिये,  बल्कि  सीधी-सादी  प्रान्ट

 दीजिये,  तभी  उनकी  हालत  सुधर  सकती  |

 श्रो  रणब्रहादुर्रसह  (घस्िधी)  :  धभावति

 जी,  बिहार  प्रदेश  धीरे-धीरे  मत्यु  के  कगार
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 की  तरफ  जा  रहा  है  शौर  हम  सब  को  भारतीय

 मागरिक  होने  के  नाते  इस  मृत्यू  ताण्डव  को

 देख  कर  प्रत्यन्त  कष्ट  होना  स्वाभाविक  है।
 यहां  पर  सूखे  भौर  बाढ  की  समस्या  तो  है  ही
 लेकिन  उनके  साथ  साथ  जो  न्य  समस्याये
 उत्पन्न  हो  गई  है  उनके  निराकरण  पर  भी

 हमको  विचार  करना  है।  सभापति  जी,
 झभी  तक  जो  चर्चा  हुई  है  उससे  तो  केवल

 इतना  हो  निराकरण  सामने  झाता  है  कि  कुछ
 दो-चार  करोड  रुपया  यहा  से  चला  जाय,

 कुछ  बीज  की  व्यवस्था  यहा  से  हो  जाय  भौर
 ऐसा  सोचा  जा  रहा  है  कि  इतना  कर  देने  मात्र

 से  वहा  की  समस्या  का  निराकरण  सम्भव

 होगा  ।
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 में  सक्षेप  में  यह  निवेदन  करना  चाहता  हु--
 वहां  की  समस्या  केवल  बाढ़  या  सूख  की  समस्या

 नहीं  है।  वहा  की  समस्या  श्राज  की  परि-
 स्थितियों  मे  थोडी  और  गम्भीर  हो  चली  है  nN
 वहा  ब  यह  कहा  जा  सकता  है  कि  सामान्यत

 वहा  की  प्रशासन  पद्धति  इस  समय  टूटने  जैसी

 हो  गई  है  ।  इस  सदन  को  अच्छी  तरह  से  मालूम
 है  कि  इस  समय  वहां  पर  एक  राजनीतिक

 उथल-पुथल  भी  चालू  है।  इन  सब  चीज़ों  को
 देखते  हुए  केवल  दा-चार  करोड  रुपया  दे  देने  से
 झयवा  कुछ  बीज  पहुचा  देने  से  वहा  की  जनता
 का  यह  कप्ट  दूर  होने  वाला  नही  दीखता  |

 बीज  के  बारे  से  केबल  इतना  हो  कहुगा  कि

 आज  हमारे  देश  मे  उबरकों  की  भी  एक  बडी

 भारी  समस्या  है  भौर  झभी  पिछली  बार  जब  हम
 लोगो  ने  इस  सदन  में  बाढ  के  ऊपर  चर्चा  की
 थी  तो  मुझे  यह  सुनते  से  झ्ाया  कि  शासन  यह
 सोच  रहा  है  कि  धान  के  पौध  बिहार  भेज  कर

 यहां  लगाये  जाये  ।  इस  सदन  मे  जो  भी  किसान

 होगे  &  जानते  है  कि  झाज  सितम्बर  के  महीने  मे

 धान  की  पौध  लगाने  से'  कोई  फसल  मिलने

 बाली  नहीं  है  भौर  शासन  जिसके  सामने  वैसे  ही
 झाधिक  सकट  है,  यदि  ऐसी  गलती  करेगा  तो

 सहू  फसल  तो  गई  ही,  झागे  भासे  बालो  फसल

 से,  जहां  १२  था  का  पानी  भरा  है  भौर  जहां
 गर  रबी  की  फतल  बोते  से  कुछ  ह || ह  मिल

 BHADRA  12,  7896  (SAKA)  Deaths  wn
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 सकता  है  उस  फसल  से  भो  शामन  हाथ  धो
 लेगा।  झ्रत  मेरा  विनस  निवेदन  है  कि  शासन
 वहा  पर  बाढ़  पीडितो  को  क्ष  सम्बन्धी
 सहायता  देने  की  बात  करे  और  भ्रधिकाशत.
 अने  का  बीज  वहा  पर  भेजा  जाये  क्योकि
 चना  एक  ऐसा  खाद्य  है  जिसमे  उवरक  की
 आवश्यकता  नहीं  है  ग्रोर  बह  खाद्यान  आम  सौर
 से  गरीब  व्यक्तियों  क ेलिए  3-4  महीने  में
 उपलब्ध  हो  जायेगा।
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 जो  पहले  मैने  आपके  सामने  एक  समस्या
 रखी  थी  कि  वहा  पर  शासन-सन्त्र  ही  टूट  रहा  है
 उसके  लिए  मेरा  प्रधान  मत्री  जी  से  झनुरोध
 है--प्रधान  मत्री  स ेइसलिए  कह  रहा  हू  क्योकि

 बहू  समस्या  कृषि  मत्रालय  और  सिचाई
 मत्ालय  की  पहुच  से  बाहर  हो  चलो  है  इसलिए
 जब  तक  प्रधान  मत्री  इसके  बारे  मे  विशेष  रूप
 से  ध्यान  नही  देगी  तवतक  कितनी  भी  सहायता
 केन्द्र  से बिहार  को  भेजी  जाये  उसका  कोई
 फल  निकलने  वाला  नहीं  है।  कारण  यह  है
 कि  वहा  के  डिप्टी  कलक्टर्स  ला  ऐंड  झार्ड र
 सिच्युएशन  को  कन्ट्रोल  करने  के  अलावा
 अपने  दफ्तर  मे  ब॑  5  नही  पाते  हैं  इसलिए  एक  दो
 करोड  रुपया  पहुचने  से  वहा  कोई  फर्क  नही
 पडेगा.  ब्रत  प्रधान  मत्री  जी  से  मेरा  अनुरोध
 है  कि  बिहार  मे  जो  हो  रहा  है  वह  ठीक  ठीक

 ऐसी  ही  समस्या  है  कि  सिर  अगर  धड  से
 झलग  हो  जाय॑  ता  कोई  भी  काम  ठीक  से

 नही  होता  ।  मं  कहता  हू  जयप्रकाश  जो  जो  बात
 करते  हैँ  वह  काग्रेस  दल  के  सिर  को  बात  है
 झौर  काग्रेस  दल  का  जो  हाथ  है,  जो  शासन  कर
 रहा  है  वह  उससे  अलग  हो  चला  है।  भत
 यदि  समस्या  का  मूलत  अच्छे  ढंग  से  निराकरण
 करना  हो  तो  जयप्रकाश  जी  को  दिल्लो

 बुलाकर  प्रधान  म्बो  जो  उनसे  चर्चा  करे
 और  वहा  पर  जो  राजनीतिक  समस्या  उत्पन्न

 हो  गई  है,  पहले  उसका  निराकरण  ढढ  जाये,
 तभो  दो  चार  करोड़  रुपया  देते  से  वहा  बाइन
 पीडितो  को  कुछ  सोमित  लाभ  हो  सकेगा

 SHRI  R  N  BARMAN  (Salurghat):
 We  are  discussing  the  flood  and
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 {SHRI  R.  N.  BARMAN]
 drought  situation  in  the  country.  The
 monsoon  in  India  is  preceded  by
 droughts  and  followed  by  floods.  This
 has  been  the  general  pattern  of  the
 weather  behaviour.  Unfortunately
 this  year  both  drought  and  flood  are
 running  parallel  in  the  country.  While
 the  States  of  U.P.,  Bihar,  Assam,
 Arunachal,  West  Bengal,  Orissa,
 Kerala  and  parts  of  Madhya  Pradesh
 are  suffering  from  floods,  Gujarat  and
 Rajasthan  and  some  parts  of  Madhya
 Pradesh  are  suffering  from  drought
 condétrons.  ‘The  common  factor  in
 both  cases  is  the  acute  suffering  of
 the  people  either  because  of  exces~-
 sive  water  or  the  lack  of  it.
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 While  total  immunity  from  floods  fs
 an  impossibility  what  we  are  trying  to
 do  today  through  discussion  is  to
 locate  the  areas  and  use  our  limited
 financial  resources.  We  would  be
 able  to  mitigate  the  sufferings  of  the
 people  and  lessen  the  colossal  drain  on
 national  economy  that  floods  cause
 every  year.  According  to  official  esti-
 mites  floods  cause  an  annual  loss  of
 346  crores,  during  the  period  953  to
 ‘1973.  This  however  does  not  take  in-
 to  account  the  loss  due  to  remission
 of  land  revenue,  water  rates,  repair
 of  roads,  industrial  losses  or  break-
 down  in  transport.  According  to  a
 unofficial  estimate  published  by  the
 Financial  Express,  a  responsible  eco-
 nomic  daily,  in  its  issue  of  4  August,
 ‘1074,  Floods  take  an  annual  toll  of  730
 human  lives,  43,000  cattle  heads  and
 we  lose  one  million  tonnes  of  food-
 graing  every  vear  If  we  take  these
 alsn  inta  uecount,  the  real  loss  comes
 upto  450  crores  a  year

 If  we  attempt
 this  misery  ql

 to  find  out  how
 distributed  among

 the  States,  we  shall  find  that
 during  1953-1968,  aceording  to  the
 Atlas  on  floods  the  maximum  loss  was
 in  West  Bengal,  followed  by  एए.
 Punjab,  Bihar,  Orissa  and  Andhra
 Pradesh.  Areawise  breakup  of  floods
 during  the  sane  period  would  place
 UP  on  top,  followed  by  Punjab,  Bihar
 and  Orissa,
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 Even  though  the  Atlas  is  now  five
 years  old  and  it  is  tame  to  revise  it,
 the  general  pattern  of  flood  behaviour
 has  remained  the  same  and  the  States
 which  face  the  calamity  regularly  from
 East  to  West  are:  Assam,  West  Bengal,
 Orissa,  Bihar,  U.P.  and  Punjab  and  in
 the  South,  Narmada  takes  a  huavy
 toll  every  year.  Let  us  see  how  we
 have  faced  it  during  the  last  twenty
 years,  since  954  when  the  national
 flood  policy  was  adopted  and  a  Central
 flood  contro]  board  was  set  up  for
 preparing  and  co-ordinating  flood  con-
 trol  programmes  for  the  entire  coun-
 try.  Tull  the  end  of  March  1974,  more
 than  10,000  kms  of  embankments  and
 11,134  kms  of  drainage  channels  have
 been  built.  the  level  of  46,000  villages
 had  been  raised  and  about  200  towns
 had  been  brought  under  the  flood  pro-
 tection  scheme  Four  river  commis-
 sions  have  been  set  up,  Brahmaputra
 Ganga,  rivers  of  North  Western  India
 and  rivers  of  Central  India  This  is  not
 much  because  we  have  been  able  io
 provide  flood  protection  only  to  Afty
 per  cent  of  the  flood  affected  arcas,
 and  it  will  take  at  least  another  25
 years  to  achieve  our  target.  If  pro-
 gress  i,  slow,  the  reasons  are  not  far
 to  seck  In  all,  till  the  end  of  the
 Fourth  Plan  we  have  spent  about
 Rs,  350  crores  to  provide  flood  protec-
 tion  This  investment  in  comparison
 to  National  calamity  causeq  by  floods
 ig  too  meagre  rather  insignificant.

 I  will  now  deal  with  the  prevailing
 flood  situation  in  West  Bengal.  I  had
 enough  time  to  deal  with  other  States
 also  The  whole  of  North  Bengal  is
 in  the  grip  of  devastating  floods  Te
 situation  is  particularly  worst  m
 Cooch-Behar,  Jalpaiguri  and  Malda
 (West  Dinajpur).  In  West  Dinajpur
 the  flood  water  level  is  higher  by  two
 feet  this  year  than  the  highest  record-
 ed  in  1968-89,  In  my  distriet  of  West
 Dinajpur,  Itahar,  Balurghat,  Tapan.
 Gagarampur,  Lalampur  and  Raigan)
 have  been  affected  by  floods.  In  Tthar
 an  area  of  859  sq.  miles  between  the
 rivers  Sui  and  Mohanandg  has  turned
 iteelf  into  a  vast  pool  of  water  and  the
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 National  Highway  No.  8A  is  under
 water.  More  than  .5  lakhs  of  persons
 have  been  affected.  7000  houses  have
 collapsed  and  as  many  as  565  villages
 are  now  under  water.  In  Cooch-
 Behar  48,000  acres  of  land  including  a
 thousand  acres  of  crop  growing  are  is
 under  water  and  the  number  of  affect-
 ed  people  is  nearly  two  lakhs.  The
 entire  region  of  Jalpaiguri  hag  suffer-
 ed  two  waves  of  floods  involving  400
 sq.  miles  and  more  than  4.9  lakhs  of
 people  have  been  uprooted.  The  dis-
 trict  of  Malda  had  been  affected  be-
 cause  of  the  breach  of  the  bundh  on
 Mohananda  in  Bihar.
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 The  miseries  of  the  people  have  been
 further  aggravated  by  publication  of  a
 news  item  in  one  of  the  leading  Ben-
 gali  dally  Jugantar,  The  paper  inits
 issue  dated  8-8-74  has  published  a
 news  item  on  the  front  page  that
 while  the  whole  of  North  Bengal
 is  facing  the  second  wave  of
 floods  and  there  are  two  more
 months  left  before  the  flood
 season  will  be  over,  the  Govern-
 ment’s  funds  earmarked  for  relief
 wotk  are  exhausted  The  Central
 Government  have  withdrawn  the
 assistance  given  for  rehef  work  and
 drought  uflected  areas  The  Central
 Government  had  advised  the  State
 Government  tv  set  up  a  special  fund
 to  meet  the  natural  disasters  Like
 droughts  ang  flocds  and  keep  that
 money  im  the  Reserve  Bank  of  India.
 But  the  State  Government  have  not
 been  able  to  set  up  this  fund  yet  und
 dupe  to  stoppage  of  overdratt  and  in-
 crease  in  prices.  adequate  relief  could
 not  be  piven  to  the  flood  affected
 people  Jugantar  is  a  widely  read
 paper  and  a  sense  of  pamic  has  grip-
 ped  the  people  with  the  publication
 of  this  news  item.

 I  would,th  erefare,  urge  upon  the
 hon.  Minster  to  kindly  clarify  the
 whole  position  and  help  the  State
 Governments  in  this  time  of  need  so
 that  the  people  should  not  suffer  due
 to  lack  of  funds,  I  would  like  to
 know  the  demand  of  the  State  Gov-
 é*nment  and  how  much  hag  been
 given.

 896  (SAKA)  Deaths  in
 Bihar  (Adj.  M)

 The  coastal  areas  of  West  Bengal
 suffer  from  cyclones  and  tidal  floods.
 Recently  the  whole  district  of  Midna-
 pore  was  affected  by  cyclones.  More
 than  i5  persons  were  killed.  A  Dutch
 expert  was  invited  to  India  to  sug-
 gest  some  measures  to  deal  with
 coastal  cyclones  and  floods.  I  would
 like  to  know  whether  the  expert's
 report  is  ready,  and  if  so,  what  has
 been  the  Government's  reaction  to
 the  suggestions  made  by  the  Dutch
 expert.  I  would  also  demang  that  a
 Cyclone  Distress  Mitigation  Commit-
 tee  should  be  formed,  as  it  has  been
 formed  in  other  States,

 742

 Now  I  give  my  suggestions  for  con-
 sideration.  A  special  fund  should
 be  created  for  raising  ‘irrigation  rates
 for  exclusive  flood  protection.  States
 should  be  requested  to  initiate  steps
 in  this  direction.  2  We  are  getting
 loans  from  World  Bank  for  many  irri-
 gation  works.  We  have  to  find  out  if
 such  funds  could  be  received  for  cons-
 tructing  reservoirs  and  bunds;  which
 are  being  postponed  every  year  be-
 cause  of  huge  investment  and  rise  in
 the  cost  of  construction,  particularly
 for  Brahmaputra,  3,  Indiscriminate
 cutting  of  trees  on  the  hills  hag  to  be
 stopped  Forest  on  hills  should  be
 protected  Afforestation  should  be
 take:  up  on  a  priority  basis.  Let  us
 stop  vanamahotsave  in  the  cities  and
 perform  it  only  on  river  banks  4.  We
 should  draw  a  river-wise  master
 plan  which  should  be  grafted  into  a
 nations!  plan.  §  <A  national  five
 yea*  [an  should  be  drawn  up.  6.
 Within  each  State,  the  feasibility  of
 diverting  and  canalising  flood  waters
 to  drought  areas  should  be  consider-
 ed.  7  We  have  neglected  Brahmapu-
 tra  for  the  last  25  years.  The  Board
 should  be  asked  to  draw  up  a  blue
 print  of  action  and  a  time-limit  for
 this  should  be  fixed  Some  experts
 have  given  the  view  that  Brahmapu-
 tra,  Teesta  and  Ganga  link  is  a  prac-
 tical  possibility.  In  the  end,  I  request
 the  Goverhment  to  consider  these
 points  seriously  and  take  :mmediate
 steps  to  immplemen$  the  above  sugges-
 tions
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 The  West  Bengal  Government  have
 requested  the  Centre  to  supply  50,000
 tonnes  of  rice  per  month  for  Septem-
 ber  and  October,  1974.  The  West
 Bengal  Government  has  complained
 to  the  Centre  about  the  inadequacy
 of  flood  relief,  in  the  State.  Even
 though  some  foreign  agencies  wanted
 to  help  the  flood-affected  people  of
 West  Bengal,  the  foreign  assistance

 is  being  diverted  to  other  areas.  I
 would  like  to  know  what  is  the  pre-
 cise  position  and  why  the  State  Gov-
 ernment  is  denieq  foreign  assistance
 and  what  food  assistance  will  be
 given  to  West  Bengal.
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 SHRI  TARUN  GOGOI  =  (Jorhat):
 Sir,  this  year  the  country  has  suffer-
 ed  unprecedented  national  calamities,
 Most  parts  of  the  country  have  been
 ravaged  by  floods,  drought  and  ero-
 sion.  I  can  well  realise  the  suffering
 of  the  people  of  Bihar.  This  is  not
 the  first  time  we  are  having  floods.
 Every  year  we  are  having  floods,  but
 in  my  State  worst  types  of  floods  have
 occurred  this  year.  The  assistance
 Provided  by  the  Centre  to  Bihar  and
 to  Assam  and  other  States  is  very
 inadequate.  Whenever  we  approach
 the  Central  Government,  they  refer
 to  the  sixth  Finance  Commission's  re-
 commendations.  These  recommenda-
 tions  should  not  be  allowed  to  stand  in
 the  way.  We  should  give  top  priority
 to  protect  the  lives  of  the  millions
 of  the  people  who  have  been  affected
 either  by  floods  or  drought  or  erosion.

 Then  I  would  like  to  come  to  my
 State.  These  days  it  has  become  tne
 scene  of  unprecedented  floods  due  to
 the  Brahmaputra  and  its  tributaries.
 About  half  a  million  people  have  been
 affected  and  6,000  cattle  have  perish-
 ed,  About  14,000  buildings  and  5,000
 educational  institutions  were  either
 demaged  or  destroyed  and  4  lakh  acres
 of  standing  crops  were  badly  damag-
 ed.  One  cannot  realise  the  sufferings
 and  hardship  of  the  people  unless  one
 sees  them  with  one’s  own  eyes.
 Thousands  ang  thousands  of  people

 SEPTEMBER  3,  974  Deaths  in
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 have  been  undergoing  great  suffering.
 They  are  without  food  days  after  and
 near  famine  conditions  prevail.  If  the
 Centre  does  not  provide  adequate
 food  and  subetantial  financia)  aasis-
 tance,  there  will  be  famine  in  my
 part  of  the  country  also.
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 Coming  to  my  own  constituency,  a
 few  days  back  ]  visited  in  my  consti-
 tuency  an  area  known  as  Majuli.
 That  is  the  biggest  riverine  islang  in
 the  world  and  it  is  also  the  centre  of
 Vaishnavite  culture,  having  about  45
 monasteries,  covering  three-fourths  of
 the  total  area  of  424  sq.  miles.  Out  of
 20  villages  about  274  villages  have
 been  affected  and  about  80,000  people
 were  badly  affected.  The  whole  of
 Majuli  is  threatened  to  be  wiped  out
 by  the  Brahmaputra  in  the  very  near

 ‘future  unless  the  Centre  takes  some
 flood  controf  works  at  an  early  date.

 Coming  to  Brahmaputra  Flood  Con-
 trol,  though  measures  have  been  taken
 from  954  during  the  last  twenty
 years,  no  substantial  progress  has
 been  made.  So,  there  has  been  no
 mitigation  of  the  suffering  of  the
 people  from  floods  and  erosion.  I
 would  submit  that  the  Centre  should
 pay  serious  att  ention  to  this  problem
 and  provide  adequate  finance.

 During  the  Fouth  Plan  it  was  pro-
 posed  to  spend  about  Rs  45  crores.
 Instead  of  that,  only  Rs,  49.89  crores
 were  spent.  For  the  year  1974-75,  the
 allocation  is  only  Rs.  4.3  crorea  as
 against  the  recommendation  of  Rs.  7.4
 crores.  This  shows  the  importance
 which  the  Centre  is  giving  to  flood
 contro]  measures,  Though  the  Flood
 Control  Commission  was  set  up  as  8
 sequel  to  the  suggestion  of  the  Prime
 Minister,  it  was  not  provided  with
 adequate  finance  with  the  result  that
 the  Commission  has  not  been  able  to
 take  adequate  measures.

 We  have  been  demanding  for  many
 years  that  the  Centre  should  take  up
 the  responsibility  of  controlling  the
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 Brahmaputra  and  its  tributaries,  An
 agsurance  to  thie  effect  was  given,  a
 Bill  was  drafted  and  approved  by  the
 Finance  Minister,  the  Cabinet  and  the
 Planning  Commission  and  it  also  was
 notified  that  it  will  be  introduced  in
 the  autumn  session  of  1974,  Yet,  it
 has  never  been  introduced  and  they
 are  delaying  it.  I  would  say  that  the
 Centre  should  realise  the  gravity  of
 the  situation  and  come  forward  to
 help  my  State.

 म्ग्स  BHADRA  12,

 As  regards  the  situation  in  the
 whole  country,  it  is  a  national  pro-
 blem.  It  is  not  a  party  affairs.  So  far
 as  the  Congress  Party  is  concerned,  as
 decided  by  the  AICC,  a  group  of  MPs
 visiteq  my  State.  I  hope  the  other
 parties  would  also  take  equal  interest
 and  will  join  together  in  seeing  how
 to  mitigate  the  sufferings  of  the  peo-
 ple.  May  ]  suggest  that  there  should
 be  a  National  Committee  for  Relief
 during  Calamitieg  so  that  the  resour-
 ces  of  the  whole  country  could  be
 mobilised  and  help  could  be  provided
 to  the  States?

 Regarding  food  supply  to  my  State
 a  lot  of  controversy  has  arisen  out  of
 the  statement  given  by  Shri  Shinde.
 I  do  not  like  to  enter  into  that  con-
 troversy.  I  am  only  interested  in  see-
 ing  that  adequate  supply  of  food  is
 given  to  the  State  so  that  millions  of
 people  could  be  saved  from  suffering.

 I  hope,  the  hon.  Minister  will  take
 Note  of  it.  Otherwise,  many  of  the
 People,  not  many  but  thousands  and
 thousands  of  people,  will  die  due  to
 shortage  of  food.

 With  these  words,  I  hope,  the
 Ministry  will  take  note  of  the  gravity
 of  the  situation.

 MR,  CHAIRMAN:  Before  I  cal]  the
 next  speaker,  Mr.  Madhu  Limaye,  I
 am  confronted  with  a  problem.  A:
 you  know,  the  debate  is  to  conclude
 at  6.30  P.M.  I  know,  the  hon,  Minis-
 ter  will  take  about  20  minutes  and

 jes
 Vajpayee  also  will  take  some

 ie,
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 I  have  got  a  list  of  nine  Members
 from  the  Congress  party  and  four
 Members  from  the  Opposition,  exclud.
 ing  Mr,  Limaye.  There  are  4  Mem-
 bers  on  the  list.  I  would  like  to  know
 from  the  Minister  of  Parliamentary Affairs  as  to  how  he  wants  me  to  deal
 with  the  situation,

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C.  SUBRAMANIAM):  The
 general  debate  on  drought  and  floods
 is  still  continuing  in  this  House.  This
 is  with  reference  to  a  particular  situa-
 tion.  Therefore,  I  would  suggest  the
 hon  Members  to  make  points.  The
 points  have  been  made  there  also.  I
 do  share  the  concern  expressed  by
 the  hon.  Minister  with  regard  to  the
 situation.  But  stil]  if  we  are  only
 repeating  what  has  already  been  done
 to  a  certain  extent,  let  them  be  brief.

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  K.
 RAGHU  RAMAIAH):  We  are  entirely
 in  your  hands.  I  would  like  every-
 body  to  get  a  chance  and  y  would
 also  like  the  Chair  to  take  note  of  the
 time.

 MR.  CHAIRMAN:  He  is  passing  the
 burden  on  me.  I  will  try  to  accom-
 modate  as  many  Members  as  possible.
 But  my  request  to  hon,  Members  wilt
 be  to  confine  their  speeches  to  five
 minutes  each.

 हरी  शानश्वर  प्रसाद  यादव  (कटिहार):
 झप  ने  दूसरों  को  5  मिनट  दिये  हैं  तो
 हमे  भ  ज्यादा  समय  द।जिए  चाहे  हाउस
 देर  तक  चले  ।  5  मिनट  काफी  नहू  हैं।

 श्री मधु  लिमये  :  नई  बात  कहें,  तो
 समय  बढ़ा  दीजिए  t

 MR,  CHAIRMAN:  Mr.  Limaye,  the
 difficulty  is  this.  Supposing  you  speak
 for  75  minutes,  it  will,  be  very  diffi-
 cult  for  me  to  ask  the  next  speaker
 to  conclude  in  १0  minutes.  So,  let  us
 fix  some  time  limit  also.  4  will  give
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 7  minutes  each.  J  think,  the  consen-
 sus  is  for  7  minutes  each.

 Shri  Limaye.

 श्री  मध्  लिमये  (बांका):  सभापति

 महोदय,  जिस  दिन  बढ़  और  सुखे  पर  बहस

 हो  रही  थी,  उसी  दिन  प्रारम्भ  में  मैंने  यह

 मांग  की  थी  कि  बाढ़  और  सूर्खे  की  स्थिति  में

 लोगों  को  सहायता  देने  के  बारे  में  जो  सरकार

 की  इस  वक्त  नीति  है,  क्या  उस  पर  सरकार

 नविचार  करेगी  क्योंकि  मेरा  ख्याल  है  कि

 इस  वक्त  जो  नीति  सरकार  की  है  उससे  बाढ़

 और  सूखे  का  मसला  चाहे  वह  बिहार  में  हो,

 गुजरतत  में  हो,  ऑ्रासाम  में  हो,  उत्तर  प्रदेश  में

 हो  या  व्रंगाल  में  हो,  वह  हल  होने  वाला  नहीं  है  t

 सभापति  महोदय,  मेरा  कहना  यह  है  कि

 सरकार  ने छड़े  फाइनेन्श  कमीशन  की  सिक्ता-

 रों  को  स्वीकार  किया  है।  उसके  तहत

 1956-57  से  लेकर  97i-72  तक  जो

 बाढ़  ओर  सूखे  पर  विभिन्न  राज्यों  को  जो

 सहप्रता  दी  गई  थी  उसका  ग्रोसत  निकाला

 गय  और  यह  तत्र  किया  गया  कि  राज्यों  के

 बजट  में  इसका  प्राविद्वान  होता  चाहिए।

 आगे  चल  कर  उन्होंने  यह  कहू  है  कि  राज्य

 सरक.रों  को  स्थायी  तोर  पर  इस  समस्या  को

 हल  करने  के  लिए  अपनी  स्कीमें  तैपार  रखनी

 चाहिए  और  बड़े  पैमाने  पर  जब  बाड़  ञ्ये

 a;  सुखा  हो,  तो  डन  स्कीमों  को  कार्यान्वित

 किया  जपे ।  उसके  लिए  अग्रिम  खर्च  करें,

 जो  कि  अगले  सललों  में  राशि  खर्च  की  ज/येगी

 उसमें  से  लें  ।  लेकिन  इसमें  बहुत  सःरी  दिक्कतें

 हैं।  अब  बिह:र  की  ही  आप  वात  ले  लीजिये।
 विहर  में  तकरीबन  एक  करोड़  लोग  इस  वक्त

 बाढ़प्रस्त  हैं  और  अगर  म/न  लीजिये  कि  पहले
 से  कोई  स्क्रीम  वनी  है जेबे  कि  राजपुर  योजना

 है,  कोशी  की  य  गं  डक  को  योजन:  है,  तो  यह  जो

 योजना  है,  यह  तो  कुछ  क्षेत्नों  के  साथ  जूड़ों
 है  प्रोर  माथ  लीजिये  कि  दुसरी  जगह  वाड

 ञ्  गई,  तो  उस  योजना  को  आगे  कैसे  ले  जाया
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 जायेगा  ?  मैं  सिद्धान्त  के  तौर  पर  मानता  हूं
 कि  यह  बात  सही  है.  कि  फैमिन  रिलीफ  के

 नाम  पर  या  फ्लड  रिलीफ़  के  नाम  पर  पैसा

 को  बर्बाद  किया  जाता  है।  इसमें  मेरा  मतभेद

 नहीं  है  लेकिन  पहले  से  आप  योजना  बनायेंगे

 और  दूसरी  जगह  बाढ़  आई  या  सूखा  हुआ,
 तो  उस  योजना  को  शप  बागे  कैसे ले  जायेंगे  ?

 इस  समस्या  पर  मेरा  ख्याल  है  कि  न  तो

 फाइनेन्स  कमीशन  ने  गंभीरतापुर्वके  विचार
 किया  है  और  न  ही  सरकःर  ने  उन  सिफारिशों
 को  स्वीकार  करते  समय  उन  पर  गंभीरतापुर्वक
 विचार  किया  है।  इसलिए  मैं  सरकार  से

 सबसे  पहले  कहुंगा  कि  आज  के  विवाद  में

 श्री  सुत्रह्मण्पमत  इस  बात  की  जरूर  घोषणा

 करें  कि  सूखे  का  ओर  बाढ़  का  जो  मेगवींट्यूड
 है,  उसकी  देखते  हुए  वे  इस  नींति  पर  फिर

 पुनविचर  करेंगे।  यह  एक  बात  है  जो  मैं
 आप  से  कहना  चाहत:  हूं  t

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि

 जब  बिहार  में  i8  are  को  गोलीकांड  हुआ
 था,  तव  उसको  यहां  पर  चर्चा  थी  और  उस
 चर्चा  के  दौरान  उस  समय  के  खाद्य  मंत्री  ने

 मेरे  प्रश्त  के  उत्तर  में  इसके  आंकड़े  दिये  कि

 विभिन्न  राज्यों  को  उन्होंने  कितना  गल्ला

 सप्लाई  किया ।  उस  समय  यह  जबनब  मिला

 था  कि  जहां  करल  की  मांग  को  75  फ़ीसदी

 पूरा  किया  गय:  है,  पश्चिम  बंगाल  की  मांग  कर

 74  प्रतिशत  पुर  किया  गया  है,  वहां  साल  भर

 में  बिह:र  की  मांग  कः  केवल  23,  24  प्रतिशत

 ही  पुर  फिय  था।  इस  वक्त  विहार  की
 जो  अधवश्यकतः  है,  उसको  देखते  हुए  अनाज

 को  सप्लाई  के  बारे  में  मंत्री  महोदय  क्या  करने
 ज  रहे  हैं।  कपा  इस  ऋषःतकालीन  स्थिति  को

 महेनजर  रखते  हुए  बड़े  पैमाने  पर  बाढ़ग्रस्त
 और  सूखाग्रस्त  लोगों  के  बीच  में  अनाज

 वितरण  करने  की  व्यवस्था  की  जायेगी  या

 फमिन  रिलीकफ़  का  जो  संगठन  आप  के  पःस  है,
 उसके  जरिये  कुठ  अनान  बांटने  क!  काम  आप

 करेंगे  ?  इसका  मैं  आप  से  खुलासा  चाहता

 a
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 हुं  i  मंत्री  महोदय  को  याद  होगा  कि  i966  में

 इस  सूख  में  भुखमरी  के  ऊपर  एक  लम्बा  चोड़ा
 विवाद  हुआ  था  और  उस  समय  मंत्री  महोदय  ने

 कुछ  व्यवस्था  निश्चित  की  थीं  कि  फसल

 ग्रगर  25  से  50  प्रतिशत  मारी  जायेगी,
 तो  कहा  जायेगा  कि  उस  क्षेत्र  को  हम  “स्केयर-

 सिटी”  का  क्षेत्र  घोषित  करेंगे  और  अगर

 75  प्रतिशत  फसल  मारी  जाएगी  तो  उस  को

 अकाल-पीड़ित  क्षेत्र  माना  जाएगा  ।  आप

 ने  ये  सारे  नियम  तैयार  क्यें  थे  ।  तो  मैं

 जानना  चाहता  हूं  कि इस  वक्त  जो  मुल्क  में

 बाढ़  और  सूखे  की  स्थिति  है,  कया  आप  के

 द्वारा  जो  सिद्धान्त  यहां  पर  स्थापित  किया

 गया  था,  उसो  पर  आप  चलेंगे  ।  इस  का

 भो  मैं  मंत्री  महोदय  से,  आज  स्पष्ट  खुलप्सा

 चाहता  हूं  ।  भुखमरी  को  परिभाषा  क्या

 है,  इस  को  भी  साफ़  करने  की  जरूरत  है  ॥

 सभापति  महोदय,  जिस  को  हरित
 क्रान्ति  का  नेता  माना  जाता  है,  उस  ने  क्या:

 कहा  है,  इस  का  एक  वाक्य  मैं  पढ़नः  चाहता  हूं  ।

 यह  मैं  (हिन्दुस्तान  टाइम्स  से)  दे  रह  हूं:
 “New  York,  September  i:  Tens

 of  millions  of  people  might  die  this
 year  throughout  the  world  due  to
 food  shortages  coused  by  climatic
 condition,  coupled  with  fertiliser
 shortage  brought  on  by  the  energy
 crisis.”

 यह  हरित  क्रान्ति  sr  नेता,  सभापति

 महोदय,  कह  रहा  है  कि  देस  श्राफ  मिलियन्स

 लोग  इस  साल  भूख  से  मर  सकते  हैं  और

 इस  बात  से  इंकार  नहीं  क्रिया  जा  सकता  कि

 पूर्वी  भारत  में,  इस  में  मैं  पूर्वी  उत्तर  प्रदेश  को

 भी  जोड़  रहः  हुं,  जहां  गरीवीं  ज्यादा  है,
 आप  के  राज्य  में  आसाम,  उड़ीसा  में,  बिहार
 में,  पश्चिम  बंगाल  में  शौर  पूर्वी  उत्तर  प्रदेश

 में,  यह  समाचार  शाने  लगे  हैं  जैसे  अहालावःद-
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 यह  कोन  कहता  है  ?  उस  सब-डिवीज़न  में
 जो  फैमीन  रिलौफ़  कमेटी  वनी  थी--

 sub-division  Famine  Relief  Committee
 headed  by  the  Deputy  Commissioner.

 उन  के  एक  सदस्य  का  कहना  है  कि  300

 लोग  भूख  से  मर  गये  ।  बिहार  के  बारे  में
 भी  मेरे  पास  हर  रोज़  पत्र  आ  रहे  हैं।  एक
 दो  चिटिठायां  रांची  से  या  सूखा  ग्रस्त  इलाकों
 से  आ  रही  हैं।  कुछ  चिटिठ्यां  बाढ़  ग्रस्त

 इलाकों  से  ञ्  रहीं  हैं  जिन  में  इस  तरह  के
 बातों  का  वर्णन  होता  है 1

 8  hrs,

 जब  कभी  भी  हम  लोग  यहां  पर  भुखमरी

 BR  हुई  मोतों  के  बारे  में  सवाल  उठाते  हैं  तो

 आप  कोई  न  कोई  कारण  बतला  देसे  हैं--
 हैजे  से  मरा  या  दिल  का  दौरा  पड़ने  से  मरा  ।

 जब  खाने  को  नहीं  मिलेगा  तो  अन्त  में  दिल

 का  दौरा  तो  अपने  आप  पड़ेगा  ।  इस  तरह
 को  बाते  कहना  ठीक  नहीं  है--लोग  बड़ी
 तकलिफ़  में  हैं  7  इस  लिये  जो  लोग  भुखमरी
 के  कगार  पर  हैं  उन  के  लिये  श्ताज  बौर

 दबाब  का  तत्काल  इन्तजाम  करें  ।

 अन्त  में  एक  बात  फिर  कहना  चाहता

 हुं--झ्राप  ने  कहा  है  कि  गुजरात  के  लिये

 4  करोड़  55  लाख  का  प्रावधान  होगा,

 बिहार  के  लिये  4  करोड़  62  लाख  का,  बंगाल

 के  लिये  6  करोड़  6l  लाख  का  और

 राजस्थान  के  लिये  i0  करोड़  i9

 लाख  का  प्रावधान  होगा--इस  तरह  से

 नहीं  चलेगा  ।  गुजरात  के  बारे  में  जानकारी

 मिली  है  कि  कम  से  कम  50  करोड़  श्पये

 का  खर्चा  होगा  ,  «

 श्री  के०  एस०  चावड़ा  (पटन):  80

 weoful  tales  of  the  starving  people  करोड़  रुपया  चाहिये  |
 in  queve.

 श्री  मघु  लिमये  :  इस  साल  50  करोड़

 रुपया  खर्च  करना  पड़ेगा  ।  बिहार  तो

 बाढ़  और  सूखा  दोनों  की  कैंची  मैं  हैं ग्रौर

 अब  ग्रसप के  से  की  ही  बात  को  लीजिये--

 300  die  -of  starvation  in  Dhubri
 sub-division.
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 भ्रब  एक  झौर  कर्च।  बिहार  पर  चलने  वाली

 है  ।  वहा  का  जो  प्रशासन  हैं  उस  के  बारे
 मे  'टाइम्ज  भ्राफ़  इण्डिया  में  तोन  लेख  प्रकाशित

 हो  चुके  हैं।  वह  भ्रखवार  विरोधी  पक्ष  की
 मदद  करतेवाला  अखबार  नहीं  है,  दो  काग्रेसी
 उस  के  डायरैक्टर  हैं।  उन  लेखों  मे  कहा
 गया  है  कि  बिहार  मे  3:  जिलों  में  पुलिस
 डिपार्ट  मेल्ट  के  अलावा  दूसरा  कोई  विभाग
 काम  नहीं  करता  है  1  मुशी  साहब,  भाप
 ने  भी  उन  लेखों  को  पढ़ा  होगा  ?

 श्री  मुहम्मद  जमोल्रं  हमान  (किशनगज  )
 बहु  निकलवाया  तो  झाप  ने  था  1

 झो  मु  लिमये  मैं  तो  जनक  सिह  को

 नहीं  जानता  ।  झाप  के  पटना  के  जो  स्पेशल
 कारस्पोन्डेट  श्री  जितेन्द्र  हैं,  उन  को  जानता

 हु  ।  में  कह  रहा  था  कि  केवल  पुलिस  डिपार्ट-
 मेड  कार्य  कर  रहा  हैं।  ऐसी  हालत  में  जो  एक
 करोड़  लोग  बाढ़  से  ग्रस्त  हैं  प्रौर  उसी  तरह  से
 लाखों  लोग  सुखा  प्रस्त  हैं--उन  की  क्या
 स्थिति  होगी  श्राप  स्वयं  अनु  मान  लगा  सकते
 इस  लिये  मैं  झाज  उम्मीद  करता  हू  कि  श्री

 सुब्रह  मण्यम  साहब  फाइनेन्स  कमीशन  की
 सिफारिशों  को  महदेनजर  रखते  हुए  घोषणा  करेगे
 कि  रिलीफ  के  बारे  में  हम  लोग  अपनो
 नीति  पर  पुनविचार  करेंगे  ।

 SEPTEMBER  3,  974  Deaths  in  759
 Bihar  (Adj.  M)

 जनता  प्रभावित  हैं,  हुजारों  घर  ढहु  गये  धौर

 ढहुनेवाले  हैं।  इतना  ही  नहीं,  20  दिन  पहले
 बाढ़  की  जो  स्थिति  थी,  झब  तोन  चार
 दिन  से  फिर  वही  स्थिति  पैदा  हो  गई  है  ।

 श्रीमन,  मैं झपने  साथ  कुछ  चित्र  लाया

 हु  जिन  से  आप  को  वहा  की  गम्भोर  स्थिति
 का  झाभास  हो  सकेगा  ।  श्राप  देखिये--यह
 चित्र  लहरिया  सराय  के  डक  बगले  का  है
 उसके  श्रह्मते  में  बाढ  का  पानी  पहुच  चुका  है  ।

 दूसरे  चित्र  द्वारा  मैं  श्राप  का  ध्यान  समस्तीपुर
 के  वारिसनगर  प्रखंड  के  गाव  की  भोर  ले  जाना

 चाहता  हू--इन  चित्रों  को  श्राप,  कृषि  मंत्रो
 जी  और  सदन  के  सभी  माननीय  सदस्य  देखें  ।
 तीसरे  चित्र  में  समस्तीपुर  जिले  के  कल्याणपुर
 प्रखंड  का  दश्य  है--जहा  भयावह  स्थिति
 पैदा  हो  गई  है  ।  चौथे  चित्र  के  माध्यम  मे  मैं

 कल्याणपुर  और  दरभगा  के  बीच  में  जो  सडक

 टूटी  है  भौर  उसे  के  टूटने  से  जो  भयावह  स्थिति
 पैदा  हुई  है  उस  की  झोर  श्राप  का  ध्यान
 खीचना  चाहता  हू  ।

 अब  मैं  श्राप  के  माध्यम  से  कृषि  मती  जी
 का  ध्यान  सीतामडी  ससरोय  क्षेत्र  जिस  से
 कि  मैं  चुन  कर  &.*11+1 ह  हु,  का  आर  ले  जाना

 चाहता  हू  ।  29  मार्च  को  सीतामढ़ो  जिले  में
 भयंकर  भोले  गिरे,  एक  एक  झोला  एक  एक
 शौर  दो  दो  किलो  का  था  जिसे  से  रबी  की

 पूरी  फसल  बरबाद  हो  गई  ।  बजट  सेशन  में
 मैंने  श्री  शिन्दे  साहव  का  ध्यान  सीतामढ़ी  जिले MR.  CHAIRMAN:  It  seems  that  slips

 are  continuously  coming  to  me.  This  की  झोर  खीचा  था  भौर  उस  समय  उन्होंने
 last  one  was  from  Shri  A  P.  Sharma.  मुझे  विश्वास  दिलाया  था  कि  निकट  भविष्य

 pl  naga
 T  will  not  accept  &  स्वय  सीतमढ़ी  चल  कर  वहा  की  स्थिति

 का  भवलोकन  करेंगे  और  सीत।मढ़ो  जिले  की
 श्री  मागनद्र  प्रताद  यादव  (सीतामढ़ी)  _  ह). ल  की  जितनी  जरूरत  होगी  उस  की  पति

 सभापति  जी,  मैं  आप  के  माध्यम  मे  कृषि  करेंगे।  लेकिन  मुझे  दुखके  साथ  कहना  पढ़ता  है
 मत्री  जी  का  ध्यान  विहार  की  और  ले  जाना  कि  शिन्दे  साहब  मे  मई  में  वायदा  किया  था,
 चाहता  हुं।  बिहार  में  इस  वर्ष  जैसी  बाढ़  भाई  लेकिन  जमी  तक  इन  के  दर्शन  सीतामढ़ी  में

 है  पिछले  24  वर्षों  में  फभी  नहीं  भ्राई  -  इस  नहीं हुए  ?  इतना  हो  नहीं,  ये  ष्हां  तहीं  गये,
 बढ़  से  उत्तरी  बिहार  की  करीब  एक  करोड़  सदीं,  सेकित  जून  महीने  में  ह ..! ह  एक
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 छटाक  झन  भी  वहां  नही  भेजा,  जूलाई  में  भी

 एक  छठटांक  झन  नहीं  भेजा,  भ्रगस्त  में  केवल

 एक  हजार  क्विटल  प्रश्न  सोतामढ़ी  भेजा  गया  |

 समापति  महोदय,  यह  बडी  दुखद  बात

 है  ।  प्रव  मैं  पुन  कृषि  मंत्री  ज॑।  श्रौर  शिन्दे

 साहब  दोनों  का  ध्यान  आकृष्ट  करना  चाहता
 हैं  कि  श्राप  सीतासडी  की  तरफ  थोडा  ध्यान
 दे।  मैं  चाहुता  हु  कि  आप  सीमामढी  चलने  का
 प्रोग्राम  बनायें  और  बिहार  की  जो  भयावह
 स्थिति  है  उस  फो  स्वय  चल  कर  देखें

 श्री  पी०एम०  मेहता  (भावनगर)
 अनाज  भेजने  के  लिये  क  हिंय्रे  ।  प्राग्राम  बनाने
 से  कोई  फायदा  नहों  है

 ett  नागेस्त्र  प्रसाद  यादव  :  प्राग्राम  बना
 कर  बहा  का  रिधि  को  देख  कर  श्रन्न  थे  जने
 की  व्यवस्था  व  जनो  चाहिये  जमा  उसे  का
 फायद।  होस  है  1  मे  ग्रान  वहा  पर  जा
 स्थिति  है  उस ग  वर्जन  निम्न  शब्दों  मे  करना
 चाह  है  !

 “सावामड़ी  जले  के  लगभग  सड़  4
 जाए  ब्यान  बाइ  से  पी।इले  |  सत्त  देवा  ण्
 अन्य  उपयागा  जबसुप्रां  का  fawe7  कमा
 सरकर  हुयता  अरेक्षित  ।  सं  तसदा
 जिले  के  कु  पन्दरह  ग्रख ड  में  तह  प्रद
 और  पव्दहू  लाख  पिर  सा  हज  २  अाबादा  म  से
 कराबव  साई  बाौदह  लाख  को  जननस्या

 बागमता,  मघवार।  सनूत  को  नादयां  एवं

 लखनदई  नदा  न  भयानक  बाढ़  से  पंडित

 होगई  है  ।  बाढ़  ग्रस्त  प्रखण्डो  में  मनाज  एवं
 डाक्टरों  को  भार  गमी  देखने  का  मिनी  ।
 जिले  भर  में  पता  का  घटना  तेज,  से  जारा

 हैं  फिर  भा  बैलनड  शिवहर,  पिपराहु।  और
 मेजरगज  प्रखण्ड  कार्मातय  एवं  उन  प्रखडो
 का  अश्विक्त्र  पंचायतें  बाढ़  के  पानी  से
 घिरी  हुई  हैं  और  ये  सभी  प्रखण्ड  टापू  के
 समान  दोख  पड़ने  हैं।  फसला  के  झजावा
 चो  को  भागे  नासा?  पहुचा  है।  +  ढ़  ने
 जिले  की  प्र्थ-व्प्रवस्था  को  चननाचूर  कर
 दिया  है  ।

 BHADRA  1,  898  (SAKA)  Deaths  in  $4
 Bihar  (Adj.  M)

 सीतामढ़ी  जिसे  के  बाढ़ग्रस्त  क्षेत्रों  में

 राहत  कार्यों  के  लिये  रुपये  का  तो  आवटन
 किया  गया  है  कितु  अनाज  का  झावंटन  नही  के
 बराबर  है।  जिले  की  ग्रधिकत र  जनता  भन्नाभाव
 में  भूख  की  ज्वाला  में  तड़प  रही  है  श्रव  तक
 सरकार  की  शोर  से  इन  बाढ़  ग्रस्त  क्षेत्रों  में
 रिलीफ  के  रूप  में  सिर्फ  अपाहिजों  को  दो-दो
 किलो  गेहू  या  जनेरा  दिया  गया  है।  विभिन्न
 प्रखडों  के  दौरे  के  क्रम  प्रत  एवं  सव॑  साधारण
 जनता  ने  शिकायत  की  कि  सरकार  इस  क्षेत्र
 की  जनता  की  उपेक्षा  कर  रही  है  ।  लोगो  को

 यह  श्राम  धारणा  है  कि  मीतामढी  का  जिले
 का  दर्जा  तो  दे  दिया  गया  परन्तु  आवश्यक

 सुविधाये  उपलब्ध  नहीं  कराई  जा  रही  है  ।

 सीतामढी  के  जिला  प्र्िकारी  श्री  गाब्िन्द
 रामचन्द्र  पटवद्धन  a  एक  भट  मे  स्वीकार
 किया  कि  जिले  में  भ्रनाज  की  भारी  कमी  है
 जिला  प्रशासन  ने  राज्य  सरकार  से  स्थिति
 को  गम्भीरता  का  ध्यान  में  रखते  हुए  सरकारी
 सस्ते  गल्ले  की  दुकानों  मे  अ्रनाज  की  प्रावश्यक

 प्रापृति  व  लिये  .8  हजार  टन  अनाज  की  माग
 की  हे  ओर  जिला  प्रभासन  अनाज  के  आवटन
 होने  की  प्रतीज्ञा  कर  रहः  है  ।

 में  बप  मत्री  जो  का  ध्यान  सीनामढो-

 दरभगा,  समस्तीयुर  पूणिया--वह  जो  चार
 जिले  हैं  उत्तर  विहार  क  जोकि  भयकर  बाह
 सें  प्रभावित  है  उनकी  ओर  दिलाना  चाहता

 हैं  ।  वहा  के  लिए  सरकार  की  ओ्रोर  से  अभी

 तुरन्त  त्रम  से  कम  एक  श्रब  रुपए  को
 व्यवस्था  होनी  चाहिए  ।  साथ  हो  साथ  एक
 लाख  टन  प्रति  माह  के  हिसाव  से  झनाज  को
 व्यवरथा  वहां  के  लिए  होनी  चाहिए  जिससे
 निकट  भविष्य  में  उत्तर  बिहार  के  6  जिले
 झौर  दक्षिणी  बिहार  जो  सूखे  से  प्रभावित
 है  वहा  पर  शीघक्रातिशीघ्र  झ्र्न्न  पहुच  सके
 बरना  निकट  भविष्य  मे  वहा  पर  हजारो  लोग

 भूख  से  मरेंगे  ।
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 aft  जगस््नाव  सिम  (मधुवती)  :  सभापति
 जी,  बढ़  ने  बिहार  पर,  खासकर  उत्तरी
 बिहार  पर  कहर  ला  दिया  है।  उसने  अपने
 गत  सभी  रिकार्ड्स  को  मात  कर  दिया  है
 इसकी  चर्चा  में  ते  2  झगस्त  को  ही  की  थी  भौर

 सतुष्ट  न  होने  क ेकारण  29  झगस्त  को  चर्चा
 को  फिर  वोहराया  t  फिर  कार्य  सत्णा  समिति
 की  बैठक  में  कल  में  ने  बड़ी  कोशिश  की  कि
 इस  सदन  में  बाढ़  से  उत्पन्न  स्थिति  पर  चर्चा
 हो  ।  मेरी  प्रार्थना  की  सुनवाई  तो  नहीं  हुई
 “र  इस  रूप  में  शायद  इस  विषय  पर  चर्चा

 होनी  थी  भीर  वाजपेयी  जी  उसके  लिए  आगे
 झा  गए  ।  कुछ  भी  हो,  चर्चा  चर्चा  ही  है  भौर

 मुझे  चर्चा  से  सरोकार  है  ।

 इस  प्रसग  में  मे ंझापसे  कहना  चाहुगा  कि
 में  बाठ  की--चर्चा  करते  हुए  अपनी  आत्ल  रिकर
 बेदना  ही  व्यक्त  कर  रहा  ह।  मेने  पहले  भी

 कहा  कि  बाढ़  ने  कैसा  कहर  ढा  दिया  है।  मे  ने
 झपनी  प्राखो  से  देखा  है,  जब  में  समस्तीपुर
 पहुचा  ता  बाढ़  के  कारण  आवागमन  बन्द  था,
 किसी  तरह  सडक  हाकर  में  जाने  लगा  तो

 जहा  कही  मेरी  दृष्टि  गई  मेन  देखा  जल

 ही  जल  है,  सभी  कुछ  जलप्लाबित  है,  ममृद्र
 जैसा  दृश्य  उपस्थित  #  ।  अगर  कोई
 पहली  बार  वहा  जाये  श्रौर  देखे  तो  यह  नही
 कहेगा  कि  यह  खेत  है,  उसे  समुद्र  का  ही  मान

 होगा  ।  वहा  पानी  घरा  हुभा है  झौर  उममे

 लहर  है,  एक  के  बाद  दूसरी  लहर  लोगो  के
 झोर  मर्वेशिया  के  रहने  के  लिए  सयोग  से  सडक
 बच  गई  है  प्र  वही  उततका  निवास  स्थान  है  t
 उसके  दोनो  बगल  लांग  पअ्रस्थायी  मकान  बनाकर

 रह  रहे  है  शौर  बीच  की  जगह  पर  मवेशी  रह  रहे

 हैं।  इस  प्रकार  की  स्थिति  है  दरभगा,  मधुबनी
 शौर  समस्तीपुर  की  ।  बिहार  तो  राजनीति  के
 खेल  का  मोहरा  रहा  है,  हमेशा  वहा  पर  उठा-
 पटक  की  बात  होती  रही  हैं  t  प्रद्ृति  से  भी

 नही  रहा  गया,  एक  बार  नही  दो  तीन  बार

 वहां  शाढ़  झाई  जिससे  सभी  कुछ  स्वाहा  हो
 गया  |  आपको  सुमकर  ताजुब  होगा  कि  उत्तर

 बिहार  के  31  जिलों  में  22  जिले  बाढ़प्रस्त

 SEPTEMBER  a  794  Doathe  in  2365
 Bihar  (Adj,  M)

 हैं।  उत्तर  जिहार  की  जितमी  भी  नदियां  हैं
 जैसे  कमला  बालान,  कोसी,  बागमती,  गंडक,

 बूढ़ी  गंडक  भौर  गंगा  सरो  में  बाढ़  भाई  हुई
 है  ।  इसके  कारण  जो  भी  फस्नलें  लगी  डुई  थी,
 भदई  की  या  अ्रगहनी  को  बह  नष्ठ  हो  गई  1
 50  करोड़  की  उपज  इस  प्रकार  बहू  गई  है।

 जहां  तक  सुनने  को  मिला  है,  46  आदमी  इस
 बाढ़  मे  भर  गए  है।  लाखी  की  सख्या  मे  घर
 घराशाई  हो  गये  है  ।  लोग  मचान  पर  रहने  के

 लिए  विवश  हो  गए  ।  इस  तरह  से  वहां  की
 स्थिति  में  बड़ी  दर्दनाक  जौर  खोफनाक  है  ।
 इसके  अप  नजरश्रन्दाज  नही  कर  सकते  है  शौर
 न  करना  ही  चाहिए  t

 इसी  प्रसग  में  में  आपका  ध्यान  अ्रभी
 विहार  में  सर्वेदलीय  रिलीफ  कमीटी  में  हुई
 चर्चा  की  शर  श्राफृष्ट  करना  चाहूगा  जिसमे
 बिहार  के  राजरव  मत्री  श्री  केदार  पाड़े  ने  कहा
 कि  केन्द्रीय  सरकार  इस  बात  के  लिए  सहमत

 हो  गई  है  कि  बह्  म्रगस्त,  सितम्बर  और  अकक्तू-
 बर  में  प्रति  माह  35  हजार  टन  खाद्यान्न

 बिहार  का  देगी  ।  क्या  में  +थि  मन्त्री  जी  से

 पूछ  सकता  हू  कि  यह  बात  सही  है  ?  क्या
 अपने  इस  बात  के  लिए  अपनी  सहमति  दे
 दी  है।  (व्यवघान)  जी  हा,  जनरल  कोटा
 के  अलावा  ही  यह  साला  हीगी  ।  मेरे  कहने
 का  भो  यही  मतलब  था  कि  नामल  कोटाके
 के  अलावा  क्या  केंद्रीय  सरकार  बिहार  को
 35  हजार  टन  प्रति  माह  खाद्यान्न  देने  के

 लिए  सहमत  हो  गई  है  यह  बात  में  जानना

 चाहता  हु  ।  उस  सभा  में,  जिसकी  अध्यक्षता
 भडारे  साहब  कर  रहे  हूँ,  उन्हींने  हवाला
 दिया  भ्रपनी  मीटिंग  का  कि  में  दिल्ली  गया
 था  और  वहां  सरकार  से  बात  कर  चुका  हू  झ्ौर

 में  ने  सरकार  से  ग्राग्रह  किया  है  कि  बिना
 किसी  फार्मेलिटी  के  बिहार  को  झावश्यक

 सामान,  खाद्य  शौर  रुपए  भेजे  जाये  ।  तो  में

 जानना  चाहता  हु  उसका  क्या  रिऐक्शन

 हुआ  है  ?  झगर  उन्होंने  कहा  था  तो  उसक

 हुआ  बया?  कया  वह  बात  हवा  में  उड़  गे



 387  Alleged
 Starvation

 या  कहीं  धरती  पर  भी  उसकी  जगह  है--क्या

 हुभा  यह  में  जानना  चाहता  हू  ।  (हाबचान)
 वहां  की  वास्तविक  स्थिति  क्या  है  उसको  श्राप

 सुन लें  ।  बिहार के  भूतपूर्व  शिक्षा  मन््त्री

 शौर  प्रान्सीय  कांग्रेस  कमेटी  के  भूतपूर्व  श्रष्यक्ष,
 श्री  विद्याकर  कवि  क्या  कहते  हैं  उसको  भी
 श्राप  सुन  लें  ।  वे  कहते  हैं  कि  में  उस  क्षेत्र  में

 पहुंचा  जहां  की  आबादी  करीब  75  हजार
 की  है  झौर  जो  बाढ़ग्रस्त  है,  वहा  पर  सरकार
 से  जो  सहायता  मिली  उसकी  मावा  थी-
 मचबाक्स  4,  दस  सेर  नमक  शरीर  एक  के  रोसिन
 तेल  का  टिन  _  तो  उस  बडे  क्षेत्र  में  सरकार
 की  और  से  यह  सहायता  दी  गई  t  यह  बहां
 की  वास्तविक  स्थिति  है  1  में  बाड़ग्रस्त  क्षेत्र
 का  वास्तविक  प्रतिनिधि  हू,  में  आशा  करता

 हु  झ्राप  उस  क्षेत्र  पर  विशेष  करता  करेंगे  ।

 दरभगा  की  बात  में  ने  कहीं  है  ।  वह
 पहले  एक  जिला  था  जिसके  तीन  जिले  बने
 है--दरभगा,  मधुबती  और  सम्स्तीपुर  ।  इस
 क्षेत्र  मे  40  प्रखण्ड  हे  भर  दा  हजार  गाव  है  ।
 वहा  की  स्थिति  यह  है  कि  27  लाख  की  आबादी
 बाढ़  से  प्रभाविर  है  और  वहा  की  हालत  बडी
 दयनोय  है  ।  वहा  में  श्रमण  ते  लिए  गया
 जब  म॑  जिले  के  हैडक्वादर  मधुवती  पटवा
 तो  वहा  एक  सब-धिव्रीजन  बना  है  झमरपर,
 वहा  के  एस०  डी०  झान  से  मिला  शौर  पूछा
 कि  सरकार  से  क्या  सामान  मिला  है,  क्या
 महायता  कर  रहे  है भाप  तो  उन्होने  एक  11.6
 भाइटम्स  जो  बनाए  वह  में  आपके  सम्मुख
 रखना  चाहता  2  1 न्होंने  कहा  कि  हमारे
 सव-डिवीजन  फा  बस्तविक  माग  है  सस्ते
 गस्ले  की  दुकाना  के  लिय2७  हजार  क्वीटल
 खाद्यान्न  की  प्रति  माह  जिसमें  कंवल  2900
 क्वीटल  ही  मिला  है  जिसमें  5  परसेन्ट  रिश
 रखा  जायेगा  t  दूसरे  उन्होने  कहा  कि  अपाहिजो,
 बेबसो  भौर  दूसरे  लोगो  को  सहायता  देने  के
 लिए  7400  क्वीटल  रिलीफ  की  झ्ावश्यकता
 है  i5  दिनो  के  लिये  जबकि  मात्र  2700
 ब्योटल  मिला  है  ।  इसी  प्रकार  से  तकावो
 कर्जा  देने  के  लिए  20  लाख  के  स्थान  पर
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 arg  arc  लाख  ही  मिला  है।  तो  यह  स्थिति

 है  सरकार  से  मिलने  वाली  सहायता  की  ।

 इस  प्रकार  झाप  लोगों  के  दुख  को  कसे  दूर
 कर  सकते  हैं  ।  हम  चर्चा  तो  अ्रवश्य  करेगे
 श्रीर  चर्चा  करके  43  जायेगे  परन्तु  हम  चाहते

 है  इसमे  कुछ  सार्थ  कता  भी  हो  ।  उस  श्राधार
 पर  मरकार  की  और  में  उचित  उत्तर  भी
 श्राये  ।  में  सुझाव  देना  चाहता  हु  और  बताना

 चाहता  हु  कि  इनके  इरीगेशन  विभाग  की
 स्पेशल  टीम  निरीक्षण  के  लिए  बिहार  गई  ।
 शौर  कृषि  विभाग  की  टीम  भी  निर्र,क्षण  के
 लिये  गई  झ्ाप  लोग  तो  गये  नहीं  -  इसलिये
 मेरा  कहना  है  कि  ऋषि  मन्नी  महोदय  उन  दोनो
 टीमो  के  सदस्यों  से  बातचीत  करे  यहा  के

 सिचाई  मत्री  और  बिहार  के  सिचाई  मत्री,

 रेवेन्यू  मत्नी  शौर  खाद्य  मत्री  की  बैठक  बुला
 कर  वास्तविक  जानकारी  लें  और  बताया  कि

 वह  क्या  सहायता  दे  सकते  है  t  म॑  नहीं  चाहता
 कि  झठमूठ  की  चर्चा  उठ  ।  में  उस  क्षेत्र  का
 प्रतिनिधि  हु  और  में  कहना  चाहता  हू  कि
 सरकार  जितना  देने  की  स्थिति  में  हागी  उस

 को  हम  स्वीकार  कर  लगे  और  अपने  लोगों  को
 मना  लेगे  ।  लेकिन  इधर  उधर  की  बात  नही
 हानी  चाहिए  i

 दूसरी  बात  यह  है  कि  मेरी  जिन्दे  साहब
 से  बात  हुई  तो  मालूम  ढ्भ्रा  कि  उन  के  मन
 में  है  वि  विहार  की  चर्चा  जितनी  उ७  रही  है
 उस  में  साथबता  कम  हे।  उन  के  ख्याल  में
 प्रभाव  को  मुद्दे  नजर  रखते  हुए  विहार  का
 स्थान  तोसरा  है  ।  लेकिन  में  केहना  चाहता
 है  कि  श्व  बिहार  का  नम्बर  एक  हो  गया  है,
 झाप  खुद  जा  कर  देख  आये,  और  जा  खादयात्र
 देता  हो  दे  मकान  और  सडक  बनाने  के  लिये
 पैसे  दे  तवा  लघु  और  कठिन  योजनाझो  के
 लिये  भो  पंसे  दे  ।  सब  से  ग्रावश्यक  बात  बीज
 की  है  बीज  नवम्बर  में  देने  से  काम  नहीं
 चलेगा,  बल्कि  आज  हो  से  बोज  देने  की  व्यवस्था
 करे  ताकि  बाढ़  हटने  के  बाद  रबी  की  फसल  बोई
 जा  सऊके।  इस  के  प्रलाबा  फ़टिलाइज र
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 बाढ़  के  कारण  46  झादसी  मर. गये  हैं
 उन  के  परिवार  के  लिये  श्राप  क्या  करने  जा

 रहे  हैं  ?  में  चाहता  हुं  कि  जिन  परिवारों  के
 झादमी  मर  गया  है  परिवारों  को  मुश्रावजा
 मिले  श्र  साथ  ही  साथ  बाढ़-पस्त  क्षेत्रों  में
 लगान  माफ़  हो  तथा  छात्रों  की  फ़ीस  माफ़  हो  ।
 में  आशा  करता  ह्  कि  क्ष  मंत्री  इस  सारी
 बातों  पर  अवश्य  ध्यान  दंगे  ।

 SHR{i  SHYAMNANDAN  MISHRA
 (Begusarai):  First,  I  shall  put  some
 simple,  straightforward  questions.
 Have  Government  made  any  assess-
 ment  of  the  extent  of  damage  caused
 to  B  ha:  in  various  ways  by  the  visita-
 tion  of  recent  floods?  If  so,  what  is
 it?  I  fear  that  probably  they  have
 no  assessment  jn  this  respect  because
 now  the  whole  system  of  assistance
 has  been  completely  changed.  Earlier
 the  Central  Government  used  to  send
 teams  to  assess  the  extent  of  damages
 but  they  have  probably  discontinued
 that  system  now,

 Even  so,  two  teams  were  sent  out
 recently,  not  exactly  for  assessing  the
 exempt  of  damages  but  probably  from
 the  departmental  point  of  view,  One
 such  team  was  headed  by  Shri  Goe}  of
 the  CWPC  and  the  other  by  Dr.
 Karakar.  Agricultural  Commissioner.
 Both  teams  have  visited  Bihar.  There
 has  been  a  recurrence  of  floods  even
 after  their  visits.  So  even  their  asses-
 sment  may  not  be  complete  and  satis-
 factory.

 I  would  therefore  like  to  know
 what  exactly  is  the  assessment  of  the
 damage  they  are  trying  to  cover  with
 the  limited  resources  they  have  at
 their  disposal.  I  must  say  that  I  do
 not  agree  with  the  assessment  that  has
 been  given  by  the  State  Government
 that  only  seven  million  persons  had
 been  affected.

 SHRI  0.  SUBRAMANIAM:  What
 is  your  estimate.

 SHRI  SHYAMNANDAN  MISHRA:
 In  any  case  it  should  not  be  less  than

 ten  million;  that  is  ‘my  view.  The
 member  of  districts  affected  is  large
 and  this  time  the  floods  had  been  of
 an  unprecedented  .intensity  and  in
 coverage.  In  the  estimate  of  damages
 caused  in  various  districts,  I  do  not
 find  some  areas  which  belongs  to  my
 constituency;  I  really  do  not  know
 why  those  areas  had  been  left  out  of
 the  estimates  of  the  Government  of
 Bihar.  One  Assembly  constituency
 in  Begusarai,  Bachwara  had  been
 completely  left  out,  My  hon.  friend
 Mr.  Bhagat  visited  that  area  and  he
 wag  telling  me  the  tales  of  woe  of  a
 large  number  of  persons  who  are
 suffering  there;  yet  I  do  not  find  any
 mention  of  this  in  the  pamphlet....
 (Interruptions),  There  are  some  other
 areas  also  like  Dalong  Sarai,  ]  am
 only  giving  some  instances  only  to
 illustrate  how  the  State  Government
 has  not  been  assessing  the  damage.

 What  is  the  provision  in  the  State
 budget  for  this?  Only  4.6]  crores—
 not  only  for  flood;  it  may  well  be  for
 all  kinds  of  assistance  including
 drought  and  so  on.  Of  course,  this
 pamphlet  seems  to  indicate  that  it
 might  be  only  for  floods.

 On  the  basis  of  the  Finanee  Com-
 mission’s  report  this  time  the  Central
 Government  has  decided  that  if  any
 assistance  is  to  be  given  to  the  State
 Government  above  the  amount  pro-
 vided  by  it,  then  the  assistance  will
 come  from  the  allocations  for  deve-
 lopment.  If  so,  it  would  be  highly
 disastrous.  I  do  not  quite  appreciate
 the  basis  on  which  the  Central  Gov-
 ernment  would  be  giving  them  assi5-
 tance  by  saving  from  the  development
 jtems  and  diverting  them  to  work  of

 relief,  Then  again  although  the  food

 requirement  per  month  is  of  the  order
 of  35,000  tonnes  from  August  to  Octo-
 ber,  the  Central  Government  ha

 made  an  allotment  of  only  10,000  ton-

 nes  by  way  of  assistance  to.  the  fiood
 affected  areas.  This  is  the  figure
 which  I  fing  in  the  publication  and  I

 should  like  to  know  on  what  basis
 the  Central  Government.  has.
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 pleased  to  grant  only  this  meagre
 quantity  for  the  entire  flood  affected
 area.

 4५)  4

 Great  damage  has  been  caused  to
 embankments  and  this  is  causing  us
 great  anxiety.  If  the  embankments
 have  been  imperilled  or  weakened  the
 first  priority  for  the  Central  Govern-
 ment  should  be  to  provide  assistance
 for  strengthening  these  embankments.
 Otherwise,  in  the  future  we  might  be
 visited  with  more  serious  floods.  From
 the  State  Government’s  publication,
 I  find  that  the  damage  to  the  embank-
 ments  is  of  the  order  of  Rs.  3  crores.
 Is  the  Central  Government  prepared
 to  give  this  assistance  immediately?
 If  this  assistance  is  provided  in  the
 flood  affected  areas,  people  would  get
 sizeable  employment  opportunities.

 During  the  course  of  the  last  7
 years,  only  Rs.  20  crores  had  been
 given  by  way  of  grants  by  the  Centre
 to  Bihar  and  by  way  of  loan  an
 amount  of  Rs.  66  crores.  That  does
 not  seem  to  be  the  rule  operating  in
 other  areas.  In  other  areas,  when
 assistance  was  provided,  the  grant  ele.
 ment  was  of  a  much  higher  order.  But
 in  Bihar  it  has  been  of  the  order  of
 only  one-third  and  the  loan  element
 has  been  two-thirds.  Why  this  step-
 motherly  treatment  to  Bihar,  I  cannot
 understand.

 Apart  from  food,  so  many  other
 things  are  required  for  giving  proper
 and  adequate  assistance  to  the  flood
 affected  areas  like  kerosene,  salt,
 house-building  materials,  medicines,
 etc,  I  would  like  to  know  whether
 the  Central  Government  have  got  any
 cell  at  the  central  level  for  co-ordina-
 ted  assistance  to  these  areas,

 It  seems  to  me  that  Bihar  is  in  a
 specia]  kind  of  prodicament  at  the
 moment,  because  the  State  Govern-
 ment  does  not  seem  to  be  functioning
 at  all.  No  minister  there  is  in  a  posi-
 tion  to  stir  out  of  his  bungalow  in
 Patna  and  visit  the  district  headquar-
 ters,  much  less  the  flood  affected
 arena,
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 SHRI  C.  SUBRAMANIAM:  What
 is  the  reason?

 SHRI  SHYAMNANDAN  MISHRA:
 The  reason  is  that  you  have  gone  down
 80  much  in  the  estimation  of  the  peo-
 ple  that  you  dare  not  appear  amongst
 the  people.

 Then,  Bihar  seems  to  have  accumu-
 lated  the  largest  amount  of  overdraft
 Rs,  56  crores.  Jf  this  does  not  consti-
 tute  financial  emergency,  I  would  like
 to  know  what  else  does.  Jt  seems  to
 me  that  Bihar  is  ripe  for  take-over
 under  article  360,  which  provides  for
 financial  emergency.  Otherwise,  if  you
 leave  Bihar  to  the  Bihar  Government,
 the  Bihar  people  are  bound  to  suffer
 more  and  more  and  nobody  would  be
 able  to  provide  them  the  relief  they
 require,

 8.33  hrs.  '

 (Serr  Vasanr  Satue  in  the  Chair.)

 st  ए  पी०  झर्मा :  (वक्सर)  :
 सभापति  जी,  इस  पर  काफ़ी  चर्चा  हुई  है,
 इसलिए  में  सदन  का  ज्यादा  समय  नहीं  लेना

 चाहता  हूं  ।  इस  के  बारे  में  में  दो  बातें  कहना
 चाहता  हूं  ।  एक  तो  यह  है  कि  एडजोनेमेंट
 मोशन  जो  सदन  के  सामने  झाया  है,  यह  झगर
 सरकार  के  ध्यान  को  आकर्षित  करने  के  लिए
 आया  है  और  देश  में  जो  बाढ़  भौर  सूखा  पड़ा
 है,  उस  की  तरफ़  है,  तो  में  समझता  हूं  कि  इस
 से  हम  सभी  लोगों  को  फिर  एक  वार  मौका
 मिला  है  कि  उस  की  तरफ़  सरकार  का  ध्यान
 झाक्धित  करें  लेकिन  श्रगर  यह  एडजोरनर्मेंट
 मोशन  प्रविश्वास  के  ढप  में  झापा  है,  तो

 में  यह  कहना  चाहता  हू  कि  एजजोनेमेंट  मोशन
 लाने  &  पहले  हमारे  वाजपेयों  जी  और  दूसरे
 मित्रों  को  यह  सोचना  होगा  कि  यह  बाढ़  या

 सूखा  कोई  सरकार  की  तरफ़  से  पैदा  की  हुई
 चीज़  नहीं  है  7  यह  तो  बार  बार  देखने  से

 झाता  है  कि  कभी  सूखा  है  झर  कभी  बाढ़  है
 और  ऐसा  भी  होता  है  जैसार्थक  हमारे  यहां

 बिहार  राज्य  में  हुआ  है  कि  कछ  हिस्सों  में
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 [  भी  ए०  पौ  बार्मा ]
 बाढ़  है  तो  कुछ  मे  सूखा  |  यह  तो  प्रकृति  का
 प्रकोप  शौर  इस  से  हम  बार  बार  परेशान

 हाते  हैं  ।

 इस  मौके  पर  मे  यह  निवेदन  करना  चाहता
 हू  कि  बाढ़  नियत्रण  के  लिए  हमारे  सूबे  मे,

 हमारे  क्षेत्र  मे  जो  गया  के  ऊपर  एक  स्थायी
 बांध  बनाने  की  योजना  चल  रही  है  उस  को
 आप  को  जल्दी  पूरा  करना  चाहिए  ।  अ्रगर
 बाध  पूरा  हो  जाएगा,  तो  वक्सर  मे  कोइलवर
 तक  जो  इडो-गेजे  टिक  वेली  है  श्रौर  जहा  पर
 बाढ  से  बराबर  नुकसान  हुआ  करता  है  और
 गगा  के  किनारे  की  जमीन  जो  बाढ़  की  चपेट
 में  ाती  है,  वहा  पर  खेती  कर  के  ज्यादा  पैदा-
 बार  बढाई  जा  सकती  है  -  पिछली  बार  जब
 श्री  सुब्रहमण्यम  खाद्यमत्नी  थे,  तो  उन्होने
 बिहार  के  लोगों  की  काफी  मदद  सूखे  के  मामले
 में  की  थी  भ्रौर  मुझे  याद  है  कि  खास  तौर  पर
 मेरे  क्षेत्र  म ेसरकारी  ट्यूबवेल्स  उन्होंने  योजना
 बना  कर  सारे  राज्य  में  लगाने  की  कोशिश
 की  थी।  तो  इस  बाढ़  के  मौके  पर  म॑  उन  से

 यह  निवेदन  करुगा  कि  बाढ  से  पीडित  लोगों
 की  अधिक  से  श्रधिक  सहायता  करें  भौर  जो

 योजनाएं  वहा  पर  चल  रही  है  उन  को  पूरा
 करे।  इस  के  अलावा  बिहार  राज्य  ने  जो
 खाद्य  सामग्री  की  माग  की  है  उस  को  दे
 झ्भी  जिक्र  किया  गया  कि  35  हजार  टन
 की  उन  की  माग  थी  श्रौर  यह  उन  का  जनरल
 कोटा  है  |  इस  के  ग्रनावा  20  कराह  रुपये
 मदद  के  रुप  मे  और  बीजो  की  भरी  उन्होने  माग
 की  है  t  भगर  श्राप  उन  को  समय  पर  बीज
 दे  दगे,  तो  गह  की  पैदावार  अ्रधिक  होने  से
 मदद  मिल  सकेगी  ।  इन  मांगों  का  पूरा  करने
 की  झाप  काशिश  करे  |

 सभापति  जी,  म॑  इस  मौके  पर  एक  बाल
 और  कहना  चाहता  हू  ।  में  यह  कहना  चाहता
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 जो  गगा  के  किसारे  पर  है,  उस  को  बहुत  नुकसान
 होता  है  t  मेरा  विश्वास  है  कि  श्रगर  सरकार
 उन  योजनाओं  को  पूरा  कर  देगी  भौर  सिचाई
 की  अच्छी  तरह  से  व्यवस्था  हो  जाएगी,  तो
 में  न ेउस  समय  भी  श्री  सुब्रहमण्यम  जी  को
 बताया  था  कि  सारे  बिहार  के  अन्दर  जो

 फूडग्रेन््स  का  डेफि  सेट  है  एक  साल  मे,  उस  को
 हम  सिर्फ  भोजपुर  इलाके  से  पूरा  कर  सकते
 हैं  ।  इसलिए  में  उम्मीद  करता  हु  और  इस
 मौके  का  फायदा  उठा  कर  यह  कहना  चाहता

 हू  कि  श्राप  इस  क्षेत्र  के लोगो  की  मदद  करे
 श्र  जैसा  कि  श्री  श्यामतन्दन  वाब्  जी  ने

 कहा  कि  हम  झाशा  करते  थे  कि  अब  हमारे
 यहा  बाढ  नहीं  जाएगी  और  हम  लोगा  को
 परेशानी  नही  होगी,  भौर  हम  उम्मीद  करते  थ
 कि  इस  साल  फसल  अच्छी  होगी  हम
 उम्मीद  करते  हैं  कि  रवी  की  फसल  अच्छी

 होगी-आप  वहा  की  याजनाओो  को  प्रा  करेगे
 शरीर  लोगों  को  गवर्नमेट  की  तरफ  से  जिन

 सुविधाश्रो  की  जरुरत,  है,  वे  उन  को
 हमारे  यहा  एक  तरफ  तो  मिलगी।
 बाढ  है  शर  दूसरी  तरफ  सूखा  है  1

 इसलिए  में  चाहता  हू  कि  सरकार  वहा  पर
 लोगो  को  काफी  मदद  दे  और  इस  बात  का
 ख्याल  न  करे  कि  कसि  स्टेट  में  कितना  अधिक
 देना  है  |  अधिक  से  ऑ्रधिक  उस  का  दना

 चाहिए  भौर  हम  लोग  भी  वालाटियर  प्ा्गे-

 नाइजेशन  के  जरिय  से  लोगो  के  कष्टो  को
 कम  करने  की  कोशिश  करे  1  धन्यवाद  ।

 भी  विभूति  मिथ  (मोती  हारी)

 श्राप  हर  जिले  के  लोगों  को  भ्पनो  बात

 कहने  का  मौका  दे  i

 समापति  सहोदय  :  झाप  पाथ  मिनट  मे

 ही  खत्म  करे,  तो  सब  को  मौका  मिल  जाएगा।

 SHRI  SHAKTI  KUMAR  SARKAR
 (Joynagar):  Mr,  Chairman,  Sir,  the

 hon  Member,  Sri  Vajpayee,  has  given
 us  an  opportunity  to  discuss  the  food

 हु  कि  बाढे  श्र  सूखे  का  जो  यह  प्रकोप  है,

 गह  बराबर  होता  रहता  है  शौर  खास  तौर
 से  जिस  झन  से  मे  भाता  हु,  भोजपुर  जिला
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 problem  and  starvation  deaths,  parti-
 cularly  in  Bihar.  But  I  want  to  high-
 light  the  problems  of  foog  of  my
 poor  State  of  West  Bengal,  where  also
 similar  incidents  have  taken  place.
 It  is  reported  in  the  Statesman  that
 five  persons  have  died  because  of
 starvation.  So,  I  want  to  draw  the
 attention  of  the  hon.  Minister  to  the
 food  position  in  the  State  of  West
 Bengal.

 In  West  Bengal,  what  we  see  today
 is  that  hundreds  of  people,  thousands
 of  people,  are  coming  from  the
 village  sites  and  taking  shelter  on  the
 footpaths  of  the  ciy.  This  problem
 cannot  be  removed  only  by  the  food
 polfgy  that  we  are  following  now.
 As  regards  the  food  policy,  I  want
 to  say  something  quite  different
 about  the  food  policy  that  we  are
 following  at  present.  I  want  to  know
 when  we  will  get  redress  for  the
 poverty  and  misery  of  the  people
 m  West  Bengal.

 In  my  State,  I  see  that  the  require-
 ment  of  foodgrain  ig  about  60  lakh
 tonnes.  We  have  produced  about
 60  lakh  tonnes  in  our  State.  More-
 over,  there  is  a  supply  from  the
 Central  pool  to  the  extent  of  about
 5  lakh  tonnes.  It  comes  to  about  75
 lakh  tonnes.  Out  of  that.  if  we  de-
 duct  30  per  cent  of  he  food  produc-
 tion  for  seeds  and  other  purposes,  it
 comes  to  about  69  lakh  tonnes  The
 total  population  of  West  Bengal.  at
 present,  is  4.55  crores...

 SHRI  C.  SUBRAMANIAM:  We
 are  discussing  the  situation  in
 Bihar.

 SHRI  SHAKTI  KUMAR  SARKAR:
 I  know  that.

 I  want  to  say  that  this  is  the  posi-
 tion  in  West  Bengal.  As  regards
 what  we  are  producing  in  West
 Bengal,  there  is  a  surplus  but  always
 there  is  a  chronic  deficit.  Every  year,
 We  have  to  go  to  the  Food  Minister
 as  a  begger  for  allotment  of  more
 foodgrains,  So,  I  want  to  say  that  if
 We  want  to  get  rid  of  this  problem,
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 certainly,  we  have  to  look  into  the
 affairs  from  another  aspect.  We  have
 to  look  into  the  food  policy  from
 another  angle.  That  is  why  I  say
 that  starvation  deaths  cannot  be
 prevented  by  this  food  policy.  In
 West  Bengal,  we  see  that  starvation
 deaths  are  taking  place....

 366

 MR.  CHAIRMAN:  This  is  a  dis-
 cussion  on  Bihar  situation.  You  can
 bring  West  Bengal  to  the  help  of
 Bihar.  That  is  all  right.  But  don't
 take  this  opportunity  to  say  some-
 thing  about  West  Bengal  For  that,
 you  may  get  other  opportunity.
 Please  conclude  now.

 SHRI  SHAKTI  KUMAR  SARKAR:
 I  would  only  request  the  hon.
 Minister  to  do  something  about  it.
 Ag  regards  starvation  deaths,  ]  think,
 something  should  be  done  seriously
 and  more  supplies  should  be  given
 to  the  State  of  West  Bengal.

 श्री  शिवशंकर  प्रसाद  यादव  (खगारिया )
 सभापति  महोदय,  मरे  पूर्व  वक्ता  श्री  श्यामनन्दन
 मिश्र  ने  बाढ़  से  पीडित  लोगों  के  ग्राकडें  श्राप
 के  सामने  पेश  किये  हैं  1  उन्होंने  बताया  है  कि
 70  लाख  लोग  इस  से  प्रभावित  हैं।
 लेकिन  मैं  जिस  क्षेत्र  से  भ्राता  हूं  खगा-
 रिया  क्षेत्र  से--वहां  6  प्रसम्बली  कास्टी-

 चुाएन्सीज  है  और  उन  की  आवादी  .0  लाख
 कं  करीब  है।  थे सब  के  सब  lo  लाख
 व्यक्ति  बाढ  से  प्रभावित  हैं,  जिन  के  लिये  न
 तो  रहन  की  व्यवस्था  है  श्रोर  न  खाने  की
 व्यवस्था  है।  वहा  पिछ  ले  दिनों  गगा  में

 ज्यादा  बाढ़  नहीं  आई  थी,  लेकिन  उत्तर  कोसी
 की  नदियों  में  जो  बाढ़  झाई,  वंसी  बाढ़

 20  वर्षो  में  कभी  नहीं  आई ।  पिछले

 महीने  की  तान  25  झौर  26  को  जब  में
 उस  इलाके  में  घ्म  कर  चला  तो  गंगा  का

 पानी  तेजी  से  चढ़  रहा  था,  लेकिन  अब

 जो  खबरें  भखबारों  में  झाई है  उन  के  भ्रनुसार
 गंगा  कीं  बाढ़  का  पानी  साहिबपुर  बमाल

 झौर  उमेशनगर  के  बीच  की  देलवे  लाइन  पर

 आ  गया  है,  इससे  मालूम  होता  है  कि  गंगा
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 नी  शिवयवाकर  प्रसाद  बादव]
 में  बाढ  भव  बहुते चढ़ चढ़  गई  है,  यहा  तक  कि

 रेलवे  लाइन  के  भन्दर  भा  गई  है।  ऐसी
 स्थिति  से  वहा  जो  व्यवस्थो  है  -  रिलीफ
 की,  नाबो  की  या  लोगों  के  रहने  की,  वह
 इतनी  कम  है  कि  लोगो  को  सड़क  पर  जो
 भाग  पानी  के  ऊपर  वहा  रहना  पड  रहा  है  ।
 न  उन  के  लिये  दवा  की  व्यवस्था  है  भौर
 भसिर  पर  छाया  की  व्यवस्था  है।  उन  के
 सर्वेशियो  के  लिये  खान  की  कोई  व्यवस्था

 नहीं  है।  ऐसी  हालत  में  बिहार की  जो

 हालत  है  वह  बहुत  ही  दयनीय  हैं,  लोक

 ल्राहि  त्राहि  कर  रहे  है  |  मेरे  पास  वहा  पझ्ननेको
 पत्र  आाये  हैं  जिन  में  वहा  लोगों  के  मरते
 कं  सूचना  भी  झाई है ।

 हमारे  वाजपेयी  जी  ने  जो  मोशन  रखा

 है,  मैं  उस  का  समर्थन  करता  ह्  इसलिये
 कि  बाढ़  के  सबंध  में इस  हाउस  में  चर्चा  तब
 होती  है  जब  बाढ़  सिर  पर था  जाती  है,  उस
 के  पहले  उस को  स्थायी  रूप  से  रोकने  की
 कोई  व्यवस्था  नहीं  की  जाती  है।

 हमारे  घर  के  पास  मानसी  स्टेशन  है,
 वहाँ  नेशनल  हाई-ब  भी  है  ध्रौर  रेलवे  स्टेशन
 भी  है।  गगा  को  बाढ़  के  कारण  कुछ  ही
 दिनो  में  वह  कट  जाने  वाला  है,  बहा  से
 20-25  गज  की  दूरो  पर  गगा  काट  रही
 है  और  हमे  डर है  कि  इस  समय  तक  तो

 वह  नेशनल  हाई-वे  तक  पहुच  गई  होगी  ।  मेरा

 कहना  यह  हैं  कि  जब  बाँढ  भरा  जाती  है  तब
 लोग  इस  पर  बहस  करने  की  काशिश  करते  है  ।

 बाढ़  वा  पानी  झाने  के  बाद  वहा  कास्ट्रेक्टजें
 बौल्डर्ज  वर्गरह  डालते  हैं,  जितना  गिराता  नहीं
 हैं  उस  से  कई  गना  दिखलाते  हैं,  इस  तरह
 से  लाखो  रुपया  भान  से  वरबाद  हो  जाता  है
 और उस  से  कोई  लाभ  नहीं  होता  है।

 969  में  डा०  के  ०  एल०  राब  उस

 राक  में  गय ेथे  भौर  वाढ़  के  समय  में

 ही  बपे ने ।  उन्होने  सुझाव  दिया  था  कि
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 झगर  मंगा  की  धारा  को  चड़ी  स्थान  से  हो
 कर  वहां  दिया  जाय  तो  उत्तर  भुगेर  को  बाढ़

 से  मुक्ति मिल  सकती है  ।  लेकिन उस  स्कीम

 को  नहीं  माना  गया।  यह  कहा  गया  कि

 बहा  पहाड़  है,  जिस  को  काटना  पड़ेगा  ।

 मुझे  याद  है  जब  मैं  पढ़ा  करता  था,  उसी
 समय  गगा  की  धारा  उधर  से  हो  कर  बहती
 थी  ध्ौर  उस  के  कारण  वह  क्षेत्र  बाड  और
 कटाव  मुक्त  था।  इस  पर  भी  शाप  को
 फिर  से  विचार  करना  चाहिये।

 श्न्त  मे,  मै  अ्रनुरोध  करता  हू  कि  हमारे
 इलाके  मे  रीलिफ  के  लिये,  नाव,  दवाईया
 और  प्रश्न  की  शीध्र  व्यवस्था  करे  जिससे
 लोगो  को  रहात  मिल  सके

 sit  जिरशीव  का  (सहरसा)  सभापति

 जी,  हम  लोग  बाढ़  के  मक्तभोगी  है  ।  जब
 जब  बाढ  शझ्राती  है,  उस  के  साथ  गनेकों
 विपत्तिया  श्ाती  हैं  1  खेती  की  फसल  तो
 नष्ट  होतो  ही  है  नेको  धर  पानी  में  वह
 जाते  हैं,  टुट  जाते  है,  तमाम  सचित  भ्रनाज
 बरबाद  हो  जाता  है  1  जैसे  ही  बाढ़  घटने
 लगती  है  अनेको  बीमारिया  पैदा  हो  जाती

 हैं-  हैजा,  चेचक  आदि  का  प्रकोप  जोरों  से

 शुरू  हो  जाता  है।  पअ्रवागमन  ब्रवरूद्ध  हो
 जाता  है,  बेरोजगारी  बढ़  जाती  है।  लोगो
 के  घर  टूट  जाने  से  रहने की  समस्या  वैदा

 हो  जाती  है।  ये  सारी  ऐसी  समस्यायें  हैं
 कि  बाद  के भाते  ही  लोग  हन  विपत्तियों  के

 जाल  में  फम  जाते  हैं।

 इसलिये  तत्काल  प्रावश्यकता  इस  बाढ़

 की  है  कि  मरकार  बिहार  के  लिये  ज्यादा  से

 ज्यादा  प्रश्न  मोहैया  करे ।  जैसा  कि  घभी

 कहा  गया  है,  प्रतिमास  कमर  से कम  एक  लाख

 क्वीटल  धनाज  की  धभ्रावश्यकता  झाने  वाले

 तीन  महीनों  भे  होगी  जैसी  कि  विहार  सरकार

 की  माय  है,  35  हुआर  वींटल  तो  हर
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 महीने  उनको  अतिरिक्त  खाद्यान्न  मिलना

 ही  चाहियें  और  इतना  सरकार  को  विहार  के
 लिये  देना  ही  चाहिये  ताकि  वहाँ  पर

 बाढ़  ओर  सूखा  के  कारण  जो  भुखमरी  की
 समस्या  पेदा  हो  गई  है  उसको  रोका  जा
 सके

 दूसरी  बास  यह  है  कि  पर्याप्त  दवा  की

 व्यवस्था  की  जानी  चाहिये।  लोगो  के

 सामने  भ्रावास  की  समस्या  है  इसलिये  उनको
 घर  बनाने  के  लिये  पर्याप्त  पैसा  दिया
 जाना  चाहिये  |  जिनके  घर  टूट  गये  है  कट

 कर  बह  गये  है.  उनको  अपने  घर  बनाने  के

 लिये  पैसा  मिलना  चाहिये।  इसके  अत्ति-
 रिक्त  बाढ  पीडितों  के  लिये  तत्काल  रोजी
 रोटी  की  विशेष  व्यवस्था  होनी  चाहिये  t
 साथ  ही  साथ  जो  सड़के  ओर  बाध  वगैरह

 टूट  गये  है  उनकी  मरम्मत  के  लिये  सर-

 कार  को  पर्याप्त  पैसा  देता  चाहियें।साथ  ही
 रबी  की  फसल  के  लिये  बुवाई  के  समय  पर
 पर्याप्त  बीज  और  खाद  मोहैणा  करने  का
 प्रबन्ध  होना  चाहिये  |  ऐसा  नही  हो  कि  रबी
 की  फसल  बोने  के  समय  के  बाद  वहां  पर

 बीज  भर  खाद  पहुचे  जिससे  कसानो  को

 कोई  लाभ  नहीं  पहुचे  ।

 भ्रव॒  मैं  उस  क्षेत्रकी  बात  करना  चाहता
 हू  जहा  से  मैं  श्र  रहा  हु  ।  सहरसा  झ्राप  जानते

 हैं  कि  कोसी  के  क्षेत्र  में  है,  कोसी  योजना  के
 दो  तटबंध  हैं  जिनके  अ्रन्दर  तीन  सौ  गाव
 झौर  चार  लाख  की  श्राबादी  स्ट  में  फमी

 हुई  है।  मैं  बहा  की  करुण  बहानी  झापकों

 सुनाता  चाहता  हु  ।  मैं  अपने  क्षेत्र  में  बाढ़
 के  समय  घूमने  के  लिये  गया  था।  राव
 में  में  एक  जगह  भपटिया  में  ही  ठहरा  था
 और  सुबह  मैं  नावसे  जाना  चाहता  था।
 मैंने  सोचा  था  नाव  से  मंदी  पार  करके  मैं
 चला  जाऊगा  t  उसी  रात  उघर  के  बसनिया
 गाव  के  लोग  ड्बते  द्बते  बहा  पहुंचे  थे।  गत

 चार  पाच  दितो  के
 भल्दर  कुछ  मावे  डूब  चुकी  थी  ।

 गे  लोग  सदी  के  जो  जस पार  के  रहने  बाले

 BHADRA  12,  4896  (SAKA)  Deathe  in  I70
 Bihar  (Adj.  M)

 थे  और  जिन्होंने  जीवन  में  कई  ब्राढ़ों  का
 सामना  किया  है।  इस  बार  ये  लोग  घबड़ा
 कर  झोर  हतोत्माह  होऋर  रो  रो  कर  हमसे  कहने
 लगे  कि  ** झप  मत  जाईये,  कही  आप  भी
 न  डूब  जाये,  हम  लोगो  के  लिये  वह  अच्छा
 नहीं  होगा,  श्राप  वाहर  रह  कर  ही  हमारी
 समरयाझ्रो  का  निराबरण  कीजिये  op”
 सभापति  जी,  स्वय  अनुमान  कर  सकते  हैं
 कि  वे  लोग  किस  करुण  ग्रवस्था  में  रह  रहे
 है।  हमने  बार  बार  इस  सदन  में  चिल्ला
 चिल्ला  कर  कहा  है  कि  सरदार  को  कोसी
 सटबंध  के  भीतर  के  उसके  स्थायी  समा-
 धान,  लोगा  की  स्थायी  समस्या  का  स्थायी
 समाधान  निकालने  के  लिये  ठोस  कदम
 उठाना  चाहिये  और  कुछ  करना  चाहिये  |
 बिहार  सरबार  के  तो  यह  सामर्थ  के  बाहर  की
 बाल  है  केन्द्रीय  सरकार  ही  चाहें  तो
 स्थायी  समाधान  का  प्रबन्ध  कर  सकती  है।
 मेरा  विचार  है  कि  इस  कार्य  के  लिये  सरकार
 कमीशन  नियुक्त  करें  और  देखे  कि  समस्या  के
 स्थायों  निदान  में  क्या  खर्चा  पड़ता  है,  क्या
 क्राम  हो  सकता  है।  मेरा  निवदन  है  यह
 सारी  चीज  होनी  चाहिये।  भी  तो  उनके
 लिये  कुछ  भी  नहीं  हो  रहा  है।  सिर्फ
 इसके  सिवाए  कि  बाद  झाने  पर  लोगों  को
 दो  चार  बिलो  गल्ला  मिल  जाता  है  यह

 बहुत  ही  दुखद  स्थिति  है।

 मेरा  सुझाव  है  कि  आगर  कोठार  डेम
 बन  जाये  तो  बाढ़  की  जो  समस्या  है
 उसको  रोका  जा  सकता  है।  नदी  के  सार
 को  बराबर  ड्रेजिग  बरानी  चाहिये  शोर  लेगा
 के  स्थायी  पुनर्वास  की  व्यवस्था  करती  चाहिये  t
 मेरा  यह  भी  विचार  है  कि  जब  तक  यह  वाम

 नहीं  होता  है  तब  तक  के  लिये  चाहिये  कि
 जो  भीतर  के  रहने  वाले  है  उनको  नौकरी

 बगेरह  में  सहुलियत  मिले  ।  सटवध  के  किनारे

 स्थायी  शेड  की  व्यवस्था  करनी  चाहिये  शौर
 खास  ब  बाढ़  के  कारण  ष्  लोगो  की  जो

 क्षति  होती  है  उसके  लिग्रे”  सरकार  उचित

 मुझावजा  हर  वर्ष  दिया  करे
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 [ett  राम  भगत  पासवान]
 क्योंकि  सरकार  ने  ही  कोसी  को  बान्ध  कर
 सदा  सवेदा  के  लिये  इस  स्थिति  में  रहने
 के  लिए  मजबूर  किया  है।

 श्री  राम  भगत  पासबान  (रोसेवा)
 सभापति  महोदय,  मै  उसी  क्षेत्र  से  आता  हु
 और  मैं  आपको  बताना  चाहता  हू  कि  वतेमान
 बाढ  की  विनाशलीला  ने  समुद्र  जैसा  दृश्य
 उपस्थित  कर  दिया  है  ।  बहा  की  करुण  गाथा
 ब्रापको  सुनाना  आवश्यक  है  ।

 सभापति  सहोदय  |  प्ाप  वरूण  गाथा
 मत  सुनाइये,  केवल  सुझाव  दीजिए  |

 थी  राम  भगत  पासवान  वाढ़  के
 कारण  उत्तर  बिहार  में  मानव  शोर  पश्,  दोनो
 की  दशा  बडी  सकटग्रस्त  है  आर  बहुच  ही
 दयनीय  है।  लोगो  के  घरो  में  से  होकर  पानी

 बह  रहा  है  ।  लोगो  के  पास  खाने  के  लिए
 अनाज  नहीं  है  1  लोग  अपने  वाल-बच्चों  के
 साथ  किसी  वरह  से  सटक  पर  झपना  कप्टमय
 जीवन  भगत  रहे  है  बाद  शरीर  सर्द  हवा  के

 कारण  उनमे  तरह  वर्ह  वी  वीमारिया  पैदा

 हो  गई  है।  उत्तर  बिहार  के  4 जिले  वाहग्रस्त
 है  ।  अस्सी  लाख  लॉग  बाढ  से  पीड़ित  है
 शीर  i6  लाख  एकड़  में  लगी  हुई  सारी  फसल
 नष्ट  हा  चुकी  है।  दा  लाख  गरीब  लोग  के

 मिट॒टी  के  घर  गिर  चूफे  है  I  जिसका

 श्रनुमात  चार  करोड  लगाया  जा  सकता  है  t

 ऐसी  स्थिति  में  भ्रभ्ी  जो  रिलीफ  का  बाम
 चल  रहा  है  वह  बिल्कुल  निराशाजनक  है  1
 जो  पहले  वा  दरभगा  जिला  था  वह  श्रत्र
 तीन  जिलों  में  बट  गया  है--दरभगा.,  मधुवनी
 और  समस्तीपुर  ।  मझे  वहां  के  विशेषकर

 सिंधिया,  विशेषवर  स्थान  रोखडा,  हसनपुर,
 अनश्यामपुर,  बिरोौल,  वारिसनगर,  कल्याणपुर
 बहादुरपुर  प्रखण्ड  मे  जाने  का  मौका
 मिला  था।  वहा  पर  रिलीफ  की  जो  भी  व्यवस्था

 हुई  है  वह  बिनैकुल  निराशाजनक  है  कहीं

 कहीं  पर  उन  गरीब  लोगो  को  एक  ढढ  महीने

 SEPTEMBER  3,  074  Deaths  in  772
 Bihar  (Adj.  M)

 से  बाढ़  से  ग्रस्त  है  पर  न॑  भ्रभी  तक  किसी
 प्रकार  की  राहत  मिली  है  शौर  न  यहा
 सडक  पर  रहने  वालों  के  लिए  तिरपाल  की
 व्यवस्था  है  और  नडी  बीमारियों  के  लिये
 दवाई  की  व्यवस्था  है।  मेरा  आग्रह  है  कि
 ग्रगर  बहा  पर  उचित  रूप  से  रिलीफ  की
 व्यवस्था  नहीं  की  जायेगी  तो  लाखो  प्राणी
 भारी  मुसीबत  के  शिकार  हो  जायेगे  ।  जल्दी
 से  जल्दी  उनलोगोंके  लिए  राशन,  दवाई,
 शौर  दूसरी  आवश्यक  चीजो  की  व्यवस्था
 होनी  चाहिए  1  मैने  दरभगा  जिले  के  पदा-
 घिकारियों  से  सहायोग  के  लिए  प्राग्रह  फिया
 पर  वह  सहयाग  नहीं  देते  है।  यदि  विज्ञार  के
 कोई  मत्रीगण  अपना  प्रोग्राम  बसाते  है  तो
 वे  उनके  साथ  जाते  है  परन्तु  बार  में  बह
 पदाधिवारी  उन रार  जाना  थी  खाज
 तक  नहीं  करते  |  पिछने  डेढ़  महाने  से  वहा
 लोग  पीडित  है  पर  श्राज  तव'  उनकी  खोज
 करने  वाला  कोई  नहीं  है।  इसलिए  मै  झापसे
 भ्राय्रह  ब'रता  हु  कि  जो  श्रादमी  वहा  पीड़ित
 है  उनका  तुरन्त  ध्रनाज  मिलना  चाहिए  t
 जो  पाच  एबट  से  कम  भूमि  वाले  है  उनको
 उपभाोकता  ऋण  मिलनी  चाहिए  और  हर
 प्रखण्द  में  दवाई  तथा  डावर पर  की  व्यवस्था
 होनी  चाहिए  ।

 मैं  आपका  चतावनी  देना  चाहता  ह
 कि  वहा  पर  भखमरी  का  समय  भा  रहा  है  4

 एब  प्रखण्ड  4  मेरे  पास  देलीग्राम  आया  है
 जिसका  &  पढ़कर  सुनाना  चाहता  हूं

 “Magomal  Dhanna  died  Several
 hundred  serious  in  want  of  food
 within  Kosi  embankment  Village
 Badmpur  Laxmipur  Koshi  Panchayat
 under  Ghanshyampur  block  No
 Government  relief.”

 इस  प्रकार  के  श्रौर  भी  बहुत  से  तार  प्राण

 हो  रहे  हैँं।  यदि  इस  पर  तुरन्त  सरकार

 पान  नहीं  देती  है  तो  वहां के  लोग  श्त्पन्त

 संकटप्रस्त  हो  जायेंगे  |



 273  Alleged
 Starvation

 भ्रन्त  में  सरकार  से  मेरा  यही  शाग्रह
 है  कि  वह  उस  गरीब  लोगों  को  तुरन्त  सभी
 प्रकार  की  सहायता  पहुंचाने  की  व्यवस्था
 करे

 49  00  hours

 शी  ईश्वर  चोषरी  (गया):  सभावति
 महोदय,  बाढ़  और  सूब  से  जो  परिस्थिति
 पैदा  हुई  है  यह  कोई  न  बान  नहीं  है  1  ऐसी
 परिस्थिति  में  केन्द्रीय  सरकार  का  ध्यान
 आकृप्ट  करने  के  लिये  जो  कार्यस्थगन  प्रस्ताव
 माननीय  वाजपेयी  जी  ने  रखा  है  तह  बहन  ही
 उचित  समय  पर  लाये  है  मैं  उस  का  समर्थन
 करता  हु  ।सम्पुर्ण  उत्तरी  और  दक्षिणी

 बिहार  में  पटना  और  भागलपुर  में  बाढ़
 का  भयकर  प्रकोप  हे  जिस  ने  सरकार  को

 मजबूर  कर  दिया  है  संचन  के  लिये।  किन्तु
 सरकार  बाद  पीडिय  लागों  की  सशायता
 नहीं  कर  रही  है  चरोडो  लोग  भूखमरी
 के  कगार  पर  है  आर  सभी  लोग  अयनी
 जान  बचाने  के  #  ४  ऊचे-झचे  स्थानों  पर
 शरण  ले  रहे  है  कई  पेड  पर  चढ़ा  है  तो  कोर्ट
 ऊची  महक  गर  शरण  ले  रहा  है  t  ऐसा
 कोई  ऊचा  स्थान  आप  को  बिहार  में  नहीं
 मिलेगा  जहा  पर  कि  लोग  न  हों  ।  उन  के
 पाम  ने  पहनने  के  लिये  वपड़ा  है  और  न  खाने
 के  लिये  भोजन  है  और  न  दवा-दारू  का  कोई
 इतजाम  है  जिस  के  अभाव  में  लोग  बीमार

 हो  रहे  हैं  ।  हमारे  प्रान्य  के  मुख्य  मत्री
 श्री  गफूर  सहायता  मागने  के  लिये  दिल्ली
 शाये  थे  और  अगर  मत्री  महोदय  ने  सहायता
 का  श्राश्वासन  दिया  होता  तो  फौरन  बह्
 लौट  जाते  ।  सरकारी  श्राकडो  झनुसार
 बाढ़  से  करोडो  रुपये  की  क्षत्रि  हुई  है  जिसकी

 पूति  कर  सकना  असम्भव  है  ।  हर  साल  जो

 यह  प्रलय  झाती  है  इस  से  बिहार  को  बचाने
 के  लिये  सरकार  को  स्थायी  उपाय  करते

 चाहिये  माननीय  वाजपेयी  जी  ने  जो  कहा
 है  कि  लोग  भूख  से  मरे  हैं  वह  सही  हे
 दक्षिण  बिहार  के  6  जिलों  मे  भयकर  सूखा  है,
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 रांची,  हजारी  बाय,  रोहतास,  सन्थाल
 परगना,  नवादा  और  गया  आदि  इस  प्रकोप
 से  श्र्स्त  है  ।  सरकार  को  इन  क्षेत्रों  के

 सहायतार्थ  तत्कालीन  और  दीघेंकालीन
 योजनाये  बनानी  चाहिये  ।  तत्कालीन  योजना
 मे  दवा-दारू  और  भ्रन्न  के  समुचित  भडार  की
 व्यवस्था  करनी  चाहिये  ।  सरकार  का
 दायित्व  है  कि  एक  भी  आ्रादमी  भूख  से  और
 दवा-दारू  के  अभाव  में  न  मरे  ।  और
 दार्धकालीन  योजनाओं  केदारा  सरकार  को  यह
 करना  चाहिये  कि  जिन  नदियों  में  पाती
 नही  रहता  बहा  गगा  का  पानी  पहुचाया
 जाय  ।  बरसात  में  नदिया  उमड  पड़ती  है
 आऔर  साल  में  एक  बार  हम  चर्चा  कर  देते  है,
 सरकार  करोड़ो  रुपया  श्रनुदात  के  रूप  में
 भी  देती  है  जिस  से  स्थायी  काम  नहीं  हो
 पाता  ।  बिजली  के  अभाव  में  पम्पिग  सैट
 खराब  हो  गये  है।  मवेशियों  के  खाने  के
 लिये  चारा  नहीं  है,  लोग  शहरो  की  तरफ
 भाग  रहे  हैं  ।  ऐसी  परिरग्थिति  में  श्राप
 कारगर  कदम  उठाये  जिस  से  बिहार  सरकार
 को  अधिक  से  भ्रधिक  सहायाा  दे  कर  वहां
 की  सरकार  के  हाथ  मजबूत  करें  ताकि  लोग

 भूख  से  ओर  दवाई  के  श्रभाव  से  न  मरने
 पाये  ।  मी  से  शाप  कम्बन  बटबायें
 लोगों  के  तन  पर  वस्त्र  और  सर  पर  फूस
 नही  है।  मैं  माननीय  वाजपेयी  जी  को  धन्यवादा
 देता  हु  कि  जिन्होंने  प्ररताव  लाकर  सदन  कर
 ौर  सरकार  का  ध्यान  इस  गम्भीर
 परिस्थिति  की  ओर  आकृप्ट  किया  है  1

 हो  दामोदर  पांड  (हजारीबाग)  :

 सभापति  जी  ,  उचित  ही  था  कि  ऐसे  मौके

 पर  सरकार  को  बिहार  सरकार  की  मदद

 करनी  चाहिये  शौर  जब  ज  नहेंने  कहा  तो  मैं

 भी  यह  मानता  ह  कि  उन  के  लिए  भी  उचित

 है  ि  वह  बिहार  सरकार  के  हाथ  मजबूत
 करते  ।  और  जो  कार्य  स्थगन  प्रस्ताव

 मानतोय  वाजपेयी  जी  यहा  लाये  है  म॑  चाहता

 ह्कि  वह  अपने  दल  के  लोगो  के  लिये  लाते
 शौर,  कहते  कि  इस  सर्मंय  जो  प्रराज  कता  की
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 स्थिति  पैदा  कर  रहे  हैं  उन  के  लोग  वहू  न  करें
 तथा  वार्जिब  काम  में  सहयोग  देते  ।

 आज  पहली  दफा  नही  ब्रल्कि  हर  साल

 खिहार  की  स्थिति  पर  चर्चा  करते  हैं  ।  हर
 साल  बिहांर  का  एक  बहत  बडा  हिस्सा  सुर्खे
 का  शौर  बाढ़  का  शिकार  होता  है  1  और
 उस  पर  हम  लोग  भाषण  दे  लेते  झर  सतुच्ट
 हो  जाते  हैं  7  क्या  हालत  है.  वह  मैं  बताना

 चाहता  हू  ।  मैं  मानता  हू  कि  कुछ  मैन  मेड
 कैलामिटी  भी  है,  सिर्फ  प्राकृति  का  प्रकोप

 नही  है  1  और  यह  इसलिये  है  कि  हम  ने

 बिहार  को  एक  सौतेले  बेटे  के  रूप  में  लिया  है
 जिस  की  बजहू  से  बिहार  कराह  रहा  है  ।
 शझाज  छोटा  नागपुर,  पालामऊ,  राची,  सिह

 भूमि,  सन््थाल  परगना,  नवादा  और  गया  जिलों
 की  जो  स्थिति  है  वहू  किसी  से  छिपी  हुई  नहीं

 है  1  आप  जानते  हैं  कि  पूरे  विहार  में  सिर्फ
 7  प्रतिशत  जमीन  में  सिंचाई  की  व्यवस्था

 हो  सकी  है,  और  जिन  इलाकों  प  मैंने  नाम
 लिया  है  वहा  दो  प्रतिशत  जमीन  में  सिंचाई
 की  व्यवस्था  हो  सकी  है  o  मैं  अपने  कत्  से

 झाज  शाया  हु  श्रीर  उन  सारे  इलाकों  से

 गजरा  हु  जहा  पर  सूखे  का  असर  है  1  इगप्त
 के  मध्य  में  वहा  पानी  बरस।  था,  लेक्नि  आज
 0  दिन  से  पानी  नहीं  पड़ा  जिस  की  वजह

 से  धान  सुखने  लगा  q  सिचाई  की  कोई  व्यवस्था

 नही  है,  भगवान  के  भरोसे  खेती  होती  है
 तो  इस  स्थिति  से  निपटने  के  लिये  हम  क्या
 कर  रहें  हैं  ?  छोटा  नागपुर  की  खेती  बहुत
 विकसित  नहीं  है  ।  लेकिन  अगर  वहा  सिचाई
 की  व्यवस्था  हो  तो  वहा  अच्छी  खेती  1.1
 सकती  है

 हम  सिके  कुरबानी  करता  जानते  हैं,
 दामोदर  बली  कारपोरेशन  बना  कर  कचे-
 ऊँचे  बाँध  बनाये  गये,  लेकिन  उस  बाध  से  जहा

 काफौ  पानी  जाता  है,  उस  का  पानी  हम  नहीं
 पी  स  ते,  सिचाई  की  व्यवस्धा  तो  दूर  रही  ।
 झग्ज  सदी  बाट  गोजनाये  बनती  है  लेकिन
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 सिंचाई  की  व्यवस्था  नहीं  होती  ।  सिर्फ  पीने
 के  पानी  के  लिये  यौजसाये  बनती  हैं  ।  बिहार
 के  साथ  सौतेले  बैटे  का  व्यवहार  हो  रहा  है  a
 मैं  चाहता  हुं  कि इस  की  पूरी  छानबीन  हो  कि
 बहू  जो  रिचुझ्नल  है  जो  हर  साल  करते  है  यही
 उत्तम  नही  है  |  हम  फो  रिलीफ  नही  चाहिये
 बल्कि  हमारा  जो  उचित  हक  है,  वह  हम  को
 दीजिये  ।  झाज  देश  के  दूसरे  हिस्से  में  जब  इस
 तरह  की  स्थिति  होती  है,  तो  चारों  शोर  से
 लोग  दौड  पढते  हैं  ।

 कौन  ऐसा  हिस्सा  है  जहा  90  प्रतिशत
 भाग  की  पूर्ति  नही  हाती  है,  75  प्रतिशत  मांग
 की  पूर्ति  नही  होती  है  (व्यवधाल)
 लेकिन  आज  बिहार  के  लोगों  को  जबकि  ये
 35  हजार  टन  झनाज  की  माग  करते  है,
 तो  उन  को  कहत  है  कि  i0  हजार  टन  में
 काम  चला  लो  ।  अगर  आप  यहु  भी  नहीं  देगे,
 सो  क।म  तो  चलेगा  ही,  लोग  भूखें  मरेगे  ।  इस
 के  भ्रलावा  शरीर  क्या  हां  सकता  है।  झ्नाज
 की  व्यवस्था  नहीं  करेगे  तो  काम  तो  चलेगा

 ही  और  काम  चल  भी  रहा  है  और  उस  की

 हालप  श्राज  श्राप  देख  रहे  है  ।  मैं  निवेदन
 करना  चाहता  हु  कि  उस  का  पूरी  जाच  होनी
 चाहिए  कि  कौन  हिस्म।  बाढ  से  पीड़ित  होता  है
 झौर  कौन  हिस्सा  सूख  से  पीडित  रहता  है  भ्ौर
 आप  ऐसे  इलाकों  में  स्थायी  व्यवस्था  कीजिए  ।
 ाप  इस  को  भगवान  के  भरोसे  मत  छोडिये
 इस  में  हमारा  योगदान  होना  चाहिए  ।
 प्राज  तो  विज्ञान  काफी  विकसित  हो  चुका
 है  और  विज्ञान  का  जो  इतना  विकास  हुआ
 है,  उस  का  झाप  सथुपयोग  |कीजिए,
 मंसव  विकास  के  लिए,  जनता
 के  विकास  के  लिए  झौर  पिछड़े

 इलाके  के  लोगों  के  लिए  जो  हमेशा  से  भ्रपेक्षित

 रहे  है,  जो  पीडित  है  भौर  जो  दर्दनाक  स्थित्रि
 के  सिलसिले  से  गुजर  रहे  हैं।  मैं  मत्री  महोदय
 में  निरेदन  करना  चाहता  हु  कि  वे  इस  तरफ

 गंभीरतापूर्वक  ध्यान  बे  भौर  झाज  जो  विहार
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 सरकार  की  माग  है,  उस  को  वहू  पूरा  करे  ।

 मैं  आाजपेयी  जी  में  यह  कहुगा  कि  वे  स्थगन

 प्रस्ताव  को,  जो  उन्होंने  यहा  रखा  है,  उलट

 कर  देखे  और  जरा  बिहार  के  लोगों  को  समझाते

 कि  इस  विकट  परिस्थिति  में  वे  ठोक  से  वर्ताव

 करें  जिस  में  कम  से  कम  राहुत  कार्य  तो

 ठीक  से  चल  सके  झौर  एक  अराजकता  की

 स्थिति  वहा  पर  पैदा  न  हो  |

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का

 विरोध  करता  हू  ।

 श्री  चम्बिका  प्रसाद  (बलिया)  माननीय

 सभापति  महोदय,  म॑  यह  कहना  चाहता  हु
 कि  हमारे  पूर्वी  उत्तर  प्रदेश  के  जिले  बिहार
 से  लगे  हुए  हैं  शौर  वहा  पर  भी  चबैसी  ही  बाढ़

 से  और  सूखे  से  भयकर  वर्वादी  8  है  विशेषकर

 हमारा  जनपद  बलिया  बिहार  के  अन्दर  र  काफी

 घुसा  हुमा है  बौर  एक  तरफ  तो  वह  ऑरा

 में  घिरा  हुआ  है,  शौर  दूसरी  तरफ  छपरा  मे

 घिरा  हा  है  7  वहा  की  भी  हालत  वही  है
 जोकि  बिहार  की  है  |  हमारे  बलिया  की  तीन

 तहसीलें  &  जिनमे  से  दो  बाढ  स ेएक  तहसील
 सदा  सूखे  से  बर्बाद  हो  गई  है  घौर  इस  जनपद
 में  लोगो  को  भयकर  परेशानी  का  सामना
 करना  पड  रहा  है  ।  भी  उत्तर  प्रदेश  के
 गयवंनर  साहब  वहा  पर  गये  थे  शौर  वहा  पर
 जा  कर  उन्होने  देखा  कि  छपरा,  मझोवा  श्रौर
 ्कक््को  चार  दियरा  मे  गावो  का  कटान  हो  रहा
 था भौर  लोगो  के  मकान  गिर  रहे  थे  t  उन्होंने
 वहा  पर  यह  प्रपनी  भाख  से  देखा  शौर  कहा
 कि  अभी  तक  इस  का  प्रबन्ध  नहीं  ह्घ्ा  है

 चान्दपुर  बलबा  से  भी  जमीन  का  कटान  हो
 रहा  था।  इसलिए  हमारा  कहना  यह  है  कि
 झगर  हमारे  क्षेत्र  को कटठान  से  बचाया  जाए,
 सुखे  से  बचाया  जाएं,  तो  झाज  जो  हमारा
 प्रभाव  ग्रस्त  क्षेत्र  है,  वह  भागे  चल  कर  पूरे
 प्रदेश  को  खिलाने  की  व्यवस्था  कर  सकता  है
 लेकिन  वहां  पर  भाज  तक  कुछ  नहीं  हुआ  है  q

 wage  बालो  को  बसाने  के  लिए  इच्छानु सार
 जमीन  दिया  जाये
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 इसके  झलावा  में  यह  कहना  चाहता  हू
 कि  हमारी  तहसील  में  एक  स्माल  फारमर्से
 योजना  लागू  है  पूरे  जनपद  को  इस  स्कीस  में
 लाया  जाये  t  जिले  भर  में  8  ब्लाक  हैं
 सिर्फ  एक  ब्लाक  में  ही  आप  ने  पाइलटप्रोजे कट
 दिया  है।  मेरा  कहना  यह  है  कि  प्रगर  सेन्ट्रल
 गवनंमेट  जिले  के  i8  ब्लाकों  में  ऐसी  पाइलट
 प्रोजेक्ट  बना  दे  तो  हमारी  समस्या  हल  हो
 सकती  है  ।

 प्राज  जो  हमारे  यहा  बाढ़  शौर  सूखा  है.
 उस  से  हमारे  गरीब  लोए  जोकि  भूमिहीन
 हैं  श्रौर  हरिजन  मजदूर  हे,  भूखमरी  के  कगार
 पर  खडे  है।  श्राप  की  जो  रवी  फसल  होगी,
 बहू  तो  6  महीने  बाद  ही  श्राएगी  यानी  मार्च
 से  पहले  वह  नहीं  श्ा  पायेगी  ।  इसलिए  जो
 लोग  बाढ  से  बर्बाद  हो  गये  है  या  सूखे  से
 बर्बाद  हो  गये  है  उन  के  लिए  अगर  आप  फ्रेश
 प्रोग्राम  बनाकर  या  पाइलट  प्रोजेक्ट  लेकर
 ७  महीने  तक  उन  को  खिलाने  की  व्यवस्था
 नही  करने  ,  तो  वे  बगैर  खाने  के  भूख  मर
 जाएंगे  ।

 अज  हमारे  जिले  की  सब  से  भयकर
 स्थिति  है  क्योंकि  बह  बिहार  के  बोडंर  पर  है  |
 हमारी  उत्तर  प्रदेश  की  सरकार  वहा  पर  गल्ला

 नही  देती  है  क्योकि  वह  यह  सोचती  है  कि  वहा
 से  वह  गल्ला  छपरा  और  आरा  बिहार  में
 चला  जाएगा  t  इसलिए  उस  ने  गल्ला  देने
 से  इन्कार  कर  दिया  है  |  इसलिये  में  यह  कहुगा
 कि  वह  हिस्सा,  जो  देश  का  शग  है  और  जो
 दो  सूत्रों  से  मिलता  है,  उस  के  लिए  सेन्ट्रल
 गवरन॑मेट  एक  जोन  बताए  और  वहा  की  समस्या
 को  हल  करे  झ्गर  हमारा  जिला  बिहार  की

 सीमा  से  लगा  हुभा  है  तो  इस  का  यह  सतलब

 तो  नही  है  कि  वहा  पर  लोग  बिता  खाने  के

 मरे  और  प्रदेश  सरकार  वहां  पर  गल्ला  नहीं
 देती  है  तो  मै  केन्द्रीय  सरकार  से  कहूँगा  कि  उस

 के  लिए  एक  भ्रलग  से  जोन  बना  दे,  झौर  झगर

 यह  नही  हो  सकता  है  तो  मे  अड़ंगा  कि  भारा,

 छपरा,  बलिया,  गाजीपुर  मिला  कर  गवनेमेंट
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 एक  भोजपुरी  स्टैट  बना  दे  शौर  उस  का

 इन्तजाम  सेन्ट्रल  गवन॑मेट  की  देख  रेख  में  हो

 eft  विभूति  सिञ्र  :  मे  जानना  चाहता  हूं
 कि  आप  किस  तरीके  से  लोगो  को  बोलने  के

 लिए  बुलाते  है।  ग्राप  के  पास  क्या  कोई  लिस्ट

 है  ?

 सभापति  महोदय  मेरे  पास  लिस्ट  है  t

 श्री  विभति  सिश्र॒पालियामेंटरी  तरीका
 के  अनुसार  तो  झाई  केज  करनी  चाहिए  भौर
 लोगों  को  बुलानां  चाहिए  ।  शाप  लिस्ट  से

 बुला  रहे  है  |  22  साल  से  मैम्बर हू  श्रौर

 मे  जानता  हु  कि  श्राई  कैच  करने  का  तरीका

 है  भ्रौर  लिस्ट  का  तरीका  नही  है।  (व्यवधान  )

 सभारति  महोदय  नियमों  के  मुताबिक
 दो  प्रथाएं  है।  एक  प्रथा  तो  यह  है  कि  पाटियो
 से  नामों  कौ  लिस्ट  आती  है  शर  उम  लिस्ट
 के  मुताबिक  सदस्यों  को  बुलाया  जाता  है
 इस  में  स्पीकर  को  यह  भ्रधिकार  हैँ.  कि  वह
 लिस्ट  के  बाहर  से  भी  बुला  सकता  है  और

 शाई  कय  करने  का  तरीका  भी  है  ।

 शो  विभूति  मिश्र:  पहले  तो  आई  कच

 का  तरीका  था  लेकिन  जब  से  यह  इमोकसी

 ढीली  होने  लगी,  तो  लिस्ट  आने  लगी  a  (प्राप
 पहले  का  नियम  पढ़िये  ।

 सभापति  महोदय  :  श्री  भोगिन्द्र  झा  1

 क्री  भोगद्  का  (जयतगर)  :  समातति

 जी,  में  भ्राप  के  ब्रादेग  के  मुताबिक  सुझाव
 तक  हो  अपने  को  सीमित  रखूंगा  t  ae
 यहां  की  अहम  से  अद्मःस  होता  है  कि  बाढ़

 का  जो  प्रलयक्रारी  रूप  उत्तर  बिहार  में

 आया  है,  वहू  ते  तो  अश्बारों  में  आ  सका  है,
 में  भ्रधिकाश  सदस्यों  को  शौर  ने  सरकार

 को  उस  का  कोई  अन्दाजा  है  झनी  तक

 हम  बाढ़  के  ुक्तमोगी  हैं  हर  साल  लेकित

 इस  बार  जो  भपंकर  बाढ़  आई  है,  उस  की

 SEPTEMBER  3,  974  Deatha  in  80
 Bihar  (Adj,  M)

 जानकारी  इतिहास  में  नहीं  मिलती  है  ।

 मैं  श्राप  को  बताऊं  कि  दरभंगा  की
 स्यूनिसिपेलिठी  हो,  मधुव्नी  हो,  सीतामढ़ी
 हो  ,  समस्तीपुर  हो  या  खगरिया  हो,  वहा  पर
 यह  हाल  है  कि  सारी  सड़कें  बर्बाद  हो  गई  है
 भोर  पानी  मेन  रोइस  और  पक्की  सड़कों
 तक  ग्रा  गया  है।  रेलगाड़ी  से  मधुवनी,
 सीतामढ़ी  और  दरभंगा  का  सम्पक्तक  9
 तारोब  से  3  तारीख  तक  सारे  देश  से  कटा
 दुआ  था  कयाकि  रेल  लाइन  पर  पानी  झा  गया
 था।  जहा  तक  इलाज  का  सवाल  है,  उस
 के  बारे  मे  मैं  बार  बार  कह  चुका  हु  और  पिछली
 बार  प्रधान  मेंत्री  जी  ने  आश्वासन  भी
 दिया  था  कि  वहू  जाच  करवायेगी  ग्रौर

 मुझे  खुशी  है  कि  सिचाई  मत्री  जी  भी  इस
 समय  आ  गये  है।  से  यह  कहना  चाहता
 हूं  कि  इस  का  एक  मात्र  इलाज  यह  है  कि
 कोशो  के  लिए,  कमला  के  लिए,  बागमती
 और  घाघरा  के  लिए  मत्टी  परपज  डेम
 बनाया  जाएं,  जिस  से  दाढ़  नियंत्रण  हो,
 सिचाई  हो  और  विद्युत  उत्पादन  हो  t

 ga  तीतो  को  लेकर  अगर  मल्दी  परपज
 हेम  बकया  जाएगा  तो  विशधुत  फका  संकट
 सगन  दस  वर्षों  के  लिए  इल  जाएगा
 श्र  हमारा  जो  अगले  दस  वर्षों  का
 बिजनी  को  मांग  होगी  बहू  उस

 में  पूरी  हो  जाएगी  और  सारे  देश
 %  इस  संकट  को  हम  दूर  कर  सकेंगे  ।

 बहा  से  आपको  बहुत  सस्ती  बिजली  मिलेगी  ।

 कांठार  डम  का  जो  मामला  है,  वह  सिर्फ

 इम  देश  का  ही  नहीं  बल्कि  सारे  एशिया
 में  बह  इतता  बढ़ा  प्राजेक्ट  होने  वाला  है

 जैसा  कि  दूसरी  जगह  होने  को  सम्भावना

 नही  है  ।  ब्रिटिशर्स  के  जमाने  में  लाई

 बेवल  ने  इस  का  सर्वेक्षण  पुरा  कराया  था

 शोर  आजादी  के  वाद  पं०  जवाहरलाल  जी

 से  उस  को  करना  चाहा  था  मगर  साधतो

 के  अभाव  में  पहले  भाकड़ा  नागल  को  लिया

 गया  भोर  तब  से  यह  रक  हुभा  है।
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 इसलिए  यह  इलाज  जो  हमने  बताई  है,  उस

 के  बगैर  यह  समस्या  हल  नहीं  हो  सकती  है
 यों  कि  हिमालय  से  जब  पानी  श्राता  है,
 तो  बाढ़  श्रा  जाती  है  श्रोर  जब  बहू  पानी

 समुद्र  मे  चला  गया,  तो  सूखा  पड़  जाता  है  ।

 इस  विद्युत  की  कमी  से  भ्रच्छी  खेती  नही  होती

 है  झोर  उद्योगों  में  भी  हमारा  प्रदेश  पिछड़ा

 हुआ  है  ।  इस  लिए  मेरा  कहना  यह  है
 अगर  श्राप  को  विद्युत  क ेसकट  को  दूर  करना

 है  ,  तो  कांशी  में,  कोठार  के  पास  ,  बड़े  क्षेत्र

 के  पास  ,  कमला  में  श्रौर  बागमती  में  हिमालय
 के  फुटहिल  मे  एक  मल्टीपरपज  इम  की

 शाप  तैयारी  करें  -  आज  देश  में  साधन

 का  अभाव  नहीं  है।  बैंकों  में  पैसा  पड़ा

 हुआ  है  शोर  उस  पैसे  को  इस  में  लगा  कर

 श्राप  प्रोडक्टिव  इन्वेस्टमेट  करेंगे  और  उस

 %  ज्यादा  गल्ला,  पैद,  होगा  ओर  विद्युत
 भी  पैदा  होगी  a  यह  कोई  खैरात  का

 इमला  नहीं  हीगा

 दूमरा  पहलू  ,  सभापति  महोदय,  मैं

 यह  कहना  चाह  रहा  था  कि  मुझे  निराशा

 हुई  थी  इस  वात  पर  कि  पिछली  बार  शिन्दे

 साहब  ने  कहा  था  कि  हम  रबी  के  लिए  कोशिश
 करेंगे  ।  आज  भी  यह  अन्दाज  T  हो  रहा
 है  कि  बहू  रबी  को  बात  कर  रहे  हैं  ।

 में  अभी  भी  कह  रहा  हू  कि  उस  इलाके
 में  बहुत  सी  जगहों  मैं  रबी  की  फसल  के  लिये
 पानी  नहीं  सूख  पायेगा  ।  लेकिन  एक  काम

 हो  सकता  है  ,  अगर  श्राप  तुरन्त  पैडी  की
 सीडलिग्ज  भेज  सक  तो  वहा  ऐसी  बढ़िया
 क्राप  होगी  जिस  का  कोई  ठिकाना  नही  है  ।
 झाप  एक  छटाक  खाद  भी  न  दीजिए,  वहां
 फटिलाइजर  कमला  और  गंडग  ने  दे  दिया

 है,  लेकिन  सीडलिग्ज  तुरन्त  पहुंचनी  चाहिए  |

 हमारे  रेल  मंत्री  जी  उसी  इलाके  से  गाते

 हैं,  हम  से  उन  से  बात  की  थी।  बे  कहते
 हैं  कि  जितनी  स्पेशल  ट्रेल्ड  की  जरूरत  होगी

 BHADRA  12,  4896  (SAKA)  Deaths  in  82
 Bihar  (Adj.  M)

 हम  देने  को  तैयार  हैं।  श्राप  हरियाणा,
 पश्चिम  यू  पी०  श्रीर  बिहार  के  पटना
 डिविजन  के  इलाके  मे  जितना  भी  सी्डालग्ज
 पेज  सके  फौरन  भेजें  ।

 इस  में  सन्देह  नहीं  है  कि  हमारे  लोगों
 को  राहत  की  जरूरत  है,  श्राप  जो  भी  राहत
 भेजेंगे  ,  मेरा  विश्वास  है  कि  वहां  का  कांग्रेंसी
 प्रशासन  ,  कांग्रेसी  मत्ती  मडल  हाकिम,
 हक्काम  उस  से  से  आधा  जहर  खा  जायेंगे,
 बाध  के  बारे  मे  न  तो  कोई  शक  ही  नहीं  है
 लेकिन  अगर  झाप  सीडलिगज़  भेजगे  तो  खाना
 कठिन  हो  जाएगा,  वह  धान  का  पौदा  वहां
 जरूर  पहुंच  जायेगा  ।  लेकिन  यह  तुरन्त
 का  मामला  है,  8-10  दिन  के  अन्दर  ही
 इस  को  लगाया  जा  सकता  है  ,  बाढ़  के  पानी
 से  वहां  की  ज़मीन  इस  काम  के  लिये  तैयार
 है  ।  अगर  आप  इस  सीडलिग्ज  को  भेज
 सक  तो  वह  उन  के  लिये  सब  से  बड़ी  राहत
 होगी  i

 तीसरा  सुझाव,  भी  राहत  के  लिये

 बिहार  सरकार  के  मत्री  यहा  आये  थे  ॥
 बे  नोग  राहत  के  लिये  आये  थे  या  किस

 उद्देश्य  मे  आये  थे,  इस  धोखे  में  कोई  नही
 है।  सब  जानते  है  कि  कुछ  लॉग  सरकार  को

 हटाने  श्राये  थे और  कुछ  लोग  सरकार  को
 बैठाने  बराये  थे  ।  ऐसी  स्थिति  में  जब
 कि  बिहार  की  बड़ी  दयनीय  हालत  है,  हमारे
 दरभगा  क्षेत्र  में  एक  कमिश्नर  अरोड़ा  साहब
 थे,  मेरी  उन  से  कभी  मुलाकात  ती  नहीं  हुई
 है  ,  लेकिन  सब  लोग  उनकी  बड़ी  तारीफ
 करते  है,  वे  बाढ  के  क्षेत्रों  मे ंगये  भौर  उन्होंने
 वहां  बहुत  अच्छा  काम  किया  ।  उन  को

 एक  स्पेशल  झाइर  दे  कर  वहां  से

 हटा  दिया  गया  ।  श्ब  उस  घनी  झावबादी
 के  इलाके  मे  कोई  कमिश्नर  नही  है,  मुजफ्फर
 पुर  के  कमिश्नर  उस  इलाके  की  देखभाल
 कर  रहे  हैं  ।  a  (व्यवधान)
 मुझे  मालूम  नहीं  उनके  ख़िलाफ  क्या  एली
 गेशन  है,  जो  भी  हो,  उन्होंने  वहां  बहुत  भ्ज्छा
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 (aft  भोगेरद्र  झा]

 काम  किया  t  उस  क्षेत्र  में  कमिश्नर
 की  बहाली  शीघ्र  होनी  चाहिए  ।

 बिहार  की  स्थिति  में  वहा  राहत  की

 बहुत  ज्यादा  ज़रूरत  है,  लेकिन  बिहार
 सरकार  को  भी  यह  प्रहसास  नही  है  कि कितनी
 बड़ी  सावा  मे  वहा  पर  बरबादी  हुई  है  भौर
 हो  रही  है  ।  बहुत  बडी  मात्रा  में  घर  गिरे  है,
 गिर  रहे  है  श्र  जैसे  जैसे  बाढ  घटती  जा  रही
 नये  नये  घर  गिरते  जा  रहै  है।  वहा  कम  से
 कम  एक  लाख  टन  गल्ला  हर  महीने  देने  की
 आभावश्यकता  है,  50  हजार  टन  तो  तुरन्त
 भेजे  ।  में  आप  जानते  है  कि  कभी  राहुत
 की  बात  यहा  नही  करता  था  a  हम  तो

 डी-होडिय  वाले  है,  अपने  इलाके  मे  हमने
 डी-होडिग  कराकर  कीमतें  डाउन  की  है,
 सैकिन  झाज  वहा  प्रलय  की  स्थिति  है,
 इस  लिये  रिलीफ  कमेटी  के  जरिये  इस  काम
 को  केन्द्रीय  सरकार  वहा  करवाने  की  कोशिश
 करे  ।

 जो  लोग  आन्दोलन  का  बहाना  करते
 हैं,  मे ंसमझता  हु  वह  श्रान्दोलन  मर  चुका
 है,  जिसे  विहार  के  चोर  वाजारियो  और
 जमाखोरो  ने  शुरु  किया  था  और  जिस  के
 नेता  जय  प्रकाश  जी  थे  ।  बिहार  सरकार

 यह  बहाना  न  करें,  यह  बहाना  शव  नहीं
 गन्ल  सकता,  झब  तो  प्रकर्मण्यता  और  श्रष्टा-
 जार  इस  के  कारण  हो  सकते  हैं,  आन्दोलन
 का  बहाना  नहीं  चल  सकता  t

 ही  विभूति  मिश्र  (मोतीहारी  )
 सभापति  जी,  मैं  वाजपेयी  जी  के  एडजातेमेन्ट
 मोशन  का  विरोध  करता  हू  ।  मैं  बाजपेयी
 णी  &  भाग्रह  करता  ह्  कि  ने  यहा  विहार  के
 सम्बन्ध  में  एड़जाने  मेन्ट  मोशन  लाये  हैं,  लेकिन
 सबे  से  पहले  शाप  अपने  श्रानदोलन  को  श्र्द
 कीजिये  शोर  दूसरी  तरफ  मै  सरकार  से

 कहता  हू  कि  जितने  छात्र  श्रोर  शिक्षक
 जेजद्ानों  भे  बन्द  है  उन  को  फोरन  रिहा
 किया  जाये  ।  मैं  झाप  को  याद  दिलाता
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 चाहता  हू  कि  भूकम्प  के  ज़माने  में  गांधी  जी
 ने  भी  मूबमेर्ट  बन्द  कर  दिया  था  और  उस
 समय  की  ब्रिटिश  सरकार  ने  उस  समय
 सारे  कैदियों  को  छोड  दिया  था  ।  उसी  तरह
 से  मैं  चाहता  हु  कि  ऐसी  विपलि  के  समय
 मे  आप  इस  आन्दोलन  को  बन्द  कर  दें
 द्रौर  सरकार  शिक्षकों  शौर  छात्रों  को,  जिन
 पर  हिसा  का  चार्ज  नही  है,  उन  को  छोड  दे  ny

 दूसरी  वबात--प्रब  तक  केन्द्र  का  कोई
 मिनिस्टर  बिहार  को  देखने  नहीं  गया  |

 इसनी  भयकर  बाढ़  आई  है  कि  कल  मेरे  पास
 टेलीफोन  झ्राया,  श्राज  सुबह  मेरे  पास  टेलीफोन
 शाया,  मुझ  दुख  है  कि  कोई  भी  केन्द्र  के
 मत्री  बहा  नहीं  गये  ।  पहले  जब  बाढ़  आई
 थी  तो  जवाहरलाल  जी  एम०  पी०  लीगो  को
 लेकर  स्वय  वहा  गये  थे  ।  इस  लिए  मैं  कहूगा
 कि  केन्द्रीय  सरकार  के  मत्नी  लोगो  को  वहा
 जाना  चाहिए  श्लोर  वहा  की  स्थिति  का  देखना

 चाहिए  ।

 यह  ठीक  है  कि  आप  की  टीम  वहा  गई
 थी  और  उस  टीम  ने  श्राप  को  भ्रपनी  रिपोर्ट
 दी  है  उस  पर  शीघ्र  बार्यवाही  करे  और
 जितना  गल्ला  उस  टीम  ने  कहा  है,  उसे  तुरन्त
 बहा  भेजना  चाहिए

 हमारे  यहा  फेयर-  प्राइस  शोप्स  मे  गल्ला

 नही  है  खाने  के  लिए  लोग  ताहि  त्राहि  कर

 रहे  हैं  ।  इस  लिए  मैं  चाहता  हू  कि  सरकार
 शीघ्र  से  ब्ीघ्र  फेपर-प्राइस  शोप्स  पर  गहला
 भेजे  भौर  उस  के  डिस्ट्रीब्यूणन  का  इन्तजाम
 करे  ।  तत्काल  वहा  कपड़ा  भेजा  जाय  t

 बाढ़  के  बाद  वहा  हैजा  बहुत  ज्यादा  होगा
 झौर  उस  से  बहुत  लोग  मरेंगे  ।  झ्राप  वहां

 तुरन्त  दवाई  शौर  डाक्टरों  का  इस्तजाम
 करें  ।

 इस  के  प्रलावा  सरकार  का  जो  प्रपना

 पावना  है-  चाहे  केस्द्रीप  सरकार  का  हो  या
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 राज्य  सरकार  का  हो,  उसकी  वसूली  फौरम
 बसद  कर  दे  7  सालगुजारी  माफ  कर  दी  जाय  ।

 इसके  अलावा  सरकार  उनको  बिना  सूद
 को  कर्ज  दे  ताकि  किसानो  को  सहूलियत  मिल
 सके  t

 जहा  जहा  पानी  का  इन्तजाम  नहीं  है  वहा

 टयूब-बैहज  की  व्यवस्था  की  जाय  लेकिन  साथ
 में  डीजल-आयल  भी  दिया  जाय  ताकि  लोग

 टयूब-बैल  चला  कर  खेती  की  सिचाई  कर  सके  t

 जहा  बढि  का  काफी  पानी  रह  गया  है  और
 निकलने  वाला  नहीं  है  उस  को  खीच  कर  बाहर
 निकाला  जाय  ताकि  रबी  की  फसल  का  इन्न
 ज्ञाम  हों  सके  धान  की  फसल  श्रभी  नहीं  हो
 सकती  है।  जहा  पानी  या  कीचड  है,  वहा
 5-7  दिन  तक  तो  फसल  लग  सकती  है  लेकिन

 इतनी  जल्दी  वीज  मिलता  मुश्किल  है

 इसलिए  मैं  यह  चाहूगा  कि  सरकार  रबी
 की  फसल  की  तरफ  ज्याद  ध्यान  दे,  तब  श्रागे
 चल  कर  लोगों  को  सहलियत  हो  सकेगी  ।

 सरकार  को  जो  कुछ  देना  है-  विस
 मवी  जी  यहा  बैठे  हुए  है  खजाना  उन  के
 पास  है,  थे  धनकुतेर  कहलाते  है,---उन  को,
 कृषि  मती  जी  को  झोर  यदि  हो  सके  तो  प्रधान
 मती  जी  को  वहा  जानता  चाहिए  और  शीक्र
 से  शीघ्र  जाना  चाहिए  श्रौर  देखना  चाहिए
 कि  बिहार  की  झाज  क्या  परिस्थिति  है  और
 जो  कुछ  सहायता  उनका  दी  जानी  है  वह  शीघ्र
 से  शीघ्र  दी  जाय  t

 लेकित  एक  बात  मैं  बला  देता  चाहता

 हु--प्रगर  बिहार  की  तरफ  झापने  ध्यान  नही
 दिया  ता  वाजपेयी  जी  का  ग्रान्दोलन  चाहे  बन्द

 हो  जाय,  फेल  कर  जाय  या  न  चले  लेकिन

 बिहार  की  जो  गरीबी  है  जा  भुखमरी  है--
 बिहार  का  हिन्दुस्तान  में  सबसे  नीचा  स्थान

 है,  केवल  नागालैंड  का  स्थान  हम  से  नीचा

 है--मगर  इसकी  तरफ  ध्यान  नहीं  देंगे  तो

 विहार  ाप  के  बूते  से बाहर  निकल  जायगा

 प्यू  द उ  भूलिये  ि  यह  धाप  का  वार्डर  स्टेट
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 है,  इसका  बार्डर  चाइना  के  साथ  पडता  है,
 इसलिए  श्राप  को  होशियार  हो  जाना

 चाहिए।  इनका  झानदोलन  चले  या  न  चले,
 लेकित  वहा  आप  से  आप  आन्दोलन  खड़ा

 हो  जायगा  ।

 श्री  भोगेगा  झा  दो  हजार  तो  गिरफ्तार
 हो  चुके  है  ग्राज  भी  होगे  और  कल  भी  होगे  t
 ave  रिलीफ  और  खाना  नहीं  देंगे  तो  इस  के
 लिए  प्रान्दोलन  नेजञ  कर  दिया  है  चाहे
 काग्रमी  खानेवाला  हो  था  कोई  भी
 खानेवाला  हो  t

 श्री  विभूति  मिश्र  काग्रेस  के  साथ

 कोई  मुकाबला  ने  करे  ।  मेरी  पार्टो  सम
 रहते  काम  को  करेगी,  लोगो  को  रिलीफ  देगी
 और  दे  रही  है।  मै  कह  रहा  था  कि  सरकार
 इस  तरफ  ध्यान  दे  और  विहार  के  ऊपर  विशेष
 ख्याल  करे  t

 को  सुखदेव  प्रसाद  वर्मा  (नवादा)
 सभापति  महोदय,  बिहार  में  जो  बाढ  शौर

 सुखाड  मे  सकट  ग्राया  है  उसको  देखने  के  लिए
 भारत  स  रका र  को  टीम  भजने  का  मैं  विरोध  नही
 करना  लेकिन  टोम  भेजने  के  पहले  बहा  अनाज
 पौर  पैसा  भेजा  जाता  चाहिए  ।  मुझे  दुख  है
 कि  भारत  सरकार,  कृषि  मत्रो  या  वित्त  मत्री

 वहा  टीम  तो  भेजने  हैं  लेकिन  जो  वहा  के  लोग
 भर  रहे  हैं  उनके  लिए  अनाज  ब्ौर  पैसा  पहले
 नही  भेज।  है।  मैं  कहन।  चाहता  हु  कि  सचमुच
 में  श्राज  वहा  को  जा  स्थिति  है  उसको  गहराई
 में  जाकर  गम्मोरत।  से  उसपर  विचार  क  रके---
 क्योंकि  बिहार  को  जा  स्थिति  है  और  बिहार
 सरकार  का  जो  भ्राथिक  स्थिति  है  इस  माने  में
 कि  उके  पास  £ 1 (ह  नहीं  है--पदि  आप

 सहायता  नही  करेगे  तो  उस  प्रदेश  के  साथ
 झन्याय  करेंगे।  [स्यबधान)  झमो  तो  एक
 मिनट  भा  नही  हा  है  1

 मैं  निजेदन  करना  चूता  हु  कि  बिहार
 के  2:  जिलों  में  बाढ़  है।  गया,  प्रोरयाबाद
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 [st  सुखदेव  प्रसाद  वर्मा]
 छोटा  नागपुर  के  सिंहभूम,  राची,  पलाम्  तथा

 हजारीबाग,  झादि  जिलो  में  सुखा  है
 इम  क्षेत्रों  में जहा  तक  पासिबल  हो  श्राप  हर
 साल  कम  से  कम  दो,  चार,  पाच  हजार  स्टेट

 ट्यूबबेल  लगाये  स्थाई  सुखाड  से  रक्षा  का

 एक  मात्र  उपाय  इन  जिलो  के  लिये  यही  है  ।

 वहा  बाढ  के  इलाके  में  जो  योजनाये  बनी  हैं
 जैसे  कोसी  को  योजना  बनी  है,  मैं  समझता

 हु  आप  ने  बाढ  भियन्त्रण  के  दृष्टिकोण  से
 उसको  वनाया  है  या  सिचाई  के  हृष्टिकोण
 से  बनाया  है  लेकिन  दोनों  में  ही  आप  फेल्योर

 रहे  है  ।  मैं  चाहता  हु  श्राप  इस  बान  की
 इन्क्वायरी  करे  कि  कोसी  को  योजन।  में  कितने
 करोड  रुपया  बालू  की  सफाई  में  प्रति  वर्ष
 लगाया  जाता  है  और  सिचाई  में  कितता  लाभ

 होता  है  1  इस  सम्बन्ध  में  मैं  श्री  भोगेन्द्र  झा
 के  विचार  वा  समर्थन  करता  हू  कि  यदि  आप
 नाथे  बिहार  की  नदियों  के  लिए  मल्टी  पर्पज
 योजनाये  तैयार  कराकर  स्थायी  नियन्त्रण
 का  प्रबन्ध  नहीं  करेंगे  तो  हर  साल  रिलीफ
 में  ही  कितना  रुपया  आपका  खर्च  होता  है,
 आप  हिसाब  लगाकर  रखेंगे  तो  भ्रव  तक  उसमे
 कम  खर्चे  में  काफी  योजना  बन  जाती  ।

 सुखाड़  क्षेत्र  की  भी  वही  हालत  है,  भ्रगर  वहा
 की  रिलीफ  को  भी  ग्राप  जोड  ले  ता  वह  रकम

 झीर  भी  बढती  जायेगी  t  श्र  इस  रकम  से  सुखाड
 क्षेत्र  में  भी  काफी  स्थायी  सिंचाई  का  प्रबन्ध

 हो  सकता  था।  प्राप  बिहार  के  पिछडे  तया

 सुखाड़  में  ग्रस्त  इलाके  में  ट्यूबबेल  लगाते  t
 are  दूसरे  राज्यों  में  श्रापने  बिजली  के  सेन्ट्रल
 प्रोजेक्ट  दिए  लेकिन  बिहार  में  तेनूधाट  की  जो
 एक  उपयोगी  स्कीम  है  जहा  से  बिजली  पैदा

 होकर  दूसरे  सूबों  को  भी  मिल  सकती  थी,

 जहा  पर  कोयला  और  पानी  की  कमी  नही  है
 उस  योजना  को  खटाई  में  डालकर  श्राप  हम
 लोगों  को  बाढ़  शौर  सुखाइ  का  रोना  रुलाते

 हैं  ।  भ्राज  बिहार  में  जो  बाढ़  शौर  सुखाड़
 की  स्थिति  है  उसम  बिहार  सरकार  का  तो

 कमजोरी  है  ही,  उसक्ती  अधिक  स्थिति  खराब

 है  लेकिन  इसके  लिए  सबसे  बड़ी  दोषो  भारत
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 सरकार  है।  यही  कारण  है  कि  भाज  हिन्दुस्तान
 के  नक्शे  में  बिहार  सबसे  नीचे  पहुच  गया  है  ny
 18वें  स्थान  पर  आप  उसको  ले  भागे  हैं

 इसलिए  श्न्त  में  मे ंवाजपेयी  जी  से
 निवेदन  करूगा  कि  वे  प्रपने  स्थगन  प्रस्ताव  को
 वापिस  ले  ले  और  साथ  ही  साथ  &  प्रपनी
 शक्ति  को  समाजसेवी  सस्थाओझ्रों  को
 साथ  लेकर  हम  झौर  आप  दोनों  चलकर  उस
 इलाके  में  राहुत  के  काम  में  लगे  श्रौर  झपने
 आन्दोलन  को  वें  समाप्त  करे  ।  इस  समय
 वे  इस  प्रस्ताव  को  वापिस  लेकर  सहंदयता
 का  परिचय  दें  ।  धन्यवाद  |

 SHRI  P  6.  MAVALANKAR
 (Ahmedabad):  Mr  Chairman,  Sir,  I
 support  the  adjournment  motion  of  my
 esteemed  friend,  Shri  Atal  Bihari  Vaj-
 payee,  and  I  hope,  that  those  hon.
 Members  of  the  ruling  party  who  have
 supported  the  main  contents  of  the
 motion  will  also  have  now  the  courage
 of  their  conscience  to  support  it  when
 the  voting  takes  place  At  least,  I
 hope,  they  will  thank  Shri  Vajpayee
 that  he  brought  this  motion  and  gave
 them  the  opportunity  to  speak  on  this
 subject

 This  adjournment  motion  may  not
 have  come  if  during  these  last  few
 days  of  the  session  we  were  not  denied
 the  opportunity  of  notices  under  Rule
 377,  Half-An-Hour  discussions,  Short
 Notice  Questions,  etc.  J  am  sure,  the
 Government  would  have  saved  time
 and  we  would  have  been  able  to  pm-
 point  the  attention  of  the  Government
 on  various  urgent  matters  of  public
 umportance  I  know  that  this  motion
 refers  only  to  Bihar  Although  the
 canvas  and  scope  could  be  extended,  I
 woud  not  do  it.  But,  surely,  the  coun-
 try  knows,  the  House  knows,  that  what
 has  been  happening  in  Bihar  in  terms
 of  flood  drought  and  scarcity,  is  al-
 ready  happening  in  Orissa,  Assam,
 Meghalaya,  West  Bengal,  Gujarat
 Maharashtra,  Rajasthan,  Kerala,  etc.
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 this  is  not  the  occasion  to  go  imto  out  of  their  immediate  difficulties.
 thase  questions.  I  want  to  suggest,
 very  briefly,  only  a  few  points,

 First  of  all,  in  Bihar,  with  this
 great  tragedy  of  countless  people  ly-
 ing  on  footpaths  and  elsewhere  under
 the  sky  on  account  of  floods,  people
 who  have  been  rendered  shelterless,
 homeless,  without  food,  without  any
 assistance,  I  should  have  thought  that
 at  least  the  Government  of  Bihar  or
 the  Government  of  Ind:a  would  go  to
 the  rescue  of  the  unfortunate  teeming
 millions,  setting  aside  all  political
 eonbiderations.  The  ruling  party
 members  are  saying  that  Mr.  Jaya-
 prakagh  Narayan  is  responsible.
 Leaving  aside  Mr.  Jayaprakash
 Narayan  for  the  time  being,  leaving
 aside  his  movement  for  the  time  be-
 ing  I  realise  though  that  Jayaprakash.
 ji  and  his  movement  cannot  be  50
 easily  set  aside,  I  would  ask  this  House
 and  particularly  the  members  of  the
 ruling  Party  whether  they  have  at
 least  resolved  their  own  internal  bic-
 kerings,  In  the  last  couple  of  days
 while  reports  about  flood  and  scar-
 city  are  coming  every  day,  we  are
 also  getting  reports  that  some  sgec-
 tions  of  MLAs  are  supporting  Chief
 Minister  Ghafoor  and  some  _  sections
 are  opposing  Mr.  Ghafoor.  That
 means,  they  are  not  interested  in  the
 amelioration  of  the  conditions  of  the
 poor  people  of  Bihar,  they  are  only
 concerned  about  politicking  and  about
 Power  politics,  not  about  the  problems
 of  the  State  of  Bihar.  This  is  my
 charge.

 Sir,  it  is  said  that  when  Rome  was
 burning,  Nero  was  fiddling!  I  would
 say  that.  when  Bihar  js  burning,  the
 Politicians,  particularly  the  Congress
 MLAs,  are  still  wandering  and  going
 about  politicking!

 When  we  have  floods  and  other
 Problems  almost  every  year,  why  are
 Government  not  thinking  af  having some  kind  of  a  permanent  arrange-
 ment?  I  can  understand  some  ad-

 arrangement  to  lift  the  people

 But  we  should  also  think  of  some  kind
 of  a  permanent  arrangement.  Floods
 and  droughts  occur  every  year  in  this
 or  that  part  of  the  country.  When
 this  is  the  position,  why  is  it  that  the
 Government  of  India  are  not  having
 some  kind  of  a  permanent  arrange-
 ment?

 Lastly,  I  come  to  the  question  of
 Centra!  financial  assistance.  It  is  not
 right  morally,  constitutionally,  legally
 and  even  from  the  point  cf  view  of
 humanitarianism,  for  the  Centre  to
 say  that  they  would  take  shelter
 under  the  recommendation,  of  the
 Sixth  Finance  Commission.  If  the
 States  which  are  hit  by  drought,
 scaricity  and  floods  were  to  be  treated
 by  the  latest  recommendation  of  the
 Finance  Commission,  I  assure  you,
 Sir,  that  it  would  only  mean  that  the
 Centre  wants  the  distressed  States  to
 go  to  dogs!  Where  will  the  States  go?
 They  have  no  resources  of  their  own.
 They  will  naturally  have  to  come  to:
 the  Centre.  Therefore,  the  Centre,
 without  taking  shelter  under  the
 recommendation  of  the  Finance  Com-
 mission,  should,  directly  or  indirect-
 ly,  by  some  means,  provide  money  to
 these  States;  it  may  be  by  way  of
 overdraft  or  some  other  means;  but
 they  will  have  te  provide  money  to
 these  States.

 In  conclusion,  I  would  once  again
 say  this.  Let  the  Government  of
 India  not  take  an  easy  shelter  under
 the  recommendations  of  the  Sixth
 Finance  Commission.  This  is  not  the
 Occasion  to  go  into  the  details  of  the
 Commission’s  recommendations.  If
 flood  control  is  to  be  effectively  carri-
 ed  out,  in  addition  to  ad  hoc  arrange~
 ments,  we  should  have  som  e  kind  of
 &  permanent  arrangement  Financia:
 assistance  must  be  made  available  to
 all  such  States,  whether  it  is  Bihar
 or  Orissa  or  Gujarat  or  whichever
 State  it  may  be,  because  this  is  a
 humanitarian  problem  and  not  mere-
 ly  an  administrative  problem  and
 much  less  a  political  problem.
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 eft  ममूना  प्रवाद  मंडल  (समस्तीपुर)
 सभापति  महोदय,  म॑  अपने  ब्रह्मचारी  साथी
 के  प्रस्ताव  का  विरोध  करता  हू  ।  इतने  विद्वान

 होते  हुए  इस  विपत्ति  की  घडी  मे  वह  इसको  ले
 जाये  में  तो  बडा  झ्राश्वयेचकित  रह  गया  ।
 जैसा  कि  में  ने  पहले  कहा  था  आज  बिहार
 जिस  विपत्ति  से  गुजर  रहा  है  उसका  इतिहास
 साक्षी  है।  पिछले  सो  वर्षों  मे  भी  कभी  ऐसी
 विपत्ति  नही  झाई  थी  फिर  भी  हमारे  विद्वान
 साथी  ने  यहा  पर  एक  नयी  बात  उठा  दी  ।
 में  इसका  घोर  विरोध  करता  हू  ।  बिहार  मे
 इस  शताब्दी  मे  इस  तरह  की  विपत्ति  कभी  नहीं
 आई  है  ।  वहा  पर  खाद्यान्न  भेजने  के  लिए
 बार-बार  कहा  गया  है।  शिन्दे  साहब  ने  कहा
 कि  80  हजार  टन  वे  रहे  है  विहार  को  |  इनकी
 बातचीत  30  जुलाई  को  हुई  थी
 झौर  उस  के  साथ-साथ  फ्त  जी  शा  कर  के  चले
 गये  ।  इरीगेशन  और  पावर  डिप्टी  मिनिस्टर
 श्री  सिद्धे  श्वर  प्रसाद  चले  गयें।  मे  इन  लोगो
 के  फैलप  ऐटीट्यूड  की  शोर  झाप  का  ध्यान
 दिलाता  ह  बावू  जी  श्री  सिद्धेश्वर  प्रसाद
 श्री  बलिराम  भगत  और  रेल  मत्री  जी  गये  थे
 शौर  प्रधान  मस्ती  से  भी  हम  लोगो  ते  निवेदन
 किया  है  कि  हम  को  श्रन्न  मिलना  चाहिये  t
 देहात  की  बहुन  ही  दयनीय  स्थिति  है।  बिहार
 जो  चौथे  नम्बर  पर  था  श्रब  1छवें  नम्बर
 पर  चला  गया  है  क्यों  कि  वहा  के  देहाता  की
 स्थिलि  में  कोई  सुधार  ही  नही  हो  पा  रहा  है  ।

 समस्तीपुर  जिले  मे  चार  जिलो  का  पानी  आता

 ड्ै।  मिजान  नाले  का  ठीक  नहीं  रहने  देते  ।
 बर्झा  बाध  ठीक  नही  किया  गया  4  ध्राज  जैसी
 स्थिति  t00  वर्ष  मे  कभी  नही  हुई  यो  ।  इस
 बार  रेल  की  लाइने  टूट  गई  ।  हाजीपुर  से

 मुजफफरप्र  श्रौर  समस्तीपुर  से  दरभगा  की

 जाइते  बन्द  हो  मई।  दरपगा  शहर  पानी  मे  था  |
 कलेक्टर  साहब  को  श्पने  डरे  से  बाहर  सिकल
 कर  होटल  में  शरण  लेनी  पड़ी  L0  फीट  पानी
 था  ।  जिस  तरह  i97:  की  बाढ़  के  बाद
 शा  कलड  कट्टोल,  बोह  बनाया  श्  उसी  तरह
 मौथे  बिहार  की  तदियों  की  बाढ़  का  कंट्रोल
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 करने  के  लिये  इस  तरह  का  कमीशन  बनायें  ।
 5  करोड़  रु०  जो  झाप  ने  दिया  गया  फ्लड

 कट्रोल  के  लिये  उस  मे  कुछ  काम  नहीं  किया  ।
 माननीय  प्त  जो  ने  बड़ी  सहानुभूति  दिखाई

 परन्तु  उन  के  अधिकारी  कुछ  नहीं  सुनते  ।
 जब  प्रकृति  का  ही  प्रकोप  है  तो  ब्रह्म  चारी  का
 भी  प्रकोप  है  ।  इसलिये  मेरी  उन  से  प्रार्थना

 है  कि  वह  अपना  प्रस्ताव  वापस  ले  नहीं  ती
 उन  के  प्रस्ताव  की  क्या  दुगंति  होगी  यह  वह
 अच्छी  तरह  से  जानते  है  ।

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICUL-
 TURE  (SHRI  C  SUBRAMANIAM)
 There  is  no  doubt  thet  the  people  of
 North  Bihar  are  facing  a  very  critical
 situation  caused  by  very  serious
 floods  and,  unfortunately,  १६  has  not
 yet  abated  The  hon  Member  who
 moved  the  motion,  having  visited
 Bihar  only  recently,  naturally  spoke
 m  anguish  about  the  situation  there
 and  I  want  to  tell  the  hon  Member
 that  I,  along  with  the  other  hon  Mem-
 bers  of  this  House,  share  his  feelings
 Considering  the  serious  nature  of  the
 subject  I  am  not  surprised  that  the
 discussion  went  far  beyond  the  scope
 or  the  adjournment  motion,  which
 was  expected

 I  would  hike  to  deal  w:th  the  sub-
 ject  in  two  parts

 qd)  with  reference  to  the  flood  and
 flood  relief  and  (2)  with  reference
 to  the  food  situation  in  Bihar  about
 which  specific  reference  has  been
 made  in  the  adjournment  motion
 Floods  are  almost  an  annul  occur-
 rence  not  only  in  Bihar  but  in  many
 other  parts  of  the  country.  It  is  un-
 fortunate  that  it  has  not  been  possi-
 ble  for  us  still  to  find  permanent  solu-
 tions  to  prevent  floods  My  own  feel-
 ing  is  that  we  have  been  attempting
 prevention  of  floods  in  gn  ad  hoc
 manner  and,  perhaps,  by  that  process,
 even  accentuating  the  trouble  We
 arg  putting  up  bunds  at  various
 points
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 When  there  are  floods  the  waters
 come  in  fury  and  it  breaks  at  some
 points  and  because  of  this  break  at
 one  point,  with  great  force,  it  enters
 the  area  interland  and  causes  much
 greater  damage  than  otheiwilse  it
 would  have  caused  if  :t  ,  left  to  its
 own  natural  course,  Therefore  I  do
 not  know  whether  we  are  going  to
 prevent  flood  by  putting  bunds  on
 either  side  be  it  the  Brahmaputra.
 the  Kosi  or  some  other  river.  My  own
 impression  is  perhaps  this  is  not  the
 method  to  deal  with  the  floods.  There
 is  another  difficulty  also.  Once  the
 flood  cuts  acrosg  the  bunds  then  the
 drainage  also  becomes  difficult  and
 water  continues  to  stagnate  for  a
 longer  period  than  what  it  would
 have  been  had  it  been  aliowed  to  run
 its  natural  course.  My  colleague  the
 Irrigation  Minister  is  not  here.  This
 is  a  senous  matter  which  will  have
 tu  be  considered  at  an  exvert  level
 and  some  decision  taken  with  regard
 to  our  approach  to  the  prevention
 of  flood  This  is  one  aspect  which  I
 would  hke  to  mention  and  then  I  will
 pass  on  to  the  next  immediate  relief
 ‘measures.

 I  find  that  a  comprehensive  report
 is  made  by  the  Bihar  Government,
 Review  of  flood  and  Relief  Measurers
 in  Bihar,  294  and  the  hon  Members
 even  from  the  other  side  made  refe-
 rences  to  this  document.  They  have
 made  an  assessment  of  the  damages
 caused  and  families  affected  ty  the
 flood.  Some  more  damages  might
 have  caused  by  recent  floods  also.
 The  Government  of  India  officers  from
 the  Irrigation  and  Power  Ministry
 with  Mr.  Goyal,  a  Member  of  the
 CWPC  as  head  of  the  team  visited
 during  4th  to  770  August  and  made
 an  assessment  of  the  situation.  More
 recently  a  team  under  chairman-
 ship  of  Dr.  Kalkat  from  the  Agri-
 culture  Ministry  was  sent  there,  when
 this  flood  was  there  to  see  what  sort
 of  relief  measures  could  be  given,
 what  sort  of  organisation  can  be  un-
 dertaken  so  as  to  give  immediate  re-
 lief  to  the  people  affected.  As  far  as
 T  could  see,  we  have  been  trying  to
 Mobiles  all  the  resources  possible  for
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 the  purpose  of  reaching  affected  peo-
 ple,  marooned  people,  by  hiring  boats,
 by  hiring  helicopters  ta  drup  food-
 grains  and  other  foodstuffs  to  the
 affected  people,  particuiarly  when  the
 flood  was  of  such  a  serious  nature.  In
 spite  of  that  I  have  no  doubt  in  my
 mind  thousands  of  people  would  not
 have  got  relief  which  they  required
 at  the  proper  time.  Jn  spite  of  the
 efforts  which  we  have  put  in.  there
 might  have  been  great  deal  of  human
 suffering  because  of  the  very  serious
 nature  of  the  flood,  and  unfortunately
 this  cannot  be  avo‘ded  whatever
 might  be  the  measure  and  the  pre-
 paratiuns  we  might  make.  There
 is  bound  to  be  some  suftering  parti-
 cularly  in  a  case  of  thig  nature.  This
 is  the  first  thing  which  I  wevld  here
 like  to  emphasise.

 And  therefore,  it  is  not  as  if  we
 take  a  callous  view  of  it.  On  the
 other  hand  we  are  finding  out  all  pos-
 sible  measures  to  sce  thut  these
 things  do  not  happen  aud  s'so  we
 have  to  think  of  the  mst  efficient  way
 of  tackling  it  especially  if  it  is  an
 annual  occurrence.  I  think  we
 should  have  a  strategy  with  regard
 to  the  reliet  measures  which  we  have
 got  to  undertake  under  these  cir-
 cumstances.

 There  are  three  aspects  here  which
 we  will  have  to  take  into  account.
 First  of  all,  when  the  firuds  are  there,
 we  have  to  quickly  drain  out  the
 water  there  and  rush  relief  to  the
 people;  secondly,  we  have  to  look
 into  the  other  aspects  also,  namely,
 when  the  damage  has  been  caused,
 apart  from  repairing  the  demage  to
 the  roads,  culverts  etc.,  wha‘  is  more
 important  is  to  save  as  much  crops
 as  possible  because  that  gives  greater
 human  misery  to  the  people  later  on
 if  the  crops  are  fully  affected.  There-
 fore,  this  was  the  immediate  purpose
 of  the  agricultural  teams  visiting  the
 area  with  a  view  to  findmg  out  how
 to  save  the  existing  erope  «8  much
 as  possible.  These  measures  have
 been  indicated  to  the  Bihar  Adminis-
 tration.  I  am  gure  they  wi'l  also  be
 taking  various  other  »  meusures.
 Where  the  crops  have  heen  destroyed
 we  have  alsp  tried  to  make  an  afsngie Sve
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 ment  and  we  immediately  try  to  find
 out  what  new  crops  could  be  raised,
 wherever  possible,  by  providing  pad-

 dy  seedlings.  Perhaps.  in  certain

 areas,  still  the  flood  water  is  there

 and  therefore  there  may  nct  be  time

 for  raising  additional  long-term  crops.
 Therefore  we  have  to  think  of  raising
 short  term  crops.  Even  though  the

 flood  causes  so  much  damage,  it  algo
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 brings  some  _  benefits  by  way  of

 silt  or  by  way  of  provid-
 ing  moistures.  We  should  take  full

 advantage  to  have  greater  producticn.
 So,  we  are  trying  to  see  that  even

 during  the  kharif  season,  we  could

 improve  the  production  es  much  as

 possible.  For  that  purpose,  we  are
 also  distributing  fertilisers  et  a  con-
 cessional  basis  for  the  purpuse  of

 meeting  this  situation.

 SHRI  BHOGENDRA  JHA:  Will

 you  send  these  things  from  here?

 SHRI  Cc.  SUBRAMANIAM:
 I  know  that  it  cannot  go  from  the
 Centre.  It  has  to  be  raised  there.  I
 know  something  of  agriculture,  Ple-
 ase  sit  down.

 JHA:  It
 It  cannot

 SHRI  BHOGENDRA
 should  be  sent  from  here.
 be  transplanted.

 SHRI  Cc.  SUPRAMANIAM:
 I  wish  you  were  put  in  charge  of  the
 Agriculture  Ministry  by  the  Prime
 Minister  so  that  you  may  raise  the
 seedlings  and  send  the  same  from
 here.  (Interruptions)  I  am  dealing
 with  the  situation  in  my  own  way.

 However,  I  am  thankiul  to  the  hon.
 Member  for  the  suggestion  he  is  mak-
 ing.  We  are  trying  to  tackle  the  situ-
 ation  in  our  own  way.  We  are
 trying  to  raise  seedlings.  It  may  be
 0  or  20  miles  away  from  there.  Cer-
 tainly,  it  cannot  be  done  at  the  cen-
 tral  level.  This  is  a  meiter  which
 will  have  to  be  done  at  the  ground
 level—not  even  by  the  State  Gov-
 ernment  but  it  has  to  be  Gone  by  the
 farmers.  We  can  only  assist  them  to
 raise  the  crops.
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 MR.  CHAIRMAN:  Nearabout  7
 can  be  done  by  the  agencies.  Jt  can-
 not  be  done  by  the  Centre  from  here.
 This  is  what  the  Minister  says.

 SHRI  BHOGENDRA  JHA:

 possible  to  do  it  from  here,
 It  js  not

 MR.  CHAIRMAN:  He  has  under-
 stood  your  point  and  he  hes  replied
 it

 SHRI  Cc.  SUBRAMANIAM:
 The  first  attempt  is  to  improve  the

 agricultural  production  piogramme
 by  taking  advantage  of  the  floods
 to  a  certain  extent  during  the  short
 period.  More  important  than  this  is
 the  preparation  for  the  wabi  crops
 Pecause,  I  am  sure,  the  water  would
 be  drained  away  and  better  moisture
 ‘would  be  available  therefor  the  rabi

 crops.  What  is  more  important  is  to
 take  measures  to  find  oui  what  are
 the  seeds  available  for  the  purpose
 of  raising  the  rabi  crops  and  what
 sort  of  material  inputs  that  would  be
 required  for  the  purpose.  This  is  the
 sort  cf  exercise  which  we  are  making
 so  that  the  rabi  crop  may  be  a  bum-
 per  crop.  That  alone  will  change  the
 situation.  This  is  how  we  are  trying
 to  tackle  the  problem.  In  addition
 to  that,  this  raises  the  problem  of
 health  also;  medical  relief  ete.  This
 document  ‘Review  of  Flood  and
 Relief  Measurers  in  Bihar’  gives  an
 account  of  the  measures  taken  by  the
 Bihar  Government  for  the  purpose  of
 meeting  the  situation.  In  aidtion  to
 that,  recently,  my  colleague,  the
 Health  Minister  has  taken  certain
 measures.  From  the  %&overnment
 of  India  and  with  the  assistance  of
 WHO,  we  have  sent  a  team  of  40
 specialists,  what  you  call  epidemio-
 legists,  for  the  purpose  of  controlling
 epidemics,  for  the  purpose  of  inocula-
 tion  etc.  Forty  persons  have  been
 sent  there..  In  addition  to  that,  30
 dectors  from  Andhra  Pradesh  have
 been  mobilised  and  another  30  para
 medical  assistants  have  been  sent  for
 this  purpose  to  Bihar.  I  am  _—  sure
 other  neighbouring  States  weuld  alsa
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 organise  these  medical  squads  and

 para  medical  squads  and  would  send
 them  to  Bihar  so  that  there

 may  not  be  an  outbreak  of
 either  Cholera  or  Small-yox  or  some
 other  epidemics.  We  have  a'so  taken
 care  of  this.  We  are  aiso  trying  to
 see  that  the  drinking  water  is  chlori-
 nated  so  that  it  may  not  cause  another
 health  problem  due  to  drinking  insani-
 tary  water.  These  are  the  various
 measures  which  we  have  taken  for
 the  purpose  of  seeing  that  there  is
 no  outbreak  of  epidemics  there  and
 Tt  hope  this  would  be  under  complete
 control.  So,  to  the  extent  possible,
 we  are  trying  to  take  these  various
 measures.  J}  am  sorry  Mr.  Madhu
 Limaye  is  not  here.  He  réised  the
 question  with  regard  to  assistance—I
 think  Mr.  {shyamnandan  Mishrg  also
 raised  this  question;  various  other
 Members  iso  raised  this  question—
 which  has  to  be  given  from  the  Cen-
 tre.  Sir,  rightly  or  wrongly,  the
 Sixth  Finance  Commission  went  into
 this  aspect  and  for  thay  purpcse,  they
 went  into  the  entire  resources  avail-
 able.  In  order  that  the  State  Gov-
 ernments  may  not  continuously  de-
 pend  upon  charity  from  the  Centre,
 they  thought  that  there  should  be  a
 transfer  of  resources  to  the  State  Gov-
 ernments  so  that  they  would  be  able
 to  stand  on  their  own  legs  to  meet
 scme  of  these  situations.  It  is  on  that
 basis  the  recommendations  were
 Made  and  we  have  accepted  the  re-
 commendations,  as  it  has  been  the
 policy  with  regard  to  the  recommen-
 dations  of  all  the  Finance  Commis-
 sions.  Without  any  reseivation,  we
 have  accepted  all  the  rescmmenda-
 tions.  But,  I  do  agree  that  when
 people  are  in  distress,  we  cannct  show
 the  Finance  Commissicn’s  Report  and
 say  ‘this  Is  the  report’,  When  real
 distress  comes,  and  when  there
 is  an  emergency,  certainly.  we  have
 to  take  note  of  the  situation,  whether
 there  is  a  Commission  report  or  not,
 and  we  should  try  to  evolve  measures
 by  adopting  a  realistic  approach.  I
 do  agree  there.  But,  certainly,  I
 cannot  immediately  make  policy  pro-
 nouncements  here.  I  have  passed  on
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 this  to  my  colleague,  the  Finance
 Minister,  who  was  here.  He  will
 have  to  consider  it;  the  whele  Gov-
 ernment  will  have  to  consider  it  be~
 cause  it  would  be  a  Cabinet  decision.

 ‘I  am  sure  in  a  matter  of  emergency
 and  crisis  like  this,  Government
 would  take  decisions  which  would  be
 appropriate  to  the  occasion,  not  merely
 bound  by  whatever  may  be  the  recom.
 mendations  of  any  weighty  Commis-
 sion,  with  regard  to  this.  I  hope  this
 will  be  taken  into  consideration.

 Now,  I  come  to  the  question  of
 food  relief  to  Bihar.  I  happen  to
 hold  this  portfolio  once.  It  was  at
 a  very  critical  time,  when  Bihar  par-
 ticularly  passed  through  one  of  the
 worst  crisis.  At  that  time,  in  1965-
 66,  the  production  level  went  down
 to  4  lakh  tonnes;  the  lowest  level.
 At  that  time,  we  had  to  face  that
 situation  and  I  do  remember  the  de-
 claration  I  made  here  at  that  time
 that  we  would  not  allow  even  one
 person  to  die  of  starvation.  I  do
 take  ctedit  to-day  that  in  spite  of  the
 critical  situation,  we  kept
 aur  word  at  that  time.  In  spite  of  the
 law  level  of  production  of  4]  lakhs
 tonnes  there,  we  were  able  to  orga-
 nise  a  public  distribution  system
 covering  almost  the  entire  Bihar  and
 we  were  able  to  face  the  situation.
 Later  on,  an  assessment  wes  made
 with  regard  to  the  measures  that  have
 been  taken  and  the  assessment  was,
 during  the  crisis,  patticularly  Bihar
 children  got  much  greater  benefit
 than  at  any  other  time.  They  were
 able  to  gat  the  various  welfare  mea-
 sures  which  were  not  available  to
 them  before.

 20  hrs.

 SHRI  BHOGENDRA  JHA:  Because
 of  a  non-Congress  Government  there;
 because  you  were  not  there,  this  was
 arranged.

 SHRI  ron  SUBRAMANIAM:  It  was
 Congress  Governmen;  there.
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 SHRI  A.  P.  SHARMA:  It  was  Con-
 gress  Government;  it  wags  Central
 Government.

 SHRI  C.  SUBRAMANIAM;  What-
 ever  might  be  the  difference  on  this,
 the  question  might  be  put  to  Shyam-
 nandan  Babu.  It  was  managed  that
 way.  (Interruptions).

 Now  fortunately  even  in  Bihar  the
 production  level  hag  gone  up  suffi-
 ciently  high.  In  ‘1972-73,  it  was  92
 lakh  tonnes.  In  ‘1978-74  (upto  June)
 the  rough  estimate  is  85  lakh  tonnes.
 Therefore,  it  is  not  as  if  there  is  im-
 mediate  shortage  of  foodgrains.  But
 I  do  agree  that  because  of  difficulty
 of  communication  and  various  other
 things,  breakdown  etc.,  there  is  bound
 to  distress.  Therefore,  immediately
 these  people  should  be  reached.  I  am
 quite  aware  of  it.  But  I  am  talking
 about  the  general  food  situation;  it  is
 not  as  bad  as  it  was  in  1965-66,  As
 against  4  lakh  tonnes,  we  had  a  pro-~
 duction  of  92  Jakh  tonneg  last  year
 and  now  upto  June  this  year  85  lakh
 tonnes.  The  next  season,  kharif
 season.  has  just  now  begun,  from
 July  lst  onwards.  If  the  production
 gets  affected  during  the  kharif  season.
 that  will  get  reflected  a  little  later  on.
 Therefore,  in  my  view,  Bihar  may
 have  to  face  a  more  critical  situa-
 tion  not  immediately  but  a  little  later.

 As  far  as  I  am  concerned,  I  am  not
 only  concerned  with  the  Bihar  situa-
 tion;  I  am  also  concerned  with
 drought  in  various  parts  of  the  coun-
 try  and  floods  also  in  other  parts  of
 the  country.  Therefore,  I  have  to
 hushand  the  resources,  whatever  re-
 sources  are  available  with  me,  not
 only  for  the  next  two  months  but
 later.  Particularly  as  far  aS  wheat  is
 eoncerned,  it  has  to  be  managed  till
 the  next  crop  comes,  that  is,  the  rabi
 erop.  Therefore,  I  have  to  have  not
 only  a  short-term  view  with  regard
 to  it,  but  a  long  term  with  also.  It
 ig  only  on  that  basis  that  I  have  to
 Make  distribution,  not  under  pressure
 whereby  everything  gets  exhausted
 and  I  throw  up  my  hands  and  sey  7
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 have  nothing;  I  cannot  do  anything’,
 even  when  we  may  have  to  face  a
 more  serious  crisis.

 It  is  in  this  context  that  I  would
 like  to  appeal  to  hon,  members  to  ap-
 preciate  whether  we  are  not  doing  our
 best  under  the  circumstances,  May
 be  it  could  be  better,  but  under  the
 circumstances  with  regard  to  the  re-
 serves  available  at  the  central  level
 and  taking  into  account  the  demands
 from  the  various  States,  we  are  doing
 our  best.

 This  is  the  position  with  regard  to
 the  Buhar  situation.  In  spite  of  the
 high  level  of  production,  in  January
 we  gave  them  25,000  tonnes  (20,000
 tonnes  wheat  and  5,000  tonnes  coarse
 grain),  in  February  we  increased  it
 by  another  5,000  tonnes,  that  is  25,000
 tonnes  plus  5,000  tonnes;  in  March  it
 went  up  to  35,000  tonnes,  in  April  it
 was  35,000  plus  5,000  ‘making  40,000
 tonnes;  in  May  it  was  35,000  plus  5,000
 making  40,000  tonnes;  in  June  it  was
 35,000  plus  5,000  equal  to  40,000  ton-
 nes;  in  July  it  was  again  35,000  plus
 5,000.  In  August  there  was  a  serious
 situation  So  the  allotment  to  Bihar
 was  55,000  tonnes,  15,000  tonnes  more
 than  the  July  figure.

 Even  though  the  demand  has  been
 met,  unfortunately  the  demand  of
 Bihar  has  always  been  on  the  high
 side  Therefore,  we  always  have  to
 keep  a  margin.  Even  during  1965-66,
 I  remember  they  were  demanding
 four  lakh  tonneg  per  month;  it  was
 an  impossible  thing.  We  were  able
 to  manage  the  situation  with  much-
 less.  Here  also,  not  now  but  from
 January  onwards  when  production
 wag  at  a  fairly  high  level,  they  had
 been  demanding  one  lakh  tonnes  per
 month.  In  August  We  have  made  an
 allotment  of  55,000  tonnes.  For  8९09५
 tember  we  have  received  today  a  com-
 munication  dated  3ist  August,  94
 that  they  should  get  an  addition  of
 35.000  tonnes  per  month  for  Septem-
 ber,  October  and  November.  Cer-
 tainly  I  shall  review  the  situation  and
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 try  td  find  out  how  far  we  can  stretch
 it  taking  also  into  account  my  other
 commitments,  what  is  likely  to  be  the
 wheat  position,  what  we  have  in  hand
 and  what  we  are  likely  to  get  even
 by  way  of  imports.  I  shall  have  to
 make  a  realistic  assessment.  On  that
 basis  I  shal]  try  my  best.  I  do  realise
 the  difficult  situation  Bihar  ig  facing.
 I  am  glad  that  other  hon.  Members
 also  spoke  from  other  States.  West
 Bengal  was  also  facing‘a  very  seriows
 situation;  Assam  is  facing  a  serious
 situation,  so  also  Gujarat.  In  Gujarat
 it  is  much  worse;  for  the  third  year
 in  continuation  they  are  facing  a  dro-
 ught  situation.  I  have  to  take  into
 account  competing  demands  and
 try  to  see  how  far  we  can  help
 Bihar.  Take  Kerala  for  instance;
 they  are  facing  the  worst  crisis  be-
 cause  I  am  not  able  to  give  them  rice.
 It  is  only  half  the  quantity  which  I
 have  been  able  to  allot  to  them,  What
 do  I  tell  them?  I  have  to  take  an
 overal]  view.  It  is  not  as  if  some-
 bedy  ig  getting  in  abundance  and
 Bihar  alone  is  being  cut.  I  want  to
 give  this  assurance  that  we  shall  see
 how  far  with  the  existing  resources
 we  will  be  able  to  meet  the  situation
 not  only  in  Bihar  but  in  other  parts
 of  the  country  also

 In  Bihar  it  ig  not  merely  the  allot
 ment  of  foodgrains;  much  more  im-
 portant  is  the  functioning  of  adminis-
 tration  there.  This  is  where  Shri
 Shyamnandan  Babu  says:  we  have
 created  a  situation  where  the  Minis-
 ters  are  not  able  to  come  out  of  their
 houses.  Ig  it  something  to  be  proud
 of?

 SHRI  SHYAMNANDAN  MISHRA:
 Did  I  say  that?....  (Interruptions)

 SHRI  rom  SUBRAMANIAM:  There-
 fore  I  make  this  appeal  to  Shri
 Shyamnandan  Babu.  Shyamnandan
 Babu  will  respond;  but  I  am  concer-
 ned  with  somebody  else.  In  a  situa-
 tion  of  crisis  there  is  no  doubt  about
 his  response.  But  it  is  a  little  more
 than  that;  he  should  try  to  create  a
 situation  in  Bihar  where  difficulties
 could  be  tackled.  To  paralyse  the
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 AN  MON.  MEMBER:  Corrupt  and
 worthless  administration  has  to
 go...  (Interruptions)

 SHRI  C.  SUBRAMANIAM:  If  char-
 ges  of  corruption  are  taken  seriously,
 none  of  us  could  exist  here.

 SHRI  SHYAMNANDAN  MISHRA:
 They  are  propping  up  the  corrupt
 Government.  (Interruptions).

 SHRI  C.  SUBRAMANIAM:  I  wish
 the  charges  are  confined  to  Bihar
 alone  But  it  is  a  general  charge  in
 which  everybody  has  to  be  thrown
 out  including  the  Prime  Minister.  You
 want  to  have  a  chaotic  conditi0n  par-
 ticularly  when  the  country  is  facing  a
 crisis  How  can  we  take  this  charge
 seriously  even  with  regard  to  Bihar?

 I  do  agree  that  if  there  are  serious
 charges,  that  will  have  to  be  gone
 into  But  in  a  time  of  crisis,  unless
 the  administration  is  allowed  to  func-
 tion,  whatever  quantities  of  wheat  I
 may  give,  it  would  not  reach  the  peo-
 ple.  Therefore,  I  would  appeal  to
 Mr.  Vajpayee  ang  others  to  create
 conditions  where  at  least  during  this
 crisis,  the  administration  functions
 effectively.

 I  am  sure  the  hon  member  has
 achieved  the  purpose  for  which  he
 moved  the  motion.  namely,  to  bring
 the  condition  in  Bihar  to  the  notice
 of  the  Government  and  to  have  a
 general  discussion  on  it.  Therefore,
 having  done  that.  I  hope  as  a  gesture
 of  cooperation,  he  wil)  withdraw  his
 adjournment  motion,

 aft  झटल  बिहारी  धाजपेयी  (ग्टालियर):
 सभापति  जी,  केवल  बिहार  की  स्थिति  पर
 काम  रोको  प्रस्ताव  पेश  करने  का  उद्देश्य
 निस्संदेह  अझांशिक  रूप  से  सफल  हा है  ।
 जब  बाढ़  पर.  सखे  पर  सादे  देश  के  संदर्भ  में

 चर्चा  होती  है  तो  किसी  भी  महे  पर,  किसी  भी
 प्रदेश  की  स्थिति  पर  ध्यान  केन्द्रित  करना  सदत
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 श्री  अटल  बिहारं।  वाउपर्चा]

 के  लिए  संभव  नहीं  होता  i  ऐसी  चर्चा का  उत्तर

 देते  समय  मस्ती  महोदय  जितने  स्पष्ट  और

 जो  मुद्दे  उठाये  गये  हैं  उन  तक  ही  सीमित

 रह  कर  अपनी  बात  कहे,  ऐसा  नहीं  हो  पाता  ।

 में  जानता  हूँ  मेरे  इस  स्थगन  प्रस्ताव  के

 सम्बन्ध  में  बिहार  के  अ्रतिरिक्त  जहां  बाढ़  है

 या  सखा  है  उन  प्रद्देशों  के  प्रतिनिधियों  को

 यह  शिकायत  करने  का  मौका  रहा  कि  में  ने

 प्रस्ताव  को  केवल  बिहार  तक  ही  सीमित  क्यों

 किया  |  एक  तो  कारण  यह  है  कि  में  स्वयं

 बिहार  की  स्थिति  देखकर  आया  हूं  और

 दूसरे  यह  कि  में  चाहता  था  कि  एक  एक

 प्रदेश  पर  सदन  ध्यान  केन्द्रित  करे  और  प्रदेश

 की  चर्चायें  गहराई  में  जाकर  सदन  की  चर्चा

 का  विषय  बनें  ।

 इस  चर्चा  में  तात्कालिक  दृष्टि  से  और

 दीघेकालीन  दृष्टि  से  वाढ़  को  समस्या  के

 समाधान  के  लिये  अनेक  सुझाव  दिये  गये  हैं  t

 स्वभावतः  मन्त्री  महोदय  उन  सारे  सुज्नावों

 का  उत्तर  नहीं  दे  सके  |  अच्छा  होता,

 सिंचाई  मंत्री  सदन  में  उपस्थित  होते  और

 बाढ़  को  रोकने  के  लिये  जिस  तरह  से  मल्टी-

 पर्षज  प्रो  जेक्ट्स  का  सुझाव  हमारे  मित्र  भोगेन्द्र

 झा  ने  दिया  उन  के  सम्बन्ध  में  केन्द्रीय  सरकार

 की  प्रतिक्रिया  से  श्रवगत  कराते  ।  इस  बात  से

 इन्कार  नहीं  किया  जा  सकता  कि  बाढ़  आती

 है  तभी  हम  उस  पर  चर्चा  करते  हैं  और  बाढ़
 उत्तरने  के साथ  ही  बाढ़  की  समस्या  भी  हमारे
 दिमाग  से  उतर  जाती  है  t  फिर  बाढ़  का  हमें
 उसी  समय  स्मरण  आता  है  जब  वाह  का  जल

 हमारे  दरवाज़े  खटखटाने  लगता  है  ।  इस  स्थिति

 में  परिवर्तन  आवश्यक  है  ।  हम  बाढ़  को  प्रति

 वर्ष  उत्पन्न  होने  वाला  दृश्य  नहीं  बनने  दे

 सकते  और  इसलिए  बाढ़  के  बाद  भी  उसके

 निराकरण  के  ठोस  उपाय  और  योजना  वनाकर

 उसको  प्रभावी  रीति  से  कार्यान्वित  करना

 आवश्यक  है  ।
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 जहां  तक  तात्कालिक  सवाल  है,  मन्त्री

 महोदय  ने  अपनी  कठिनाई  बताई  है,  कुछ
 करने  का  वादा  किया  है  और  फाइनेन्ध  कमी  गन

 की  सिफा  रिश  के  चारे  में  वित्त  मंत्री  से  सलाह
 का  संकेत  दिया  है  लेकिन  ठोस  हुए  में  विहार  को

 कुछ  देने  की  बात  उन्होंने  नहीं  कही  है  t

 (व्यववान)  चर्चा  विहार  को  हो  रही  है  ।

 केरल  को  भी  मिलता  चा  हेए,  के  रल  से  हमारा

 कोई  विरोध  नहीं  है।  लेकिन  जब  तक  फाइनेन्स
 कमीशन  की  सिफारिश  पर  विचार  करके

 उसे  बदलने  का  निर्णय  नहीं  किया  जायेगा

 तथ  तक  न  तो  विहार  के  जिए  धिक  सहायता
 मिलना  सम्भव  होगा  न  के  रल  के  लिए  अधिक

 सहायता  देता  सम्भव्र  ait  t  सभी  प्रदेशों
 के  मुख्य  मतों  इस  आ  हो  शिकायत  कर  रहे

 शरर डन  चाहते  घ्  से  इप  सम  ital
 में  fag  fear  जाये  ।  जब  सहायता  मिलनी

 चाहिए  लेत  न  मिले  था  इस  सम्बन्ध  में  जैसे
 ओर  प्रश्नों  धर  मामले  को  लटका।ने  की,

 तुल  देव  की  प्रवृत्ति  आसन  पं  दिखाई  देती  है
 उसो  प्रकार  इस  weg  Te  भी  किया  गधा  तो
 फिर  उसका  जिना  BT  मिलना  चाहिए

 ह नहीं  मिलेगा  ।  से  आशा  करता  हूं
 केन्द्रीय  मन्द्रिमंडल  तुरन्त  एकबर  हा  कर

 इस  बारे  में  विवार  करेगा  आर  जहां  जा  प्रदेश

 बाढ़  से  या  सूज  से  पीड़ित  हैं  उन्हें  कितनी

 सहायता  दी  जा  सकती  है,  उस  के  बारे  में

 सदन  की  बैठक  स्थगित  होने  से  पहले  कोई
 संकेत  हमको  दे  सकेया  |

 मन्नी  महोदय  ने  अपील  की  है  कि  बिहार
 में  जो  संक्रट  की  स्थिति  उत्पन्न  हुई  है,  उस  पर

 विजय  पाने  के  लिए  हम  सहयोग  दे  ।  हमारी
 इच्छा  है  सहयोग  देने  की  लेकिन  जब  तक

 विद्वार  में  वतंमान  मन्त्रिमंडल  चल  रहा  है,
 जो  जनता  का  सहयोग  लेने  के  बजाये  जनता  के

 आन्दोलन  को  दमन  से  दबाने  पर  तुला  18
 3
 Barres

 श्री  मुहम्मद  जमील  रंहमान :  ला  होल
 बिला  कुचत
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 श्री  श्रटल  बिहारी  बाजपेयीः  यह
 दमन  के  .बरे  में  ला  हौल  बिला  क्व्त

 कह  रहे  हैं,  अच्छा  कह  न्हे  हैं।

 (व्यवधान)  जब  तक  सतारूढ़  दल  स्वयं

 श्वने  दल  के  संबर्थ  में  ग्रस्त  हो  वह  पीड़ित
 जनता  को  सहायता  नहीं  पहुंच।  सकता  t  ऊषि

 मंत्री  हम  से  सहयोग  की  श्राशा  करें  लेकिन

 जो  बिहार  के  मंत्री  दिल्ली  क॑  दौड़  ल-  रहे  हैं,
 शंकर  दयाल  शर्मा  के  निवास  स्थ।न  की  परिक्रमा

 कर  रहे  हैं,  एक  मुख्य  मंत्री  को  हटाने  और

 दूसरे  को  लाने  के  लिये  स  विहार  को  मघौल

 का  विबय  बना  रहे  हैं  पहले  व  अपने  घर  को

 ठीक  करें।  मैंने  पहले  कहा  था  कि  अगर

 गुजरात  में  विधान  सम  तोड़  दी  गई  तो  गुजर।त
 में  प्रशासत  समाप्त  नहीं  हुआ  और  अगर

 बिहार  में  विधान  सभा  नहीं  रहेगी  या  मंत्रिमंडल

 नहीं  चलेगा  तो  कपा  प्रमगायन  नहीं  रहेगा  ?

 राष्ट्रपप्ति  शासन  के  अन्त ते  भी  प्रशासन  चलता

 है  ।  (व्यवधान)  वह  तो  जब  प्रधान  मंत्री
 चाहँगी  तर्बी  भंग  होगी,  उगर  जनता  चाहेगी
 तो  भंग  नहीं  होगी  ।  प्रधान  मंत्रों  चाहें  तो
 लोकसभा  एक  साल  पहले  भंग  कर  सती  हैं
 लेकिन  अगर  विहार  को  ज-।  कहे  विहार  की
 विधाम  सम  को  भंग  कर  दो  ते  वहु  अनोकपाति

 है।  (व्यवधान)  अगर  विहार  की  जनता  नहीं
 चाहती  फिर  तो  सरकार  को  जबधरक्ाश  जी
 के  इस  सुझाव  को  स्वोकर  कर  लेग  चःहिए
 कि  विधान  सभा  को  तोड़ने  क  सबल  पर
 जनता  को  राय  ले  लो  जाये  d  (व्यवधान)
 आप  दावा  कर  रहे  हैं  कि  जन5।  नहीं  चाहती,
 हमारा  दावा  है  कि  जनता  चाहती  है
 कि  विधान  सभा  तोड़  दी  ज।ये।  (व्यवधान)

 अब  इस  का  निर्गय  कैस  होगा?  '्रव्यक  जी,
 हम  चाहे  टूट  जायें,  चाहे  वन  जायें  मगर  हम
 कांग्रेस  कमेर्ट!  की  कृपा  पर  ने  विहार  की
 विधान  सभा  में  संख्या  बढ़ा  कर  आये  हैं  और
 ने  लोक  सभा  में  आये  हैं  ।  प्रथान  मंत्री  का

 पल्लू,  पकड़  कर  जो  सता  की  सीढ़ियां  चढ़नो
 चाहते  हैं  वह  ऐसी  बातें  न  करें।  यह  बातें

 क्रम्यनिस्ट  पार्टी  को  शोभा  नहीं  देतीं  t
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 श्री  शशि  भूषण  -  (दक्षिण  दिल्ली)  :

 श्राप  राजमाता  का  पहलू  पकड़  कर  आये  हैं  ।

 श्री  अटल  बिहारी  वाजपेयी  :  राजमाता

 प्रधान  मंत्री  का विरोध  करके  जीत  कर  आयी

 हैं।  और  राजमाता  जब  कांग्रेस  में  थीं  तब

 उन  का  पत्लू  जनसंब  को  हराने  के  लिये  कांग्रेस

 ने  पकड़ा  था  ।  तब  राजमाता  अच्छी  थीं  t

 हम  भी  कम्युनिस्ट  पार्टी  को  हरा  कर  आये

 हैं।

 सभापति  महोदय  :

 हो  रहा  है  |

 श्री  शटल  बिहारी  वाजपेयी  :  बिहार  की

 जो  परिस्थिति  है  उस  में  पाड़ित  जनता  को

 राहत  पहुंचाने  का  काम  भी  वर्त  मान  प्रशासन
 में  सम्भव  नहीं  है  ।  आन्दोलन  अगर  न  भी

 होता  क्षमा  कोजिये,  और  हमारे  माननीय

 भोगेन्द्र  झा  कर  रहे  हैं  कि अन्दोलन  मर  गया  |

 मर  गया  तो  उसको  खत्म  करने  का  सवाल

 ही  नहीं  है  1  -(व्यवधान)

 श्रीमती  टी०  लक्ष्मोकान्तम्मा  :  (खम्मम)  :

 आप  जयत्रकाश  जी  को  आन्घ्र  में  क्यों  ले  जा

 रहे  हैं  ?

 श्री  अटल  बिहारी  वाजपेयी:  सभापति

 जी,  मेरा  कहन।  है  कि  जो  भो  बिहृ।र  में  परि-
 स्यिपि  बाढ़  और  सुश्रे  के कारण  पैदा  हुई  है
 उस  पर  अगर  विज  प्राप्त  करती  है  तो
 राजवीतिक  ढांचे  के ब रे  में  गम्भीरता  से
 सोचना  पड़ेग।  ।  मैं  जानता  हूं  कि  आप  इसे
 प्रतिष्ठा का  प्रश्न  बनाये  हैं।  लेकिन  इस  सरकार
 के  चलते  केन्र  से  आप  जो  भो  सहायता  करें

 वहू  जनता  तक  नहीं  पहुंचेगी  ।  मेने  बिहार
 प्रदेश  के  कांग्रेस  के  भूतपुवे  अध्यक्ष  के  एक
 बयान  का  हवाला  दिया  था  प्रारम्भ  में

 उन्होंने  कहा  वर्तम।न  सरकार  जो  भी  राहुत
 जनता  तक  पहुंच।ना  चाहती  है  वह  नाडी  पहूँच
 रही  है  और  उन्हों  ने  हवाला  दि  था  संविद
 सरकार  ने  सुख  से  लड़ने  में  जे  सकलता  पायी

 वह  अगर  फिर
 से  प्राप्त  करनी  है  तो  या  तो

 देखिये  विबयांतर
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 [at  wet  बिहारी  बाज थी]
 सजदलीय'  सरकार  होनी  चाहिये,  नहीं  तो
 बाप्रेस'  पार्टी  हुट  जाय  ।  श्र  वह  काग्रेर/  पार्टी
 के  ऑध्यक  नही  रहे  इसलिये  ऐसी  बप  वह
 रहे  है  वह  मैं  मानने  के  लिये  तैयार  नही  हू  ।

 SHRI  C  SUBRAMANIAM  I
 thought  you  would  not  bring  in  poh-
 ties  here  I  am  afraid,  you  have  com-
 pletely  politicalised  your  speech  and
 your  appreach  also

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 While  initiating  the  d.scussion,  I  dia
 not  bring  in  politics  But  what  about
 the  Congress  Membeis?  It  is  your
 Members  who  started  politics  I  am
 replying  to  the  debate  not  only  te  the
 speech  of  the  hon  Food  Minister
 They  dragged  in  the  name  of  Shri
 Jayaprakash  Narayan  It  was  done  by
 a  semor  Member,  Mr  ‘Bibhuti  Mishra
 Even  now  I  suy  that  this  question
 shoulg  not  be  considered  from  a  polis
 tical  point  of  view

 SHRI  C  SUBRAMANIAM  Confine
 yourself  only  to  that  Don't  bring
 m_  politics

 श्री  अटल  बिहारी  वाजपेयी  :  राभापत्रि

 जी,  शझमी  भो  केन्द्रीय  स्वर  पर  श्राप  क्षमा

 कीजिये  बोद  शौर  सुख  ने  लडने  के  लिये

 कोई  नेशनल  रिलीफ  वमेटी  बनने  का  विचार

 सही  किया  गया।  क्यों  नहीं  किया  ग्या  ?

 क्या  यह  समस्या  कंबल  बिहार  की  है?
 जभी  भाषण  देते  हुए  कृषि  मती  ने  कहा  था

 समस्या  क्गरे  देश  की  है,  और  फिर  कहा
 जा  रहा  हैं  कि  जनता  सहयोग  दे  -  मगर  जनता

 के  सहयोग  के  लिये,  राजनीतिक  दलों  के

 सहयोग  के  लिये  कोई  फोरम  होना

 चाहिए  ।  क्या  सेंटर  में  नेशनल  रिलीफ
 कमेटी  नहीं  हो  रकती  ?

 SHR]  C  SUBRAMANIAM  That
 was  what  I  trial  to  do  But  you  would
 not  cooperate;  you  would  not  even
 attend  the  meeting,

 SHRI  SHYAMNANDAN  MISHRA:
 When  was  our  cooperation  sought?

 SHRI  C  SUBRAMANIAM:  I  invite
 ed  them  for  a  discusmon  go  that  I
 might  get  the  advice  and  suggestions
 of  the  hon  members

 SHRI  SHYAMNANDAN  MISHRA:
 No,  Sir  It  38  completely  wrong

 sit  wee  बिहारी  बाजपेयी  :  ब  यह  तो
 बडी  विचित्र  बात  है,  वह  कह  रहे  हैं  कि  हम  ने
 1  लिये  मीटिंग  बुलायी  थी।  श्रौर  हमें
 पहली  बार  पहा  चल  रहा  है  t

 सभापति  महोदय  :  चलिये,  शब  रहने
 दीजिये  ।

 SHRI  C  SUBRAMANIAM  _  Even
 now  I  am  ready  to  discuss  with  the
 hon  members  provided  they  are
 ready

 aft  झटल  बिहारी  वाजपेयी  :  हम  तैयार

 है  झगर  रिलीफ  के  लिये  विचार  करने  के  लिये
 बाढ़  और  मूखे  पर  आप  तैयार  ह्  ।

 SHRI  C  SUBRAMANIAM  How  do
 you  get  relief  without  going  into  the
 whole  matter?

 SHRI  ATAL  BIHARI  VAJPAYEE
 without  going  into  what?  (Interrup-
 trons)

 सभापति  महोदय  :  राहयोर  दीजिये,
 जस्  सट  में  है  ।

 शी  झटल  बिहारी  वाजपेयी  :  जब  सकट

 में  श्राप  होते  हैं  तब  सहयोग  मारते  हैं  7  हमने
 जब  सकट  दाया  तो  सहयोग  भी  किया  था

 जिसे  यह  सदर  नहीं  भुला  रलापा,  और  उर'

 सकट  से  लाभ  उठा  गर  चुदाव  में  वि**  तरह
 ह. 4 छ  व्यवहार  विश्व  गया  बहू  मैं  याद  नहीं
 दिलासा  बाहुता  1  राजनीति  भापके  हर

 दर  में  छिपी  हुई  हैं।  जब  मुसीबध  में  होते  हैं
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 तब  सहयोग  की  याद  श्राती  है,  और  जब
 संकट  टल  जाता  है  तो  विरोधी  दलों  को
 समाप्त  करने  की  आपकी  नीति  चलती  है  ।
 झगर  बाढ़  और  सुखे  से  लड़ने  के  लिये  कृषि
 मंत्री  राष्ट्रीय  स।/मति  का  निर्माण  करें  श्रौर

 हमारा  सहयोग  चाहें  तो  हम  तैयार  है  ।
 लेकिन  उन्होंने  जो  बैठक  बुलाई  थी  वह
 फ्लड  और  ड्राउट  के  लिये  नहीं  थी  ।

 Let  him  be  honest.  He  wanted  to
 discuss  the  entire  food  situation.  Also
 the  dates  did  not  suit  us.  The  dates
 had  been  fixed  without  any  consulta-
 tion  from  us.

 SHRI  C.  SUBRAMANIAM:  We
 have  to  deal  with  the  entire  situation,
 not  only  Brhar.  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA.
 The  subject  will  have  to  be  fixed  in
 consultation  with  us,  and  that  was  not
 done.  It  was  agreed  in  the  meeting
 the  Prime  Minister  that  the  subject
 would  be  fixed  in  consultation  with
 us.  Who  is  the  Minister  of  Parliamen-
 tary  Affairs  to  inflict  some  subject  on
 us?

 श्री  झटल  बिहारी  वाजपेयी  :  समादति
 जौ,  मैं  प्रधिक  समय  नही  लेन।  चाहा  ।  मुझ
 को  खेद  है  कि  मैं  कृषि  मत्री  महीदय  का

 BHADRA  12,  896  (SAKA)  (Development)
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 सुझाव  स्वीकार  नहीं  कर  सकता  ।  मैं  अपने
 का  य॑  -स्थगन  प्रस्ताव  पर  जोर  देता  हूं  ।

 MR.  CHAIRMAN:  The  question  is:

 20

 “That  the  House  do  now  adjourn.”

 The  motion  was  negatived.

 20  29  hrs.

 OIL  INDUSTRY  (DEVELOPMENT)
 BILL—contd.

 MR  CHAIRMAN:  We  now  take  up
 the  next  item,  namely,  further  consi-
 deration  of  the  Oil  Industry  (Develop-
 ment)  Bill.  Mr.  Raja  Kulkarni  was
 on  his  legs  on  the  last  occasion.  He
 may  continue  his  speech.

 SHRI  RAJA  KULKARNI  (Bom-
 bay--North-East):  Yesterday  I  made
 out  the  point.

 MR.  CHAIRMAN:  He  may  continue
 his  speech  tomorrow.  The  House
 stands  adjourned  till  11-00  a.  m.  to-
 morrow.

 20.80  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 September  4,  974:Bhadra  13,  4896
 (Saka)


